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Thursday, December 18, 1980/Agra-
hayana 27,1902 (Saka).

The Lok Sabhg met at two minutes
past Eleven of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

News Item Captioned “Polio Vac-
cine getting jnto Market untested”

+

*460. SHRI CHINTAMANI] PANI.
GRAHI:

SHRI JANARDHANA POO.
JARY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whther the attentoin of the
Government has been drawn to the
news item published in Hindustan
Times of 24th November, 1980 under
the caption “Polio Vaccine Getting In-
to Market Untested”; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes, Sir.

(b) A statement is placed on the
Table of the House.

Statement

The Report in question published in
the Hindustan Times dated 24th
November, 1980 indicates that doubts
about the potency of polio vaccine used
by hospitalg and private doctors have

3043 LS—1

2
once again been raised following the
closure of the only Polio Vaccine
Testing Laboratory in Delhi.

2. The Country’s requirements of
oral polip vaccine are met through
imports. The imports are from Soviet
Union and Belgium, with Soviet Union
providing the maximum quantity, Out
of 47 consignments imported during
the five years from 1975-76 to 1979-80,
44 consignmentg came from Soviet
Union anq 3 consignments from Bel-
gium,

3. Each of these consignmentg s
rquired to be accompanied by a test
certificate issued by the manufacturerg
abroad and a quality certificate from
the government authoritieg of the ex-
porting country, certifying that the
consignment conforms to W.HO.
standards. The Drugs Controller
(India) examines these certificates. If
they are in order, the consignments
are released for sale. In addition,
sampleg from imported consignments
were being subjected to tests on a
regular basis at the Polip Testing Unit
in the Nationa] Institute of Commu-
nicable Diseases, Drclhi. Subsequent
to the closure of the Unit in 1879,
sampleg from such imported consign-
ments were tested occasionally at the
Haffkine Bio-pharmaceutical Corpora-
tion, Bombay, where facilitiesg for
such testing exist. All the samples
pesteq either at the -Polio Vaccine
Testing Laboratory, Delhi or at the
Haffkine Bio-pharmaceutical Corpora=
tion, Bombay, passed the test. Facili-
ties Yor testing samp'es from imported
consignments have now also been es-
tablished at the Central Research Ins-
titute, Kasauli. In the light of these
fact; the correct position is that im-
ported consignments of the vaccine are
not releaseq unless the Drugs Con-
troller (India) is satisfled that they
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conform to the stipulated W.H.O,
standards,

4. Oral Polio Vaccine requires spe-
cial conditiong of cold starage and
loseg its potency if not stored pro-
perly. A survey conducted during
1973-74 showegq that ig institutions
where proper storage conditions were
not maintained there was a loss of
potency in the vaccine. Accordingly,
instructions were issued by the Direc-
tor General of Health %ervice, in
March 1974 to the State Administra-
tive Medical Officers, the State Drug
Control authorities, the Central Gov.
ernment Health Scheme efc, regarding
the precautions to be takep for storage
end 'a&uﬂnlﬂnthn of the vaccine.

SHRI CHINTAMANI PANIGRAHI:
Is the Government aware that in re-
cent years, the incidence of polio is on
the rise? Have any reports been re.
ceived from different States about it
by now? If so, is polio on the rise? If
it is, what ig the reason for it, when
you are immunizing the children with
these vaccines?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): All necessary steps
have been taken Yor immunizing the
children. I don't have any information
about the increase in the incidence of
polio.

SHRI CHINTAMANI PANIGRAHI:
Is the Minister aware that Dr. Jacob
of the Vellore Medical College Hospi-
tal hag said recently that the potency
o¢ whatever vaccineg he had used
wag only 2 per cent? Will Govern-
ment be guided solely by the certifi-
cates of the countries from which the
vaccine is being jmported, or is it
being tested by our own official labo-
ratory, as it was being done from 1972
till 19787 Ig the Government thinking
of having a regular check on these
imported vaccines before they go to
people?

SHRI B. SHANKARANAND: Per-
haps my hon_ friend has not read the
opinion of Dr. Jacob. He has said
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that the vaccine hag been tested at
varioug centreg regarding ity potency.
It wag two years ago that he said that
the potency was very low. But to-
day Dr. Jacob himself says that the
potency is all right

SHRI JANARDHANA POOJARY:
Will the Minister state whether it is a
fact that Dr. Arya, the former Direc-
torogPVTLhadtoquituhewume
only person trained in that test in
India; and whether he had to quit be-
cause he was harassed. and also be-
cause there wag curtailment so far as
staff wag concerned? IY that jg so,
with the closure of PVTL ig there any
national laboratory left in the country
to test the safety of the vaccine? It
not, will Dr. Arya be asked to canti-
nue, by providing sufficient gtaff?

SHRI B. SHANKARANAND: It is
ntactthatattheti_mebr._Amleﬂ
the Institute he was the only person
trained in that; but it is not a fact that
he left the Institute because of harass-
ment. *

SHRI NARAYAN CHOUBEY: May
I know whether they are going to re-
open what had been closed in 19797

SHRI B. SHANKARANAND; It is
a suggestion for action.

Jaisalmer-Abu Road Ling

*461. SHR] ASHOK GEHLOT: will
the Minister of RAILWAYS be pleased
to state:

(a) whether a representation has
been received for the construction of
new railway lines from Jaisalmer to
Abu Road, Devikot to Pali, Medata
City to Ajmer and Phalodi to Kolayat:

(b) whether Government are taking
steps to complete this work;

(c) if so, the outlines thereof; and
(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN



5 Oral Answers AGRAHAYANA 17, 1902 (SAKA) Oral Answers 6

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes, Sir,

(b) to (d). No proposal is at present
under consideration for taking up the
proposed lines. The National Trans-
port Policy Committee have submitted
their recommendations to the Planning
Commission inter alig on new lines in
backward areas. The report is being
processed by the Planning Commission.
These proposals could be given due
consideration in the light of the accep.
ted recommendation of this Com-
mittee.

N 37 oft § wi FA TX wreh .-
i ¥ iy o .

W wete mgeww ;. Aw-favmom
& gy a7 el @ W e
qfeam § g af @, aER T ITH

fav & 350, 400 fw}w&niﬂi
ATEAT & o9 ¥ wOE suh) ) aefer

w3 X fooE gu ol ¥ WA AR
faort & ar & woft fArwitwmr onfam
s R & §1 Aw TR §
A qurr fau &, 97 a3 wHEY ¥ freie-
=7 9T fAurg g I a3, WY gy o
TeEn §t wrfY, ek wqar frar
frar s

o fragme fag stge 0 el
qET 7 A1 @A 8 Fgr § fF e
gagR aifadt $3A 7 ¥75q€ ofaq
¥ @a amA faom & at ¥ fos-
Hiwg & § | wxwETow Wd
KA W oF &Faw ofar & §
(owrammr) werw wEEw, W WA
a‘aﬁﬁi’% W&ﬁwa:

- “The  National Transport Policy
g fwacfveivg are W fafe- Committee have submitted

frrd TR STH & 1" F0N TN thelr recommendations to the Planning
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Commission inter glia on new lines in
backward areas”

waa Ay : fHe wTMW ¢

W faagar fay s1g” : woaw
wgrea, [ ATwor wifgm

WeT W4T © WA HTW &7
Jgwa vemw A femmoa fae
I

& AW WY TN Wew WA,
gt ¥t amr ag & f& oo &
wfron  ag ¢ f& oy Jeadty gy
# w7 wd &7 %aw 5,7 wfm
Lacaac gl SR e L

# wlt haqem mgw g f&
oY MR AT T AN AR W9
feqr, #T THE WG §A F@T
o IT T 39 fawedt gwafw @«
g, ag WY TAET AT T &Y

W' afemsm{T @ WAL, WA
guim AN wxk a7 3, wha @
e fafaeet Toeam & WY €1 @Y
g

Less Wages paid to Indians by British
Shipowners -

*462. SHRI JYOTIRMOY BOSU:
SHRI N. E. HORO:

Will the Minister ot SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it has been brought to
his notice that the British shipowners
have been systematically employing
Indian ratings as cheap labours;

(b) whether Government are aware
of a New Statesman article (London)
discloging recently that legally sanc-
tioned racial discrimination by British
Shipowners hag deprived Indian sea-
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farers of more than 200 million pound
sterling wages over the last four and a
half-years; and

(c) if so, the facts thereof gnd the
action taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.-
DRA PATIL): (a) Indian seamen
including those employed by British
shipowners are registered with Sea-
men’s employment Offices at Bombay
and Calcutta, under the Directorate
General of Shipping. They are engaged
from a common pool on Indian Articles
of Agreement and their wages are
settled by the National Maritime Board
(NMB). It is, therefore, not correct to
say that Indian ratings are employed
by British shipowners as cheap labour.

(b) Yes, Sir. It is understood that
the figure of 200 million represents
the differential in wages of all non-
European seamen and not of Indian
seamen only.

(c) The wage terms and service
conditions of all Indian foreign-going
ratings (seamen), whether serving on
Indien flag vessels or foreign flag
vessels, are decided by National Mari-
time Board. This is a bipartite machi-
nery comprising representatives of
Indian seamen and shipowners. British
shipowners are also associated with the
Board since about 6,000 Indian seamen
are employed on British flag vessels.
The question of any racial discrimina-
tion gagainst Indian seamen does not
arise because they are based in India
with entirely different standards of
living and covered by N.M.B. agree-
ment.

SHRI JYOTIRMOY BOSU: Sir, have
you heard the reply carefully? Since
the Indians are accustomed to have a
low calorie diet of 2200 calories per
day, they should not have a diet of 3500
calories per day! That is the sum and
substance of the reply. This is one
of the worst conspiracies which has
been revealed by New Statesman in
Britain that the British shipowners,
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the Indian Government and the Indian
shipowners and other interests join
hands to see that the Indian seafarers
are exploited for all times to come.
They have been xploited all along and
they must continue to be exploited!

“New Delhi's opposition to wage
equality is said to be due to fear that
it would cause reverberations
through the rest of the Indian
economy.”

The hon. Minister's reply has confirm-
ed what is stated in the New States-
man.

“An Indian seafarer gets a weekly
wage of 13.15 pound compared with
64 pounq for the British counterpart.
The Inc‘an works the longer week
(four hcurs extra) and spends more
time at sea—often 9 months without
leave.”

Has the hon. Minister reaqd this article
in the New Statesman which was pub-
lished roughly on 10th November in
Britain? Then it says:

“In its evidence to ‘ENDS' the
Government of India was reported
to have opposed wage equality also
on the ground that Indian ratings
might no longer be used.”

If this is true, what action does he
propose to take to end this discrimina-
tion. This is a sort of racial discrimi-
nation which in Europe meang non-
whites. Therefore, are we going to
encourage this?

SHR1 VEERENDRA PATIL: So far
as this matter is concerned, 1 want to
make it very clear that this is a matter
between the seamen’s union and the
ship-owners to decide about wages.
There is the National Maritime Board
which decide wages not only for the
seamen working on Indian ships but
alsg for the seamen working on other
foreign ships. They decide once in
two years. They have decrided that
the Indian seamen should get so much
per month and according to that they

oL LEa
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are getting. Now, it is only a matter
between the seamen's union and the
ship-owners. So far as this matter is
concerned, Government do not come
into the picture. It is not correct to
allege that Government is a party to
this. Government is not at all a party
to this,. We will be very happy if
seamen are prepared to accept the
wages that the British ship-owners are
giving to their counterparts, We have
absolutely no objection at all. But so
far as the wages are concerned, it is
true that whatever wages the British
seaman are getting, the Indian seamen
are not getting the same. But the
Indian seamen's union have said that
they do not want to get the same
wages as the British seamen are
getting. They have got their own
difficulties. The Indian seamen's
union and the shipowners have opposed
the wage equalisation for the follow-
ing reasons:

1. It will result in building up pres-
sures for corresponding enhancement
in the wages of Indian seamen emplo-
yed on Indian vessels. This demand
cannot be met. As Indian seamen
employed both on Indian and British
flag vessels are drawn from a common
pool, it will create two distinct wage
levels for the same categories of em-
pPloyees and result in serious tensions.
As Indian living conditions have no
relevance to the living conditiong in
UP, payment of an exceptionally high
wage to Indian seamen employed on
UK vessels will distort out wage struc-
ture. :'m!g: v

A

e

2. The wage equalisation will be
used to ultimately throw out of
employment nearly 6000 Indian sea-
men working on British flag vessels,
ag this level of wage will rob the
arrangement of its attraction in favour
of the Indian seamen.

For these wto reasons, the seamen's
union feel that they should not accept
the wages that their counterparts are
getting.

SHRI JYOTIRMOY BOSU: I must
thank the hon. Minister w‘;’f.hat he has
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confirmed my apprehension that the
Government of Indis and the ship-
owners, the capitalists, gre one with
the British ship-owners and the British
Government, (Interruption) Trade
unions will never oppose increase ia
wages. May I know whether he is
aware of the facy that Mr. Sam Mc
Cluskie, Assistant General Secretary
of the National Union of Seamen of
Britain has said “the Indian Govern.
ment told us the British rate would
make the Indian rating as well paid as
a8 “brain surgeon”. One international
transport workers federation official
recalled a wage dispute in a British
port involving an Indian crew, where
the Indian High Commissioner rang
to ask why they are stopping his
chaps from getting higher wages.
This has appeared in the Ntw States-
man. I would ask the hon. Minister
whether he is aware of the fact that
the Labour Government in Britain
had takep steps to equalise the re-
muneration of the coloured Sea-
farers with the white sea-farers, but
with the advent of the Conservative
Government, headed by Mrs. Margaret
Thatcher the whole thing has been
shelved. If that is so, what proposals
has he to see that there is no dis-
crimination in remuneration on
grounds of the colour of the skin?

SHR] VEERENDRA PATIL: I have
made it clear that thig is a matter
between the seamen’s union and the
ship-owners. So far as the UK Gov-
ernment is concerned, I agree with
the hon. Member that it has taken a
stand that there should be a wage
equalisation and that there should
of no discrimination. So far as we
are concerned, the hon. Member is re-
peatedly saying that we are a party
to this. I emphatically repudiate this
allegation. So far as the Government
of India is concerned, we have abso-
lutelv nothing to do with this
problem.

DR. SUBRAMANIAM SWAMY: It
is a silence of conspiracy.

DECEMBER 18, 1980
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SHR} VEERENDRA PATIL: This
is a problem between Seamen's
union and the ship-owmners. If the
seamen's union are not prepared to
accept higher wages, I have no power
to force the seamen's union to accept
higher wages. If they sqy ‘“‘we do
not want higher wages”, then what
can we do?

SHR! JYOTIRMOY BOSU: I had
also asked whether the Indian High
Commissioner had telephoned the
National Seamen's Union in Britain,
The hon. Minister cannot answer
that question without consulting Shri
Narasimha Rao. if he wants, he can
ask for notice.

SHRI N. E. HORO: In the Gov-
ernment reply it is very clearly
stated that there is discrimination
in the wage structure and other
service conditions. But the Minister
has repeatedly stated that it is a
matter between the seamen and the
ship-owners. But this is a question
which should be our concern because
if there is discrimination between
non-European and European seamen,
it calls for rationalisation. After
hearing the views which have been
expressed here, I would like to know
from the Ministey the intentions of
the Government and whether they
will take up this matter with the
appropriate authorities so that equali-
sation of pay ig restored between
Europeans and non-Europeans.

SHRI VEERENDRA PATIL: I have
already made in very clear and I
have only to repeat the same thing.
The Government of India do not
come into the picture at all. The
Government of India have no power
to force the seamen’s union. If the
seamen’s union: are not prepared to
accept higher wages, what can I do.

SHRI NIREN GHOSH: 1 would like
to know from the hon. Minister
whether it is g fact that sometime
back the British ship-ownerg offered
to pay equal wages tp the Indian
seamen but the Government of India
intervened and said “if you take that
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monay, Yyou hlve to depont the
differential with the Government of
India; if you do not do that, you
would not be registered: we will ot
allow your registration”, That is
how you have made a misleading and
erng statement in the House.

SHRI VEERENDRA PATIL: I am
very sorry that the hon. Member is
not fully informed. At no stage
have we said that we are against this
equalisation of wage.

SHRI NIREN GHOSH: This hss
appeared in the Statesman.

SHRN VEERENDRA PATIL: The
hon. Member is going by whatever
has appeared in the Statesman. The
position is that the Indian ship-
owners and the seamen have adopted
a common approach: it has nothing to
do with the Government of India.
They have evolved a common
approach. The Government of
UK have ,adopted the policy
of equalisation of wage. Thelr
approach is that the National Marl-
time Wage Board rate Would be
payable to the Indian seamen, who
are employed on Indian or foreign
vassels and any differentiation bet-
ween the NMT wage rate and the
hlgher rate on foreign flags would be
funded to the Indian Seamen’s Wel-
fare Fund. Tt is the decision of the
gseamen, viz, Forward Seamen's
It is not ours.

SHRI M. M. LAWRENCE: Sir, here
the Minister said that trade unions
have agreed with the Maritime Board.
My question is: (a) Is it not a fact
that only one section of the workers
are represented in this Maritime
Board? (b) Is it not a fact that an
organisation which represents the
seamen, viz., Forward Seamen's
Umon have repeatedly requested the

Government to end this discrimina-
tion?

[ 3

SHRI VEERENDRA PATIL: When
1 say, Seamen’s Union, I say the
recognised Seameén’s Union. I do not
kpow how many unions are.here. R
®hiy are’ not récogmised, T cannot
take cognizance of them.
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Vector Controj _ Research Ceatre,
Pondioherry

*°463. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) nature of activitigs carrieq on
by the Vector Control Research
Centre, Pondicherry;

(b) what are the antecedents of
the present head of this centre;

(c) whether it has been alleged
that funds of the Vector Central Re-
search Centre have been diverted only
for the development of Biological
agents:

(d) whether it has also been al-
leged that biological agents like
Serraia Marceena is being intensively
studied and all the results of the ex-
periments are supplied to foreign
agents without the knowledge of the
Government of India; and

(e) if so, what are the details
thereof.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR! NIHAR
RANJAN LASKAR): (a) to (d). A
statement containing the required

information is laid on the Table of the
Sabha.

(e) The question does not arise.
Statement

(a) The Vector Control Research
Centre, Pondicherry is engaged in re-
search on , contro} of Vectorg of
malaria and filariasis with the ob-
jective of finding an effective method
of controlling them.

(b) The’ present héad of the Centre
hbs been with the Indian Council of
Medxcal Research sinceé 1953, He has
been associated with' the Virus Re-
search Centre of the Council fromw
1953 to’ 1970, with the ICMR/WHO
Research Umt on Ganetic Control of
Mosquitoes from' Juhe, 1970 to Juné,
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1975 and with the Vector Control Re-
search Centre, Pondicherry from
July 1975 onwards.

(¢) No. The research activities of
the Centre cover a wide range, which
are as follows:—

(i) Biological Control.

(i1) Malaria.

(iii) Filariasis,

(iv) Ecology.

(v) Environmenta] Control.
(vi) Insecticides.

(vii) Genetics.

(vill) Rearing & Colonisation.
(ix) Parasitology.

(d) No work is being done by the
Centre on the agent Serratia Mor-
cesuns and no data is being supplied
to any foreign agents/source.  The
resuits oy all the studies undertaken
by the Centre are published in the
“Indian Journal of Medical Research™
by the Indian Counci] of Medical
Research.

SHR1 JYOTIRMOY BOSU: sir, I
wish Dr. Karan Singh wag here. The
Public Accounts Committee of the
Parliament in 1973-74 and 1974-75
was geized of the matter and it re-
vealed that the American Defence
Organisation for the global strategy
had organised a research project in
India. In case they wanted to wage
a war, biological, herbisical and
chemical warfare against the Soviet
Union and China, they wanted to set
up a project, and I would like to
know from the hon. Minister whether
he is aware of the fact that instead
of some Indian officials or Indian
scientists or doctors working in this
organisation, migratory birds and
other animals carrying viruses are
dissected and sera and blood have
beep sent on slides to American Def~
ence Pathological Institute. I would
like to know whether he hag gone
through those documents and whether
- _ has also seen that recently the
“utagon paper which has been re-
ased has confirmed. ... (Interrup-
jons). The Pentagon paper Wwhich
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has been released hag; confirmed the
Public Accounts Committee Report.
In that context, may I ask the hon.
Health Minister, our old friend Mr,
§hankannand, what stepsg is he tak-
ing to ensure that no undesirable or
unwarranted activities gre undertaken
by this sort of organisations where
money from abroad ig coming for
financing this sort of a project?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): Sir, though the
question asked by my friend does
not arise directly from this question
because he has asked the question
about Pondicherry, he is not asking
anything about it. (Interruptions)
Please look intp the question your-
self and be satisfied whether your _
question ig relevant.

(Interruptions)

PROF., MADHU DANDAVATE:
Please tell the Minister that rele-
vancy is decided by you, Sir.

(Interruptions)"

SHRI B. SHANKARANAND: 1
would have refused, but I don’t. But
I can only say that I am quite aware
of the proceedings of the Public Ac-
counts Committee regarding the
issue raised by Mr. Jyotirmoy Bosu
and Government have taken specific
action to see that such things are not
done for the sake of safety and secu-
rity of the nation.

SHRI JYOTIRMOY BOSU: | would
like to know whether the Minister
is aware of the fact that....

(Interruptions)

DR. SUBRAMANIAM SWAMY:
You must remember that it was 1
who brought this to the notice of the
Public Accounts Committee.

SHR] JYOTIRMOY BOSU: Not at
all.

(Interruptions)’

MR. SPEAKER: Argumentg outside
the House. .

13
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SHRI JYOTIRMOY BOSU: It was
done by an eminent scientist, I must
be grateful to him. He is a patriotic
scientist who brought this to the
notice of the Public Accounts Com-
mittee. (Interruptions). May I ask
the hon. Minister whether he is
aware of the fact that a project quite
comparable to this gne was thrown
out by at least two governments, one
was in Tanzania and the other was
in Burma. where they went on tne
pretext of genetic control of mosqui-
toes and other epidemic diseases
carryving viruses. If so, how the Gov-
ernment would vieyw this, because
the Defence Intelligence has written
a note. ..,

MR. SPEAKER: Please put the
question. Don’t tell him anything.

SHRI JYOTIRMOY BOSU: No, Sir.
1 won't divulge the State secrets. It
was contended to justify their coming
in, that since they are not going to
the border area of Delhi, we allowed
them to, do the research here. For
chemical and herbisical warfare or
for biological warfare, you don't need
to go to that part of the country.
That much of intelligence ig there. I
would like to ask whether—you en-
quire from your friend sitting next
to you—some Governments have
thrown out this sort of project finan-
ced by World Health Organisation or
other phony international organisa-
tions.

SHRI B. SHANKARANAND: Sir,
we have taken all care not to allow
any phony international organisation
to risk the country’'s safety and secu-
rity.

Extension of BG line to Raiganj from
Barsoi

*464. SHR1 A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether there is any proposal
to extend broad gauge line to Rai-
gan) from Barsoj in North Eastern
Railway and starting Gour Express
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from Raiganj instead of Maldah ex-
tending railway facilities t, both

t!::se importang towns of North Ben-
gal; .

(b) if go, the steps takep on that;
and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) The present capacity of Barsoi-
Raiganj-Radhikapur MG section s
adequate to cater for the traffic re-
quirements. Due to severe constraint
of resources, it ig not possible to un-
dertake construction of BG line upto
Raiganj at present.

SHRI A. K. ROY; Mr. Speaker, Sir,
the hon. Railway Minister through
hig more impressive Deputy Minister
has again come out with a negative
answer. Sir, the answer to this ques-
tion would confirm what has been
expressed just now that there is a
clear coincidenle between the area
producing Ministers and the area
producing new trains or new lines
because we have a Minister from
Durbhanga to get Jayanti Janata, a
Minister from Bhagalpur to get Vik-
ramshila, a Minister from Banaras to
get Kashi Vishwanath, Malda had to
wait til] it gets a Cabinet Minister
to get Gour Express and I wonder
whether Raiganj is not getting the
BG line as it could not produce a
Minister. You will appreciate that
Raiganj is only 15 miles from Barsoi
which has got only one station in
between and it is gateway to North
Bengal and its conversion to BG line
would have increased to a great ex-
tent the passenger and commercial
traffic in that area. In view of that,
may I know whether he has assessed
the actual finaneial commitments re-
quired for upgrading this meter guage
line to BG line?
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_ SHR] MALLIKARJUN: The actual
financial commitment for the convers
sion of this line from Barsoi to Rai-
ganj is Rs. 2.5 crores. In the light of
the constraints on the resources, it is
impoasible to convert this into BG
line because we give priority to arte-
rial, high density lines and because
we are all conscious of our financial
resources.

SHR}] A. K. ROY: It is no reason.
What he is telling is a political cons-
traint, not the financial constraint. In
view of the fact that North Bengal is
a very backward area like North
Bihar and our Rajlway Minister is
happily from North Bihar may I know
if he will look to North Bengal also
while converting varioug lines from
metre gauge to broad gauge and also
extending railway lines, so that most
of the important districts of North
Bengal are connected by broad gauge
in the next five years?

SHR] MALLIKARJUN; It is the
Government’s policy and determined
view t0 see that the backward areas
are provided and we have a desire
that North Bengal also should have
that privilege.

MR. SPEAKER: Mallikarjun seems
to be in his element!
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MR. SPEAKER: Not pertinent to
this question.

SHRI MALLIKARJUN: He has
taken the name of Barauni. The con-
version of the Barauni-Katihar line is
in progress and will be completed
soon,

SHR] JAMILUR RAHMAN: I am
not on Barauni. .

MR. SPEAKER:; It ig not within
the purview of this question.
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You do not know. Read the Papers
of the Railway Board.
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You do not know. Read the Papers
of the Railway Board,

SHR1 KRISHNA CHANDRA HAL-
DER: In view of the reply given by
the hon. Minister that it is the deter.
mined policy of the Government to
construct new lines in the backward

areas, I would like to know about an-
other backwarg area.

MR. SPEAKER; Put a supplement-
ary on this question, otherwise, he
will not be able to answer you. You
may table a new question regardirig
that particular area, then 1 will get
the answer.

SHRI KRISHNA CHANDRA HAL-
DER: It is a backward area.

MR. SPEARER: Backwarq areas,
are so many in the country, you can-
not expect him to be prepared to
answer all of them. Hg has not a
computerised brain.

SHR] KRISHNA CHANDRA HAL-
DER: Are you not allowing me?

MR. SPEAKER: 1 will allow you
on this question.

SHRI KRISHNA CHANDRA HAL-
DER: The Barsoi-Raiganj area refer-
red to by Mr. A. K. Roy is also a
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backward area, Will the Hon. Minis-
ter apply the same yardstick to con-
vert this meter gauge line into broad
Bauge? It may cost Rs. 2.5 crores.
What does it mafter? It is for the
improvement of the backwarg areas.

You should accept this. 1 want a
categorical answer.
SHRI MALLIKARJUN. It js a

backward area. But so far ag that
line is concerned, there is a metre-
gauge link. It is sufficient to cater
the trafic. Unnecessarily, we cannot
put a strain on the Government ex-
chequer.

Embassy Level relations with
Kampuchea

-+
°446. SHR] INDRAJIT GUPTA;

SHRI CHANDRAJIT
YADAV,

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it has been decided as
to when the Indian Embassy will
start functioning in Phnom.Penh, and
the Kampuchean Embassy in New
Delhi;

(b) whether the ambassadors of the
two countries have been appointed;
and

(c) whether it is a fact that some
countries which still support the for-
mer regime of Pot in Kampuchea
are trying to delay the opening of the
two Embassies?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO): (a) and (b). The Indian Em-
bassy in Phnom Penh, headed by a
Charge d' Affaires, pending the ap-
pointment of an Ambassador, will be
opened shortly. Likewise, the Kam-
puchean Embassy in New Delhi is also
expected to gtart functioning soon.
Though the exact date is not known,
it is understood that the Government
of the People’s Republic of Kampu-
chea will send. in the near future, an
advance party to set up their EmPassy
r )
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in New Delhi and also nominate their
envoy to India.

(c) Government has no informa-
tiqn regarding the alleged attempts
being made by some countries to

dplay the opening of the two Embas-
sies.

SHRI INDRAJIT GUPTA: I would
like to know whether the envoys on
both sides, Ambassador or Charge g’
Affaires, have been selected or
officially named so far and also whe-
ther we have taken any steps to help
the Kampuchean Government—it ig a
Government of a very poor country—
for obtaining suitable diplomatie
accommodation for their Embassy in
Delhi. A few months ago, when
some of us were in that country, they
showed in Phnom Penh two very
impressive looking buildings side by
gside, which their Government have
already selected and are preparing
and receiving the Indian Embassy
there. I want to know whether, from
our side we are making any similar
arrangements for them and whether
the envoys have been selected.

SHRI P, V. NARASIMHA RAO:
Our Charge d' Affaires has been
named. Orders will be issued short-
ly. It so happened that they had
named one Ambassador. But, un-
fortunately, he died as a result of
illness in a hospital in Hanoi a few
days ago. So, they will have to name
another person. It is in the process,
So far as the facilities are concerned.
I think, we will do our best to give
them whatever facilities are possible
in Delhi.

SHRI INDRAJIT GUPTA: During
a long period when we had no diplo-
matic relations with the Peoples
Republic of China or the diplomatic
relations had been severed. we con-
tinued and correctly continued to
advocate very strongly that the Peo-
ples Republic of China should be.
seated in the Uniteq Nationg fom
which it had been excluded because
we hed a view at that time quite

¥
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correctly, that they represent the
country which is called the Peoples
Republic of China and not that group
of people who were sitting in Taiwan.
Here is a Government which we have
recogrised with which we have dip-
lomatic relations and which is exclud-
ed from the United Nations in favour
of a group headed by Pol Pot which
does not exist any more on the terri-
tory of Kampuchea. What steps our
Government is taking to advocate
and pursue the question o0f seating
them in the United Nations.

SHR? P. V. NARASIMHA RAO: It
is a different question. Even s0, I
would like to inform the hon. Mem-
ber that on this we have taken a
categorical stand in the U.N. General
Assembly. It is very clearly stated
in my own speech that we are against
the seating of Po] Pot. I have gone
to the extent of saying that the Pol
Pot Government is, as it were repre-
senting its own victims in the Gene-
ra] Assembly.

DR. SUBRAMANIAM SWAMY: In
the same session, ! had put a question
which, unfortunately, became an Un-
starred question. in which I had asked
the hon. Minister and he has given a
reply how many cou. rties recognised
the Kampuchean Government before
India did and how many recognised
it after India did because argument
was that India wag recognising it to
facilitate further normalisation. The
answer given was_before India recog-
nised it, Afghanistan, Hungary, Bul-
geria, these kind of countries which
are gatellites of the Soviet Union,
recognised the Kampuchean Govern-
ment and, as to how many countries
recognised after 'ndia did, the answer
was, zero. Nobody hag recognised
the Kampuchean Government after
India recognised. Therefore I would
like to ask a question ...

" SHRI P. V. NARASIMHA RAO:
This is a question which hag been
answered already. The answer is in
the possession of the House. I do not
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have all the details at the moment.
But the answer has been given. The
names of countries have been given;
the number has been given; every-
thing hasg been given.

DR. SUBRAMANYAM SWAMY: I
agree. I am only asking this. In
view of this, would the Government
now explain why ig it that the diplo-
matic Initiatve that the Government
took in regard to Kampuchea had fail-
ed and is the delay in finalisation
partly due to the recognition of the
fact that its policy regarding Kam-
puchea has been a tota] failure?

SHRI P. V. NARASIMHA RAO:
Mr, Indrajit Gupta and Dr, Subra-
maniam Swamy seem to have made
contradictory presumptions. ! only
have to contradict both the presump-
tions.

Damage to Rallways due to Farmers
and Students Agitation

+

*467. SHRI M, V. CHANDRASHE-
KARA MURTHY;

SHRI B. V. DESAI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railways have become
subject of attacks and Lold ups in the
country for the last four to flve
months;

(b) if so, whether the farmers agl-
tation and students agitation of Kerala
has damaged the railway property
and also delayed the running of
trains;

(c) whether the efficiency of Rail-
ways hag deteriorated in the country;
and

(d) it so, what steps are being
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Yes, Sir.

(¢) No, Sir.
(d) Does not arise.

SHRI M. V. CHANDRASHEKARA
MURTHY: We are aware that rail-
ways and buses are the main targets
of attacks in almost all strikes and
agitationg in the country. Sufficient
damage hag been done to the railway
property in the recent agitations. In
this context, 1 want to know from the
hon. Minister what was the extent of
damage done to the railway property,
with all the details.

SHRI MALLIKARJUN: Attacks have
been there and I will give the figures,
the comparative figures of 1879 and
1980; in the Central Railway, there
were four such attacks; and now it is
eight: that is how there is an increas-
ing trend now. So far as the extent
of damage is concerned, we have
received the information only from
two Zonal Railways and not from all
the Railways: the damage that occur-
red in the Central Railway is
Rs. 1,1445,000 and in the Southern
Railway it is Rs 76,407,

SHR1 M. V. CHANDRASHEKARA
MURTHY: Agitations of farmers and
students had a direct impact on the
running of trains. In view' of this
fact, I want to know from the hon.
Minister how far this affected the
running of trains and if so. what steps
Government propose to take to remedy
the situation. !

SHRI MALLIKARJUN: It is unfor-
tunate that, if any agitation or any
bandh call or any such thing of any
political party comes, the trains be-
come the targets and as a consequence,
naturally, there will pe hold-up and
chain-pulling and so on and so forth.
The trains will be held up there. That
is how it affects the arrival of trains to
the destination. However, Govern-
ment propose to take various steps to
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avoid such occurrences; there are
escorts in some of the important traius;
we are alsp augmenting the police
force to see that such things do not
occur,

SHRI B. V. DESAI: In view of the
reply which the hon. Deputy Minister
has given, I would like to ask this. In
some other context, the Minister has
saiq that about Rg 6,37,000 worth of
railway property was damaged in
Nasik Division. Not only in farmers’
agitation but in any type of agitation,
it is the public property or the natio-
nal property which js being damaged
and put to great loss. Will the hon.
Minister be pleagsed to state whether,
under certain conditions, under guch
congditions, the NSO can be used to see
that the national property is saved?

SHRI MALLIKARJUN: The appli-
cation of the NSO depends upon how
the local agdministration acts or takes
to it. Thege are instigated, accidential
things which are happening due to the
unfortunate agitations. But if anybody
is found involved in destructive activi-
ties, naturally the NSO has to be
invoked.
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THE MINISTER OF STATE IN THE

[ MINISTRY OF RAILWAYS (SHRI

* C. K. JAFFER SHARIEF): 1t does not
arise oug of this.
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SHRI SUBHASH CHANDRA BOSE
(Alluri): In spite of the Police pro-
tection given by the Railways there
are so many looting incidents between
Vijayawada and Kazipet. Is the Min-

P ister aware of these incidents and in
the last six months or one year it has
become a regular feature. The passen-
gers are harassed and the trains are
stopped between Vijayawada and
Kazipet. If the Miniter is aware of it,
1 want to know what action has the
railway taken in this regard.

SHRI MALLIKARJUN: We have
asked the Zonal Railways to monitor
on day to day basis to prevent such

¢ untoward incidents, to be totally
avoided.

1 agree between Vijayawada and
Kazipet also such things have taken
place. *

Estimators, Drattsmen and Tracers in
Railways

}  *468. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
Pleased to lay a statement showing:

(a) how many Estimators, Drafts-
man and Tracers are working on the
Indian Railways (Zone-wise);

(b) whether they have been agitat-
ing for a long time to be treated as a
technical staff; anq

(c) whether Government are agree-
able to accept them as such?

THE DEPUYTY MINISTER IN THE
MINISTRY OF RATLWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) to (c). A statement is.
laid on the table of the House.

Statement -

(a) The number of Dfratsmen, Esti-
mators, Tracers on the Indian Rall-
ways (zone-wise) ig as under:—

Central Railways—1088 B
Eastern Railway— 681

Northern Railway— 0645

Southern Railway—769

Western Railway—380
Northeastern Railway—340
Northeast, Frontier Railway—278
South Central Railway—1769

South Eastern Railway—868

Chittaranjan Locomotive Works—
199.

Diesel Locomotive Works—152
Integral Coach Factory—290

(b) & (c). The staff are already
being treated as “Technical’.

SHRI NARAYAN CHOUBEY: The
statement affirms that the Estimators,
Draftsmen and Tracers are technical
staff. They render valuable job for
the railways. They are the keymen
in the Engineering Department of the
Railways. But their services are not
given due regard and recognition.
They do not get the benefit due to the
technical staff as yet, although they
are declared as technical staff. The
railway track has increased, the rail-
way buildings have grown, the plinth
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‘area has been further widened, but the
strenth of the Estimators, tracers and
draftsmen has not increased although
the number of the officers has gone up.
So I would like to know:

(1) The amount of track km. in
1963 and in 1980,

(2) The amount of tonne km. in
1963 and in 1980.

(3) The number of Estimatorg in
1963 and in 1980.

(4) The number of Tracers in 1963
and in 1880.

(5) The number of Draftsmen in
1883 and in 1980.

(6) The number of
A.EN, in 1963 and in 1980.

D.EN. and

SHRI MALLIKARJUN: 1n the state-
ment furnished to the Hon. Member
and the House, the number of Esti-
mators, Tracers and Draftsmen has
been given.

SHRI NARYAN CHOUBEY: 1
wanted the amount of track km. The
number of estimators depends on the
track km. and tonne km. The other
details also have asked—the number
of estimators, draftsmen, tracers and
also D.EN. and A.EN. in 1963 and
1980,

SHRI MALLIKARJUN: 1 am get-
ting confused of the ,question In
1963 what was the track km.—I will
furnish this information later to the
House. A}-the moment, I do not
have it.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF) It
is not relevant to the question.

SHRI NARAYAN CHOUBEY: 1
would like to konw since when you
have declared them as technical and
whether they are getting the benefits
of the ‘technical staff and also how
many of the estimators, draftsmen
and tracer shown in this statement
have been confirmed and how many
are not confirmed.
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SHR] MALLIKARJUN: We have
accepted them as technical staff, I
think, after the Pay Commision’s re-
cummendation and their grade has
also been regularised and they have
been upgraded also. For example,
draftsmen. estimators and tracers are
in the category of Rs. 330—530, Rs,
425—700, Rs. 500 to Rs. 750 and Rs.
700—900. The Railway administra-
tion is s0 eager to go into the quest-
ton to upgrade them to Rs. 840 to
1040, but unfortunately, within the
wisdom of the Pay Commission it has
not come through. However, the
Railways are pursuing to see that
justice is done to people of these
categories,

Railway Conection to Guruvayoor

*469. SHRI A, NEELALOHITHA-
DASAN:; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have
taken any steps to bring Guruvayoor
on the Railway map;

(b) if so. the details thereof; and

(¢) if not. what action Government
propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.-
LIKARJUN): (a) and (b). Updating
of the earlier survey for a B. G. line
from Trichur to Kuttipuram via Guru-
vayoor is in progress. Further action
will be taken after th~ reappraisal
survey has been completed and the
report examined.

(¢) Does not arise.

SHRI A. NEELALOHITADASAN:
Will the’ Minister be pleased to state
when the process of updating of the
earlier survey for a BG line will be
completed?

SHRI MALLIKARJUN: The survey _
is in" progress and it will take some
time- more for the completion of the
survey and as soon as it is completed,



33 Written Answers AGRAHAYANA 27, 1902 (SAKA) Written Answers 34

is will be processed in the normal
course.

SHRI A. NEELALOHITHADASAN:
Is the Government aware of the
fact that the former Railway Minister
just before quitting the Ministry,
during his visit to Kerala, has given
an assurance to the public of Kerala
that the Trichur-Kuttipuram line
will be taken up immediately because
of the importance of Guruvayoor as a
place of pilgrimage? Also I would like
to know if it would be included in the
next railway budget.

SHRI MALLIKARJUN: Within
the budget of 1981-82 this Trichur-
Kuttipuram line via Guruvayoor is
going to be included and our works
programme is very keen to take it
up in the next budget at a cost of
Rs. 423 crores.

——

WRITTEN ANSWERS TO QUESTION
Illegal Booking Counters

*465, SHRI RASHEED MASOOD:
SHRI CHHANGUR RAM:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of illegal running of the railway book-
ing counterg in the metropolitan cities
particularly their flourishing business
near the city booking officeg of Easterp
and Southern Railways in Calcutta;
and

(b) if so the steps taken by Govern-
ment in the matter?

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): (a) The
Government are not aware of any
illegal running of railway booking
counters in metropolitan cities. How-
ever some reports of unauthorised
PeTsong securing reserveq accommoda-
tion in the metropolitan cities of Cal-
cutta, Bombay, Delhi and Madras
and selling the same clandestinely at
premium to the intending passengers
have come to notice. -

3043 LS—2

(b) Intensive checks are being con-
ducted by the Vigilance and Commer-
cial Organisationg of the Railways on
the reservation offices to discourage
the activities of toutg and anti-social
elements dealing in reserved accom-
modation. If any gpecific information
is furnished about the functioning of
these touts with or without the collu-
sion of railway staff, raids are con-
ducted ang follow up action iz appro-
priately taken in conjunction with
CBIl. To counteract thig evil to some
more extant. a Special Squad has
been set up in the Ministry to deal
with particularly the malpractices in
reservation. Ag the activitieg of touts
and anti-social elements ane predomi-
nant during summer and holiday rush,
special care hag been taken to orga-
nise more checks during these season.

2. Analysis made of the avallabllity
of accommodation at important reser-
vation points hag revealed that bar-
ring rush periods, accommodation is
available in almost all the trains 4-5
days in advance. Since the question
ig basically one of demand and supply,
endeavours have been made to reduce
the gap hetween demand and supply
by introducing new trains, augmenting
the loads of existing trains, extending
their runs, increasing the frequency
of weekly/biweekly traing and run-
ning holiday specials on important
routes to clear the rush of traffic.

3. The varioug measures taken by
the Railways to contain the activities
of unauthorised travel agents and
other anti-social elements indulging
in the corrupt practices include the
following:—

(i) Whenever a person, not being
a railway servant or an agent autho-
riseq by the Railway Administration
in this behalf, is founq selling rail-
way tickets he/she is handeq over
to the Police for further action in
accordance with Sectjon 114 of the
Indian Railways Act, 1890 wheih
provideg for imprisonment for a
term which may extend to 3 months
or with fine which may extend to
Rs. 250/- or with both and shall also
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forfeit the fare which he may have
paid ang the ticket which he may
have go0ld or attempted to sell. The
person purchasing the ticket from
the unauthorised persong is also
liable to be prosecuted and punish-
ed.

(i) Announcements are fre-
quently made on the public address
system at important stations to edu-
cate the passengers that they should
purchage tickets only from the Rail
way reservation counters and should
not fall g prey to anti-social ele-
ments whp indulge in the illegal re-
sale of reserveq tickets by charging
extra amounts.

(iii) The Railway Time Tables
contajn the following advice to the
passengers. .

(a) Refuse to pay any unautho-
rised chargesg for reservation and
report the demangd for such pay-
ment to the concerned officials.

(b) Refrain from occupying ac-
commodation, reserved for other
passengers,

(¢) Do not buy tickekts {from
unauthorised agents.

(d) Do not travel on transfer-
reg or resold reservation tickets
as it is a legal offence.

]

(iv) Vigilance and ticket check-
ing officials of Railways make in-
tensive and regular checks to de-
tect the cases of persong travelling
on transferred tickets ang take suit-
able action in accordance with the
extant rules.

(v) During Feb. 1980, a special
drive wag launcheg on all Indian
Railways. Ag a result, 2648 per-
sons jncluding touts, towel spreaders
and other anti-soclal elements at
reservation office; and on trains
were apprehended all over the
Railways. Out of these, 702 were
‘ sent tu jail ang 1713 were fined.
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Rest were let off after being admo-
nished. In Calcutta 74 persons were
apprehended.

(vi) During he summe; months
of 1980, over 600 touts were appre-
hendeq during the course of the
checks. In Calcutta region alone
served by South Eastern and
Eastern Railways 143 touts were
prosecuted,

r

4. Besides, the following steps have
recently been taken to render better
and more satisfactory service to the
travelling public in the matter of rail
reservations.

(i) The time limit for advance
reservations has been made gix
months at all stations and by all
trains, to avoig blocking of accom-
modaion by anti-social elements and

providing a wider choice to bonafide
passengerg for planning rail jour-
neys in advance.

(ii) Reservation procedures and
arrangements at important stations/
reservation centres have been
streamlined by opening additional
booking windows, reservation coun-
ters and by extending working
hours of reservation, offices at im-
portant and large stations. In the
Esplanade Mansion reservation
office, Calcutta better arrangements
for passengers to stand in queue
while procuring tickets in the re-
servation offices have been envisag-
ed through increase in the number
of counterg by constructing a mez-
zanine floor, so that the entire
groung space can be utilised for
opening more counters. The walt-
ing time for passengers in the queue
will be reduced with the increase
in the number of counters.

(iii) Firm réservations over and
above the normal quota of berths
against the vacancieg which erise
due to normal cancellationg are also
now being made, i
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(iv) Extra sitting accommodation
is provided in first class and AC 2-
tier coaches of Deluxe traing for day
time journeys to Yscilitate more
passengers to travel by these traina

(v) Wait-listed passengers, to cer-
taip extent, are now being provid-
ed with confirmed reservationsg dur-
ing the run of the train against
non-turning up of the booked pas-

. sengers and carcellations.

Ceollecion of Tax from Vehicleg pas-
sing through Baliapattam Bridge

470, SHRI M. RAMANNA RALI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

o (a) whether it is a fact that Gov-
‘ernment o¢ India are contemplating
to collect taxes from the vehicleg pas-
sing through the newly constriicted
Baliapattam bridge in Cannanore dis-
trict on National Highway 17 when #t
is opened for vehicular traffic;

(b) if so, what are the rates on each
variety of vehicles that are proposed
A0 pe collected;

(c) whether it js the policy of Gov-
ernment to collect such taxes on the
newly constructed bridges on the Na-
tional Highways; and

(d) if so0, the period for which this
scollection of tax will continue?

. THE MINISTER OF STATE IN
»

| {THE MINISTRY OF SHIPPING AND
P TRANSPORT (SHRI BUTA SINGH):

(a) and (c). No taxes as such are
to be collected, but in accordance
with the National Highways (Fees Yor
use of Permanent Bridges) Rules, 1978,
** framed in pursuance of the provisions
~ %ontained in National Highways Act,
1956 (No. 48 of 1956) ag amendeq by
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National Highways (Amendment)
Act, 1977 (No. 30 of 1977), fees for
services or benefits rendered, at the
rates indicated in the Schedule
attached to these Rules, are ]eviable
only on the mechanically propelled
vehicles using permanent bridges on
National Highways, the cost of cons-
truction ©0f each of which is more
than Rs. 25 jakhs and which are
opened to traffic on or after the 1Ist
April, 1976. As the cost of the Balia-
pattam Bridges on National Highway
No. 17 in Kerala, is more than Rs. 28
lakhs and as it was opened to traffic
on the 7th December, 1980, the fees
for services or benefits rendered
under the above-mentioned Rules are
leviable on the mechanically propelled
vehicles using this bridge.

(b) The rates of fees leviable are
given in the Scheduled attached to
the Nationa] Highways (Fees for use
of Permanent Bridges) Rules, 1978, a
copy of which is attached.

(d) The fees are leviable for a
limited period only and agre to be
disrontinued as soon as the full
capital cost of the bridge (i.e, bridge
proper, approach roads, guide bunds
and protective works as also struc-
tures constructed or improveq for col-
lection of fees) including interest
thereon as also the maintenance and
specia] repairs expenditure thereo:
upto the date of discontinuance of the
levy of fees, has been recovered,

SCHEDULED ATTACHED TO THE

NATIONAL HIGHWAYS (FEES FOR

USE OF PERMANENT BRIDGES
RULES, 1978

Fees chargeable in respect of
mechanical vehicles using permanent
bridges, costing more than Rs. 25
lakhs on National Highways compiet-
ed/tg be completed and opened tc
traffic on or after 1-4.1976 in regard
to vehicles other than Defence vehi-
cles, vehicles with VIP symbols, Police
vehicles, Fire fighting vehicles, am-
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bulances, funeral vans, Posts and Tele-
graph Department vehicles and Cen.
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tra] and State Government vehicles
on duty.

8$.N>.  Particulars of vehicle Fee for  Fee for  Fee for
beid ‘dges  beid
m“t\nn coslng wm?lnn
more more than more
Rs.25 Rs.s50 Rs. 100
lakhs 1akhe lakhs
and upto and upto
Re. 50 Rs. 100
lakhs lakhs
1 2 3 4 5
(Rupees)
1. Mbtor cycle, Scooter or any other two-wheeled mechanically
propelied vehicles . . . . . . . o5 050 0°50
2. Mrtor<car, taxi, jcep, pickup van, station wagon, tempo
auto-rickshaws, three wheeler scooters, or othc:gauto-dri\u;
light vehicles
»=Without trailer . . . 2: 00 2:00 2:00
—=With trailer . . . . . . 3:00 $°00 $:00
3. Bas, truck and other heavy vehicles including truck-trailer .
combinations ;
Laden with goods/passengers . . 6: 00 8-00 10° 00
Unladen . . . . . . . 3-00 4°00 5° 00
t 0. unnicilly-propelied vehicles not mentioned above
like mDile cranes, dozers, earthmovers, road rollers, etc,
. . 6-00 8:00 10° 00

loaded or unloaded

Noles : (1) Woen the same vehicle has to cross the bridge more than once in a day, the user
shall have the gption to pay one and a halftimes the above rates while crosing the

bridge in the hrst trip iteelf.

(2) Tue following vehicles shall be deemed to be vehicles having VIP symbols.

President and Vice-Presidents of India, Central and State Minister, Leaders of Oppo-
sition in Lok Sabha/Rajya Sabha/ State Lezgislatures having the status of a Cabinet
Minister, Governors/Lt. Goverors/Executive Councillors/ Speakers/Chairman of

Ceatral and State Legislatures, Foreign di

itories on State visit to India, Foreign

Dinlomats stationed in India using cars with CD symbols.

Trafic at Ghaziabad Rallway Station

*471. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a). whethsr it is a fact that the
volume of passenger traffic has con-
siderably increased at Ghaziabad

Railway Station, Northern Rail;ny.

-

due to expansion of Ghaziabad town
and location of various industrial
establishments in and around
Ghaziabad;

(b) if 80, whether it is also g fact
that the present number of licensed
porters are inadequate to render pro-
per service to the users
Railways; and

ol the

4
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(c) whether the
propose to provide additional licensed
porters commensurate with the work
load?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No, Sir, there has
been no increase in passenger traffic
dealt with at Ghaziabag during the
year 1979-80 as compared to 1978-79.

(b) and (c). Do not arise.
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Assistance provided to 3 Medical Coj-
leges of Orisga

*473. SHR] RASABEHAR! BE-
HERA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the amount allocated and pro-
vided to the three medica} colleges of

- Orissa during the Sth Plan:

(b) whether any amount was spent
on the creation of additional staff in
the above 3 colleges as per the pat-
tern laid down by the Indian Medical
Council;

(c) the amount spent on the cons-
truction of building in the campus of
the three medica)] colleges; and

(d) the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR]l B.
SHANKARANAND): (a) The three
medical colleges are under the Gov-
ernment of Orissa. An outlsy of
Rs. 255.90 lakhs was approved for
these three colleges by the Planning
Commission under the State Health
Sector during the Fifth Five Year
Plan.

(b) to (d). The information ig
being collected and will be laid on
the Table of the Sabha.
News Item Captioned ‘‘Bonded
Workers of Trains”_

*474. PROF. P. J. KURIEN: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to an article
in Malayalam Weekly ‘Kerala
Sabdam’, captioned ‘Bonded Workers
of Trains’;

(b) what measures Governmen!
propose to take to improve the condi-
tions of these canteen-bearers: -
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(c) the total number of cu'ateen
bearers regularised and otherwise;

(d) what are the service conditions
for canteen-bearers; and

(e) whether Government propose
to take steps to regularise al] the
canleen-bearers having more than
two years experience?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (e). Yes. The
Commission-bearers are not railway
employees but are paid commission
on the sales effected by them. The
question of giving them regular em-
ployment wag considered in a Depart-
mental Counci] Meeting and it was
decided to give them regular em-
ployment in Class IV in a phased
manner.

On the Southern Railway 236 com-
mission-bearers were given regular
employment in Clasg IV in the first
phase. 365 more bearers will be
brought on to regular Class IV scales
of pay, and screening iy in progress
for this purpose.
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Declaration of Roads as National
Highwayd in Maharashtra

*476. SHRI A. T. PATIL: Will the
Minister of SHIPPING AND
TRANSPORT be pleased to lay a
statement showing:

(a) what was the target in Road
Development Plan fixeq for Maha-
rashtra for declaration of new Na-
tional Highways and to what extent
ig it fulfilled as on 31st October, 1980;
and

(b) how many roads and with what
length are suggested by Government
of Maharashtra fer declaration of
new National Highways and how
many of them have been so dec-
lared upto 31st October, 1980.

THE MINISTER OF STATE IN
THE MINISTER OF SHIPPING AND

TRANSPORT (SHRI BUTA SINGH):

(a) and (b). Presumably, the Mem-
ber is having in mind the proposals
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submitted by Maharashtra Govern-
ment for the declaration of twelve
routes, 3,527 Kms. in length, as Na-
tional Highways as part of the Fifth
Plan s0 as to achieve the target cal-
culated by them according to the
“Report of Chief Engineers on Road
Development Plan for India (1961—
81)". Due to financial constraints
and other priority considerations,
Government are unable to declare any
of the routes as National Highways.
A length of 483 Kms of National
Highway No. 17 was added in Maha-
rashtra during the Fourth Plan.

India’s assistance to Momgelig for
promoting Ayurveda

*477, SHRI DAULAT RAM SARAN:
Wi]] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

<

(a) whether Government are aware
that Mongolian Government intend to
promote Ayurveda through ancient
Sanskrit “granths”;

(b) whether it is a fact that the
Director, Pharmaceutical tactory in
Ulan Bator, who recently visiteq India
under the cultural exchange program.
me told journalists in Jaipur on 11th
November, 1980 that most of the Mon-
golian literature was in Tibetan lan-
guage while the entire knowledge in
respect of Ayurveda is contained in
$Sanskrit granths and efforts were

being made to remove this difficulty;
and

" (c) if so, whether the Government
of India will extend cooperation to
the Mongolian Government in this
field?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) to (c). The
Chairman of Medicine Factory, Ulan
Bator, Mongolia, visited India under
the Indo_Mongolian Cultural Ex-
change Programme, from the 23rd
October to 12th November, 1980. Dur-
ing his visit to India he saw the
working of Ayurvedic anq Unani insti-
tutions in the country. While in
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Jaipur, on the 31st October, 1980 he
addressed a press conference and
stated that his country is interested in
studying Ayurveda and othey Indian
systems of Medicine. The literature
of traditional medicine is available In
the Tibetan language in Mongolia,
while in India Ayurvedic literaturg is
mainly in Sanskrit. The Government
of India shall extend such cooperation
as may be necvessary in the transjation
of the origina] texts,

Digha-Calcutta line

*478. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleaseqd to state:

(a) whether there jg 5 plan to lirk
Digha with Calcutta by rail via

Tamluk on the South Eastern Rail-
way;

(b) whether survey has glready
been conducted in this regard: and

(c) if s0, when gctual work will
start on this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.-
LIKARJUN): (a) to (c). Howrah
and Kharagpur are already connect-
ed by a broad gauge Railway line.
Preliminary engineering.cum-traffic
survey for a new BG link from
Kharagpur to Digha was approved in
the budget for 1979-80. Digha can be
connected with railway system by a
number of alignments and the recon-
naissance survey conducted in August
1979 revealed that linking Tamluk
station on Panskura.Haldia section
with Digha via Keshavpur, Nanda-
kuman, Norghat Contai and Ram-
nagar appears to be a prospective
route. The exact trafic prospects can
be assessed only after completion of
the detaileq traffic survey. Field
work has been completed and the
recess work for preparation of plans
and estimates has been taken up. The
survey report is expected to be re.
ceived shortly,
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A decision will be taken after the
survey report is received and examin-
ed in all aspects including financial
viability, availability of funds and
clearance by the Planning Commis-
sion.
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Purchase of Onge type vessely for
Inter-Islang Passenger service inm

Andamapn ang Nicobar Islands

°480. SHRI MANORANJAN BHA-
KTA: Wil the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) when the proposal for purchase
of Onge type vesselg was taken up for
inter-island passenger and cargo ser-
vice in the Uniop Territory of Anda-
man and Nijcobar Islandg and when
the final order was placed for cons-
truction and to whom and also the
firm date of delivery of the said ves-
sels;

(b) what measures are going to be
taken for providing regular ferry
service to different islandg from Port
Blair and also about the shallow
drought jslands traffic movementg qur-
ing the time of construction; -

(c¢) whether proper qualified ves-
selg are available at the moment;

(d) if not what measureg Govern-
ment are taking to provide for trans-
port of passengers and cargo; and

(e) whether the present service
provided to different islands by the
vesselg is by duly qualified ships for
the safety of human liveg and mate-
rialg and if so. names of such ves-
sels?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The proposal for
the purchase of M.V, ‘Onge’ type Ves-
sels for Inter-Islang Passenger and
Cargo Service in the Union Territory
of A & N Islands wag includeq in the
Sixth Five Year Plan of the Territory,
The final order for construction of two
Onge type vessels has been placed on
M/s. Mazagon Dock Limited Bombay
on 3-11-80. Ag per the terms of the
contract for the construction of these
vessels, delivery date of the first ves-
sel is 20 months after placing of final
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order and, subject to the receipt of the
Main Engine, at least 8 monthg be-
fore the scheduleg delivery date. The
second vessel will be gelivered at 6
months’ interval subject to the condi-
tion stipulated in regard to the deli-
very of the first veseel

(b) It has been proposed that dur-
ing the period of construction, if the
need arises for any additional vesels,
the same may be considered and pot

(d) Does not arise

(e) Yes, Sir. The names of qualified
ships are as follows:—

(i) T.S.S. ‘Yerewa’
(ii) M.V. ‘Onge’
(iily S.S. ‘Cholunge’.

Metropolitan Railway in Hyderabad

*481. SHRI P RAJAGOPAL
NAIDU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
with Government to lay a metropoli-
tan Railway in Hyderabad; and

(b) if s0, when it will be taken up?

THg DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.
Carriage ang Wagon Instructors

4332. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it jg a fact that some
Carriage and Wagon Instructors who
are responsible for the training of
Train Examiners are also in the initial
scale of Train Examiners;

(b) if 0, whether it is not an ano-
maly that the traineés and the Ins-
tructory arg in the same gcale; ang

(c) it 50, how Government propose
to avoid the situation and by what
time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) On the Northern
Railway, Trade Instructors in gscale
o¢ Rs. 380—560 (RS) impert training
to Apprentice Train Examiners who
receive only stipend in scale of Rs
380—428 during training. They are
eligible to be fitted in scale of Ra.
423-—700.

(b) and (¢). It ig not considered that
there is any anomaly in this.
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Working of Calcutta Pert

4334. SHRI S. M. KRISHNA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the users of Calcutta
Port have doubts about the ability of
the newly formed Operation Commit-
tee to cure the gisease affecting the
operations of the port; and

(b) if so, what long-term measures
Government propose to take to im-
prove the effective and efficient work-
ing of Calcutta port?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VBEREN-
DRA PATIL): (a) and (b). None of
users op the Calcutta Port has expres-
seq any doubt to the Calcutta Peort
Trust's Management about the ability
of the Operation Committee to bring
about improvements in the Port. How-
ever, modernisation schemes like re-
placement/acquisition of cranes, trac-
tors, locomotives, hydraulic engines,
dredgers tugs etc. are proposed to be
taken up during the Sixth Five Year
Plan to improve the efficiency of the
port's operations. .

Language test for Doctors outside
EEC. in Britain

4335. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WALFARE be pleased t:o‘
state: \

(a) whether it is a fact that the
Indian Medical Association and the
Overseas Doctors Association have
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condemneq the British Government's
decision, to continue the language test
for doctors from outside the European
Economic Community countries, in-
cluding those from India; and

(b) if so, the reaction of Indian
Government thereon?

THE MINISTER OF STATE IN
THB MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR -
RANJAN LASKAR): (a) and (b).
The Government of India have no in-
formation in the matter,

Micrg Wave Teleprinterg

4336. SHR1 MATILAL HASDA: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether while deploying the
wireless Operators on Micro Wave
Teleprinters on Southern Railway, an
agreement was reached between the
organised labour and the administra-
tion that the teleprinter links opera-
ted by Wireless Operators - will be
taken over by the signallers as and
when the wireless operators retire;

(b) whether seven circuits were al-
lotbed for Wireless Operators Madras
while introducing Micro Wave Tele-
Printers;

(c) whether agbout 15 wireless ope-
rators have retired at Madras since
15-11-1969 and posts have not been
filleq up due to shrinkage of cadre
and bap On recruitment;

(d) whether the same seven links
are operateq by Wirelesy Operators
since 15th November, 1969 till date
at Madras even though the strength is
now only 50 per cent of what existed
while introducing the Micro Wave
teleprinters;

(ey) whether the wireless operators
at Madras are forced to work on more
than two circuits daily; and

(f) it so, the reasons for not taking
over links from wireless operators by
the operating branch?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) and (c). Yes.

(d) 7 links continue to be operated
by the Wireless Operators.

(e) No.

(1) 3 teleprinter circuits have al-
ready been taken over by the Ope-
rating Department,

Memorandum from Willingdon
Hospital Workerg Unien

4337 SHRI M. ISMAIL: WwWill the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state.

(a) whether Government have re-
ceived a memorandum dated 11th
June, 1980, from Willingdon Hospital
Workers' Union, Neyw Delhi;

(b) ig so, the salient featureg there-
of;

(c) the steps taken by Government
to redress the grievances; and

(d) whether Government are consi-
dering the question of payment of
wages of strike period to Willingdon
Hospital workers?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes. How-
ever, the memorandum jg dated
18-6-80,

(b) These are: (i) Grant of Selec-
tion Grade to all categories of Staff
(ii) Allotment of staff quarters near
the Hospital (iii) Creation of channel
of promotion (iv) Increase in Unij-
form and Washing allowance for
nurses and Gr. D’ staff, etc. etc.;

(c) The demand, as covered by the
relevant Government instructions,
have been met in accordance with
those instructions. Meetings have been
taken by Medica] Superintendent and
Director General ot Health Services
with the representatives of the ems-

Ployees so as to settle remaining de-

mand, amicably keeping in view
financial constrainta.

(d) No,

Introduction of Dombivali Local in
Maharashtra

4338. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleased
to state;

(a) whether it is a fact tfat the
‘Kulkarnj Committee’ appointeq by
the then Railway Minister in 1972 had
recommendeq the introduction of
Dombivali Local ip District Thane,
Maharashtra;

(b) what are other recommenda-
tions of the Kulkarni Committee;

(c) the decision/action taken with
regard to the recommendationg of the
committee; and

(d) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). The Com-
mittee had made the following re-
commendations:—

(i) Retention of the existing faci-
litieg of booking of goods to Dom-
bivali station and provision of tem-
porary cover to serve the purpose
ot the goods shed.

(iiy Improved ticket booking faci-
lities.

(iii) Halts to all fast locals at
Dombivali.

(iv) Provision of terminal facili-
ties at Dombivalj for suburban trains.

(v) Provision of halts to Pune
and Bhusaval Passenger trains at
Dombivali,

Of these, the recommendation under
item (i) (ii). and (iii) have since been
implemented.

However provision of terminal faci-
lities at Dombivali for suburban train
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wag not found to be feagible as pro-
vision of intermediate terminal would
erode the line capacity of the section
thus reducing the overall capacity for
train running. Similarly provision of
stoppage of Pune and Bhusaval pas-
senger trainsg at Dombivali was not
congidered desirable as this would
hinder the capacity for moving trains
including goods trains on thig busy
suburban section,

Shifting of Health Centre run by
M.OD.

4339. SHRI MOOL CHAND DAGA"®
Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseg to
.t.teg

(a) whether it is a fact that a
Health Centrq was being run by the
MCD in J-426 and J-430 Kasturba
Nagar, New Delhi for the last fifteen
years;

(b) whether it is also a fact that
the Centre has been shifted to the
Defence Colony and 20,000 Govern-
ment employees have been deprived
of this facility which they were en-
joying for the last 15 years; and

(¢) whether Government propose to
restore thig facility and if so, when
and if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI.: NIJHAR
RANJAN LASKAR): (a) Yes.

(b) Yes, but the concerned Govern.
ment employees have not been depri-
veq of this facility, as the present site
is just across the road and lesy than a
kilo-metre grom the old site. -

(c) Question of restoring this faci-
lity doey not arise as no facility has
been taken away.

wiT § Werte T gon
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Yardmen of Bombay Central
Terminus

4341, SHRI G. M. BANATWALLA.
Will the Minister of RAILWAYS be
pleased to state: :

(a) whether the yardmen of the
Bombay Central Terminus went on
strike recently;

(b) if g0, the causes of strike; and

(c) the demands of the yardmen
and Government reaction thereto?

THE DEPUTY MINISTER IN THE
MINESTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) and (¢), Do not arise. -

North and South Avenue Canteens

4342. SHRI T. M. SAWANT: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Northern Railway ad-
ministration has taken over the cate-
ring of canteens of North and South
Avenue, New Delhi;

(b) it s0, the number of employees
newly recruited for these canteens;
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(c) how many of them belong to
Scheduled Castes and Scheduleg Tri-
beg communities;

(d) whether these employees have
been recruited through employment
exchange;

(e) whether any qualification was
prescribed for thig recruitment
through any notification; and

(f) if the recruitment ig not through
employment exchange, what are the
specific sources of recruitment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) Forty four persons have been
recruited from the open market pure-
ly on an ad hoc basis ang as a stop-
gap arrangement.

() 7.
(d) and (e). No,

(f) Since the canteens hag to be
activated at short notice and prior to
the commencement of the Parliament
session, recruitment was made from
the open market, purely on an ad hoc
basis as a stop-gap arrangement only.
Regular recruitment will be made

after the necessary posts are ganction-
ed.
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Appointmeat o7 non-ofiicials ag
Ambassdors/High Commissioners

4345, SHRI SANAT KUMAR MAN-
DAL: Will the Ministe; of EXTER-
NAL AFFAIRS be pleaged to state:

(a) whether recently some non-offi-
cials have been appointed as Ambas-
sadors and High Commissionerg like
that of US.A., UK. Canada etc.; and

DECEMBER 18, 1980

Written Answer; 60

(b) if so, their particulars and the
mode of their selection and appoint-
ment?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMBA
RAO): (a) Yes, Sir,

(b) The following non-officials were
appointed Heads of Mission during
the year 1880:—

Name of offizer with designation Name of country Date of
assump-
tion of
charge

3. Shri Manabendra Shah Ireland 21-4-80
Ambassador
2. Shri G.S. Dhillon Canada 2-9-80

High Commissioner

3. Dr, V.A. Seyid Muhammad
High Commissioner

4. Dr. AM. Khutro-
Ambassador

5. Shri K.R. Narayanan
Ambassador

6. Shri G.G. Swell
Ambassador

Ryjkumar Devendra Singh
Ambassador (designate)

8. Shri Brij Kumar
Ambassador

United Kngdom 8-9-80

Federal Republic of 17-980,..

Germany
United States of 20-10-80
America
Burina 11-11-80
Norway Likely to-
rcu:l
shortly
Maladives 8-12-80

Appointment of our Heads of Mission
abroad is done after careful consi-
deration, keeping in mind national in-
terest, exigencieg of public service and
suitability of the individuals con-
cerned.

This ig done by the Foreign Minis-
ter, with the approval of the Prime
Minister and the President

Appointments are made after the
Agreement of the host Government
are received.
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Resolution passed by Nagar Parishad
Trimbak

4347. SHRI BAPUSAHEB PARULE-
'KAR; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have re-
ceived in May or June 1977, any re-
presentation with a copy of resolution
passeq by the Nagar Parishad Trimbak
(Dist. Nasik, Maharashtra) on the 21st
May, 1977 requesting the Government
to start a new railway line between
Pune and Nasik angd to link the same
with Wester, Railway at Balsad or
Dahanu;

(b) it so, route suggested by the
said Nagar Parishad; and

(c) what action Government have
taken or propose to take in this re-
gard

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (¢). The Trimbek
Municipality had approached the Rail-
way Ministry in October, 1977, for a
new line from Nasik to Dahanu via
Trimbak and they were replied that
due to extreme shortage of resources,
the proposal hag to wait for better
times. The same position, even, pre-
vails today.

Panel of Assistant Commercial
Officers

4348. SHRI RAM VILAS PASWAN:
Wil]l the Ministey of RAILWAYS be
pleageq to state;

(a) the number of harijang and adi-
vasis included in the panel prepared
for the post of Assistant Commenrcial
Officers in Eastern Railway in Decem-
ber, 1979;

(b) in case no harijang and adivasis
were included in the panel the rea-
sons therefor;

(c) whether steps were taken to
take harijans and adivasis in Decem-
ber, 1979 provisional panel o¢ the
Personnel Department of Eastern
Railway during the periol from Jan-
uary to March, 1980 and if not, the
reasons therefor;

(d) the reasong Tor which discrimi-
nation was done in the matter of re-
versions in the case of Assistant Com-
mercial Officers ag harijan and adivasi

incumbentg of these posts were re- -

verted and the non-harijans and non-
adivasis who even failed in the exa-
mination are still continuing on their
posts; and

(e) whether another panel is being

prepared in spite of the fact that the
December,

1979 panel for Assistant



63 Written Answers

Commercial Officers has not exhausted
yet and in case no other panel is
being prepared, the time upto which
orders for preparing another panel
would be kept pending.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (2) to (e) The informa-
tion ig being collected from the Zonal
Railway and will be laig on the table
of the Sabha,

Unauthorised Vendory at Allahabad
Rallway Station

4349. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it ig a fact that g large
number of unauthorised vendors
engaged by Oontractors for sale of
miscellaneous goods are operating at
Allahabaq Railway Station whom the
station staff are hasitant to apprehend;
and v

(b) if so, whether Government
would consider a vigilance probe into
the affairg on specific complaints made
by Members of Parliament, Members
of Legislative Assemblies encouraging
unauthoriseq vending at Allahabad?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN). (a) Reports have been
received about the engagement of un-
authorised vendors by the- Miscellane-
ous Articles contractor at Allaha-
bad Station. Punitive action
against the contractor under the
provisions of the Agreement has been
taken. IR

(b) Since unauthorised vendors are
being detected from time to time
and necessary punishment is being
meteq out to the contractor, no vigil-
ance probe is necessary in the matter,
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New Alipurduay Statiom

4350. SHR] PIUS TIRKEY: Will the
Ministe; of RAILWAYS be pleased
to state:

(a) whether Alipurduar in North
Eastern Railway has four stations ie.
A. P. D. Junction, New Alipurduar,
Alipurduar Court and Alipurduar;

(b) if so, the reasons therefor;

(c) whether the Railways have de-
cided to curb the meter.gauge line
along with broad.gauge line up to
Bhubaneshwar gtation; and

(d) if so0, by what time it will be
completed; and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLIL
KARJUN): (a) Yes, but these stations
are on Northeast Frontier Railway.

(b) to (d). The information is being
collected and wil] be laid on the
Table of the Sabha,
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Cases referred by C.G.H.S, Dispea,

saries to Safdarjung Hospital

4353. SHRI R, L, P, VERMA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government are gware
that in the CGHS Wing of the Safdar.
jung hospital, only patients havml
recommendations oy acquaintance®



67 Written Answers DECEMBER 18, 1000  Written Answers = 68

with the doctors gre atlended to and
others either do noy get their tumn
or are simpiy put off;

(b) whether jt ig also a fact that
casey referred by the CGHS dispen-
esaries to Safdarjung Hospita] are
either discouraged by the doctors
there or are not properly examined
with the result the patients have to
face g great embarrassment in going
to the hospita] again and again;

(¢) if so, whether Government pro.
pose to make surprige checks periodi-
cally to set the matters right; and

(d) if not, what gteps are envisag.
ed to help the patients to get proper
treatment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Government is not aware of any such
complaints,

(¢) Occassional surprised visitg are
made by the concerned authorities

(d) Doeg not arise.

Cashiers ang Assistant Cashlery of
DT.C.

4354. SHRI EBRAHIM SULEIMAN
SAIT; Will the Ministey of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government are aware
of the discontentment gmong the staff
of D.T.C. in category of Cashiers and
Assistant Cashiers:

(b) whether recommendations of
the Third Pay Commissio, have not
yet been implemented in case of
Cashiers and Assistant Cashiers in
DTC;

(c) if s0, how many persons are
luﬂ'erinzmonehrylosseginmlseate-
gory since the presentation of Third
Pay Commission’s Report;

(d) the reasons for not implement.
ing the recommendationg s0 far and

the steps Government propose to pre-
tect the interest of this category in
DTC.; and

(e) the tota] estimateg amount to
be given to these empioyees in the
formofm-earsandthetimahkelyto
be taken in this process?

THE MINISTER OF STATE N
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) Yes, Sir.

(b) Before the Third Pay Commis.
sion Cashiers and Assistant Cashiers
were in the acales applicable to
Senior Clerks and Junior Clerks plus
specia]l pay Rs, 40 and Rs. 25 respec-
tively. Their pay was duly fixed
according to Government rules based
on the recommendation containeq in
Third Pay Commission Report along.
with the pay of other employees
w.ef. 1-1.1973 in corresponding scale
of this category plus special pay of
Rs 35 and Rs, 40 respectively.

(c) No one is suffering monetary
loss as their pay has already been
fixed in accordance with the rules
consequent to Third Pay Commission
recommendations,

(d) Does not arise, ag their pay has
already been fixed ir the revised
scales,

(e) Does not arise.

Medically decategorised casual
Iabourers

4355. SHRI S. A. DORA] SEBAS-
TIAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a facy that the
Southern Railway Authorities are not
implementing the Railway Board’s
directive with regard to alternative
jobs for medically Qecategorised
casua) labourers;

(b) how many cases are pending in
this category from 1977,

(¢) whether it is alaso the facy that
large number of vacancies have been
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filled up in the place of decategoris-
ed staff; and

(d) whether Government propose
to consider reappointment of the
casua] labourery whenever vacancies
suitable to their medical fitness are
available?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLL
KARJUN): (a) No,

(b) 32,

(c) Vacancies as a result of decate-
gorisation of regular staff are filled
in the norma] course.

(d) Yes, to the extent possible.
Driving licence

4356. SHR] G. Y. KRISHNAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
Delhi Administration has made it
compulsory to carry the driving
licence while driving;

(b) if so, whether it ig also 5 fact
that the licence documeny is big and
cannot be carried in the pocket, or
left in the car for fear of jts getting
stolen and misused; and

(c) if so, what measures Govern.
ment have taken to make the size of
the licence smal] so that it can be
kept in the pocket?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) Yeg Sir.

(b) and (¢). Delhi Administration
issues the driving licence in the
printed booklet of the size of 7 cms x
11 cms. In the absence of booklet,
the licence is issued in a cyclostyled

Though the size of the driving
licence iz not big, Delhi Administra-
tion is considering the proposa] of
reducing it to 5 cms x 9 cms.

Derecognition of CRRI Staff Amsocia,
tion New Delhi

4357. SHR] E. BALANANDAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state: .

(a) whether it is a fact that the
Central Road Research Institute
(CRRI) Staff Association, New Delhi
has been derecognised by its mana-
gement;

{b) if so, what are the reasons;

(¢) whether the CRRI management
has recently issued a circular warn-
ing the employees not to form the
Trade Union despite a Supreme Court
judgement in February, 1872 declar.
ing all Research Institutions as ‘Indus-
try' for the purpose of Industrial
Disputes Act_ 1847; and

(d) if so, the reaction of the Gov.
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) and (b). No, Sir. The Central
Road Research Institute continue re.
cognising the Staff Association of the
Institute ag a service assocjation,

(c) and (d). The Central Road Re-
search Institute did issue a circular
to the Members of their gtaff in Sep-
tember 1980 cautioning them against
their participating in illegal trade
unjon activities and participating in
their ~ demonstrations. The Central
Roaq Research Institute, have, how-
ever, been advised to seek g further
clarification in the matter from the
Registray of Trade Unions.

Indians who have accepted foreign
citizenship

4358. SHR]I H. E. HORO: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state the number of
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Badien origin pesple who have sccept-
ed forelgn cithmnsitlp, country.wise
during 1ast three yours, year-wise?

THE MINISTER OF EXTERNAL
APFAIRS (SHRI p. V. NARASIMNA
RAO): In many countriegs the Gov-
ernments granting the foreign citi.
z¢enship to Indian nationaly do not fol-
low the prectice of informing the
Indiay Missions coneerned nor do the
Indian nationalg keep them informed.
The required year-wise information is,
therefore, not likely to be available.
Efforts are, however, being made to
collect the information to the extent
avallable and this will be laid on the
Table of the House as soon as possible.

Posts of Estimatory

4359, SHRI SOMNATH CHATTER.
JEE: Wilj the Minister of RAILWAYS
be pleased to state:

(@) whether ‘he upgradeq posts of
Estimators and Draftsmen in Civil
Engineering Department in South
Eastern Railway have been filled up:

(b) if not the reasonsg thereof and
when the same are expected to be
filled up; and

(¢) whether areas from 1st January
1979 wil] be paid tp such Estimators
ahd Draftsmen, by whom the upgraded
postg will be fllled up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR; MALLL
KARJUN): (a) and (b). Upgraded
posts of Estimators and Draftsmen
have been filled up to the maximum
extent leaving aside the cases where
there gre Court Cases.

(c) Arrears are payable from
1-1.79 and will be paid as soon as the
selectiong are finzlised and jncum.
bents are promoted regualrly.

Butk carriers designed and buiit
Indigeanously

. 4360. SHRI BALASAHEB VIKHE
PATH.. Will the Minister of SHIP-
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to state:

() the number of Ddulk carriers
designed and duilt by the ship build-
ers in the country without sny foreign
collaboration;

(b) the foreign exchange gaved
through such indigenous preduction;

(c) the number of orders for bulk
carriers received from abroad; and

(d) the foreign exchange earned
thereby?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR] VEEREN.
DRA PATIL): (a) Hindustan Ship-
yard Ltd., Visakhapatnam hag so far
built 8 bulk cargo carriers as repeats
of a proto-type West German design.
Besides, 3 bulk carriers of indigenous
design are being built by Garden
Reach Shipbuilders & Engineers, Cal.
cutta without any foreign_  collabora-
tion,

(b)(i) Rs. 8,24836 lakhs approxi-
mately on account of 8 bulk carriers
bui't by Hindustan Shipyard; and

(ii) Rs. 4,911.00 lakhs on account of
3 bulk carriers being built by Garden
Reach Shipbuilders & Engineers.

(c) Mazagon Dock Limited Bombay
had built to the design supplied by
the purchaser anq delivered 2 bulk
carriers in 1976 to a Singapore party.

(d) Rs. 181.26 lekhs,

Mexicos North south Summit

*4361. SHRI R. L. BHATIA:
SHRj S. M. KRISHNA.:

Wiil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to the news item captioned
‘U.K. undecided on North_South meet’
appearing in the Peatrioty New Delbi
dated the 25th November, 1980;
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(b) if so, whether Indis hag stu-
died itg adverse impecy on Britain's
relationy with developing countries;
and

(c) India’s resction thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI p. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) and (c). Recently Foreign Min-
isterg of 11 developing and developed
countries held consultations in Vienna
on November 7-8.1980 in regard to
the joint Mexican- Austrian proposal
for an international meeting of some
Heads of State/Government on co-
operation and development. The list
of countrieg to participate in the sum.
mit has not yet been finalised. There-
fore it is not vet certain whether the
United Kingdom will be participating
in the meeting.

Apart from this meeting it is to
be hoped that the attitude of develop-
ed countries, including United King.
dom, towards the North-South dialo-
gue would be positive,

Colouring of food articles may cause
cancey

4362. SHR] K. MALLANNA: Wil
the Minister of HEALTH AND FA.
MILY WELFARE be pleased to state:

(8) whether it ig g fact that Food
articles coloured by metani] yellow a
chemica), instead of permitted food
colours, may cause cancer; and

(b) if g0, the reaction of Govern-
ment ip this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The metanil
Yellow is a known carcinogen,

(b) The Prevention of Food Adul-
teration Act and the Rules made
thereunder do not permit the use of
thig dye ip food articles. The State
Governments have also been advised,
from time to time, to exercise greater
check on the use of colours in foods.

Passtugeys Amesities Committee

4383. SHRU AMARSINGH RATHA.
WA: Wil the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose
to set up a Passengerg Amenitieg Com-
mittee to provide better amenities at
Railway Slationg and in the trains;

(b) when the final decision is like-
ly to be taken ip this regard; and

(c) what are the terms of refe.
rence of the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR; MALLI.
KARJUN): (a) and (b), The Govern-
ment have since constituted the Pas-
sengers’ Amenities Committee,

(c) A Statement is attached.

Statemont

The terms of reference of the Com.
mittee are:—

(a) to review the policy and prace
tices in vogue on the Railways in
respect of provision of passenger
amenities in traing gnd at raiway
stations;

(b) to suggest the list of items to
be considered as passenger ameni-
ties and to revirw the normg for
provision thereof;

(c) to suggest measures to mauxi.
mise benefits to the passegers,
keeping in view additiona] physical
and financial requiremeatg of ameni.
ties in the next five to ten years;
and

(d) to consider the desirability
of introducing standardisation of
fittings and fixtures in trains and
at gtations of water trolleys, water
fountaing at stations and of the sys-
tem of fixing rent and other
chargeg for various amenities, like
retiring rooms, bed rolls, etc,

The tenure of the Committee is two
years. -
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Subsidised hostel at Outtack

4304. SHRI BAJUBAN RIYAN:
Will the Minister of RAILWAYS be
pleased to gtate:

(s) whether it ig a fact thg the
boys of the subsidised hostel at Cut.
tack on South Eastern Railwgy used
to be given two meals and one tiffin
e day;

{b) whether it ig a fact that the
Railways allotted Rs. 1.40 in 1861,
Rs, 1.75 in 1967 and Rs. 2.40 in 1971
towards the meals and tifin charges
per boy according to cost index; and

(¢) why the railways have noi in-
cressed the allotmeng according to the
present price index for each boy
since no revision has been made since
19717

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI.
KARJUN): (a) Yes. In gddition tea
and snacks in the afternoon are aiso
served,

{b) and (¢). The rate has been in-
creased in 1980 to Rs. 5.30.

Hadmatiya-Jodva line

4365. SHR1 DAULATSINHJI JADE-
JA: Will the Minister 6f RAILWAYS
be pleased to state:

(a) whether Government are aware
that the Had Matiya-Jodva railway
Jine in Jamnagsr District of Gujarat
State has been closed down for the
last about two years;

(b) whether Government are also
aware that due to the closure the
pilgrimg of thay area are facing great
difficulty to reach their gestination
and also the transportation of salt is
suffering;

(¢) what are the reasons due to
which tl at line has been closed down;
and

(d) whether Government
to reopen thig line for the welfare of
pilgrimg and Public at that area?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRp MALLL
KARJUN): (a) Yes,

(b) No.

(c) On conversion of Viramgam.
Hapa metre gauge section into broad
gauge, the operation of Hadmatiya-
Jodia line is 1cither operationally
feasible nor economical,

(d) Doeg not arise,
Disparity ta grades of Station Master

4366. PROF. MADHU DANDA.
VATE: Will the Minister of RAIlL.
WAYS be pleaseq to state:

(a) whether it is 5 fact that there
is 51 w:de disparity between the grades
of Station Masters gnd those of Chief
Booking Clerks; .

(b) whether it is a fact that there
is discontent among the station mas-
ters over thig disparity; and

(¢) what are the time-bounq con.
crete steps proposed to remove this
disparity?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI.
KARJUN): (a) Both Station Masters
and Booking Clerks have been gllotted
the following grades which are ope-
rated depending upon the importance
and workload of the Station. The
Booking Clerk in higher grades are
designated as Chief Booking Clerks,

Rs. 425—640,

Rs. 455—T700.

Rs. 550—750.

Rs. 700—900.

It wil] be observed from the abave
that there is no disparity in the
grades.

(b) and (c). Do not arise,
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Recommendations of 3rd Central
Pay Commission

4367. SHRI SAMAR MUKHER-
JEE: Will the Minister of RAILWAYS
be pleased to state;

(a) whether it is a fact that Gov-
ernment had accepted the recommen-
dations of the Third Pay Commission
regarding travelling gallowance vide
an Extraordinary Gazette of the Gov-
ernment of India dated 1st Novemiber,
1973;

(b) whether it is a fact that the
Ministry of Railways issued orders
giving effect from 1st May, 1976 to
the recommendations of the Pay Com-
mission regarding travelling allow-
ance though  accepted by the
Government Extra Ordinary Gazette
dated 1st November, 1973;

(¢) if so, why the order of the
Railway Board has not been given
effect Nto from 1st November, 1873;
and

(c) whether  Government propose
to issue instructiong giving effect to
the order with effect from 1st Nov-
ember,, 1973.

- THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.
LIK ARJUN): (a) The Resolution
notified by Government on 1st Nov-
ember 1973 in the Gazette of India,
Extra-Ordinary contained the- decision
of the Government to broadly accept
subject to the improvements mention-
ed therein, the recommendationg of
the Pay Commission on various
matters including Travelling allow-
ance,

(b) The orders of the Ministry
dated 29-4-76 contained the decision
of the Government on travelling
allowance/daily allowance to Railway
employees after considering the re-
commendation of the Pay Commission
in this regard and were effective
from 1-5-1976. -

(c) Publication of the Resolution
on 1-11-73 did not imply that the
decisions  contained therein are
necessary to be effective from that
date.

(d) Does not arise.
New Passenger Vessel Triveni

4368. SHRI MANORANJAN BHAK-
TA: Will  the Minister - of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether a new passenger vessel
named TRIVENI has been procured
by the Andaman gnd Nicobar Admi-
nistration and is tied up without any
service;

(b) if so, what action Government
propose to take to run the vessel;

(c) whether it ig a fact that the
Administration ordered for construc-
tion of four Triveni type vessels in
the Mainland seven years ago and
only one vessel has been received and

the rest three are stil] under
construction;
(d) if so, when the other three

vessels are likely to be delivered; and

(e) whether the specifications of all
these four vessels are in conformity
with the requirement of the Territory
or require some alterationg and addi-
tions before utilisation; if so, who has
finalised the specifications and who
hag approved them?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL): (a) Yes, Sir.

(c) Orders for four such vessels were
to non-availability of qualified staff
for manning and operating it. A
proposal for creation of certain posts
for this purpose has been  received
from the Andamapn Administration.
The Administration has also taken up
the question of entrusting the respon-
sibility for the manning|operation of
the vessel with Shipping Corporation
of India Limited.

(c) Orders for four such vessels were
placed in July, 1975. However, only
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ong vessel viz, M, V. Triveni’ has
beén delivered so far and the remain-
ing 3 are still under construction.

(d) Information is being collected
and will be laid on the Tablg of the
House in due course.

(c) The specifications of all the
four vessels are in conformity with
the requirement of the Unjon Terri-
tory and do not require any siteration
or addition before utilisation.

Oupatity of Emergency Wards of
Hespitaly in Delhi

4360. SHR] BHIKHU RAM JAIN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what is the capacity of emer-
gency wardg in various hoépitals of
Delhi;

(b) what is the number of emer-
genty cases attended to in various
ocpitnl. of Delhi:

(¢) whether Government propose
to ithprove standard ang expand the
capicity of emergency wards and
accidents services in the hospitels in
Delhi; and

(4) it 8o, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEBALTH AND
FAMILY WELFARE, (SHRI NIHAR
RANJAN LASKAR): (a) 541 beds.

(b) 1415 average per day.

(¢) and (d) Improvement in the
standard of service ang expansion of
the capicity of emergency wards gnd
sccident services is always kept in
view while formulating schemes for
expansibn of hospitals, ang efforts
mille t6 provide increased hospital
facifties in Delhi subjeci to avaﬁa-
bility o} resources.

Leoal  Purchife of Aywrvelio
Modictmisk

c‘to « U, .mn Will the
P& !mm.‘?

WELFARE be plessed to iefér 45 the
reply givéri - wdiarréd Question
No. 498 on the 20th November 1960
regarding local purchase of Ayurvedic
medicihes and lay on the Table of
the House a copy of the instructions
issued in this behalf to the Medicel
Officers-in-charge of the C.G.H.S.
Dispensaries (Ayurvedic Wing)
authorising the local purchase of
Ayurvedic medicines prescribed by
the Specialists in that gystem in case
of their non-availability either in the
Stores Depot or in the Dispensary and
the mode of reimbursement of their
cost to thg beneficiaries, as some of
the Ayurvedic Dispensaries are not
aware of these orders;

(b) if not, the reasons therefor.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WRLFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b). A
copy of instructions issued by
C.G.AS Delhi is 15id on the Table of
the House (Placed in Library. See
No. 1.T-1670{80].

Raflway Lines for Survey in Oriesa
4371. SHR1 GIRIDHAR GO-

MANGO. Will the Minister of

RAILWAYS be pleased to state:

(a) the names of the railway lines
suggested by the Government of
Oriten to his Ministry for survey;

(b) the names of the lines taken up
for survey and likely to be completed;
and

(e) the railWway lines proposed to
be included for tonstruction in Sixth
Plan period by his Ministry in that
State. .

DEPUTY MINISTER THE
mTNI%TR§ OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) (1) Talcher-Sam-
balpur.

2) Koreput-Parvatipuram/Raye-.
gada.

(3) Guuge corversion of Rupsi-

NG hhe,

(4) Khurda Rd.—Bolangir.
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(b) Excepting Khurds Rd-Bolan-
@ir lor which no survey has been
ordered, surveys for the remaining
3 lines arg either in progress or are
nearing completion.

(¢) The question of including in the
Sixth Plan Talcher-Ssmbalpar and
Korsput-Parvatipuram Rayagnda are
being under active consideration.

Number of Indians Employed in
Middie East Countries

4372. DR. GOLAM YAZDANI: Wwill
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of Indiang employ-
ed in Middle East Countries,
comtry-wise;

(b) whethey there is any scheme
under consideration of Government
for exporting more manpower.

(c) whether any of the Middle East
Countries have imposed conditions in
this regard; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI p. V. NARASIMHA
RAO): (a) In the absence of any
system of registration of Indiah
nationals with Indian Missions and
Posts abroad the precise number of
Indians employed in the Middle East
countries is not known.

(b) To facilitate emigration of
Indian workers the Government has
liberalised emigration procedures.
State Govermments of Kerala, Maha-
raghtra, Orissa and Tamiinadu have
Corporations that try to obtain over-
seag employment for Indian workers.
A proposal to establish a Corporation
at the Central level for overseag em-
ployment of Indian workers is also
under consideration of the Govern--
ment.

(c) and (d). Entry of expatriate
workers in the couiitries in the Middle
m&m&byﬂ:ghwsofmm-

to
Wmtswm.a&req%

to obtain Stay Permits/Bmployment
Visss before taking up employment
in these coustries

Expenditure on Guest in Tutloorin

Port Tramt
4373. SHRI D. S. A. SIVAPRA.
KASAM: Will the Minister of

SHIPPING AND TRANSPORT be
pleased to state:

(a) the amount allotted for ex-
penditure on guestg (hospitality) in
the Budget 1979-80 in the Tuticorin
Port Trust. and

{t) the total amount spent so for
till date from that allotment?

THE MINISTER FOR SHIPPING
AND TRANSPORT (SHRI VEEREN.
DRA PATIL): (a) The amount
allotted for expenditure on guests
(hospitality) in the Budget 1979-80
was Rs. 10.500/-

(b) The total amount spent in
1979-80 was Rs. 14,502]-. The amount
allotted in 1980-81 for this purpose is
Rs. 10,500/- and expenditure incurred
so far by the Port is Rs. 13,688.15.

More Bogieg 90 Jayamti Janty Ex.
promy

4374. SHRI A. A. RAHIM: Wil] the
Ministar of RAILWAYS be pleased
to state:

(a) whether Government propose
to add more bogies to Jayantl Janata
Express running from Trivandrum
Central to Bombay to avoid heavy
rush of passengers: and

(b) if so, when it will be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MAL-
EAKARJUN). (a) and (b). It is not
omtionally feasible to augment the
loag of 8182 Bombay-Trivand&rum
Central Jayanti Janata Express for
want of room on this tréin to haul
additioritl cowclyés on 2 régulur basis.
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Supreme Court's Verdict on Service
Matters of Group ‘A’ Engineer Offi-
ocers of Roads Wing

4375. SHRI SUSHIL  BHATTA-
CHARYYA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether it is a fact that the
Supreme Court has set aside the cir-
culars dated 31st December, 1979 and
30th January, 1980 and directed the
Government to implement the
judgment of 7th August 1978 within
three months from 6th October, 1980
on Service matters of Group ‘A’ engi-
neer officers of Roads Wing of
Ministry of Shipping and Transport;
and

(b) if so, what actions have been
taken by Government to implement
the Supreme Court Judgment?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes

(b) Necessary gaction to implement
the directions of the Hon’ble Court is
being taken in consultation with the
other concerned departments namely,
Department of Personnel anq A. R,
Ministry of Law and the U.P.S.C.
It is also proposed to seek clarifica-
tion on certain points from the
Supreme Court before implementation
of their orders. .

Road Overbridge on Nationmal High-
way No. 34

4376, SHRI ZAINAL ABEDIN: Will
the Ministey of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that an
allocation was made by the authority
concerned for the construction of a
road overbridge on National Highway
No. 34 at the crossing point of the
rai] track at Morgram in Eastern
Railway;

(b) it so, why the construction
work has not yet been statred;
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(c) whether Govermnent propose to
take necessary steps is this regard;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (d). The work has not yet
been sanctioned. The question of any
funds being allocated for its execu-
tion does not arise at present. How-
ever, this work is provided for in
the 6th plan and preliminary action
towardy its sanctioning is In hand.

Amounst Spent on Vaccineg Carried
by States

4377. SHRI RAJESH PILOT: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what arrangements have been
made to carry vaccines in the villages
of the country for imunizing children:

(b) how much amount has been
incurred by each State on procure-
ment of vaccine carriers during 1979-
80 against the Central Allocation;

(c) whether any  specifications/
dimentions have been laid down by
the Centre for such vaccine carriers
liks Community Health Volunteer and
Dai Kkits;

(d) if so, detailg thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Vaccines
are to be carried in villages in ther-
mosflasks and thermocole boxes.

(b) A statement is attached.
(¢) No.
(d) Does not arise.

(e) Thermocole boxes of different
shapes and sizes are available in the
market. The decision was left to the
State health authorities to select the
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vaccine carrier suitable for them.

The size and shape of thermocole
boxes would vary at different places
depending on the guantity of vaccine
to be carried, which is determined by
the number of children to be vacci-
nated on a day, distance to be travel-

led, number of workers in the
team etc.
Statement
State-wise allocation of and expenditure
incwrved  for ¢ boxes and syringes
dwring 1979-80
S.No. Suate/U.T. Aliocation Expendi-
{Rs, in ture

lakhs) incurred

Tl

1 2 3 4
1. Andhra Pradesh 0.75 0.74
2. Assam 0.25 0.04
8. Bihar . 1.05 N.A,
4. Gujarat 0.45 N.A.
5. Haryana 0.15 0.15
6. Himachal Pradesh 0.15 N.A.
7- Jammu & Kashmir 0.15 N.A.
8. Karnataka . 0.5%0 N.A.
9. Kerala 0.30 N.A.
10. Madhya Pradesh . 0.85 N.A.
t11. Maharashtra 0.75 0.70
12. Manipur 0.05 0,29
13. Meghalaya . . 0.05 N.A.
14. Nagaland 0.025 N.A.
15. Orisa 0.55 N.A.
16. Punjab 0.25 0.11
t7. Rajasthan . 0.40 N.A.
18. Sikkim . . 0.025 N.A.
19. Tamil Nadu 0.70 N.A.
20, Tnpun . . 0.05 0.04

>
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a1, Uttar Pradesh . 1.60 N.A.
2a. West Bengal . 0.60 N.A,
23. A& N lslands 0.0838 N.A.
24. Arunachal Pradesh 0,188 N.A.
25. Chandigarh . 0,008 N.A.
26. D & NHaveli . 0,083 N.A.
27. Delhi . 0.02$ N.A-
28. Goa, Daman & Diu  0.023 N.A.
29. Lakashadweep 0.028 N.A.
g0. Mizoram 0.02% N.A.
31, Pondicherry 0,023 N.A.
India Total §.975 2,07

NL.A.-Information not available.
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1 2
1-11-80 58
2-11-80 - 48
3-11-80 74
411-80 53
5-11-80 126
6-11-80 65
7-11-80 73
8-11-80 14

3

9-11-80 34

10-11-80 _ 33
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1 2
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11-11-80 1S
12-11-80 74
13-11-80 107
14-11-80 37
1511-80 36
16-11-80 12
17-11-80 32
18-11-80 32
19-11-80 62
20-11-80 24
21-11-80 44
22-11-80 46
23-11-80 8
24-11-80 52
25-11-80 55
26-11-80 54
27-11-80 46
28-11-80 48
29-11-80 34
30-11-90 65
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Delay in Implementation of Develop-
ment Projects in Nepal

4379. SHR1 BHOGENDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Fatehpur.liajbiraj and
other roads under construction in

Nepal under I.C.M. are yalling behmd
schedule:

(b) whether Western Kosi Canal
within Nepalese territory has been
unduly delayed;

(c) whether the extension of Kamla
Embankment beyond Jay Nagar
(Bihar) upto Sisapani in Nepal ha$
not yet been taken up despite Indo-
Nepalese agreement for the same; and

(d) what are the causes for the
delay and what steps are being taken
to expedite the same. 'Y

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO); (a) According to the informa-
tion made available to us by the Min-
istries concerned and according to
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informataion with the Ministry of
Externa] Affairs the position is as
follows:—

The real link between Fatehpur
and Rajbiraj is through Hanuman-
nagar. Work on the Hanumannagar-
Fatehpur road has been completed:
work on the Hanumannagar-
Rajbiraj road is being carried out
and is likely to be completed by
1881,

On the Central Sector of the
Mahendra Raj Marg, about 70 per
cent of the work hag been com-
pleted. The project ig expected to
be completed by December 1882.

The difficulties in the timely
completion of these projects have
been occasioned by the rapidly
escalating cost of construction ma-
terials, difficult terrain in certain sec-
tors and also labour gtrikes (in the
central sectdr of the Mahendra Raj
Marg) resulting in loss of working
seasons.

(b) The Western Kosi Canal Pro-
Ject is expected to be completed by
1983 and as of , on an overall
basis more than 60 per cent oft” the
work has been completed and prog-
ress has been satisfactory.

(¢) The scheme for 'the extension
of Kamla embankments beyond
Jaynagar into Nepalese territory is
in the final stages of preparation by
the Government of Bihar,

(d) Causes for delay in respect of
.road projects have been explained
in (a) above. In the case of (¢),
the Government of Bihar has been
requested to expedite finalisation of
the scheme. Efforts have been made
to adhere to the construction sche-
dules through ensuring timely move.
ment ¢«f construction materials,
provision of trained technica)l
sonnel ang overcoming labour
difficulties to the extent possible.

per-

]
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Fllling up Peon’s Pest from Safai-
walag in Dr. Ram Manohar Lohia
Hospital

4383. SHRI MOT! LAL SINGH:
Will the Minister. HEALTH AND
FAMILY WELF. be pleased to
state:

(a) whether 20 per cent of vac-
cancies gccuring in the grade of Peons
are reserved for being filled up by
transfer of Safaiwalas, Farashes, etc.
who have put in a minimum of five
years' service even though they may
not be possessing minimum educa-
tional qualifications prescribed for
direct recruitment to the post since
February, 1977 in Dr. Ram Manohar
Lohia Hospita]l New Delhi; and

(b) if s0, why even a single va-
cancy of peon out of five filled in the
hospital has not been made reserved
for Safaiwalas in 1980?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) One Safasiwala has been
appointed as Peon by transfer out of
4 vacanies of Peons filleq in 1980.

Pending Repriesentations of SC/BT
Employees of Dr. Ram Manohar Lohia

Hospital

43834. SHRI RAMJIBHAI MAVANI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that a
number of representation from Sche-
duled Castes/Scheduled Tribes em-
ployees of Dr. Ram Manohar Lohia
Hospital, New Delhi are pending with
the Health authorities for more
than tw(. yvrars; and

(b) 1t sq the reasong therefor? -+
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE® (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) Does not arise.

DTC Colonies at G.T. Road and Hari
Nagar .e

4385. SHRI M. RAMGOPAL RED-
DY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether D.T.C. colonies at
G.T. Road and Hari Nagar were
constructed in 1964:

(b) whether the Ministry of Works
and Housing has decided to transfer
the tenements/houses in its occu-
pants.

(c) whether D.T.C. Board approv-
ed the transfer of houses/tenements
to the present occupants of .D.T.C.
colonies at G.T. Ro&d and Hari Nagar
Oon 31st August, 1979;

(d) whether the Ministry of
Shipping and Transport has also
accorded its approval for the sale/
transfer of these houses/tenements in
July, 1880; and

(e) if so, the reasong why the de-
cision has not been implemented so
far,

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) The work of construction of G.T.
Road and Hari Nagar D.T.C. Colo-
nies was taken up in the year 1962-868
and completed in the year 1964-65.

(b) No, Sir, The Ministry of Works
and Housing had in April 1978 advis-
ed the DTC that “it is for the em-
ployers to decide whether they would
like to dispose off the housing stock
created under the Scheme and re-
place the same for other eligible
workers, where the houses were
constructed by the employers for
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their workers. p case they decide
to do %o, they should approach the
Government of India/State Govern-
ments/Union Territory Administra-
tiong from whom financial assistance
was taken for construction of houses,
for terms and conditions™.

(c) to (¢e). The DTC Boerd in
August, 1979 approved the proposal
for transier of membership rights of
the houses to their allottees subject to
certain conditions, but itself, review-
ed its earlier decision jn December,
1979 and expressed the view that the
transfer of ownership rights of the
houses to the occupants woulg gene.
rate gimilar demands from the allot-
tees of the houses in another colony
of the Corporation and also ‘'from
other employees which will be diffi-
cult to resist. Sinoe the facility of
housing accommodation for the em-
ployees wag actualy short and there
wag also no hope for making good
this shartage in the near future, the
Board decided that the deeision as al-
recdy taken in thig behalf be re-exa-
mined jn consultation with the Gov-
ernment and the matter may be
brought up agsin for consideration.

The advice of the Government in
the matter has already been conveyed
to the Corporation in May, 1880 and
the DTC Board has to re-consider the
matter, and later has to forward the
matter for approva]l of the Govern-
ment.

The question if implementataion
thereof will arise, after final decision
is takepn in the matter.

Low Percentage of Dectors and
Narses in MLP.

4386. DR. VASANT KUMAR PAN.
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether the percentage of
doctors and nurses to population in
Madhya Pradesh is low a5 compared
to other Stateg in the country;

3043 LS—4

(b) it 30, what is the nationad
average of doctors and nurses to
population and the available percen-
tage of doctors and nurses {p popula-
tion in Madhya Pradesh; and

(c¢) whether thig percentage is gres-
sly inadequate in the backward
Districts of Madhya Pradesh?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (e). The
requisite information ig being collact-
ed gnd will be laid on thg Table of
the Sabha.
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Roads from Theog to Rohru in
Himachal Pradesh -

4388. SHRI JITENDRA PRA-
SAD: Will the Minister of SHIPPING
AND TRANSPORT be pleased t0
state:

(s) whether toppers of recent
Himalayan car rally were touched
and influenced with the affection of
the people and scenic beauty of the
countryside on the last day of rally
from Theog to Rohru and then finally
to the terminating point of the rally
at Narkanda (via Summerkot and
Khadralla) in Himachal Pradesh; and

(b) it so, whether Government pro-
pose to take steps to improve and
widen thig mq to attract tourists?

THE MINISTER OF STATE IN
- THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) The road in question is a State
Road and the State Government are
primarily concerned in the matter.
It appears from the information re-
ceived form the State Chief Engineer
that they would be interested in
improving the road and widening it
to promote tourism etc. subject to the
availability of funds.

A(AT-FRAYT ALY N7 ©1 AT X wwan
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Capitation fee charged by Medical
College, Bangalore

4391, SHRI K. RAMAMURTHY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Ramaigh Medical
College, Bangalore charges capitation
fee of Rs 1,60,000 for a foreign can-
didate and Rs. 60,000 for g lecal can-
didate, which is reported to have
been approved by the State Govern.
ment;

(b) whether the capitation fee,
which is larger than this charged by
Manipal Medical College has also
been approved by the State Govern-
ment; and

(e) if s0, whether this hinders in
the way of foreign students geeking
admission through the Ministry of
External Affairs?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR

RANJAN LASKAR): (a) to (c); Ac-—" - -

cording to the information available
with the Ministry of Health and
Famijly Welfare, Capitation Fee (Spe.,
cia] Tution Fee) as approved by the
Government of Karnataka ig charge-
able by the private medical colleges
in the State jncluding the M.S. Rama-
iah Medical College Bangalore, and
the Kasturba Medical College (Mani.
pal Section) at the rate of US $ 20,000
in foreiga exchange or an equivalent
amount in gupees per seat. It would
thus be seen that the jnstitutions
charging capitation fee do not discri-
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¢

: the Minister of

minate between Indisan and foreign
students. Besides gaining admissions
through this mode, the Government
of India reserves a given number of
seats every year, for foreign students
under the Cultural Exchange Pro-
grammes as well g3 under the Self.
financing Scheme, °

Rallway Serviu’ Commission,
Musaffarpur

4392. SHRI D, L. BAITHA: Will the
Minister of RAILWAYS be-pleased to
state

(a) whether it is a fact that certain
allegations of corruption against the
former Member-Secretary of Rallway
Service Commission, Muzaffarpur,
have been received by Government;

(b) if so, what were the allegations;
and

(c) steps
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (¢). Some
complaints were received against the
former Member.Secretary of Railway
Service Commission, Muzaffarpur, In-
vestigation has been completed, and
the advice of Central Vigilance Com-
mission has been sought as per rules,
after which action will be taken as
warranted. It will not be in public
interest to give more details at this
stage,

Wastage of precious biood in ‘Indis

taken by Government

4393. SHRI R, P. GAEKWAD. Will
HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whethey Government are aware

‘- of the views expresseq by two UK.

Blood Transfusion Experts saying
that there is considerable wastage of
precioug blood in India ag there is no

- systematised method for blood trans.

fusion services; e . ,
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(b) if g0, what are the constraints
in the efficient working of blood
transfusion service; and

(c) the steps proposed to ovefcome
these constraints?

THE M!N!ST!R OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN LASKAR):: (a) Yes, the
Government are awire of the views
but they do not agree with the same.

(b) and (c). Does not arise.
Cargo vemel M. V. Viswavinaya

4394. SHR] P, M. SAYEED: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Lakshadweep Admi-
nistration hag chartered g Cargo Ves-
sel named M. V. Viswavinaya on pay-
ment of Rs. 1300 per day during the
‘current year,

(b) whether due to its irresponsible
performance in loading ang untoading
and reaching Island at odd hours
Tesulted In colossal Joss on account of
pilferage and other malpractices gnd
the Government was forced to with-
draw the Cargo vessel:

(c) i s0o how many voyages it has
performed, name of Island it touchd
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in each voyage, total cargo loaded
ang unloadeq at each Island during
the period of contract and the total
loss suffered due to its introduction:
and

(d) whether any inquiry hag been
conducted into itg losses and itg irte-
gularities and the action taken against
those held respomsible?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.
DRA PATIL): (a) The cargo vessel
M V. Vishwa Vimaya' was chartered
on a payment of Rs. 15,000 pay day
and not on Rs. 1500.

(b) No, Sir. The ghip was with-
drawn only due to onset of monsoon.

(c) The vesse] performed 6 voyages.
The names of Islands it touched in
each voyagfe and the total cargo doed-
ed and unloaded a3y each Inland dur.
fng the period of contract are given
in the enclosed statement

(d) No logs was incurred by the
Lakshadweep Administration due to
the Introduction of thig vessel alone.
However, shipping service in the
Lakshadweep area fg mot profit-
oriented bu is run as an essential
service,

(d) Does not arise,

Statement

Arrjved  Sailed

» = L g — b d

22-1-80 1-a80 1998 -
2-2380 21280 269 1498
» Drunts
22-3-80  10-380 1588 261'
11-380 12-380 - B2
13380 24380 32 ‘668
2 5:3‘.80 .

24-3-80
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Port

Arvived Sai'ed Loeaded D'schar-

Tom  ged Tun
Voyage 3
Al mm . . . . . 26380  28.380 . 32
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Confirmation of Class II, III, IV (d) what are the sieps that are

empioyees

4395. SHRI B, R. NAHATA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) how many class II, III & IV
employees have not been confirmed
for the last 7 years and more;

(b) what ig the period prescribed
for confirmation or otherwise;

(c) what are the reasong for therwr
reither being confirmed por action be.
ing taken against them; and .

being taken up by Railway Adminis-
tration to decide their cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to .(.‘3)' The
information ig being collected and
wil] be laid on the Table of the Sabha.
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Running of Sangam Expresg from
Saharanpur

4396. SHR] JAGPAL SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether Government  have
under consideration any proposal (o
replace Ist class bogie of seven cabins
with a full bogie of 26 sleepers of
10 Dn/9 Up train from Saharanpur to
Lucknow and Lucknow to Saharanpur;

(b) whether Government propose
to start Sangam Express, operating
between Meerut and Allahabad from
Saharanpur now; and

(¢) if 50, by what time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). No.

(c) Does not arise,

Infrastructure of Dock/Port area of
Haldia Dock Complex

4397. SHRI SATYAGOPAL MISRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the position of the infrastruc-
ture of the Dock or Port area of the
Haldia- Dock Complex; and

(b) the details thereof?

*

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.
DRA PATIL): (a) and (b), The posi-
tion regarding infrastructure facilities
at the Haldia Dock Complex is indi-
cated below:— :

Storage facilities

Apart from port shed and bulk
storage facilities., Central Warehous-
ing Corporation hag constructed one
warehouse. Land has been aliotted
to private parties for construction of
additional warehouses.
TiLR
Communication . ,

Haldia Dock Complex is served by
South_Eastern Railway. The port has
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its own Railway System and Yards
having a track length of about 75 Km.
connected with South-Eastern Rail.
way,

Haldia is connected to National
Highway-6 by National Highway.41
and net work of fodder and internal
roads of gbout 100 Km. have been
constructed. Telephone and Telex
facilities are available.

Water supply

For water supply to shipping, other
instaliations and offices in Dock area,
two tubewells with reservoirg have
been installed. Four tubewells have
been installed in township area for
recruitment of residential zone.

Sewage

Excavated canals connected with
river-Hooghly or Haldia meet drain-
age of township snd industrial zone.
Drainage cana] in industria] estate
also exists. In residential zone, sewer
lines have been laid for disposal of
sewage. In dock area and industrial
estate, septic tanks have been pro-
vided for sewage disposal

Electricity

West Bengal State Electricity Board
have extended power grid to Haldia
and installed 132 KV sub-station at
DEBHOG for supplying power. The
port has own internal power grid for
supplying power to installations and
township.

Housing

Port township located 5 Km 2 away
from the docksg has an area of about
15 Sq. Miles. 1461 Nos. Quarters
have been constructed and additional
188 units are under construction. In
residentia] zone, lands have been allot-
ted to al] industries commercia]l orga.
nisations and Government Depart-
ments including IOC and HFC for
construction of Residential Houses.

Facilities for gschools, marketing
centres  police stations, panking re-
creation, medical etc. have also been.
provided,
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Capital Share of Road Transport Cor-
' poration

4398. SHRI P, NAMGYAL: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whethey it is a fact that under
the Road Transport Corporation Act
50 per cent of the Capital share of
Road Transport Corporation's in India
are to be provided by the Central
Government;

(b) whether it is also a fact that
the Road Transport Corporation,
Jammu and Kashmir State has not
received the Centre's share on capital
since 1976-77;

(¢) if so, the reasons for not provid-
ing the share capital so far; and

(d) the amount due to be paid to
the RTC, J & K on account of share
capital as on 3lst of March, 1980?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Once the Cen.
tral Government decideg to financially
participate in g State Road Transport
Corporation, the Central Government’s
liability against the initia} investment,
which may be in the form of fixed or
movable assets as also capital, is
limited to 25% of the tota] investment
made by the State Government. The
value of assets ig determined by an
Evaluation Committee to be constitut-
ed by the Corporation with Railways’
representatives thereon. Thereafter,
from the year of participation, the
Centra] Government contributeg at
the rate of 50% of the annual invest-
ment made by the State Government
with the prior approval of the Flan-
ning Commission;

(b) and (¢). The request received
from the J & K State Road -Trans.
port Corporation for Central Govern-
ment’s financia] participation ig cur-

rently under examination and a final ..

decision in this regard ig yet to be
taken,

(d) If it is decided to participate
financially in this Corporation, the
amount of Centra] Government (Rail-
ways') contribution will be determin-
ed in the manner indicated in answer
to part (a) above, .

Role of foreig, agency funds fer
Malaria Contro} Programme

4399. SHRI CHATURBHUJ: Wil] the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:;

(a) whether Government's atten-
tion has been drawn to the Press
Report in Indian Express dated the
23rd September lasy criticising role of
foreign agency funds for a malaria
control programme in the north-east
region;

(b) whether there have already
been reports of misuse of foreign
funds from Tripura and other neigh-
bouring States; and

(c) the factg and precautiong taken
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) No. ’
(c) Doeg not arise,

Resumption of Tezpur Express

#400, SHRI RATAN SINH RAJDA:
Wil] the Minister of RAILWAYS be
pleased to state;

(a) whether Tezpur Express which
wag suspended earlier has not been
re.introduced even after an assurance_
to introduce it with effect from Nov-
ember 1, 1980;

(b) whether passengers from Nor-
thern Arunacha] and Northern Assam
including Tezpur have to trave] for~
more than two days to catch 155 Up
Tinsukia Mail at New Bongaigaon and
also after alighting from 156 Dn. Tin-
sukia Mail at New Bongaigaon even
passengers bound for Tezpur have to
trave] two days to reach destination;
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(¢) whether Government propose
to shuttle the Tespur Express after
restoration in such a way that it ser.
ves as a8 link train of the super fast
Tinsukia Mail without affecting the
Arunscha) Express; ond

(d) if not, what other improved

timings Governmeny propogg to intro-
duce on thig line to alleviate peoples’
difficulties?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No assurance
wag given about itg restoration from
1-11-80 and i¥ hag not yet been res.
tored.

(b) and (¢), No,

(d) There ig ng proposal to change
the timings of other services a5 con.
venient connected services with Tin-
sukia Mai] are available for passen-
gers from Tezpur, North Lakhimpur
and Murkongselek in 9/10 Arunachal
Express gand 183/186 Rangapara
North.Tezpur Passenger,

ey wgw ol der Ay & wWEATAT
iy gram? AN 6 FRi gw
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. & 9T aET qwwr qw, | 0
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¥ wie ¥ & W T e g,
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(w) afz gi, & w1 |CWIT w1
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Proposal for Worlg Bamk joan for
D.T.C.

4403. SHR] SHIV KUMAR SINGH
THAKUR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that Delhi
Transport Corporation is considering
to approech the World Bank for a
loan; and

(b) if so, the details of the loan
which the D.T.C. has desired to take
from the World Bank?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI! BUTA SINGH):
(a) and (b). No view hag yet been
takea by DTC about seeking World
Bank assistance.

1 of Laboratery Techni-
cians ia C.G.HS, re. imter.se-senfority

4404. SHR1 CHANDRA PAL SHAI-
LANI: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased

10 state:
- Tech-

(a) whether some Laboratory
nicians working in S.G.H.S. have
made representations ageinst distor-
tiong gnd discrepancies in their inter.
se-pepiority list circulated in the year
1977; and

(b) if so, the action taken or pro-
posed to be taken to remove the said
distortions in their inter-se_seniority?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) The matter was examined but
no distortions 55 alleged were found
in the seniority list,

Providing Shoranur a Stoppage for
Trivandrum bound tralag

4405. SHR] V. S. VIJAYA RAGHA-
VAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
trains bound for Trivandrum da not
halt at Shoranur which connects North
and South Kerala;

(b) if so whether there is any pro.
posa] under consideration to provide
a halt near‘A’ cabin, Shoranur; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY QF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALILJKARJUN): (a) No. However,
the trains which are coming from

Jolarpettal direction and are bouml’ :
B B

towards Trivandrum gide are present.
ly by-passing Shoranur Junction vis
the link by-pass. The trains from
Mangalore side are touching Shoranur
Junction,

(b) and (¢). No. The proposa] for
opening of 5 ball station near Control
Cabin Shoranur on Shoranur.Vallot-
tolnagar link ling was, however, exa-
mined in the past but dropped on ac-
count of heavy recurring loss, meagre
traffic prospects and adequate avaii-
ability of bug services in the area.

Production of drugg

4406. SHRI ARJUN SETHI: wWill
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is g fact thet the
Committee, set up by the Indian
Counci] of Social Science Research
and Indian Counci] of Medical Re.
search, have recommended that vil-
lage communities be encourged 10
cutivate and grow medical herbs;

(b) if so, what are the other re-
commendations which have been ac-
cepted by Government; and

(c) the steps which Government
propose to take jn this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) and (), A summary of the re.
commendationg of the report of the
Study Group is placed at Annexure
1. The main recommendations per-
taining to health sector are sought
to be implemented in a phased man-
ner through the successive Five Year
Plans.

Statement

The recommendation of the Report
of the Study Group set up jointly by
I.C.M.R. and 1.C.8.8.R. on health
for all: an alternative strategy:

1. The objective of the national
health policy should be to provide
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health for al] by 2000 AD., This im-
plies the provision of a good and ade.
qQuate health care gystem for all citi-
zens, and especislly for women and
children and the poor gnd underprivi-
leged groups. It also implies a dras-
tic reduction in the total mortality
and morbidity and bringing down the
infant mortality from 120 to 60 or
less gnd overall death rate from 15
to 9,

2 To achieve thig goal a major pro.
gramme for the health care gervices
is necessary but not sufficient. Health
is a tunction,_ not only of medica) care,
bul of the overall integrated develop-
ment of society-cultural, economic,
educational, social and political.
Therefore the three programmes of;
(i) integrated overail development
including family planning; (ii) im-
provement in nutrition environment
and health education; and (iii) the
provision of adequate health care
services will have to be pursued dur.
ing the next two decades,

3. Integrated development should
include the programme of (i) doubl-
ing the national income per capita by
2000 A.D.; (ii) full scale employment
including the guarantee of work on
reasonable wages to every adult; (iii)
improvement in the status of women;
(iv) adult education with emphasis on
health education ang vocationa] gkills;
(v) universal elementary education
for all children by 1981; (vi) welfare
of Scheduled Castes and Scheduled
Tribes; (vii) crestion of democratic
decentralised and participatory form
of Government; (viii) rura] electrifi-
cation: (ix) improvement in housing
and slum clearance and (x) organis-
ing the poor and under_privileged
groups.

4. To establish a Nationa] Popula-
tion Commission by an Act of Parlia-
ment to formulate and implement an
overa]] population policy with the
objective to reduce the NNRR. from
1.67 to 1.00 and the birth rate from
33 to 21,

8. To achieve improvement of nutri- -

tion through adequate production of
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food, reduction in post-harvest losses,
proper organisation of storage and dis-
tribution and increasing the purchas-
ing power of the poor through gene-
ration of employment and organising
food for work programmes. Special
programmeg should be developed for
nutritiona) disorders like iron den.
ciency and anemia or vitamin A and
iodine deficiencies. In additiop sup-
plementary feeding programmes
should be organised for carefully
identified target groups at risk,

6. Special drinking water gupply
should be provided to all urban and
rural areas Gooqd seqage disposal
systems should be established in all
urban areas where, simultaneously,
a massive programme of proper col-
lection and disposal of solid wastes
and their conversion into compost will
have to be developed. Similarly, in
intensive programme of improving
sanitation should be developed in the
rural areas. Urgent steps have to be
taken to prevent water and air pollu-
tion, to control the ill effects of in.
dustrialisation.

7. Health education should becoine
an integral part of all general educa-
tion and an essentia] component of all
health care,

8. The existing exotic, top-down,
elite oriented, urban-biased, centra-
lised and bureaucratic system which
over-emphasies the curative aspects
should be replaced by the a'teraate
model of health care gervices. This
alternate model is strongly rooted in
the community, provides adequate,
efficient and equitable referral servi-
ces, integrates promotive, preventive
and curative aspects.

9. M.C.H. services should be ex.
panded and improved. The dias
should be trained and fully utilised.
Health education of the mothers
gshould be an important component of
M.C.H. Services.

10. The objective should be to era-
dicate or at least effectively control
diarrhoea] diseases tetanus diphthe-
ria, hydrophobia, poliomyolitis, tuber-
culosis, fuinna-worm, malaria, filaria- .
sis and leprosy.
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11. A new category of personnel,
the Community Health Volunteers.
shou'd be introduced ¢o form the
main bridge between the community
and the services. There should be
sdequate arrangement for the conti-
nuous in service education of all
categories of health personnel. The
Government should establish, under
an Act of Parliament 4 Medical and
Health Education Commission.

12. There is need for a clear cut
drug policy and a National Drug
Agency to implement it,

13. Research of social aspects of
medicine and esoecially on the econo.
mics of health should be promoted.

14. The roles of Centra! and State
Governments, in view of the large
powers delegated to the local bodies
at the district level and below, should
be re-defined. Voluntary organisa-
tions should receive encouragement
and aid.

15. The tota] investment in hea'th
services should be substantively rais-
ed and health expenditure should be
raised by 8 to 9 per cent per year, at
constant prices, and reach about 6
per cent of G.N.P. by 2000 AD.

16. Time is not ripe for the crea.
tion of 3 National Health Service and
the issue may be examined in due
course.

17. For itg success the suggested
programme would depend on our
capacity to create s mass movement
and the ranks of millions of young
men and women to work for it

Cheating of Indian Job Seckers

4407. SHRI K. PRADHANI:
SHRI K. MALLANA:
SHRI B. V. DESAI:
SHRI S. M. KRISHNA:
SHRI R. L. BHATIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news item
in ‘Hindustan Times' dated 19

November, 1980 that 3 nummber of-
Indiang were cheated to the tune of
Rs. 18 lakhs by a gang racketeering
in Gulf jobs who had left them
high anq dry at Tel Aviv in Israel to
experience harrowing days and ulti-
mately the Indian government had
to pay for their air tickets; and

(b) it so, the details thereof and
the reaction of Government thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO): (a) and (b).Government have
seen this report in the Hindustan
Times dated 19 November, 1980.
Information had been received by the
Government that 117 Indian nationals
had been strandeq in a hotel at Tel
Aviv without any means to pay their
bills or their return fares to Indis.
On the request of 106 of them their
repatristion was arranged on an-
undertaking that they would reim-
burse the expenses. On arrival in
India these Indian nationals informed
the authorities that they had been
taken abroad on false promises of
employment but that, on arriva] in
Tel Aviv, the organisers had left them
in a hotel and disappeared. The
strandeq Indian pationals have men-
tioned the names of some persons as
having been involved in defrauding
them. A case hag been registered
against the alleged racketeers with
the police authorities in Bombay. De-
tailed investigationgs have been
started already.

Eight Line Bridge Over Jamuna
in Delhi

4408. SHRI LAKSHMAN MAL-
LICK: Wil the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government have since
received a report from experts for
construction of eight )ine bridge over
river Yamuna in Delhi;

(b) it so, Government’s reaction
thereto;
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(¢) by when the comstruction work
ls likely to start: and

(d) the total estimated expenditure
likely to be incurred on the construe-
tion of the proposed bridge over

Yamuna river?

THE MINISTER OF BTATE (N
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) to (d). According to the informa-
tion received from Delhi Administra-
tion, while thg fina) report from the
Central Road Research Institute, has
been received final reports from the
Central Water and Power Re-
search Station and QGeological Survey
of India are, however, yet to be re-
osived by them. Pending receipt of
these reports, the Local Administa-
tion have prepared estimateg for main
bridge including vie-duct.  Eastern
approach and left guide-bund. The
siib-estimate for fly over ang improve-
ment of junction at Ring Road is
being prepared by them. According
to the Local Administration, the
wark is likely to cost about Rs. 23
crores and the work could start
within 12 months from the date of
receipt of sanction from the concerned
authorities after clearance by the
Finance and Planning Commission to
whom the project proposa; has still
to be projected.

Shipping Serviaes

4409. SHRI B. V. DESAI: Will the
Minister of SHIPPING AND

TRANSPORT be pleased to state:

(a) whether Shipping Corporation
of India at present operating its ser-

vices to all countries:

(b) if not, the name of the coun-
tries where the Shipping Corporation
of India is not at present operating
its services; and

(c) it so, what are the meain reasons
for the same?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
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RENURA PATIL): (a) to (¢). The
Shipping Corporation of India Limited
is at present operating its services to
akmost al} areag of thg worid except
West African and Latin American
countries. It has recently planned to
start an all-eqgntainer service to West
African Portg from December, 1980.
SCI also hopes to provide a container
oriented service for carrying Indian
exports to Carribean and Latin
American countries during 1980-81.

Allotment of Bookstall at Delhi
Station

4410. SHR] K. M. MADHUKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railways in
November, 1980 invited applications
through wide publicity from eligible
categories for the allotment of beok-
stal)] on newly constructed/added

Platforms at Delhi station;
(b) if so, details thereef; and

(c) whether A. H. Wheeler & Co.,
filed a writ petition in Delhi Court
with collusiop with Railway for the
reasons the unemployed persons may
not get chance to have the bookstall
on newly constructed/addeq platform
No. 14-A at this station.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRT MAL-
LIKARJUN): (a) and (b). Advertise.
ment Notice inviting applicatians was
sent to the Chief Public Relations
Officer, Northern Railway, for wide
publicity through Press. A copy of
the same was displayeq at Delhi main
station angq another copy was sent to
the Directorate General Employment
Exchange, New Delhi. Due to some
technicay flaws, the advertisement
notice was not ultimately gent to
the Press.

(¢) M/s A. H. Wheeler & Co. (P)
Ltd, the existing bookstall con-
tractors, filed a civil writ petition in
Delhi Migh Court to restrain the
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Redlway Administration from grant-
ing Litente for bookstals om this
piatform to any other party. Later
on, the petitlon was withdrawn by
the party at the suggestion of the
Court, which alsg ordered for arbitra-
tion of the case in terms of the
agreement. The dispute is now
pending before the Sole Arbitrator.

Cancellation of Local Trains on
Samadari-Bhildi Line

4411. SHR; VIRDHA RAM PHUL-
WARIYA: Will' the Ministey of
RAILWAYS be pleased to state:

(a) the reasons for cancelling the
local trains on Samadari-Bhildi line
in the first instance whenever there
is shortage of coal in Jodhpur
Division;

(b) whether Government have
under their consideration a proposal
for the construction of a shed for
platform at Marwar Bhimal Rallway
station on Samadari-Bhildi line and
if w0, the time by which it is likely
to be implemented: and

() if there is no proposal for the
construction ¢f shed at the platform
at Marwar Bhimal station the reasons
therefor?

THE DEPUTY MINISTER IN T'HE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) In the event of
shortage of coal, trains gre partially
cancelled in the f§rst instance on sec-
tions whete more than two or three
trains services are available bn
sanctions where only one train is ope-
rating, cancellation is avoided to the

extent possible.

(b) & (c).Keeping in view the pre-
sent and anticipated passenger traffic
at this station, proposal for a shed will
be processed for inclusion in Works
Programme in the future, subject to
m}zendatiom of Railway Users’

ities i
g . Committee apg availability

Wagea Preduction at Mekame

4412. SHRIMATI KRISHNA SAHI:
Will the Minister of RAILWAYS be
pleased to state:

(@) whether it is a fact that the
Railways pay less for a wagon pro-
duceq at Mokame than whay they do
for those located in other states;

(b) what steps Government con-
sider to end this dus] price poticy:.
and

(c) what steps aqre under contemp-
lation for utilisation of the present
capacity for wagon production in the
country to meet the existing ghartage
of wagons.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR; MAL-
LIKARJUN): (a) and (b)\The prices
of wagons are fixed on \ae basiz of
wage structure of each wagon
builder as certified by an independent
agency of the Ministry of Finance.
Accordingly the latest wagon prices
for Mokame Unit are less than those
for the West Benga] and Rajasthan
Units, but more than the prices for
the U.P. Unit. There is no proposal
to change this pricing policy.

(¢) The capscity wutilisation of
wagon builders depends upon the plan
allocations 1o be made by the Plan-
ning Commission and the traffic heeds
for the wagons and precurement of
wagons ts planned on year to yeur
basis consistent with the plhan dllo-
catlions. .

- Number of Pereons killed ang injured

Ia DTC Bus Accidemts

4413. SHRI KRISHNA PRATAP
SINGH: Will the Minister of
SHIPPING AND TRANSPORT be
pleased %o state:

(a) the tota} number of peatséngers
killed and injured for accidents
volving' D.T.C. buses in Dethi and
other places where D.T.C. buses
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operate during the last three years;
year wise:

(b) the main causes of these acci-
dents;

(c) the punishment swarded to
D.T.C. drivers; and

(d) the nature and amount of com-
pensation paid by D.T.C. to the
victims of D.T.C. bus accidents?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Figures showing only the
“Passengers” killed and injured in
accidents involving DTC buses are not
separately maintained but are
included in the total number of
“persons” killed or injured and the

requisite information is given
below:
Year No,of No.of No.of

Accidents pecrsons  persons
killed injured

]

L

1977-78 . 2573 98 667
1978-79 2481 100 696
‘3979-80 . 2890 106 462

(b) Major causes of accidents in
which DTC buses are involved are
mixed heavy and difficult traffic con-
.ditions in Delhi, over-taxed carriage-
way capacity in certain areas, dis-
regard of basic traffic rules and regu-
lations by other vehicles and in cer-
tain cases negligence or error of
judgement on the part of the DTC
drivers including mechanica) failures.
& (¢) Drivers Who are found res-
possible for causing the accident are
challenged by the Traffic Police and
tried in the Court of Law. The DTC
also holds inquiry against such drivers
and awards punishments including
termination of their services accord-
ing to merits of the cases.

{d) Compensation is paid to the
wictims of accidents or to their 1egal
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heirs ag per verdict of the Motor
Accident Claims Tribunal or through
negotiations outside court. The com-
pensation paid during the last three
yesrs is as under.—

e
Year No. of Amount
cases of com-
decided pensation
peaid
(Rs. in-
lakhs)
'977.78 L4 - . 40 ’.47
19879 . - . 43 3.0
197980 . . . 46 10,00
I wr qfegA
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Tt WX feasae, (10 arQw aw),
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Provision of Cobalt 60 Unit and Radlo
Isotope Unit in Darbhanga Medical

College and Hospital

4415. SHRI HARINATH MISRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether considering the vast
areas of population serveq by the
Darbhanga Medica] College Hospital,
the urgency to provide cobalt 60 unit
and a radio isotope unit with the
co-operation of WHO ig a vital neces-
Sity as has alsp been provided for
Patnag and Ranchj Medical College
hospitals for the treatment of power
Cancer patients: and

(b) it so, the steps that have been
taken or are proposed to be taken to
fulfi] this demand?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b) No
request for such assistance has been
received either from the institution
or from the Government of Bihar.

Broag Gauge projects

4416. SHRf MOHD. ASRAR AH-
MED: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of broad gauge pro-
jects (new) under implementation as
well as the metre gauge. projects
(new) under implementation and the
length of each project;

(b) when these projects were sanc-
tioned and the date on which the work
started;

———
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(c) the dates by which these pro-
jects had to be completed:

(d) the dates when extension in
time and extension in amount involv-
ed was sanctioned from time to time;
and

(e) the causes which hindered the
implementation of the projects within
time and what steps were taken by
Government to ensure the completion
of these projects in time.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (e) A state-
ment is laid on the Table of the
Houge. [Placed, in Library. See No.
LT.1672/80].

Steps to ensure safe Travel by Rall-
ways and reasons for Accidents

4417. SHRI SUBHASH YADAV:
Will the Minister ot RAILWAYS be
pleased to state:

(a) whether after the recent inci-
dents of accidents on Railways, the
Government have reached a conclu-
sion that most of the accidents were
due to human failure; and

(b) if so, what action Government
propose to take against the persons
so responsible and ensure safe travel
by railways? .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIJA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Human failure has
all through been the largest wingle
factor responsible for aceidents.

(b) Necessary disciplinary action
has been Initiated against the staff
held responsible for accidents. Since
failure of railway staff {s the largest
single factor responsible for accidents,
Safety Organisations on the Railways
have been engasged in 3 relentless
campaign to create greater safety
consciousness amongst the staff con-
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nected with running of trains tnd to
ensure that staff do not violate rules
or indulge in short-cut methods that
mey lead to accidents.

Examinatign of trains and spot
checks in carriage and wagom de-
Pogs have been intensified. Instruc-
tions regarding proper maintenance
of track have been reiterated. In order
to reduce dependence on human ele-
ment sophisticated aids like ultra-
sonic flaw detectors for wheels, axles,
and rails, axle counters, track cir-

cuiting etc. are being introduced
progressively.
High level task teams have also

been set up on the Railways to re-
view the position of accidents and
take immediate remedial measures.

Link Station on Shornoeor

4418, SHRI A. K. BALAN: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether any proposal has been
received regarding the link station in
Shornoor; and

(b) if so, the details thereof.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (BHRI MAL-
LIKARJUN): (a) and (b) Represen-
tations for construction of a halt/
mini station near Shornoor link were
received. The proposals Were
examined and were not found justi-
fled.

Bosk and D.T.C. Routes

4419. SHRI CHARANJIT LAL
SHARMA: Wil the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

" (a) whether there is any preposal
to print book on D.T.C. routes with
a view to provide the citizens with
complete information in g consolidated
form sbout routes en which the DTC
operates its buses; and
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(b) if s0, by what time it will be
released?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
() andg (b) The current time-table
and route guide is already avaible
and on sale at all time-keeper booths
at present at a price of Rs. 2.00.

Missing Ships of Shipping Corpora-
tion of India

4420. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether it is a fact that a
number of ships belonging to the
Shipping Corporation of India with
cargo like iron ore etc. are missing
and the cargo is being sold in the
South African markets;

(b) whether Government * have
investigated into the missing ships
and their whereabouts. and

(c) i so, the details thereof.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) No, Sir.

(b) and (¢) Do not arise.

Medica; Termination of Pregnancy by
Private Medical Prictitioners

4421. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government  are
aware that medical termination of
pregnancy operations are being con-
ducted by private medical practi-
tioners and clinics;

(b) the number of cases of deaths
reported during the last three years,
year-wise, where the pregnancy was
terminated by the private medical
practitioners and . cilinics; and

(c) whether Government propose
to impose restrictions on private
3043 LS—S5. -

practitioners to conduct medical ter-
mination of p operations
where this facility is already
available in all Government hospitals?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) From replies received” so far
from 20 states Governments/Union
Territories, two deaths due to Medical
Termination of Pregnancy performed
by Private Medical Practitioners were
reported in 1879-80.

(c) No Qualifiiation tnd expesi-
ence which a registered medica] prac-
titioner must possess, and conditions
whiih a privatge clinim must fulfll,
before medical termination of preg-
nancy can be performed, are laid
down in the Medical Termination of
Pregnancy Act (1971) gnd the M.T.P.
Rules (1975) framed there-under, and
those adequately safeguard women
seeking legal abortions. All Private
Clinics registered under the Act have
10 conform to these conditions.

Kakinada-Kotipally Line

4422. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have con-
sidered the need to restore the dis-
mantled railway lines which were
laid during the British time in order
to eliminate the regional imbalance
in spereading the railway lines in the
country; and

(b) how ‘much it would cost to
restore the Kakinada-Kotipalle rail-
way line new in view of the exis-
tense of some of the necessary infra-
structure still there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Keeping in
view the fact that but for their dis-
mantlement during the Wars and due
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to other reasons, these lines would
have continueq as an integral part
of the Railway gystem, -the then Rail-
way Minister announced in the Lok
Sabha on 12-3-1973 that the restora-
tion of such gismantleq lines would
be considered. On this basis 15 out
of the 26 lines were restored. For
the remaining 11, the thinking so far
hag been that there is no justification
for their restoration at this stage on
account of their high cost and limited
traffic prospects. The Kakinada-
Kotipalle line is one such line that has
not been restored.

(b) The restoration of this 43 kms.
line will cost aboit Rs. 7.75 crores at
the present day price level

Production of B.C.G. Vaccing

4423. SHR1I C. CHINNASWAMY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq to
state: '

(a) whether the production of
liquid B.C.G. Vaccine by B.LC.G.
Vaccine laboratory, Guindy is gsuffi-
cient to the mass B.C.G. campaign in
the country; ang

(b) whether there is any proposal
to expand the production unit of
B.C.G. Vaccine Laboratory?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN TASKAR): (a) Liquid
B.C.G, Vaccine ig not being manufac-
tureq in the B.C.G. Vaccine Labora-
tory, Guindy, Madrag since 1973. At
present this laboratory is manufac-
turing only Freeze Dried Vaccine
whose production is sufficient to meet
the requirements of the B.C.G. Vac-
cination Programme in the country.
The B.C.G Campaign has now been
integrated with the Expandedd Pro-
gramme of Immunisation.

(b) There ig no proposal for any
further expansion of the production
unit of B.C.G. Vaccine Laboratory,
Guindy  Madras.
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Wagon production Unit in Orissa

4424. SHRI NITYANANDA MISRA.
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it ig a fact that Orissa
Government have offered lang ang
other infrastructural facilities for
location of 5 wagon unit in Orissa; and

(b) if so, the decision taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN). (a) There is at
present no scheme for getting up a
new wagon production unit by the
Railwayg in Orissa.

(b) Does not arise.
Cuttack Railway Station
4425. SHRI A. C. DASS: Will the

Minister of RAILWAYS be pleased to
state:

(a) whether it ig , fact that the A
condition of platform of the Cuttack
Railway Station hag become deterio-
rated;

(b) whether it ig also a fact that
the ~sanitary arrangements ip this
station are not satisfactory; and

(¢) if so, the gteps Government pro-
pose to take thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The condition
of the platform ig gatisfactory. In
view of the remodelling of the station,
there is, however, some debris on the
platform surface. This js being re-
moved by the Railway.

(b) ang (c). Sanitary arrange-
ments at thig station are also satis-
factory. Periodical inspection and
maintenance are being carrieq out to
ensure proper upkeep and cleanliness
of the gtation angd its surroundings.

&
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Shertage of Coal in the country

27¢. SHRI C. CHINNASWAMY:
Wiil the Minister of ENERGY be
, Dleased to state:

L (a) whether there is an acute shor-

|

tage of coal in the country;

(k) whether thig shortage is due to
shortage of wagons or less produc-
tion; and

(¢) what steps Government have
taken to remove thig shortage as it
has considerably affected the econo-
mic growth in the various spheres in
the country?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHWAJAN): (a) and {b).
There is some shortage in the availa-
bility of coking coal and certain
grades of superior coal from Raniganj

= coalfields mainly due to lower pro-

duction following the law and order

 problem, labour strikes, power shor-
tage which has affected the coal pro-
duction in the mines in Bihar-Bengal
region. All other grades of coal are
available in plenty. The  pithead
stocks as on 1-11-80 exceed 12,9 mil-
lion tonnes. The main impediment
however in making coal available to
the consumers is  the inadequate
transport capacity.

(c) The steps taken to improve the
coal  availability to the copsumers
include close coordination  between
the Railways and coal industry at all
operational levels, release of coal by
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road to the consumers against the
shortfall in the movement of coal by
Railways. Further, the movement of
coal by Railways and coal production
are also being monitored at the high-
est level in the Government by a
Cabinet Committee on Industrial
Infrastructure,

Composition of Benches of Supreme
Court and High Courts

271. SHRI RAVINDRA VARMA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have any
proposal to change the termg and
composition of the benches of the
High Courts and the Supreme Court;
and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) and
(b). No, Sir. Benches of the Surreme
Court and the High Courts for hear-
ing different kinds of matters are
constituted by the respective Chief
Justices.

Loag Shedding in the Capital Since
January, 1980

272. SHRI SOMNATH CHATTER-
JEE: Will the Minister of ENERGY
ke pleased to state:

(a) whether there has been
load shedding in the Capital
January, 1980;

any
since

(b) if so, the extent thereof; and

(¢) whether any area of the Capi-
tal has been exempted from load
shedding and if so, the reasons there-
for?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Yes, Sir. The details of load shedd-
ing efected in Dwelhi since January,
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Chinesy gide in these interviews to im.
prove bilateral relations between the
two countries. Ag is well known,
India has always been committed to
the normalization of India-China re-
Istions on the basis of the five prin-
ciples of peaceful co-existence and
consistent with our national interesty
and has taken several stepy in con.
formity with this desire.

Eklashml Alubari Line

4427. SHRI ANANDA PATHAK:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether it js a fact that there
wag & propossl for providing Rail-
way line for a shorter route from
Eklashmj in the Malda district to
Alusbari in West Dinajpur District
both in the State of West Bengal
which may reduce the existing dis-
tance from Delhi or Calcutta atleast
by 100 kilometre and render a valu-
able service to the milliong of rural
population in this backwarq area
and gerve the common interest of the
people of North Bengal, Sikkim, Assam
and other North Eastern States; and

(b) if so., whether Government are
considering the proposal for its imme-
diate jmplementation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No.

(b) Does not arise,

_blghn-hnllk Statien Line

4438, SHR! SUDHIR GIRI: Will the
Minister of RAILWAYS be pleased to
state:

(8) the progress of the survey work
made after 7th August, 1980 for link-
ing of Digha with Tamluk Station via
Contai in West Bengal; and ‘

336

(b) the steps takenr to expedite the
said work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR!
MALLIKARJUN): () and (D).
Field work has been completed
and the recess work for preparation
of plang and estimate hag been taken
up. Survey report is expected to be
received shortly.

Stranded Indiang in Libya

_4429. Shri C. D. PATEL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that about
100 Indian pationals. working with
Construction Building Co., Jaghboob
Site P.O. Box 204 (Tobruk) Libya are
stranded there.due to fraud of the
said Company and they have request-
ed to the Indian Embassy to make
necessary arrangements for their re-
turp journey to India; gnd

(b) if so, what steps have been
taken by the Government of India in
this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAO); (a) and (b). About 100
Indian nationals working with Cons-
truction Building Co. in Libya have
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Compensatiog poid by Burms to
Repatriates

4430. SHRI AHMED M. PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government of Burma
‘who nationalised all business assets
including stocks on March 19, 1964 has
paid any amount of compensation to
the repatriated Indians; and

(b) if no, what steps the Governe-
ment of India propose to take?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No, Sir.

(b) The matter has been raised with
the Government of Burma from time
1o time. There has, however, been no
further progress

Proposal to acquire new equipments
for Ports

443]. SHRI S. B. SIDNAL: Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether with a view to maxi-
mum utilisation of capacity and to
meet the growing demand it is pro-
posed to acquire new equipment for
varioug ports;

(b) whether there is also a proposal
to start new shipping services to
various countries; agnd

(¢) if so, the getails thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR1 VEEREN-
DRA PATIL). (a) Yes

(b) and (c). Shipping services to
various countrieg are operated by
Shipping companieg both in the pub-
lic and the private sectors. The Ship-
Ping Corporation of India proposes to
start container shipping gervice from
West Coast of India to West Kfrica
during December, 1960.

Seath Avenge with
AJIIMS. by DIC DPues

432 SHRI R. N. RAKBSH. Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to Rate:

(a) whether Government 'have re-
ceived requests from the Members of
Parliament to connect South Avenue
with A1IMS. Safdarjung Hospital
via Nauroji Nagsr;

(b) if s0. what action has been
taken in this regard;

(c) whether it ig & fact that South
Avenue iz not connected bv any bus
route with South Delhi; and

(d) if s0 what action Government
propose to take to give this facility
to the commuters of this area?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir

tb) In view of the convenient
change.over facilitieg available at
Udyog Bhawan and Krishj Bhawan
bue stop: which are well connecteq by
a number of services to South Ave-
nue and ALIMS. it has not been
considereq justified to introduce the
proposed route,

(¢) and (d). No, Sir. South Awve-
nue jg connected with partg of South
Delhj girectly by routeg Nos. 620 (80,
710 and 720. 1t is alsp connected with
other South Delhi areas such as
ALLMS. Safdarjung Horpital etc. by
change-over facilities at Udyog/Krish;
Bhawan.

Criterla ¢or giving Central Assistance
to Siate Government for Health
Schemes

4433. SHR1 B. D. SINGH: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the extent of Central assistanca
given to the State Governments to
carry out their Health Schemes dur-
ing the last three years. State-wise;
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(b) the criteria for giving Cen-

(c) whether during the three years,
there has been any demand from the
Slate Governments, particularly fyom
the State Government of Uttyr Pra-
desh for special Central assistance or
to ralsp the Central allocation for the

Health Scheme; ang

(d) if so, details thereos ang reac-
tion of Government with regard there-

to?

THE MINISTER OF STATE FOR
HEALTH AND FAMILY WELFARE
(SHRI NIHAR RANJAN LASKAR):
(s) The Central assistance for State
Hesalth Plap Schemes ig given to the
State Govts in aggregate each year on
the overall outlays agreed for their
annual plans for all the Sectors such
as Irrigation, Health etc., put together
and is not allocated for the individual
Sectoral Programmes.

(b) The Central assistance is given
on the basis of the formula recom-
mended by the Finance Commission/
National Development Council and ac-
cepted by the Govt. of India,

(c) No.
(d) Does not arise,
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(a) the plang and estimates for
commissioning the Nadiad-Kapadwanj
broad-gauge railway line;

(b) when the work will start ang
ig it is started when the same wil) be
completed;

(c) if the work is taken up, what
is the present stage and the reasons

-for delay in the completion ¢f the

line;
Ld) ip the work ig started, how
much expenditure is incurred ¢l
date; and

(€) the total amount estimated for
its completiony -
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS& AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.
LIKARJUN): (a) to (c). The project
which involveg conversion of Nadiad.
Kapadwanj NG line to BG and cons-
truction of new BG line from Kapad-
wanj to Modasa is an approved work
and included in the budget for 1979-
80. Final Location Survey is in pro-
gress for preparation of project re-
port and estimate, Pending sanction
1o the project estimste urgency cer-
tificate hag been ganctioned for taking
up construction of the project. Upto
date progress on construction of new
line & the gauge conversion is 7.0 per
cent and 6.8 per cent respectively.
The delay in completion of the line ts
due to limited availability of funds.

(d) and (e). The estimated cos: of
the project is Rs. 8.43 croreg and the
expenditure incurred till March, 1880
is Rs. 1.40 crores.

Godavari Expresg

4436. SHRI K. A. SWAMI: Will the
Minister of RAILWAYS be pleaseq to
state:

(a) the incidentg which occurred
Vishakhapatnam orr the 24th August,
1980;

(b) why the Rallway authoritjes
were unable to control the mob which
attackeq the Godavari Expresg on the
day;

(c) whether action hag been taken
against the concerned officials for al-
lowing the Godavari Express again to
be dislocated on its returp journey to
Vishakhapatnam on the 25th August,
1980 from Hyderabad; and o

(d) what gtepg have been taken to
prevent recurrence of such incidents?

THE DEPUTY MINISTER IN TBE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF .PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (d). No in-
cident concerning Godavari Express

occurred &t Waltair station on 34.8-80.
However, T Godavari Expresg which
left Walair on 24-8-80 suffered deten-
tion enrouty especially between
Khammap ang Secunderbed due to
repeated Alarm Chain pulling and
hosepipe disconnectiong by groups of
students travelling to Hyderabad as
per call given by Students Federation
of India & All India Youth Federation
to hold 4 conference in connection
with diversion of Krishna River
Water (o Rayalaseema region.
Though police escort way, provided,
the late running of this Express due
to above said reasong could not be
prevented,

8 Godavari Express which left
Hyderabad on 25-8.80 also suffering
detention due to Alarm Chain pulling
and hosepipe disconnections. Arrange-
ments were made at Secunderabad
with the help of State Reserve Police
and the RPF. At Duvvada a special
check was conducted and cases regis-
tered against more than 100 persons
for ticketless travelling and for
causing inconvenience to passengers.
Whenever necessary, the local police
and railway police are approached to
ensure smooth running of railway
services.
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Siliguri Town Raillway Level Crossing

4438. SHR] AMAR ROY PRADHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whethey there ig any proposal
under consideration to remove the
Siliguri Town Railway Level Crossing
(Ghoomty), North Frontier Railway
which ig in the heart of the city for
the construction of a flyover bridge
there for the easy movement of tra-
fic and pedestrians etc.;

(b) if not, the reasons therefor;
and

(c) it so. when the construction
work of the flyover bridge would
start and what is its estimated cost?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR.
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LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (¢). A pro-
posal {o construct a road over-bridge
in replacement of existing leve] cross-
ing near Siliguri Northeast Frontier
Railway is under the examination of
the Railway in consultation with the
State Government. The detailed de.
signs, drawingg and estimate have not
30 far been finalised and mutually
accepted by the Railway and the
State Government. ]t is not possible
at this stage to say when the work
will start and what will be jts esti-
mated cost.

Selling of aduiterated comfectionary
by Parley Products Lid,

4439. SHRI DHARAM DASS
SHASTRI:

SHR] K. LAKKAPPA.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether Parley Products Limit-
ed Bombay have been fined Rs, 2
lakhs by a Bombay Court;

(b) whether it is due to the fact
that their product confectionary has
been found adulterated ang is inju-
rious if consumed by human beings;
and

(c) if so, the action contemplated
by Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) On 24th
November, 1880, that the Metropolitan
Magistrate, Delhi. convicted Messrs.
Parley Products Private Ltd. Bombay
under Section 7/16 of the P.F.A. Act;
and sentenced to pay a fine of Rs. 2
lakhs only and not by a Bombay
court.

(b) The Delhi Court found that the
sample of hard boiled confectionery
connected with the case was adulte.
rated as per the certificate of Director,
Central Food Laboratory dated 3rd

April, 1974,
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Demonstration by Rallwaymen in
Gerakhpur

4440. SHR] YARAYAN CHOUBEY:
, Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether there wag a3 demonstra-
tion by railwaymen in Gorakhpur on
the 16th September, 1960 and there

, was a lathi charge on 19th September,
1880 where these workers were on a
hunger strike;

(b) it s0, What are their demands;

(c) whether the Chief Engineer has
forwarded theiy demands to Railway
Boerd; and

¢ (d) if so, whether any Jecision has
oeen taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR.
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes, but there
was no report o? a lathi charge on
19th September, 1980,

(b) thejr demands are as follows:—

) (i) Casug} Labour employed on
BG construction organisation should
be given permanent status.

(ii) Casual Labour should be giv-
en same facilities as are given to

permanent /temporary casual labour
employed on open line.

(iii) There should be no retrench-
ment of casua] labour,

(iv) Construction organisation
b should be declared g a permanent
department of the railway.

(c) The demands were mentioned
in a communication sent to the Rail.
way Board in the course of the com-
munication received from the Chief
Engineer while intimating the back-
ground of the agitation by cagual
labour,

. (d) The demands of the casua] lab-
our had been considered and policy
decisions communicated to the rail-
way on 21-10-80.

Delayed reservation messages

4441. SHR1 MATILAL HASDA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether many reservation mes-
sages and messages requiring imme.
diate attention by officers are delayed
for months together in the Telegraph
Office, Madras on all circuits;

(b) whether the aforesaid delsy is
mainly due to administrative inability
to post one operator for one circuit;

(¢) whether the left over messages
were more than 10,000 both in Wire-
lesg Office and Telegraph Office last
month due to inadequate strength of
staft; ’

(d) whether the Signalleys and
Wirelesgs Operators are daily ordered
to work on more than two circuits
which makes them exhausted and they
are not in g position to look after the
urgency of messages kept in heaps
daily in each circuit; anq

(e) the steps proposed in thig re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR.
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No.

(b) Does not arise,

(c) Yes More than 10000 ordinary
messageg left in Wireless and Tele-
graph Office at the end of October,
1980,

(d) No. The number of messages
varies from circuit to circuit. Some.
times light circuits are clubbed to-
gether with a view to limiting and
balancing the load on the operators.

(e) On the Southern Railway some
more links are proposed to be trans-
ferred to operating branch based on
adminjstrative convenience and after
the creation of necessary posts of sig-
nallers. : :
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Fromstion sveanes of Wireless
Operatory

4442 SHRI MATILAL HASDA:
Wil} the Minister of RAILWAYS be
pleased to state:

(a) whether Railway Board has
agreed to retain the cadre structure
intact, emoluments protected and ave-
nues of promotiong protected in res.
pect of wireless operators category
declared surplus/shrinking due to in-
troduction of Microwave;

(b) whether the Board have order-
ed that existing cadre gtructure of
WOP!/IWTS/CIWTS shall be retained
intact and the staff concerned conti-
nue to get the same emoluments and
have the same avenues of promotions;

(c) whether a decision has been
taken to work out upgrading on the
sanctioned strength that existed just
i:rior to the upgradation on 1st May,

(d) what are the reasons for work.
ing out upgrading on actua] strength
on Southern Railway; and

(e) whether any action will be
taken against officials concerned for
totally ignoring boards directives?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) It wag decided that a
scheme would be ,drawn up to ensure
that wireless operators declared sur-
plus ag 5 result of introduction of
Microwave are absorbed with protec.
tion of their pay and scale. The
scheme would algo provide the same
avenue of promotions ang percentage
of higher grade posts as existed prior
to introduction of Microwave,

(b) Pending formulation of scheme
Wireless Operatora/TWTS /CWITs ren.
dered surplus are to be utilised for
working additional teleprinter links
introduced and for this purpose the

ng cadre stitictare of WOPs/
Wis CWITs it to be retained intact,
efe) No. ..

- §d) ‘Beacuse a number of  vacant

b ﬁ',thehuse»mdecann_otbeﬁued
a8 ave surplug to requirement.

L]

(e) Does not arise,

Overbridge at Dhanbag Station

4443, SHRT A, K. ROY: Will the
Minister of RAILWAYS be pleased to
state whether Government have initi_
ated any. action to eMiminate the jong-
standing ‘troubles to the public caused
by not extending the public foot over-
bridge at Dhanbad station upto -
Cinema Road at Dhanbad old market
and to provide an over-bridge at
East end of new goods shed; Dhanbad
to avoid serious congestion of Road
Traffic at East and Level Crossing
Gate, Dhanbad?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): Extension of the foot
over.bridge at Dhanbaq Station upto
Cinema Road can be considered if
it is sponsored by the State Govern-
ment/Local Authority “together with
an undertaking to bear the entire cost
thereof. Similarly, proposals for con-
struction of road over/under-bridges
in replacement of existing leve] cross.
ings are to be sponsored by the State
Government/Local Authority together
with an undertaking to bear their
share of the cost. No proposal for
construction, of a road over-bridge in
replacement of existing leve) crossing
at east end nf new Goods shed
at Dhanbad hag so far been sponsor-
ed by the State Government/Local
.Authority.

Halt petween Chhota Ambona and |

Kaloobathan

4444. SHRT A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state whether Government propose a
halt between Chhota Ambona and
Kaloobathan with the facility of stop-
page for one minute of 120 Up, 130
Dn, 330 Up and 340 Dn Passenger
trains to eliginate the difficultias of
the people of adjacent villages?

THE DEPUTY MINISTER IN 'THE
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): No. Thig proposal was,
however, examined in the past but not
found feasible both from the engi-
neering as well as the operating
points of view.

Memyo received by Divisiona] Manager,
Central Railway

4445. SHR] R. K. MHALGI: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether the Divisional Mana.
ger, Centra] Railway Solapur (Maha-
rashtra) has received any memoran-
dum in September or October, 1980
regarding ﬁlhng up of vacancies and
creating new ones wherever and
whenever necessary; and

(b) if so, what action has been
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): ' (a) and (b). The Divi-
sional Secretary, National Railway
Mazdoor Union submitted a memo.
randum to the General Manager, Cen-
tral Railway in September 1980 for
filling up wvacancies and creation ot
posts in Daund Shed,

Al] vacancies except 27 in the Shed
at Daund have been filled. Action is
on hand to fill up the 27 vacancies
also., The demand for creation of
postg of Luggage Porters, however,
couldg not materialise, as there is a
complete ban )n creatmn of addition-
al posts,

Inclusiop of part of DA in pension

4446. SHRI R. K MHALGI: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have de.
cided to include some part of the D.A.
in pension for those who have retired
from the Central Government service
on oOr after 30th July, 1977;

(b) whether some 3000 and odd ap-
plicationg for pension duly completed.
and submitted to the concerned autho-
rities in time are still pending in the
Bombay Division of Central Railway;.

(c) it so, the reasons for the delay
in gettling the claimg of the retired
persons; and

(d) what action Government have
taken or taking to expedite the settle-
ment of these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) As per orders issued
by the Government in June 1879, a
portion of Dearness Allowance is
treated as pay for the purpose of
pensionary benefits in the case of
those employees who have retired
from Railway service on or after
30-9-1977.

(b) Only 550 cases are pending.

(c) and (d). The work relating to
review of pensionary benefits to the
employees who retired from 30-9-1977
onwardg involvad, preparation of their
revised claims by Personne] Branch
and scrutiny thereof in Accounts
Branch. steps are, however, being
taken to expedite settlement of the
outstanding cases.

Wireless Operators on Rallways

4447. SHRI MATILAL HASDA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
cadre structure of Wirelesgs Operators
on gl Indian Railways asg per Boards
orders is CIWT/DIWT/IWT/WOP;

(b) whether it i a fact that only
IWTsareehgibletorpromoﬁon as
DIWTaSperavemxechart

(c) whether it is a fact that only
on Southern Railway the post of IWT
is maintained as WTS;
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(d) whether it is a fact that on
Southern Railway many posts of WTS
have not been filled up and cadre
strength of WIS/IWT not maintain.
ed; and

(e) what are the reasons for not
changing the designation of WTS as
IWT and maintaining the strength on
Southern Railway with separate seni-
-ority as per avenue chart contained
in Board’s orders?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Generally yes.

(b) No, WTS/Senior Wirelesg Ope-
rators who are in the same gcale as
IWT are also eligible.

(c) Post of WTS on Southern Rail-
way have since been redesignated as
IWT,

(d) The post of WTS/IWT is ope.
rated as Senior WOP as these posts
are identical in scales of pay.

{e) Does not arise.

Wireless Operators at Madras

4448. SHR1] MATILAL HASDA:
‘Wil} the Minister of RAILWAYS be
pleased to state:

(a) the total m.lmber of wireless
operators at Madras on the 15th Nov-
ember, - 1969 while deploying them on
Microwave Teleprinters and the total
number of wireless Operators at
‘Madras as on date;

(b) the tota] number of teleprinter
circuits operated by the Wireless Ope-
ratorg at Madras on the 15th Novem-
‘ber, 1868 and the total number of
circuits operated by them on date;

(¢) whether Government are aware
that the same number of links are
operated by Wireless Operators at
Madras since 15th November, 1969
131l date with depleted strength due to
several retirements;
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(d) whether it ig @ fact that the
COPS/MAS has agreed to take over
the linkg from wirelesg operators as
and when they retire due to shrink.
age of cadre; and

(e) if so, the reasons for not taking
over even a single link from 1969
till date despite several retirements
at Madras?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) 29 and 19 respective-
ly. \

(b) 7.
(c) and (d). Yes.

(e) Three teieprinter circuits have
already been taken over by the COPS.

Class III and IV posts surrendered

4449. SHRI A K. ROY: Wil] the
Minister of RAILWAYS be pleased to
state: .

(a) whether it is a fact that )arge
number of Class III and Class IV
posts have beep surrendered during
the last three years for creation of
the posts of Supervisors ang Officers
on Indian Railways;

(b) if so the number of Class IIl
and Class IV posts surrendered and
the posts of Supervisors and Officers
created and operated during the last
three years showing the figures Divi-
sion-wise on Indian Railways; and

(c) the results and benefitg derived
out of this scheme of matching sur.
render? .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

- (b) A statement is attached.

(c) Better supervision and overall
efficiency.
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Statement
Part (b)
Post Surrendered Post Created
Class III Class IV Officers  Supervi-
sors
Central Railway 213 113 24 18
Northern Railway 100 43 5 65
Southern Railway 50 57 26 © 34
South Centra! Railway 174 ob 1 61
Chittaranjan Locomotive Works 10 5 1 7
Diesel locomotive Works 16 30 . 27
Qlass 111
& Class
IV posts
Integral Coach Factory 72 .o 1 - 97

Eastern Railway ]l

Western Railway
South Eastern Railway

Northeast Frontier

North Eastern Railway
Railway

Information is beitg collected and will be
laid on the Table of the House.
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Cases against Reservation Policy

4451. SHRI H. M. SAWANT: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) how many cases against reser-
vation policy of the Ministry of Rail~
ways in respect of Scheduled Castes
and Scheduled Tribes are pending in
the various High Courts and Supreme
Court of India;

~ (b) in how many such cases stay
" prders has been vacated by the Courts;

(¢) the number of cases in which
stay order has not been vacated; and

(d) if so, what action has been
taken for getting the stay orders
vacated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

: (a) About 200,

(b) &3,
(c) 117.

(d) Vigorous attempts are being
made to get the stay orders wacated
through the Government Advocates.

40-Point Rosters

4452. SHRIT. M, SAWANT: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether 40-Point Rosters have
been operated since the reservations
in promotions have been challenged
in the High Courts and Supreme
Court;

(b) if so, how many Scheduled
Castes ang Scheduled Trxbes emplo-
yees in each department and each
category right from Class I to Class
IV have been provisionally promoted
against the 40-Point Roster from
October, 1979 to November 14, 1980;

(¢) how many general candidates
have becn promoted against reserved
roster point during the gtay order
granted by the Supreme Court and
other High Courts; and

.(d) whether Government propose
to treat these posts as carry forward
vacancies in the light of Supreme
Court judgement dated 14th Novem.
ber, 1980 in the Akhil Bhartiya Sosit
Karamchari Sangh Case?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d). The informa-
tion is being collected from wvarious
Zona] Reilways/Production Units and
wil] be laid on the Table of the Sabha.

Recruitment of QOashiers

4453. SHRI T. M. SAWANT: Will
the Minister of R.AILWAYS be pleas-
ed to state:

(a) whether it ig a fact that there
has been g ban on the direct recruit-
ment of Cashiers on the Indian Rail.

- Ways;
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(b)mm.m Cashiers
have besp drawing overtime allow-
-ance more than three times the amo-
mawmm

" (c) whether this fact is proving

un~economical gynd a drain on the -

railway’s recources?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE . DEPARTMENT OF PARLIA-
MENTARY AFTFTAIRS (SHRI MALLI-
KARJUN): (a) Postg of Cashiers are
filled by promotion and not by direct
recruitment. There is g ban not on
recruitment but on creation of new

(b) No.
-(¢c) Does not arise,

Correction of date of birth of Railway
amployees

4454. SHRI SANAT KUMAR MAN.
DAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any ¢uidelmes have

which permitted such an alteration

hmwmquan
mamm

THE DEPUTY MINISTER: IN THE

' MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIA-
WTARYAHA!RS(SHRIHAIH
KARJUN): (s) Yes.

(b) and (c). Yu. their particulars
ete. are given in the statement laid on
the Table of the House. [Placed in
Library. See No. L‘l‘-lmh]

(d) and (e). Nil, so far as altera-
tions made during the yemrs 1979 and
1980 are concerned. However, in the
year 1978 alteration in date of birth
of one Shri Bishamber Nath Malhotra,
nowworkingumhnendmt(l’)
in locg] arrangementg in Headquarters
office of Northern wag made
by the competent authority on the
basig of revised matriculation certifi.
cate issued by the Punjab University,
Lahore (Pakistan). Hig date of birth
wag altered from 15-3-1920 to 20-
10.1824, There is no’vigilance cape
pending against Shri B, N. Malhotra.
Detailed investigations were however,
made by the Vigilance Branch of

- Northern Railway on receipt of com-

plaints in August 1979 for obtaining-«
fictitioug certificate regarding his date
of birth but nothing was found in the
complaints.

(a) the nameg and desxsmtion, oi
thenon.medicddaulmdnomners
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issuing the necessary certificates as
envisaged therein; and

(c) whether he would go into the
matter and set down a target date for
completion of this job, and if not, the
reagons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) A statement
giving the names and designations of
non-medical Class ] and 11 (now
Group °‘A’ and ‘B’) Officers, both
Gazetted and Non._Gazetted, in the
Directorate General of Health Services
as on 1-11-1980 is given in the state-
ment laig on the Table of the House.
[Placed in Library. See No. LT-
1674/80].

(b) The procedure i regard to the
issue of certificates to the Govern-
ment servants who complete 25 years
service has been reconsidered by the
Government after the Departmentali-
sation of Accounts. In accordance
with this procedure before jssuing
such g certificate to a Government
servant under rule 32 of the CCS
(Pension), Rules, 1972. The adminis-
trative authority is required to send
a statement showing the qualifying
service and the manner in which the
qualifying service has been worked

-out to the Pay and Accounts Officer,
Wwho would then audit the statement
ard after satisfying himself that the
qualifying service has been properly
determined, record a certificate of
verification in the Service Book, The
certificgte of qualifying service is now
required to be issued after a certificate

. of verification of service has been re.
corded by the Pay and Accounts Offi-
cer in the Service Book of the officer
concerned. Above administrative
steps, which have tc be completed be-
‘fore issue of such a certificate takes
time and causes corresponding reflec-
tion in timely issue.

. (¢) The Director General of
Health Services has been directed to
take up the matter on priority basis
and to ensure that the requisite certi.

3043 LS8

ficates in accordance with prescribed
procedure avre jssued tq the eligible
officers without any avoidable delay.

Railway Projects Delayed

4456. SHR1 G. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of projects the
completion of which have beey, delayed
for more than a year;

(b) the details of these projects;
originally scheduled dates for their
completion; ang the expected delay:
-.-(c) the causes of delay in comple-
tion of these projects;

(d) the additional expected cost as
a result of the delay: and

(e) the steps taken to ensure their
completion by rescheduled dates?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c¢) and (¢). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-1676/80].

(d) Approximately Rs, 212 crores.

Bonus tg Railway Employeey

4457. SHRI G. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether bonug to railway em-
ployees working in different depert-
ments in railway workshop at
Bombay Central under D.RM
(Bombay Central) was paig later than
the date .announced by him for pay-
ment of bonus (namely 10th Oc-
tober, 1980) and the date on which
it was paid to all other railway em-
ployees;

~(b) it so, when bonus was paid to
the s3id employees; ang .
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(c) what action was taken against
the officer/officers responsible for the
delay in payment oy bonus to these
employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) Payment of Productivity Link-
ed Bonus to staff on Bombay Division
Was commenced on 10-10-1980 and
completed on 28-10-1980.

(¢) No action was deemed neces-
sary to be taken against any officer/
officers, as the payment was done as
per the schedule programmeq by
Divisional Railway Manager, Bombay
Central in consultation with the re-
cognised Unions.
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Chief Goods Superintendent,
Allahabad

4459. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) the details of reports made by
the Chief Goods Superintendent,
Allahabad, against the unsatisfactory
performance of the Goods Handling
Work at Allahabad by Railway Cycle
Stand Karamchari Shram Samvida
Sahakari Samiti Limited, Allahabad
during the period June, 1979 to
October, 1980;

(b) whether any action was taken
to terminate the contract as provided
in the agreement for continued un-
satisfactory performance;

(c) whether insteag of taking penal
action against the society demurrage
charges correctly raiseq by the Goods
Shed Staff were waived; ang
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(d) the details of demurrage
charges accrued and Wwaived from
June, 1979 to October, 1980 month-
wise separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEFARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Three reports were
received from Chief Goods Superin-
tendent, Allahabad, on 17-7-1980, 19-
9-1980 and 29-10-1980 against the
Railway Cycle Stang Karamchari
Shram Samvida Sahkari Samiti
Ltd., Allahabad, for short/late supply
of labour, non-removal of garbage,
non-cleaning of wagons and non.
clearance of trackg after unloading
wagons of minerals.

(b) A fine of Rs. 100/- was im-
posed upon the Society on the basis
of the complaint of 17-7-80. On the
other two complaints, notice has been
served on the Society on 15-11-80 for
termination of the contract in case it
fails to improve its working.

(c) Demurrage charges have been
waived where justified,

(d) A statement ig enclosed.

Statement

Details of demurrage charges accrued and
waived during the period June 1979 to
October, 1980

Month Demurrage Demurrage
accrued  waived
: PR
(Rs))  (Rs)
Junefz9 330.50  330.50
Julyjro- . . . 87.00 87.00
Aug./79 486.50 486.50
Sept. /70 638.00 Nil
Oct.J)g . . . 3%0.00 229.00
NovJr9 . . . 579.00 374.00

- ——
X 2 3

Dec./79 . . . 390,50 330.00
Jan./80 .| . . 225.00 225,00
Feb./80 . . . 798. 00 200,00
March/bo, 539.00 400,00
April/8o 830.00 670.00
May/fo 1686.60 1419,50
Junef8o 1664.50 1178.25
July/8o- 3803.00 Nil

Aug./80° 2329.75 1113.50
Sept./80 . . . 598.00 209.00
Oct./80 2029.00 757.25

17434.35 80g9.50

Representatioy, of West Dinajpur Dis,
trict Journalist

4460. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the representation of
the West Dinajpur Journalist Asso-
ciation dated 11th November, 1980 has
been received;

(b) if so, main pointg in the repre-
sentation; and

(c) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No,

(b) and (c¢). Do not arise.

Posts of Gangman and Khalagiy Sanc-
tioned -

4481. SHR; SHIBU SOREN: Will
the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3339 on' the
15th March, 1979 regarding Ccasual
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workmen in Eastern Railway and
state:

(a) the numbey of regular posts of
Gangmen and Khalasis sanctioned and
operated under the Chief Engineer
(Construction) Eastern Railway in
1980;

(b) the number of such staff ob-
sorbed against available vacancies in
construction Department and in open
line separately; and

(c) the umber of such staff handed
over along with the assets made over
by  Construction Department, in
Dhanbad Division, Eastern Railway
since 1963 to 1980, with work-wise
break-up.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). Information
is being collected and wil] be laid on
the Table of the Sabha.

City Booking Office for Dhanbad

4462. SHRI SHIBU SOREN: Will
the Minister of RAILWAYS be
pleaseg to state the action taken by
the Railway Administration to
materialise the decisigpns of 58th
D.R.U.CC. meeting at Dhanbad
Division Eastern Railway:—

(i) opening of City Booking Office
for Dhanbad ‘town (ii) extension of
parce] Offices at Pathardih and Lodna,
(ill) Provigion of some reserveq seat
quota at Dhanbad in 138UP/134
Dn_ Howrah-Ahmedabag  Special
trains, (iv) steps taken by the ad-
ministration to improve punctuality
of Passenger Traing particularly in
Branch Lines; and (v) Provision of
Super Fast trein between Dhanbad
and Tata vig ‘Adra-Bhojudih’?

" THR DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE ' DRPARTMENT OF PARLIA-
MENTARY AFFAIRS (SMRI MAL-
LIKARJUN): (a) : The survey to
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assess the need of a City Booking
Office for Dhanbad has been com-
pleted ang the same is under exami-
nation of the Railway Administration.

(ii) Neither was such a proposal
received in the D.R.U.C.C. meeting,
nor is it under consideration.

(iii) The number of tickets issued
at Dhanbag for Ahmedabad ang sta-
tions en-route (via Howrah) does not
Justify the allotment of reserved
quota by 134 Dn. at Dhanbad. De-
mands for reservations receiveq at
Dhanbad station by this train are
satisfied by sending reservation mes-
sages to Howrah.

(iv) Constant efforts are being
made to improve the punctuality of
trains and the assistance of State
Government has been sought to curb
the incidence of alarm-chaip pulling,
disconnection of hose.pipe, etc. which

adversely affect punctua)l running of
trains, )

(v) A study of sale of tickets was
undertaken to ascertain the volume
of traffic between the Dhanbad-Tata
via Adra-Bhojudih. The traffic
over this section does not justify
introduction of a new train. Besides
this, adequate termina)l facilities are
not available at Dhanbad 10 deal with
any additiona] traffic.

Promotiong made between 15th Oc-
tober, 1979 and l4th November, 1989

4463, SHR] T. M. SAWANT: Wil
the Minister of RAILWAYS be

" pleaseq to state:-

(a) the total number of promotions
made in various departments between
15th  October, 1979 ang 14th
November, 1980; B

(b) the number of promotions
made by each department in .each
category and each grade inclyding
workshops/stores and cqmstructions
units, wheel and axle plant,
Bangalore;
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(¢) how many belong to Scheduled
Caste and Scheduled Tribe Communi-
tiey in each grade ang category;

(d) whether 40 points Roster was
taken note of at the time of making
promotions;

(e) the number of vacancies re-
served for Scheduled Castes and
Scheduled Tribes consumed by other
commaunities candidates; and

(f) whether the Ministry of Rail-
ways propose to treat the vacancies
consumed by other cOommunities as
carry forward vacancies in favour of
Scheduled Castes/Tribes.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MAL-
LIKARJUN): (a) to (f). The infor-
mation ig being collecteq from various
Zonal Railways/Production Units and
will be laid on the Table of the Sabha.

Irregularitie; by Director, CRRI,
New Delhi
4464. SHR! E BALANANDAN:

Wil] the Minister of SHIPPING AND
TRANSPORT be pleaseg to state:

(a) Whether Government  have
received representations from the
Central Roag Reszarch Institute
(CRRI) Staff Association New Delhi
alleging the high-handedness, anti-
workers attitude and other irfegu-
larities of the Director, CRR], New
Delhi;

(b) whether Government are aware
that the leaders of the Association
have recently been victimised by the
Director, CRRT: and

(c¢) what steps have been taken to
restore ncrinaley in CRRI and also to
meet the genuing demands of the
CRR] Staff Association?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) It is not correct to say that
leaders were victimised. Only three
members of staff who prevented
senior officers from doing their offi-
eial duty, were given charge sheets
to explain the position.

(c) All genuing demands which
can be met under the rules have beea
accepted and implemented viz. over
sixty Clasg IV staf have been con.
firmed in their posts and, wherever
possible. departmental promgqtions
have been given.

News Item Captioned Costly Wards

4465. SHRI R. L. BHATIA: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government’s atten-
tion have been drawn to the news
item captioned “Costly Ward”
appearing in the Patriot of the 24th
November, 1980;

(b) if so, the total expenditure
being incurred on the guarding of
the ‘brain scanner’ at the All India
Institute of Medical Sciences, New
Delhi;

(c) whether Doctors and techni-
cians have been fully trained to
handle this ultra-scientific contraption
and if so. where and how many; and

(d) the manner in which this
equipment is being used anq whether

any charges are levied in this behalf
and if so, what?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRyr NIHAR
RANJAN LASKAR): (a) Yes.

(b) No specia] expenditure is in-
curreqd in guarding the brain scanner
by the All India Institute of Medical
Sciences, New Delhi. The security of
the Institute is maintained ag a
whole,

(e) Yes. The doctors and techni-
cians of the Institute are fully
trained to handle this equipment. Four
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members of the staff were trained in
the Karolinska Hospital, Stockholnt.

(d) Thig equipment is used to scan
the brain for any lesions. This ser-
vice is available to patients both from
the Institute Hospital and those
referred from outside. The charges
are as follows:—

(i) Rs, 200/- it the case is refer-
red through the out patient
Department or indoor patients of
the Institute.

(ii) Rs. 500/- when the case is
referred from elsewhere.

(iii) Poor and indigent patients,
so certified by the Head of the con-
cerned Clinical Unit of the Insti-
tute Hospital are rendered free
gervice.

<. Shortage of Wagong at Kiratpur

4466. SHRI R, L. BHATIA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
shortage of Railway wagons at Kirat-
pur has hit the marketing of seed
potatoes the production of which has
recorded a new high during this
season;

(b) whether this 'has resulted in a
heavy loss to the potato growers, who
suffereq a heavy loss during the past
two years due to less demand and
poor marketing system; and

(¢) if so, the steps which Govern-
ment propose to take to provide ade-
quate number of wagons to carry the
potato seeds?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (c). No.
However every effort is made to pro-
vide' adequate number of wagons for
movement of potato seeds during the
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current potato season. During Oc-
tober to December (upto 10th), 1980,
a total of 1230 wagons of petatoes
have been loaded at Kiratpur.

Improvement of Nationa) Highways
in Karnataka

4467. SHRI JANARDHANA POO-
JARY: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the nature of assistance sanc-
tioned by the Centre to improve the
conditions of National Highwayg in
Karnataka during the last three years,
year-wise; and

(b) the amount spent during the
said period?

THE MINISTER OF .STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) and (b). Fundg provided ‘for the
development and maintenance of
National Highways are not in the
nature of any assistance to States as
such but are g direct expenditure
since Nationa) Highways are a Union
subject. The position of funds pro-
videq for development and mainte-
nance of National Highways te
Karnataka during the last 3 years and
the expenditure incurreq against those
funds is indicated below:

Depelopment  of National Highways :
Year Final Actual
allotment expendi-
ture
(Rs. in  lakhs)
1977-78 382.00 381.67
1978-79 450.49  451.74
1979-80 510.00 530.16
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Year Final Actual
allotment expendi-
ture
(Rs. in lakhs)
1977-78 129.44  128.58
1978-79 136.55  135.89
1979-80 136.17 143.66

Conversion of Miraj-Bangalore Line

4468, SHRI JANARDHANA POO-
JARY: Will the Minister of
RAILWAYS be pleaseq to state:

(a) whether Government are con-
sidering a proposal to convert the
Miraj-Bangalore metre gauge line into
broad gauge;

(b) if so, the estimated cost there-
of; and

(¢) when the work will be com-
pleted? .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) A survey for con-
version of Miraj-Bangalore metre
gauge railway line into broad gauge
has recently been sanctioned.

(b) Cost of the
known after the
Pleted.

project will be
survey is com-

(¢) Further actionp will be taken
only after the survey is completed
and the report is examined subject to
clearance by the Planning Commis-
sion,

Disposal of Unserviceable Buses in
varioug Depots

4469. SHRI JANARDHANA POO-

JARY: Wil the Minister of
SHIPPING AND TRANSPORT be
bleased ty state:
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(a) whether it is a fact that huge
number of unserviceable buses are
lying in the various depots of DTC;

(b) if so, the number of these
buses;

(c) whether Government have jor-
mulated any policy for their disposal;

(d) if so, the detailg thereof; and

(e) the number of buses disposed
off during the last three years and
total amount earned by Gov-
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir. Buses which -have
recently been decided to be scrapped
are lying in the Depotg awaiting auc-
tioning.

(b) At present 87 buses are lying
in the Depots awaiting auctioning,

(c¢) Yes, Sir.

(d) The vehicles of the Corporation
which have covered five lakhs KMs.
or 8 yearg of age and/or are awaiting
extensive repairg are inspecteq by a
Boarg of Technical Officers to ascer-
tain whether they are fit for further
economic operation either in the
existing state or after repairs. The
vehicles that are found to be unecono-
mical to operate/repair are scrapped
and then deleted from the fleet of the
Corporation and disposed off through
tender-cum-auction sale,

(e) Tota] number of buses disposed
off during last 3 years from 1978 to
1980 is 330 and total amount realised
Rs. 62,91,600/-.
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Phaseg Programme for Installation of
CAT Scan Machines

4471 SHRI S. M. KRISHNA: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether any couniry-wide
phased programme has been prepared
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for installation of CAT scan machines
at various Centres;

(b) it so, what and whether these
will be worked on commercial lines
or free t0 certain weaker and deserv-
ing sections of the society;

(c) whether any scale of charges
hag been laid down and if so, what;

and

(d) whether Bangalore will be one
of the placeg where this maching will
be installed and if so, when is it likely
to take place?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) Does not arise.

(¢) Does not arise. However, the
schedule of charges, in respect of the
machine operating at the All India
Institute of Medical Sciences, New
Delhi is as follows:

(i) Rs, 200/- if the case is refer-
red by physicians of the All India
Institute of Medical Sciences;

(ii) For poor and indigent pa-
tients the scanning is free on the
basis of certification by the con-
cerned Head of Clinical Unit of the
All India Institute of Medical
Sciences Hospital.

(iii) Rs, 500/- when the case is
referred from elsewhere.

(d) No such proposal 1s under con-
sideration. -

Rallway Employees on Dutles at out
Stations

4472. SHRI BAJU BAN RIYAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any instructions have
been jssued by Generai Manager or
Chief Personnel Officer of South
Eastern Raiflway stating that the rail-
way employees attending dutjes at
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out-stations are to produce certi-
ficates alongwith travelling allowance

journals to prove their performance
to duty at out-stations;

.(b) what are the conditions the
employeeg should fulfi] to prove their
performance of duty at out-stations
when they perform duty at out-
stations with the prior approval of the
Supervisory official/Controlling offi-
cer; and

(c) what are the points to be
checked by the Supervisory official/
Controlling officer who are to counter-
sign the T.A. bills of their subordi-
nates to check the genuineness of the
claim,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN). (a) I December, 1972,
the Chief Personnel Officer of the
South Eastern Railway issued ins-
tructiong whereunder, the staff who
had been sent on duty, had to produce
a certificate from the Supervisor/
Officer with regard to the perfor-
mance of duty at the place visited,
This practice however has been dis-
continued since April 1973.

(b) Since employees are sent out
on duty with specific assignments by
their Supervisory/Controlling Officers,
they are required to report back to
them gt their headquarters with re-
quisite documents to justify their per-
formance of duty at out-stations.

(c) The Supervisory/Controlling
Officer must serutinise the necessity
and duration of journeys and halts
and should disallow the whole or any
part of the Travelling Allowance
claimed, if he considerg that Llhe
journey was wunnecessary or unduly
pretracted or halt was of excessive
duration. He mus¢ also ensure the
factual correctness and also that the
T.A Bills/journals are a eorreet pre-
senistion of facts and do not contain
claims which are not reasonable or

normal and are free from interpola-
tions, umauthenticated corrections,
erasures, etc. They must also satisty
themselves about the performance of
duty at out.stations in a manner they
deem fit, to check the genuineness of
the claim.

New Lines since Independence

4473. SHRI BAJU BAN RIYAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total length of new railway
lines constructed since Independence;
and

(by the additions made during that
period, year-wise, zonal and State and
Uniop Territory-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). A Statement
is Iaig on the Table of the Housc.
[Placed in Library. See No. LT-1876/
803.

Chief Personnel Officer of South
Eastern Reilways

4474. SHRI BAJU BAN RIYAN.
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Chief Personnel
Officer of South Eastern Railway has
issued any circular on 13th April, 1972
stating that staff should be changed
every 5 years from Booking Office to
Parcel Office;

(b) if go, whether the instructions of
the Chief Personnel Officer are being
followed rigidly in every Division of
South Eastern Railway;

(c) whether the instructiong have

been. carrieg out in the relpecté,ve
stations of Khurda Road Division

including Puri station; and
(d) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE' DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a). Yes, however, the
instructions referred to were issueg on
21-3-72 and not on 13-4-72 gs stated in
the question.

(b). to (d). The above instructions of
South Eastern Railway were modified
by the instructions issued from the
Ministry. of Railways on 27-4-78 which
stipulated that periodical transfers in
respect of ASMs, Commercial Staff and
others shoulq be ordered on a selective
basig based on complaints or general
reputation of such staff as available on
record of Railway Administration.
These modified instructiong are being
implemented on South Eastern Rail-
way. Consequently the instructions
contained in C.P.O.’s circular Jetter
dated 31-3-72 gre not being followed
rigidly in all Divisions of South Eas-
tern Railways.

India’s contribution in solving Health
Problems of Developing Countries

4475. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
-gtate:

(a) whether the Director General of
‘World Health Organisation has made
any observation that India should come
forward and work actively in solving
the health problems of the developmg
countnes,

(b) if so, the details thereof; and

(c) what are his suggestions and
what action Indian Government has
taken in that context?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
"RANJAN LASKAR): (a) to (c). Yes.
‘The Du'ectOr General, World Health
-Organisation, during his visit to India
in Feb., 1980 hag observed that India,
with its experience, could play a
‘pivotal role in helping the developing
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countries to achieve the goal of ‘Health
for All by the Year 2000 AD’. He had
made thig observation referring to
India’s vast manpower resources in
medical and para-medical fields, a
community based voluntary health
scheme, primary health care centres
at the periphery with 3 net-work of
referral cemtres and centres of excel-
lence where {raining could be
imparted both to medical and para-
medical personnel. He stated that
India haq aglready formulateq its own
national drug policy which had resul-
ted in bring down drug prices and
that several other countries were also
following this line, Referring to the
reemergence of malaria, Dr. Mahler
had gaig that Indig had shown tremen-
dous capacity to  drastically bring
down its inridence. He also felt that
in all the four aspects of Health viz
preventive, promotive, curative and
rehabilitative, India has not only the
infrastructure but also the training
potential to offer to the- developing
countries, in the spirit of technical co-
operation among the developing
countries. The Government, has given
due consideration tg the observations
of the Director General, World Health
Organisation and is already offering
suitable technical assistance to the
neighbouring and other countnes
which have sought help. '

Accidents occurred in various Ports

4476. SHRI CHINTAMANI JENA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether some accidents have
occurred at Indian Ports during last
three years;

(b) if so, the details thereof Port-
wise;

(c) the details regarding these
accidents and the reasons thereof; and

(d) the measureg which Govern-
ment have taken to prevent such acci-
dents in future?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(b) and (c¢). A statement is attach-
ed.

(d) The measures to prevent acci-
dentg at ports are taken gn continuous
basis. All cases of major accidents
are investigated ang suitable preven-
tive measures taken. Handling equip-
mentg and gears used both on shore
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and on board the vessels are regularly
checked by the Inspectorate of Dock
Safety. Besides, Dock Safety Com-
mittees have been functioning at
major ports to promote safety consci-
ousness and safe working conditions
in Docks. The staff and labour are
imparted training in safe and efficient
methods of cargo handling and per-
sonnel concerned with port operations
are trained in safety measures by
deputing them for training courses
conducted by the Factory Advice
Service and Labour Institute etc.

Statement
Port Number of Accidents occurred in Brief reasons
1978 1979 1980 (upto
30-11-80)

Bombay* . 441 329 345 Shipping accidents take place
on account of failure of

Calcutta 840 545 474  vessels main propulsion ma-
chinery, failure of machinery

Cochin 201 216 166  in port’s, crafts, error of
judgement  of Port  pilot

Kandla 60 149 83 or  Berthing Master, eff-
ecting wrong cngine move-

Madras 493 502 427 ment due to misunderstand-
ing etc.

Mormugao 34 76 63

New Mongalore Nil 4 3

Paradip 2 i 1

Tuticorin . 26 39 64 Other accidents occur duc to
accidental fall of persons,

Visakhapatmam . 137 57 64  heavy packages from a

height, human or mechanical
failing while handling cargo,
contact with harmful material,

*45 fire accidents occurred at Bombay Port

included in the above statement.

Recommendations of the Working
Group on ports on Kandia Port

4477, PROF. MADHU DANDA-
VATE: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state:

(a) whether the working group on
portg for Sixth Plan has recommend-
ed new schemes for creating addi-
tional capacities at Kandla port inclu-
ding construction of additional oil

from 1-4-77 to 37-11-80 have not been

jetty, cargo berth and a deep water
cargo berth with mechanised loading
facilities; and

(b) if so, what steps are proposed
to be taken on these recommendations?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes.

(b) The proposal for construction of
additional Oil Jetty has already been
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sanctismed. The other proposals are
under considerstion.

Bevisnd Seales of Pay to  Rallway

4478, SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
révised scales of pay have been
awdrded to Railway employeeg with
effect fromn st January, 1973 on the
basis of the recommendation of Third
Pay Commission;

(b) whether any scales of pay have
been revised for Railway employees
after 1st January, 1973; and
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(e) it o0, for which category of
Railway empioyees and what revisions
of scales of pay have been made apd
from which date and the details
thereof? :

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes,

(b) amd te). The revised pay scales
of Railway employees in some of the
categories were modified after 1s8
January, 1973. A statement showing
the details of such categories is
attached.

Statement
S. Ko. €ategory Reviscd scale Revised scale Pates from
' _ originally as modified which
' allotted modified
r X ’ 2 3 4 5 .
r. Sr. Train Clerks 330-480 330-560 1-1-73
2. Claims Tracer 330-480 330-560 1-1-93
3. Hd/Sr. Signaller 330-480 330-567 1-1-73
4. Sr. Message Checker 330-480 : 330-560 1-1-7%3
5. Gatemen/Trollymen 196-232 200-250 1-1-73
6. Gstemen/Hd. Tyollymen 200-240 200-250 1-1-73
7. Head Shroff . 425-600 425-640 1-1-73
8. Head Cash Clerks 425-600 425-640 1-1-73
9. Mistries on Openline in Civil Engg. Deptt. 330-480 380-560 1-1-73
380-560
16s. Looo Isepecter/Fuel Inspeotor 550-750 700-890 1-1-73
: o 700-900 840-1040
11. Foremen—Maintenance/Mechanical/Boiler  550-750 700-Q0Q 1-1-73
Maker Inspector 700-900 840-1040
12. Cypher Operator . . 425640 425-700 1-1-73
13. Guard Grade ‘C’ 2go-480 330-530 1-1-93
tg “Clocht Attendant . 200-240 200-250 . 1173
(Wiest Class). |
15. Coac b Attendant . 200850 . 21070 1-1-73
T iy enditioned)
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1 2 3 ¢ 5
[16. Fireman-B . . . . 225-308 260-350 1-1-73
17. Shunter-B 2Q0~350 200-400 1-1-93
18. Progress Supdt, 45%-700 550-750 1-1-73
19. Second Fireinan 200-250 210-270 1-1-78
20. Stock Verifier Accounts 425-700 425-750 1-8-78
21. Train Starter 330-480 330-560 1-11-78
22. Craft Teacher 330-560 425640 1-81-79
28. Chief Traction Foreman 700-900 840-1040 19-8-80

(O.H.E))
Traction Foremen . . . 550-750 700-Q00 19-8-80

(O.H.E.)
25. Primary School Teacher (Maitric trained) 290-560 330-560 [-1-73
290-400 330-560 1-4-80

26. Loco Training School Teacher/lnstructor

Valve Operaters

4479. SHRI SAMAR MUKHERJEE:
Will the Minister gt RAILWAYS be
pleased to state:

(a) whether any category termed
as ‘Valve Operator’ exists in the Civil
Engineering Department of Indian
Railways;

(b) if so, in which Zonal Railway
such category is available;

(c) what scale of pay has been

(d) whether Government propose
to change the &scale of pay for the
Valve Operators?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL!.
KARJUN): (a) to (c). A Statemen!
is attached. Information regarding
North-East Frontier Railway is awai-
ted and will be placed on the table. of
the House as soon as it is received,

allotied to them; ang (d) No.
Statement
Raikway:
'Central . . . The category of Valve Operator does not exist.
Eastern . . There are posts of Valvemen in scale Rs. 200~240 (Rs.)
Narthern There are posts of Valvemen in scale Rs. 196—232 (Rs.) and'Rs.
. 200—250 (Rs.) ‘ o
North-Eastern . There are posts of Valvemen/Khalasi Valve Operators in scale
Rs. 196—232 (Rs.) e
‘Northeast-Frontier (Information is awaited) . "-,
Southern . . - Khalasis of the Enginecring Department in scale Rs. 196—232 are

utilised as Valvemen/Turn Cock/Water Khalasis.”

Y

Soutb Ccntral . . o+ The category of Valve Operators in scale Rs. 196—232(Rs.) exisu.
South Eastern « + Khalasis of the Engine'a‘in{,l)epart ment in scale Rs. 196—232 (Rs.)

are utilised to release
There are posts of Valvemen in scale Rs. 196—232 (Rs)'

. Western . .

alves of the Pipe Lines.
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Rallway Quartery at Alipurduar
Junction

4480. SHRI PIUS TIRKEY: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Alipur-
duar Junction of North-Eastern Rail-
way is one of the important junction
in this zone;

(b) the total number of employees,
category-wise, who have been provi-
ded with railway quarters in this
Divisional Headquarters of North-
Eastern Railway and the number who
have not yet been allotted quarters;

(¢) the number of schools, play-
grounds, clubs, swimming pools,
cinema halls and other general
amenities available to the employees;

(d) what steps are being taken or
likely to be taken to beautify the
colonies; and

(e) whether there is any proposal
to clean the existing “Jheels” for
fishery purposes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) to (e). The informa-
tion is being collected and will be
placed on the Table of the Sabha.

Running of Locdl Train from Dadar
to Thane and Kalyan

4481. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleased
to-state:

‘(a) details of progress Railway
Administration hag made in last six
months regarding running of few
local trains in a day from Dadar {o-
wards Thane, Dombovali, Kalyan and
Karjit and vice.versa for Bombay
commuters;

(b) it no progress made so far the
detailed reasoning thereof; and

. (¢) what remedies are thought of

to gver come the difficulties in imple-
the long pending public .

menting
demand?

DECEMBER 18, 1980 Written Answers 188

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

" MENTARY AFFAIRS ‘(SHR] MALLI-

KARJUN): (a) to (c¢).Due to absence
of a bay platform at Dadar and the
present pattern of suburban services,
any originating/terminating services
at this intermediate station will
interfere  with the present arrange-
ments of high frequency of suburban
services and will adversely affect the
peak hour clearance capacity in parti-
cular. A techno-economic survey for
provision of subdirban terminal facility
at Dadar was conducted with total
cost of about Rs. 6.5 crores. Further
consideration of this project will be
taken up when the m#esources position
permits.

Facilitieg to Passengers at Nagpur
Railway Station

4482. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Mem-

ber of Parliament from Thana consti-
tuency paid a visit with previous
appointment to Nagpur Railway
Station (Maharashtra), in the second
week of October, 1980 and made a few
important suggestions to local and
divisional railway authorities  with
respect to amenities and facilities of
the passengers;

(b) whether General Manager of
Central Railway, Bombay had pro-
mised to look into them;

(¢) if so, the action taken on each
of the suggestions made by the Mem-
ber; and

(d) if no action is taken, the rea-
sons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARL(A-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) to (d). A statement is attached.
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Statement

Points raised

Action taken

(1) Increase in
counters

passengers

the number of reservation
to reduce the waiting period of

(2) Inadequacy of space in the Reservation
Office concourse for passengers and inside
the reservation office for stafl.

(3) Opening of separate Reservation window
at Ajni Station.

(4) Increase in the reservation quotas at Sitabuldi
and Central Avenue City Booking Office.

(5) The telephone booths of P&T Department
in the concourse of station building and on

the platforms frequently remain out of order.

(6) The Enquiry Clerk answering cnquiries on
telephone should not be made to attend to
enquiries at the Counters.

(7) There should be at least one latrine on each
platform.

One extra IInd Class counter has been

opened. increasing the number of Iind
Class eounters to 6. Adjustments have
also been made in the work handled at
the different reservation counters.  This.
has cnut down the waiting time of pas-

sengers,

Such Works are undertaken through Works

Programime, subject to availability of
funds, duly keeping in view the priorities
to be given to the different stations ac-
cording to the urgency of their require-
merts.  The case of Nagpur will also be
kept in view while considering inclusion
of works in future Works Programme.

It is not found desirable to provide reserva-
tion fucilities at Ajni as this will reduce
the availability of reservation quota at
Nagpur.

Increasc in the quota of City Booking
office is net possible without correspon-
dingly reducing the quota available at
Nagpur station which is not desirable.

The matter has been consistently pursued
with the local P&T Office and the func.
tioning of the telephone booths has im
proved,

work.

This has been done by re-distribution of

Therc arel already 6 latrines for Gents
and § for ladies in the 2nd Class Wiiting
Hall' which are considered adequate,

There is also a latrine for ladies on
plattorm No. 1. There are no latrines
on other latforms. The latriness

previbusly existing on other platforms
have been gradually dismantled as they
were mostly used by outsiders and it was
difficult to keep them in reasonably
hygienic condijtion.

(8) Cover over the platform should be ex- Cover over platforms will be gradually

tended so as to cover the entire length of the
- Platforms.

extended, according to the availability
of funds. Some 95“80% have already
been done in 197 Programme.
In 1980-81 orks Programme also a
imilar work costing Rs. 50,000/- has been
included .

(9) Provision of a cover over platform at Ajni Provision of a cover over the Up and Down

station.

platforms costing Rs. g5,000/- has been
%h:ded' in the works Programme for
I I.

- (10) A list detailing reservation quotas available The list was handed over to the Hon’able

at Nagpur Railway Station.

M.P. Shri RK. Mhalgi.
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Action on Representation of Natiomal
Integrateq Medical Association,
Bombay

4483 SHRI BAPUSAHEB PARU.
LEKAR: Will the Minister of
HEALTH AND FAMILY WELFARE
be plased to state:

(a) what progress hasg since been
made in respect of fourth demand of
representation dated 20th March,
1980 made by National Integrated
Medical Association, Bombay in re-
garg to holding elections to the Cen-
tral Council of Indian Medicine; and

(b) if no progress has been made,
in the last four months the reasons
‘thereof ang the persong responsible
for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The fol-
lowing progress has been made in
regard to holding electiong to the
Central Council of Indiap Medicine;—

(i) Requisite details of the State
Boards/Councils of Indian Systems
of Medicine and copieg of upto-
date State Registers of practitioners
-of Ayurveda Siddha and Unani
‘Systemg of Medlcme together with
details of Faculties/Departments
.of Indian Medicine in the various
‘Universities have' been collected.

(ii) Edlection Ruleg Booklet and
forms for holding the elections have
been got printed.

(ili) Necessary steps have heen
‘taken to finalise the names of offi-
oers for appointment as Returning
‘Officery for conducting electiong in

" -the States.

(iv) Notification regarding the
allocation of seats for the different
gystems in the Statey in accordance
with the formula prescribed in the
“First Schedule to the Indian Med:-
cine Central Council Act, 1970, has
been finalised.

{b) Doeg not arise.

DECEMBER 19, 1080  Written Answers 192

Repregentation from Bhartiya Rafl.
way Mazdoor Sangh, Bombay

4484, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it js g fact that the
Chairman of Railway Board hag re-
ceived a representation dated 3rd
July 1980 from Bhartiya Railway
Mazdoor Sangh, Bombay in regard to
pay scales and worsening service con-
ditions of car-attendants in Rail-
ways;

(b) if so, the details of demands
made;

(c) what action Railway Adminis-
tration has taken on each of the said
demands; and

(d) if no action has, so far, been
taken, the reasons thereof and when
it will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) The following main demands
have beepn made in the representa-
tion:—

(i) The inclusion of thig cate-
gory in the channel of promotion
of Commercial Department;

(il) Upgradation 50 per cent of
the category to cover up the back-
log for having no promotions &ill
10 years in each individual case.

(iii) The retrospective effect for
upgradation as per Group C & D
Committee’s Report,

(iv) Similar action in favour of
Mechanical car attendants attached
to reserveq carriages ang saloons.

(c) and (d). The demands are un-
der examination in consultation with
All Indian Railways.
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Representation from Utlar Kokan
Railway Pravagd Sangh

4485. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a representation from
Uttar Kokap Railway Pravasi Sangh
(Distt. Thane  Maharashtra) hag been
received on 30th July, 1980 or there-
about by Government;

(b) if so, what are the demands
made therein;

(c) what action Railway Adminis-
tration have taken with regard to
each of the saij demands; and

(d) if no action hag been taken so
far, the reasong thereps and when it
shall be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.
LIKARJUN: (a) No.

(b) to (d). Do not arise.
Jawahar Municipal Council

4486, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it ig a fact that the
resolution passed by Jawahar Muni-
cipal Council of District Thane
(Maharashtra) in the year 1977 has
been received by Railway Adminis-
tration regarding the construction of
Railway line from Dehanu to Nasik
Road wvia Jawahar Mokhed and
Trimbekashwar, through the Adivasi
area of Thana and Nasik Dlstmct of
Maharashtra; '

(b) if so, whether the survey has
been conducted of the said line; and

(c) it so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No such resolu-
tion passed by the Jawahar Munici-
pal Council in 1977 appears- to have
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been received by the Railway Admi-
nistration.

(b) and (c¢). Do not arise.

Marine and Shipping Department in
Andaman and Nicobar Isiands

4487, SHRI MANORANJAN BHA.
KTA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the Marine and Ship-
ping pDepartment in the Union Terri-
tory of Andaman and Nicobar Is-
lands has beepn manned ang main.
tained in proper manney and stream-
lined norms;

(b) if not, what gction Govern-
ment propose to take to set right the
work-load distribution and manage-
ment;

(¢) whether Government propose
to have a geparate Corporation for
Government-owned vessels to run
inter-Island service in the TUnion
Territory of Andaman and Nicobar
Islands for increased efficiency; and

(d) if so, whether any  proposal
has beep received in this regard and.
if so, the action which Government
contemplate to take in the matter?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEERBEN-
DRA PATIL): The information is
being collected and will be laid on
the Table of the Lok Sabha.
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Threat by Indian Medical Counci] to
Derecognise Medical Colleges in
Maghya Pradesh

4489. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to gtate:

(a) whether it is fact that the
Indian Medical Council has threaten-
ed to derecognise the Medical Col-
leges in Madhya Pradesh who under
the State Government orders will
admit students with 20 per cent of
markg;

(b) whether Central Government
have been consulted before relaxa-
tion is given for admission to these
colleges; and

(¢) whethey Government feel that
lowering down of academic standards
will seriously affect the quality of
Doctorg that the college will turn up
and what precautions are being taken
to ensure that medical education in
the country is not allowed to fall
below a certain level?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NTHAR
RAJAN LASKAR): (a) to (c¢), From
Prese reports., it is learnt that the
Government of Madhya Pradesh
have decidedq that admissiong to
medical colleges be given to Sche-
duled Caste ang Scheduled Tribe
candidates without any restriction
regarding the minimum marks ob-
talned at the qualifying examinations
categories. A writ petition was filed
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by the M.P. State Branch ofthe
Indian Medical Association in the
Madhya Pradesh High Court Jabal-
pur, challenging the above decision
of the State Govt. It ig learnt from
press reportg that the High Court has
quashed the said orderg of the State
Govt. The Medical Council of India
as well ag the Govt, of India have
asked for the actual position regard-
ing these reports from the Govt. of-
Madhya Pradesh.
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Dakshin Railway Employees’ Union

4491. SHRI SAMAR MUKHER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have re-
ceiveq a copy of representation dated
23rd October, 1980 from Dakshin
Railway Employees’ Union, Madras
regarding retrenchment of casual
labourers working under IOW/BR/
SPE. and

(b) what action hag been taken by
Govm-mne:nt"g;oe prevent retrenchment
arid for of these casual
1BSurerd 5 reé‘lﬂnr sa-vlce?

e me =y
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) 131 workers who had been
engageqd for re-building of bridges
had been stopped on completion of
work. They will however, be re-
engaged as ani when new work is
undertaken on the basig of geniority.
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Health Care

4493. SHRI JANARDHANA POO-
JARY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether All India Federation
of Junior Doctors Associationg have
urged the Government to make health
care a ‘fundamental right of every
citizen; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Yes. . The Government is already
committed to the goal of atteininy

Health for All its people by the year
2000 AD. through the universal pro-
vision of primary health care services
This objective ig sought to be achiev-
ed within the gverall financial and
other constraints.

Non-Resident OPD Nurses in Dr. Ram
Manochar Lohia Hospital

4494, SHR]I PIUS TIRKEY: Will
the Minister of HEALTH AND
FAMILY WELFARE be Dpleased to
state:

(a) the number of non-resident
OP.D. nurses in Dr. Ram Manohar
Lohia Hospital;

(b) what are their avenues of pro-
motion and in what pgrade they are
working ang since when;

(c) whether it ig a fact that their
number is limiteg for the last so
many yearg while the number of
Doctors in the same OPD have in-
creased; and

(d) if so, whelher Govern-
ment propose fo post more non-
resident nurses in OPD keeping in
view the large number of patients in
OPD daily and by what fime the
non-resident nurses in the OPD will
get their selection grade?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Fifteen
(15).

(b) They have no avenues of pro-
motion. They, have been working
since 1965 and their grade is Rs. 330-
480. However, out of these, three
posts have been given Selection Grade
in the scale of pay of Rs, 425-600.

2

(c) Yes.

(d) Not at present.

Two non-resident nurses who are
cligible have already been given selec-
tion grade.
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Legslntion' to bring Nodian Counecil
of Medical Research under Govern.
ment Contro]l

4495. SHRI M. RAMANNA RAI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

() the total number of scientists
and techniciang working unde, the
Indian Council of Medical Research
and what are the service ruleg and
conditions governing the employees;

(b) the total amount of grantgs given
by Government to the Indian Council
of Medical Research during the year
1979-80; and

(¢) whether Government propose to
bring forward a comprehensive legis-
lation for the proper functioning of
the Indian Council of Medical Re-
search ang for improving the working
conditions of employees?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The total
number of Scientists (Assistant Re-
search Officery and above) and Tech-
nicians, Research Assistants, Techni-
cal Assistant etc, working under the
Counci]l ag on 1-4-1980 is as under:—

(i) Scientists 351
(ii) Technicians 370

The conditiong governing the service
of the employees of the Council are
contained in the Memorandum of
Association and Rules, Regulations and
Bye-lawg of the Indian Council of
Medical Research. Relevant extracts
are laid on the Table of the House,
[Placed, in Library. See No. LT-
1677, 1801]. So far as Scientists of the
grade of Research Officer and above
are concerned, their conditions of
service are regulateg under the Rules
and Regulations of the ICMR. Re-
search Cadre.

(b) During the financial year 1978-
80, the undermentioned grants were
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given to Council by the Ministry of
Health and Family Welfare; —

(Rupees in lakhs)

(i) Plan 210
(ii) Non-Plan 390
Total: 600

(c) No. Although the Indian Coun-
cil of Medical Research ig an autono-
mous organisation j.e. a society regis-
tered under the Societies Registra-
tion Act of 1860, the Government is
adequately represented on all high-
powered bodies and committeeg exer-
cising control over the administration
of the Council, its activities and the
administration of its funds. Thus,
the Government is able to exercise
adequate control over the Council
while. at the same time, allowing it
to maintain itg fully autonomous sta-
tus, as is the case with other similar
research organisationg like the Coun-
cil of Scientific and Industrial Re-
search and the Indian Council of
Agriculture Research. In view of the
aforestated position the Government
has no proposal at present to bring
the Indian Council of Medical Re-
search under an Act of Parliament.

Late running of Trains between Delhi
and Rewari in Northern Railway

4496. DR. VASANT KUMAR PAN.
DIT: Will the Minister of RAIL-
WAYS be pleaseg to state:

(a) whether Government have re-
ceived a memorandum in September,
1980 regarding late running of trains
between Delhi anq Rewari in Nor-
thern Railway and if so, the action
taken thereon;

(b) whether late running of 2RD,
100Dn, 2DB and 216 Chetak Express
trains has become a permanent fea-
ture; )

() It so, trains-wise details of late
running from January to October,
1980; ang
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(d) what steps are being taken for
enforcing punctuality?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (d). Yes,
a representation regarding late run-
ning of 2DF and 4DF wag received.
An analysig of punctuality indicates
that 2RD, 100Dn, 2DB and 216Dn
trains are not regularly running late.
During 10 months period from Janu-
ary—October ’80, 2RD reached desti-
nation late on 29 occasions, 100Dn on
32 occasions 2DB on 76 occasions and
916 Chetak Express on 7 occasions.
In order to improve the running of
these traing their punctuality jg being
closely monitored and cases of avoid-
able detention are being suitably
taken up. Close liason is also being
maintained with the State Govern-
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ment to curb the incidence of mis-
creant activities apg alarm chain pul-
ling.

8.0, and §.T Members as Membery of
Railwayg Service Commission

4497. SHRI BHEEKHABHAI. Wil
the Minister of RAILWAYS phe pleas.
ed to state the particularg of Chair-
men and Members of the Railway
Service Commissions who are from
Scheduled Castes and Scheduled
Tribes, separately? h

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRIL
MALLIKARJUN): The particulars of
the Chairmen and Member Secreta-
ries of Railway Service Commissions
belonging to Scheduleq Caste and
Scheduled Tribe communities are
given in the Annexure.

Statement
SL Name of the State to which ~ Whether
No. ° Name of the incumbent Railway Service he belongs S.C./S.T.
Commission
where posted
Sarvashri :
1 Shankar Rao R. Kharat Bombay Maharashtra S.C.
(Ex. Vice-Chanceller Mahrathawada
University)
2 B. N. Saikia Gauhati Assam S.C.
(Secy. Gauhati University co-ordination
of Text Books in the Regional Language,
Gauhati).
H. Hanumanthappa Bangalore Karnataka S.C.

(Advocate and Correspondent)

Particulars of the Member Secretaries, Rai—lwa.y Service Commissions belonging to S.C. and

S.T. Communities.

Sl Name of the Incumbent Name of the Railway to which Whether
No. Railway Service he originally S.C./S.T,
Commission belongs
S/Shri
1 S.R. Patil Allahabad Central S.C.
(ex Scnior Engineer, Central Railway)
2 R.C.Lal Calcutta Western S.C.
(ex Senior Commercial Supdt., Western
Railway)
3 K. R. Mudduramiah Secunderabad  Southern S.C.
(ex Divl Commercial Supdt., Southern
Railway)
4 RXK.Das Gauhati Northeast S.T.
(ex Senior Personnel Officer, N.F. Frontier

Railway)
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Late running of Chetak Expresg on

4499. SHRI BHEEKHABHAI: Will
the Minister of RAILWAYS be pleas.
ed to state;

(a) whether it is a fact that Chetak
Express (215 up) bound for Udaipur
was made to rup late at Delhi Junc-
tion by half an hour and at Palam
Station by one hour and a half on
5th November, 1980; and

(b) if so, the persons responsible
for causing delay in running the train
from emanating Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). On
5-11.80, 215 Up Chetak Express left
Delhj Junction 35 minutes ]ate due to
engine defect and some time was lost
before a new diesel locomotive could
be located and provided. It suffered
further detentions of 8 minutes at
Pate] Nagar due to alarm chiin pul-
ling and of 58 minutes at Palam as
the through passage wag blocked que
to failure of a goods train locomotive
on the track ahead, which had failed
due to an electrical defect and could
not be rectified on the spot by the
driver,

Arrangements for rescuing Fishing
Vessels

4500. SHR] DAULATSINHJI JADE-
JA:. Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) what arrangements have been
made by the Government rescuing
fishing vessels which run aground at
sea;

(b) whether any arrangements have
been made by the Government to
acquire modern rescue vessels to toe

fishing vessels; and

(c) if not, how Government propose
to assist the fishing trawler owners,
who face these problems frequently?



205 Writian Answers AGRAHAYANA 27, 1903 (SAKA) Written Answers 208

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.
DRA PATIL): (a) Government have
established Air Seg Search Rescue
Organisation around the coast of
India. Government have alsp set yp
a Coast Guard Organisation and their
duties, inter-alia, provide for protec-
tion of fishermen including assistance
to them at sea while in distress.
Fishing Vessels which run aground at
sea are provided assistance by other
ships Navy, Port authorities /salvage
tugs etc.

(b) and (c¢). Existing arrangements
are considered adequate and at present
there is no plan to acquire any modern
rescue vessels,

Setting up of Denta] College in Delhi

4501. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether there is no fulfledged
Dental College in Delhi and if so, the
reasong thereof;

(b) whether the Planning Commis.
sion has sanctioned over Rs. 12 jakhs
for equipment and other furnishings;

(¢c) when the project would start
functioning;

(d) whether the Head of this Denta]
. College would also become the Chief
Denta] Adviser to the Government of
India; and

(e) if so, who has been selected to
head this Dental College?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No. The
Delhi Administration propose to start
a Denta] Wing in the Maulana Azad
Medical College, New Delhi.

(b) The Scheme hag been included
in the 6th Five Year Plan an alloca-
tion of Rs. 12 lakhs hag been made
for 1980-81.

-(c) Phe proposal was initiated by
the. Delbi Administration in 1977. The

Dental Wing will start functioning
after the necessary staff ig provided
and the Delhi University approves
the introduction of the Course,

(d) and (e) There is already one
Denta)] Adviser to the Director Gene-
ral of Health Services. There js no
proposal for appointment of a Chief
Dental Adviser o the Government of
India,

Footpath facility over Baliapattam
Railway Bridge

4502. SHRI M. RAMANNA RAIL
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any representation from the
people of Baliapattam Papinissori and
Kalyassivi Ponhaya regarding request
not to close footpath facility over
Baliyapattam Railway bridge on the
opening of new roadbridge on nation.
al highway No. 17 which is one kilo-
metre away; and

(b) if so, the decision taken there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Representa-
tiong have been received from Presi.
dent, Azhikode Block Congresg Com-
mittee, Cannanore; General Secretary,
The Western India Cotton National
Labour Union, Cannanore and Balia-
patam Panchayat, requesting not to
close the existing foot path over
bridge No. 1116 near Valapattanam
on the Calicut-Mangalore Section of
Southern Railway:.

(b) 1t is not proposed to retain this
footpath, gince the structural steel
work supporting the footrath is weak
ang corroded. Further a new road
bridge with a footpath hag been open.
ed recently by the Road authorities,
at a distance of 300 metres away from
the rai] bridge for the convenience of
the public in lieu of the existing road

-and footpath over the Railway Bridge.
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Officer incharge, Ayurvedic Store,
Asaf Ali Road New Dethi

4503, SHRI S, A. DORA] SEBAS-
TIAN: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that orders
have been issued by the Ministry not
to keep doctors at the Medical Stores
including Ayurvedic Store situated at
Asaf Al Road, New Delhi who have
served for more than two years;

(b) whether it is also g fact that
the Staff Inspection Unit of the Min-
istry have recommended that officers
of the rank of doctors shoulg not be
posted ag Store Incharge; and

(c) if so, what action hag been
taken or proposed to be taken in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b). No.

(¢) Does not arise,

Shortage of nurses and opening of
new Nursing Training Schools

4504. SHRI M. RAMANNA RAIL
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether Government are aware
that the hospitals throughout the
country are in need of trained nurses;

(b) whether it is also a fact that
the scarcity of trained nurses in the
country is because of the attitude of
the All India Nurses Council which
is reluctant to accord permission to
open new Nurses Training Schools;
and '

(c) whether Government have any
plan in hand to increase the number
ot trained nurses?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) There 1is
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some shortage of trained nurses in
certain parts of the country,

(b) No. The Indian Nursing Com-
ci]l lays down the minimum standards
of nursing education. Institutions
desirous of :mparting training in
nursing have {0 meet these require.
ments and approach the State Nursing
Council and the State Government for
approval,

(c¢) Training of nurses is primarily
the concern of Stutus. Several States
have been increasing admissions in
schools of nursing from time to time,
according to their requirements,

Discrepancies in Compulsory Deposit
Schemes accounts of doctors

4505. SHRI CHANDRAPA]L, SHAI-
LANI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether some representations
have been received by Government
regarding glaring discrepangies in the
Compulsory Deposit Scheme account
entries of doctors working in the
CGHS;

(b) if so, the number of such com-
plaints and the action taken to remove
such discrepancies; and

(c) the steps taken to ensure cor-
rect entries to the satisfaction of the
concerned officials?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes,

(b) and (c¢). About 112 medical
officers working under CGHS have
represented about the discrepancies
in their Compulsory Deposit Scheme
Accounts. The matter has already
been taken up with the office of the
Treasury for reconciliation.

Homoeopathic principles of medica-
tion and its propagation

4508. PROF, P. J. KURIEN: Will
the Minister of HEALTH AND
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FAMILY WELFARE be pleased to
state: ]

}

(a) whethey it is a fact that homo-

eopathic principles of medication have

been ignored under pseudoscientific

pressures of vested interests of Multi-
nationa] drug companies;

(b) whether the claims of homoeo.
pathy have been scientifically proved;
and

(¢) if so, what steps are being
taken for its propagation?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) Homoeopathy is a system oOf
medicine prevalent in many countries
of the world and is based on the
scientific principle ‘similia similibus
curantur’,

(c) (i) Under the Homoeopathic
Central Council Act 1973, a Central
Council of Homoeopathy wag consti-

- tuted in 1974. The minimum stand-
ards of education will be enforced
and professiona] practice will be regu-
lated in accordance with the provi-
sions of the Act.

(ii) The Government of India have
establisheg a separate Council for
Research in Homoeopathy,

(ili) Financial assistance is given to
the private undergraduate medical
institutions in the States in order to
improve their standards.

(iv) Treatment under the Homoeo-
pathic system is also available in the
Centra] Government Health Scheme
Homoeopathiq Dispensaries which
have been opened in several places.

(v) The Homoeopathic Pharmaco-
poeia Committee has been constituted
to prescribe various standards for the
Homoeopathie drugs to ensure quality
control,

(vi) The Homoeopathic Pharmaco-
poeia Laboratory at Ghaziasbad has
been established for working out

standardg of the raw materials and
finished products.

(vii) The Nationa] Institute of
Homoeopathy has been set up at Cal-
cutta in 1975 to promote and assist,
research, education and medica) care
in Homoeopathy in the country.

Use of helmets by scooter/motorcycle
drivers

4507. SHRI G. Y. KRISHNAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it ig g fact that the
use of helmets does not appeal to be
safe for scooter and motor cycle
drivers:

(b) if so, whether Government has
collected any statistics in this regard;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) No, Sir.

(b) No, Sir.

(¢) Doeg not arise.

Use of Req Light on Vehicles

4508. SHRI JITENDRA PRASAD:
Will the Ministe, of SHIPPING AND
TRANSPORT bhe pleased to state:

(a) whether Government are aware
that use of red light on vehicleg is
being donme by unauthorised persons
and organisations;

(b) if so, what action Government
have taken against the persons found
misusing it; and

(c) the detailg as to who are the
individuals and organisations entitled
to use red light on vehicles?

THE MINISTER OF STATE IN

THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) No repors has been received by
the Government, '
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(b) Question does not arise,

(c) Under the provisiong of Section
70(2)(f) of Motor Vehicleg Act, 1839,
the State Governments are empower-
ed to make the rules and issue noti-
fications in regard to restriction/use
of light on the vehicles.

Payment of bonus withheld to the
workers of Hiadustan Shipyard

4509. SHR] SAMAR MUKHERJEE:
Will the Ministe; of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that the management of the Hindustan
Shipyard Limited, Visakhapatnam
hag suddenly decided to withhold
payment of Minimum bonug to the
workerg of this unit on the plea that
all the public sectors are not obliged
to pay as per the bonus Act etc.;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps taken to pay the bonug
to the workers?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN.
DRA PATIL): (a) to (c). Hindustan
Shipyard Limited, being non.compe-
titive Public Sector Undertaking, is
not covered by the Payment of Bonus
Act. However, the employees of
Hindustan Shipyard have already
been given ex-gratia payments in lieu
of bonus,
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Opening of mobile health units

4511. SHRI RASABEHARI BEHE-
RA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have any
proposal to open mobile health units
in the country;

(b) if so, the number of such health
units functioning in Kalahandi district
of Orissa; gng

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (c). There
is no such proposa] under the comsi-
deration of the Government of India.
However, under the Re.orientation of
Medical Education Scheme, three mo-
bile clinics have been provided to
each medica) college in the country.
In Orissa, 9 mobile medical clinics
have been supplied to the three Medi-
cal Colleges, namely, S. C. B. Medical
College, Cuttack, V. S. S. Medical
College, Bhurta, Sambalpur and
M.C.C. Medical College, Berhampur
in the State,

Train through Bikaner City

4512, SHR] KUMBHA RAM ARYA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given
to unstarred question No, 1233 op the
19th June, 1980 regarding train
through Bikaner City and state:

(a) whether the requisite informa-
tion has since been received from
Raaasthan Gova:nment _
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(b) if so, the details thereof; and

(c) the action being taken py Gov.
ernmeng thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) The Government of Rajasthan
hag deposited in July 1980 the cost of
conducting the Engineering-cum-
traffic survey for diversion of rail-
way line outside Bikaner city.

(¢) Survey is being teken up

shortly,
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TEgR Agl fear Smar g
Ernakulam-Cape Comorin Line

4514. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of RAILWAYS be pleased tg state:

(a) whether Government are aware
of the necessity of doubling the rail-
way line betwcen Ernakulam and
Cape Comorin; and

(b) if so, the action taken by Gov-
ernment regarding the doubling of
the line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). There is
no proposal to undertake doubling the
railway line between Ernakulam and
Cape Comorin at present,

Theftg and pilferages in Parcel Office
in Delhi

4515. SHRI DAYA RAM SHAKYA:
SHRI R. P. SARANGI:

Will the Minister of RAILWAYS be
pleased to lay 5 statement showing:

(a) whether it ig a fact that thefts
and pilferages in Parcel Office, Delhi
Main Station are on the increase with
the connivance of staff;

(b) if so, whether it ig also a fact
that gome of the staff both class IIL
and IV were ordered to be transfer-
redq out of Delhi at the instance of
C.LB. of Railway Protection Force,
Northern Railway in 1971.72;

(c) it so, whether such orders were -
allowed to rest; and ST



21§ Written Answers

(d) whether the administration now
propose to enforce these orders in the
context of avoiding heavy claims?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
'THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No. The number
of caseg of theft and pilferages re-
ported has decreaseq to 31 during
January-October, 1980 against 104
such cases during the corresponding
period of 1979.

(b) Yes. 7 Parcel clerks ang 14
Parce]l Porters were ordered to be
transferred out of Delhi.

(c) 3 Parcel clerks and 6 Parcel
Porters carrieq out the transfer
orders. The orders in respect of the
rest of the staff were cancelled as
subsequent reports revealed their non-
involvement in thefts

(d) Does not arise.

Racket in permission to clear hard
Parcely by Mail/Express trains

4516. SHRI DAYA RAM SHAKYA:
SHRI R. P. SARANGI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a
racket in the matter of grant of per-
mission to clear hard pareelg by Mail/
"Express traing had been going on at
Delhi Main station in a collusion with
unscrupulous agents for the last four
Yyears,

(b) it so, the number of such per-
missiong granteq by Station authori-
tieg during this period and number of
harq parcels cleared by Mail/Express
trains;

(c¢) whether these permissiong so
granted were justified in each case;
and

(d) if not whether the administra-
tion propose to cet this case investi-
Epryeh Viglncs Depsriment!
.B.1.?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). Informa-
tion is being coltecteg and will be
placed on the Table of the Sabha.

Shifting of Parcel Clerks

4517. SHRI DAYA RAM SHAKYA:
SHRI R, P. SARANGI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that orders
were issued by the Divisional Mana-
ger, Northern Railway, New Delhi, for
the shifting of some parcel clerks
working in the administrative section
of the Chief Parcel Clerk’y Office,
Delhj Main Station in October, 1980
on the grounds of long stay etc.;

(b) if so, whether this orders were
subsequently cancelled;

(¢) if s, the reasons for cancella-
tion of the saig orders; and

(d) whether Government propose to
review, the cases in order to clean the
administration? '

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) No, the orders have however
been pended and the matter is under
examination.

(¢) and (d). Do not arise,

e

Improvement and Repair Works
sanctioneg in Maharashtra

4518 SHRI A. T. PATIL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to lay a stabement
showing:

(a) what are the improvement and
repair works sanctioned by the Gov-
ernment of India ag “Inescapable
Works” in Maharashtra for the year
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1080-81, 1981-82, 1982.83 and 1983-84;
and

(b) which of the proposals made

4¥ Government of Maharashtra in this

réspect, have been sanctioned by Gov-

ernment of India upto 31st October.
189807

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(2) and (b). There ig no list of “In-
escapable Works" sanctioned by the
Government of India. Presumably
the Member has in view the works
approved for National] Highways for
inclusion in 1980—85 Plan. In this
connection, the list of 1978—83 draft
Plan ig already available out of which
improvement works sanctioned dur-
ing 1980-81 (upto 31st October 1980)
are in statement laid on the Table of

the House. [Placed in Library. See
No. LT.1678/80]. The list of repair
works is also in statement laid
on the Table of the House.
[Placed in Library. See No. LT-
1678/807. The residual works out
of 1978—83 Plan are still opera-

tive and are going to bhe first priority

. jharge for 1980—85 Plan which for
. the country as a whole is still to he

4nalised.

Vehicles of Haldia Port lying idle for
want of repairing

4519, SHRI NARAYAN CHOUBEY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to lay a
statament showing:

(a) whether Government have re-
~gved complaints that a large num-
dar of vehicles belonging to Haldia
Port are idle due to no repair being
done on them at the Mechanical
Workshop;

(b) whether the authority are tak-
ing a large number of private buses
ang taxig on hire every year; and

.&¢) the amount which hag been
spent ‘for hiring such private vehi-
cles in 1979 and 1980 upto 31st Octo-
ber, 19807
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes, Sir.

(b) The Haldia Dock Complex
authority are takinig on hire buses.
carg and trucks to meet their various
requirements of transportation off
staff, transportation of Pilots, provid-
ing mobility to fire and security ger-
vices ang to meet their general re-
quirements as the departmental vehi-
cles are not considereq adequate to-
meet their requirements.

(c) The amount spent on hire of
private vehicles in 1979 was Rs. 28.9
lakhg and in 1980 (upto 31st October,
1980) was Rs. 19.2 lakhs.

Calcutta and Haldia Ports

4520. SHRI NARAYAN CHOUBEY:
Will the Minister of SHIPPING AND
TRANSPORT b pleaseq to state.

(a) whether it ig a fact that Cal-
cutty and Haldia ports are not having
sufficient draught to take in big ships
in them;

(b) what draughts are expected at
Calcutta and Haldia respectively and
what draught are really obtained
there;

(c) whether insufficient supply of
water from Farakka is one of the
reason for this; and

(d) whether inadequate dredging
and dredged soil again being put in
water cause resilting?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(b) The draught available in Cal-
cutta hag varied from 7.3 metres to
7.9 metres for about 212 dayg during
1979-80. For Haldia Dock during
1979-80, draught has varieq from 88
metres to 9.7 metres. The variations
are on account of the tides.

It ig proposed to improve the
draughts avsilable both at Calcutia
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dredging. The expected draughts
woulq be known after the scheme for
improvement of the draughts is
finalised.

(c) The main constraint in achiev-
ing the desired draught for Calcutta
Port is Balari Bar, upstream of
Haldia. According to present data,
the Farakka waters have had no im-
pact over thig bar.

(d) Adequate dredging operations
are in progress over the Balari par
on the navigation channel to the Port
of Calcutta and other barg downstream
of Haldia on the shipping channel
from gegq to Haldia Port. A terminal
for pumping part of the dredged mate-
rial to the ghore is under operation.
Rest of the dredged material is dump-
ed in predetermineq places so that
ebb tide carries away most of it.

Siltation of Balari and appruvach
channel to Haldia is mainly caused
by unfavourable moyphological
changes in the estuary.

Inspection Carriages

4521, SHRI N. E. HORO: Will the
Minister of RAITLWAYS be pleased to
state:

(a) the cost involveq every year in
the maintenance, haulage including
salary of the staff for maintaining the
officers’ carriages utilised for inspec-
tion carriageg or saloons all over
India, Zone-wise; and

(b) the cost of six-wheeler and four
wheeler as well as special carriages
which are being utilised by the Gene-
ral Managers and Heads of Divisions
and Chairman?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
METARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Inspection carriages
used by Officers form a part of over-
all coaching fleet for purpose of re-

pair maintenance and bauilage,
Bl e i oo
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(b) As no new Inspection Carriages
have been built in the recent past,
the present day costs of these Inspec-
tion Carriages are not available. The
Inspection Cariages currently in use
have been mostly built between 1900
and 1940 and their recorded book
values are as under:

TYPE BROAD GAUGE METRE GAUGE

s

4/6 Wheelers Rs. 27,315 to  Not

Rs, 80,000. availabe

Rs, 77,005 to Rs. 55,218 to
Rs. 1,20,000, Rs. 75,437

8 Wheelers

Cases of Filaria and Hydrocele in
Ramnad District

4522. SHR1 N. SOUNDARAJAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that many cases of Filaria and Hydro-
cele diseases in Ramnag District parti-
cularly in Mesalur village; and

(b) whether there is any proposal
to open a district health centre in this
area; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI
RANJAN LASKAR): (a), (b) and
(¢). Infection rate gor Filaria in Ram-
nad District is only 2.2 per cent in

Urban areas ang only 0.3 per cent in

Rural areas, based on the last survey
carried out in 18957—64. The National
Filaria Control Programme ig being
implemented in urban areas where
the rate of incidence is 5 per cent or
more, gnd as such, Ramnad District
does not qualify for setting up of an
Urban Filaria Control Unit. Studies
are being conducted to develop 4
rurql filaria programme asg suitable
mechanism Yor that purpose does not
exist at present.
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Hydrocele is mainly a result of
filaria like elephantisis

mpnﬁxrzimm/u\wmwm
T e
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Visit of Representative of Indian
Medical Council to Darbhanga Medl-
cal College

4524. SHRI HARINATH MISRA:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) when the representatives of
the Indian Council ¢of Medical Re-
search last visited the Darbhanga
Mecodical College and Hospital and the
main drawbacks pointed by them: and

(b) how far the remedial measures
have been taken by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
The reference is obviously to the Medi.
cal Council of India. An inspection of
the facilities available for under-
graduate training of Darbhanga
Medical College was carried out in
February, 1979 by an Inspector of the
Medical Council of India. The
Inspector’s report lists the follow-
ing deficiencies frecommendations: —

(i) the admission of scheduled
caste students securing 35 per cent
markg only at the common compe-
titive examination was contrary
to the Council’'s recommendations.

(ii) The scheme of the various
University examinations and sche-
dule of clinical postings during the
training should be suitably modi-
fied as per the Council's recommen-
dations. The Tesults of the II
Professional supplementary exami-
nation, bheld in 1977, should be
declared and arrangements for
holding various professional exami-
nations due in 1978 should be made
urgently. !

(iii) A centra] record department
should be established. Adequate
accommodation and additional staff
should be sanctioned.

' (iv) The vacant posts in the
various departments should be filled
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up. 'The hospital Biochemistry
work should be carried out in the
Blochemistry Department. A sepa-
rate Microbiology Department
should be set up urgently.

(v) Additional posts in the PSM
Department be created. The teach-
ing programme i not Dbeing

satisfactorily conducted due to
inadequate staff and teaching
facilities.

(vi) The schedule of clinical

postings in the Department of
Medicine and Surgery should be

modifled as per the Council’s recom-
mendatjons. Facilities of air con-

ditioning be provided in the
operation theatres for major
surgery.

The report of the Inspector was

forwarded by the Medical Council of
India to the University of Mithila on
27-6-1979 with a request for a report
on the compliance with the recom-
mendations made therein. The Gov-
ernment of Bihar forwardeil a comn-
pliance report {o the Medical Council
of India on 7.12-1979,

The Council also carried out ins-
pections of the arrangements for
postgraduate teaching and training
during the year 1978 ang 1979:—

1. M.D. (Obst. & Gynae.).
2. M.D. (Pathology).

3. M.D. (Paediatrics).

4. M.D. (Genl. Medicine).
5. M.S. (Genl. Surgery).

6. M.S. (E.N.T.)

The inspection report on the func-
tioning of the postgraduate depart-
ments are more or less satisfactory.
Only in the report on M.S. (EN.T.)
the Inspector has suggested further
improvements. The various inspec-
tion reports were forwardeg by the
Medica) Council of India to the
College and the University with the
request that the recommendations and
suggestions made therein may be im-
plemented.
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Criteria for Grant of Car/Conveyance
Allowance te Doctory

4525. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to -
state:

(a) the criteria for granting car/
conveyance allowance to the doctors
of Central Health Service;

(b) how many doctors have paid
domiciliary visits to the residence of
VIPs and officers of the Ministry of
Health and Family Welfare during
the past two years; and

(¢) what has been the number of
such visits as compared to the visits
to the residences of Class II, IIT and
IV officers?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Doctors
under the Central Government
Health Scheme (and not Central
Health Service) are paid the monthly
conveyance allowance on the basis of
number of visits performed at the
residence of patients in case of their
disability or seriousness of ailment;

(b) and (c¢). This information is not
available as the status or the class of
the person at whose residence domici-
Hary visit is made is not entered in
the visiv book required to the main-
tained for the purpose.

Per Capita Cost of Expenditure in
C.G.H.S. Dispensaries

4526. SHRI H. N. NANJE GOW-
DA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that there
are certain dispensaries under the
C.G.H.S, Delhi which are known as
VIP Dispensaries that is Pandara

. Road, Wellesly Road etc.; and

(b) it so, what is per capita cost
of expenditure in these dispensaries
as compared to dispensary inm
Paharganj? : ,
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THE MINISTER OF STATE FOR
HEALTH AND FAMILY WELFARE
(SHRI NIHAR RANJAN LASKAR):
(a) No.

(b) Doeg not arise

wrara fafwens qicay, af faea &
wygfe aiferat aar wyyfe
af-vifadi & snFaai W
afafrigea
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Railway Accounts Service

4528. SHRI M. V. CHANDRA
SHEKHARA MURTHY:

SHRI P. M. SAYEED.

Will the Ministey of RAILWAYS be
pleased to state:

(a) whether many Railway Ac-
counts Service Officers have voiced
their concern over the move to in-
duct a relatively junior officer from
another Service as Financial Com-
missioner;

(b) if so, whether many railway
employees have alsp feareq that
juniors have been promoted and
seniors have started suffering;

(c) whether this has createq a lot
of discontentment among the Railway
Employees; and

(d) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). The Indian
Railway Accounts Service Officers’
Association presented a Memorandum
on 18-11-80 expressing apprehension
regarding induction of an officer be-
longing to a cadre other than ‘the
Indian Railway Accounts Service for
the post of Financia] Commissioner,
Railways. This post is filled by the
Government on the basis of decision
taken by the Appointments Commit-
tee of the Cabinet. So far, no orders
have been issued for ﬁlhng up the
post.

Criteria for Opening Consulates fin
Foreign Countries

4529. SHRI M. RAMANA RAI: Wil
the Minister of EXTERNAL AF-
FAIRS be pleaseq to state:

(a) the criteria .adopted by the
Government of India to open Consu-
lates in the foreign countries;
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(b) whether it is a fact that the
Government of India while granting
permission to Saudi Arabia to open
Consulate in Bombay in 1977 request-
ed the Government of Saudi Arabia
to give permission to open an Indian
Consulate at Dahran on a reciprocal
basis; and . ¥

(¢) whethey Government have re-
ceived any representation from Indian
citizens for opening of a Consulate at
Dahran, if so, the action taken in this
direction so far?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARA-
"‘SIMHA RAO): (a) As of today India
has consular representatives in 25
‘plaves. These consular posts look
after consular work as alsp shipping,
trade, in labour, .economic and other
work, including sometimes even
politica] work. They have also to look
after the requirements of our na-
tionals residing and working abroad.
Officers ‘have thus to be opened in
places with large concentration eof
Indian populations. In doing so finan-
cial and other constraints are kept
in view, ag also the cost-effectiveness
of these officer.

(b) & (c) Yes Sir; the agreement
did envisage reciprocity, but there
was no specific mention of Dahran at
that time. The saudi authorities have
confirmed that we may open a diplo-
matic Missiong in Riyadh, which is
becoming the diplomratic, capital of
Saudi Arabia, and we could also
continue to have representation in
Jeddah.

The Government have received re-
presentations from In8lian citi-

zens requesting that a Consulate

be opened at Dahran.

Saudi Authorities who were ap-
proached, feel that Dahran is not yet
"ripe to cater for a resident Consular
corps.

~ Night Duty Allowance
4596. SHRT DAYA RAM SHAKYA:
SHRI R. P. SARANGI:

" Will the Minister o RAILWAYS
T be pliied to state:
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(a) whether it is a fact that in the
yeary 1978 and 1977, night duty allow-
ance was charged in favour of many
of the Luggage/Parcel porters at Delhi
Main Station, although they did not
perform the night duty; and

(b) if so, whether any action was
taken against the supervisory staff
and bill clerks at fault?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.
LIKARJUN): (a) Yes in 19786.

(b) Action is being injtiated now
againgt the delinquent staff.

YoTEuTY Yo Ay et T e o
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W feY far ) swarow R &
YT & ©F § YU TEAUY HT QTATHL
o wr Wik graalt AT W @T

() swer =i saT )

12.00 hrs.
RE: ADJOURNMENT MOTIONS ETC.

SOME HON. MEMBERS rose.
(Interruptions)

MR. SPEAKER: Mr. Niren Ghosh.
SHRI NIREN GHOSH (Dum Dum):

What about my adjournment motion
about the firing in Bihar in which
two persons were killed? Even after
33 years of Congress rule Hindu chau-

vinism is rearing its ugly head...

MR. SPEAKER: No, Sir.

PROF. MADHU DANDAVATE
(Rajapur): Sir, already  the Central
Government has decided to deploy
the military troops as well as Central
Reserve Police in Assam because of
the mass satyagraha in Agsam. This
is a very serious matter whlch will

escalate the problem.

Therefore, I have given an adjourn-
ment motion and 1 would like to
know whether you are admitting it or

not.

MR. SPEAKER: No; not allowed.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have seen you in
your Chamber in connection with my

Privilege Motion.

MR. SPEAKER: It is under my

consideration.

SHRI JYOTIRMOY BOSU: I want
half a minute {0 make my submission.

MR. SPEAKER: Let me first find
out.

DR. SUBRAMANIAM SWAMY
(Bombay North Xast): Sir, when
Parliament is in session, we expected
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to be informed—I learn for example
vital ang important matters through

newspapers repeatedly—about the
build-up of arms in Pakistan. I have

given an adjournment motion on this.
But, you have rejected it.

MR. SPEAKER: No, no.
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SHRI SOMNATH CHATTERJEE
(Jadavpur): Yesterday, at Silchar
Airport, our leader, . Shri Samar
Mukherjee, a Member of Parliament
of this House, was insulted and humi-
liated by the security staff and staff
of the ILA.C. This is a very gerious
matter.

W@w:m fra w2
&g

If it is something pertaining to a
Member of Parliament, I shall have
to see to it.

wemm wEvew W oo |
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MR. SPEAKER: Not allowed.

Don't record. (Interruptions)®*
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5: RADA WE: : qAZ @A W
#fag . .. (sawg®) ... T NI
g # ok i s @ & fo
oY A frEm FT 43 o @ @3
™y A wmE AR ...
(wwgw) ... W W, f@E N
FTH 20 FY IATC AL A6 T A
@, g A& Y AFAT | T AR
agara‘rai’r%ra?«rtara

s gfite ®®  Wed: GER I
fel & &8 &, T WRIEA F@
@ e ...

! wOW anEY . W =X
aeft ¥ T 9T awey 2| ¥ fau
T L...

wewR W < 5 A v g A
You have made your point. Nothing

t0 be recorded.
(Interruptions) **

W wen s feg (o)
WA ALY, ¥ T ¥ UF qEAT
qTeg o SEsila areE oft € o aw
® T AN ww Mg A WA
7 fArarhfiefen & & 3@
we@r @ fas 1| gy SEaifas o
¥ famw § 1

MR. SPEAKER: It is a party mate
ter. How am I to decide it?

sV oo qa foy : @ww #
ue v Ay 9=t @ fmaae @1 fw
T & AWAN G YN HAY §
fraera g ar i 7 . . (waEmw) ...

MR. SPEAKER: Now Papers to be
laid.

12.10 hrs.

FAPERS LAID ON THE TABLE

NOTIFICAT.ON UNDER MERCHANT Su(p-
PING ACT, 1958 AND A STATEMENT FOR
DELAY

THE MINiSTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): I beg to lay on the
Table: —

(1) ‘A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 458 of the Merchant Ship-
ping Act, 1958: —

(i) The Shipping Development
Fund Committee (Accountants)
Recruitment (Amendment) Rules,
1980, published in Notification
No. GS.R. 648 in Gazette of
India dated the 14th June, 1980.

(iii) The Shipping Develop-
ment Fund Committee (Staff Car
Drivers Group D’ Posts) Recruit-
ment (Second Amendment)
Rules, 1980, published in Notifl-
cation No. G.SR. 649 in Gazette

**Not recorded.
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of India dateq the 14th June,
1980.

(iii) The Shipping Develop-
ment Fund Committee (Joint
Secretary) Recruitment (First
Amendment) Rules, 1980, pub-
lished in Notification No. G.S.R.
1145 in Gazette of India dated
the 1st November, 1880.

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the notifications
mentioned at (1) above. [Placed
in Library. See No. LT-1629/80.]

ArMs (AMENDMENT) RuLEs, 1980

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to
lay on the Table a copy of the Arms
(Amendment) Rules, 1980 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 1259 in Gazette of
India dated the 13th December, 1980,
under sub-section (3) of section 44 of
the Arms Act, 1959. [Placed in Lib-
rary. See No. LT-1630/80].

DrLt SALgs TAx (SEVENTH AMEND-
MENT) RULES, 1980

THE DEPUTY MINIS IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table a copy of the Delhi
Sales Tax (Seventh Amendment)
Rules, 1980 (Hindi and English ver-
sions) published in Notifications No.
F. 4/34/80-Fin. (G) in Delhi Gazette
dated the 4th December, 1980, under
section 72 of the Delhj Sales Tax Act,
1975. [Placed in Library. See No. LT-

1631/80.]

1213 hra ‘ -

STATEMENTS OF  ESTIMATES
" COMMITTEE

SHRI S. B. P. PATTABHI RAMA
RAO (Rajshmundry): I beg to lay on
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the Table English and Hindi versions
of the following statements:—

. (1) Statement showing final re-
plies of Government in respect of
Chapter V and further information
in respect of other Chapters of the
Twenty-fourth Action Taken Re-
port of Estimates Committee (Sixth
Lok Sabha) on the Ministry of
Commerce (Deptt. of Textiles)
Powerloom Industry.

(2) Statement showing final re-
plies of Government in respect of
Chapter V and further information
in respect of other Chapters of the
Thirty-first Action Taken Report of
Estimates Committee (Sixth Lok
Sabha) on the Ministry of Com-
merce (Deptt. of Textiles) Hand.
loom Industry.

12.18 hrs,

STATEMENTS OF PUBLIC AC-
COUNTS COMMITTEE

SHRI CHANDRAJIT YADAV
(Azamgarh): I beg to lay on the

. Table English and Hindi versions of

the following statements: —

(1) Statement showing Action
Taken by Government on the re-
commendations contained *in Chap-
ter I and final replies in respect of
Chapter V of Fiftieth Report (Sixth
Lok Sabha) on Directorate of
Advertising and Visual Publicity.

(2) Statement showing Action
Taken by Government on the re-
commendations contained in Chap-
ter I of Hundred and Sixteenth
Report (Sixth Lok Sabha) on
Crash C Scheme for Rural Employ-
ment.
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12,13 hrs.

PUBLIC ACCOUNTS COMMITTEE
TWENTY-SIXTH AND THIRTIETH REPORTS

“8HR1I CHANDRAJIT YADAV
(Azamgarh): 1 beg to present the
following Reports (English and Hindi
versions) of the Public Accounts
Committee: —

(1) Twenty-Sixth Report on
Assessment of Foreign Technicians
relating to the Ministry of Finance
(Department of Revenue),

(2) Thirtieth Report on Action
Taken by Government on the re-
commendations contained in the
Hundred and Thirty~fourth Report
(Sixth Lok Sabha) on Indian
Council of Agricultural Research
relating to the Ministry of Agricul-
ture.

12.14 hrs

PETITION RE: IMPROVEMENT IN

THE NAVIGABILITY OF THE

HALDIA AND CALCUTTA PORTS

AND SETTLEMENT OF DEMANDS
~ OF TRADE UNIONS

SHRI SOMNATH CHATTERJEE
(Jadavpur): I beg to present a peti-
tion signed by Shri Sukumar Bose
and others regarding improvement in
the navigability of the Haldia and
Calcutta Ports and settlement of
demands of trade unions.

1214 hrs. !

BUSINESS ADVISORY COMMITTEE
TeNTH REPORT

THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS AND IN
THE. DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): I beg to move:

. ‘“That this House do agree with
the Tenth Report of the Business
Advisory Committee presented to
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the House on the 17th December,
1980.”

DR. SUBRAMANIAM S3WAMN
(Bombay North East): I beg to move:

“That the House on consideration
of the Tenth Report of the Business
Advisory Committee presented to
the House on 17th December, 19880
referred back to the Business Ad.
visory Commitiee for its failure to
consider the outstanding issues of
public importance for discussion in
the House.”

Sir, the reason why 1 moved this
amendment is that 1 understand that
the House hag limited time and, there-
fore, it cannot discuss everything.
But the House has a responsibility to
discuss all the priority items in the
agenda and there are certain priority
items on which this House is syste-
matically avoiding discussion. That
is why I have given an amendment
saying that this report should be sent
back to the Business Advisory Com-
mittee, For example, every day, in
the newspapers we see reports of the
threat of war for this country. Now,
all of us are concerned about that,
One learnt that from the newspapers
today. For example, there is a big
item in today’s newspapers, the UNI
report, saying that Pakistan is getting
arms and it is getting new bases and
Mrs. Gandhi told the Consultative
Committee on Defence on 16th, that
the Pakistani Government, pecause it
is having a great deal of internal pro-
blems, may geek an opportunity of
diverting the attention of the people
of Pakistan by having a war and
India is always there. Thig is what
she said. These are very serious
matters. Why should we learn about
this from the newspapers? I
asked the news correspondents,
where they get these news items
from. They said that these gre leak.
ed out to them by the Government.
Therefore, in my opinion, this ques-
tion should have got priority atten-
tion from Parliament.
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SHRI UTTAM RATHOY iingol):
T think, a me==bic is not expected to
givc out anything that js discussed in
the Consul‘-tive Commi¢‘_e. These
are all secret matters.

DR. SUBRAMANIAM SWAMY:
This cume in the newspapers officially
released by the Government. I learnt
it from the newspapers. I am saying
precisely that ....(Interruptions). Ig
this the level of Parliamentary parti-
cipation? I said that this appeared in
the newspapers and that Members
should be informed first.... (Inter-
ruptions).

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR!I P.
VENKATASUBBAIAH): He said ‘hat
the press people had informed him
that the Government had deliverate-
ly leaked out this to the press. This
wag the insinuation.

~ DR. SUBRAMANIAM SWAMY:
Al] right; I would say that the Gov-
ernment deliberately gave it out to
the press in the briefing. What are
we here for? These are matters of
national security.... (Interruptions).

MR. SPEAKER: Why don't you
allow me to regulate the House?

DR. SUMRAMANIAM SWAMY:
Thig item which is coming dafly in
the newspapers should have received
priority attention. To our notices for
calling attention, under Rule 193, 184
or 377, there is always ‘No’. To any
adjournment motion, there is regularly

‘No’. What is zero hour? You always -

make me sit down. Today also, you
made me sit down and I sat down.
Sir, you ask yourself—are the deve-
lopments in the region not important?
Is the development in the Indian
Ocean not jmportant. Every-day this
tension is there and talk of war
cloudy is there. Mrs. Gandhi has
made nuinerous speeches saying that.
We would like to know the facla.
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Why should t--: pe denied to us?
In t+!5 context, 1 had also said to you
when Mrs, Gandhi made a statement
on Brezhnev’s visit that there ghould
be a discussion on it. The Soviet
Embassy is doing all kinds of prope-
ganda and I would like to put on
record a publication which has come
out; it is the Soviet Review published
by the Information Department of
the USSR Embassy. There it says on
page 90,—it is wvolume 17, No. 57,
December 8, 1980:

“The formation of the Janta
Government had American men-
tors”.

This js what is stated in an official
publication of the USSR Embassy.
Are you going to put up with this?
I am against all foreign intervention.
If the American ‘Embassy, Chinese
Embassy or any other Embassy would
have done that, | am equally against
that. In this House, we have always
taken the view that Embassies shounld
not interfere in the internal affairs
of thig country. Therefore, if this
issue ig not discussed, in my opinion,
the report of the Business Advisory
Committee does not represent the
will of the House and, therefore, 1
have moved. my amendment.

MR. SPEAKER: I ghall now put the
amendment moved by Shri Subra-
meniam Swamy to the vote of the
House.

Amendment was put and negatived.
MR. SPEAKER: The question is:

“That this. House do agree with
the Tenth Report of the Business
Advisory Committee presented to
the House on the 17th December,

1980 -~
The motion was adopted.

v ———
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1218 by,
MATTERS UNDIB RULE 87

(i) DusaDH AND GANGOTA TRIBES IN
Biaar

T FrRw awmar : (gei)
W WERA F  WIGHT UF qIA T
o feaiw 17 fem=Ee 1980 @
TTT WE sfew W g W
WA & @99 § BT FATI A
W digar g g faad fagr
¥ gg™ oF Wna & fEwEe o
gar St i g ) gg 99 anfa famw
qYATEAT F T & wOH I9F AT AL
g, afsy maqufem v & 1 fagie
# &5¥ N qear § fagiw gl oF
FAA T 5 AW KT TATT TFAATEE
¥ AR 9T FT AT 8

fagre & wam@q & gttt w5
ghar § ggaa @ g fr afe #f gfe-
I TAF HAN AT {7 Ay I
e A d97 & HT S § o w faar
o | gfem & Wer &SI o
wTq a1 7% faar g fF wade #
qTO T |

#v§ e Prfaas i gy 1 Fifir-
AT WeT Wad § W1 SUTET WUNAGAH
g2 | WA q gemt ud
SR T F AT F wTH AW
g

FT T AT ¥ § auv
F@ERH fAn <fe Foqarwa 5
for @l & gra ag awre feam man o

(ii) Massive MILITARY. BULLD UP BY
PAKISTAN ACROSS RAJASTHAN

SHRI K. P. SINGE DEO (Dhenka-

nal): Sir, regarding massive military
build~-up by Pakistan across Rajas-
than, Sir, today 1 am trying to invite
the attention of the Hon. Defence
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Minister a~.d the House, to a matter
which I3 of great national importance.

During the last three weeks, the
military movement on the Rajasthan
side of Pakistan has increased consi-
derably and a large contingent of
army in division strength is being
deployed. The area between Meerpur
Khas and Umarkot has been cleared.
Villagers have been evacuated and
the areas are now being controlleg by
the Pakistan Army. The whole of
Barmer area ig directly exposed to
this preparedness as also some other
parts of Rajasthan.

According to a Hindi daily of
Rajasthan, such military activities
have been noticed near ghiv Ji Ka
Mandir and Kherora. The daily fur-
ther informg that some Chinese sol-
diers in Pak uniform have also been
seen arross the border. If the press
report about the presence of Chinese
soldiers in the Pak border area is
true, it is a serious matter. Reports
according to Tass are, that Chinese
Government is trying for a perma-
nent base for their sub-marines at
Karachi and the Pak Government is
reported to be favourably inclined.
It is alsy a very well- known fact
that Pakistan has already collected
lots of arms and their shopping list
for future military hardware is about
one billion dollars. Massive expan-
sion of the air force has been report-
ed. According to a reliable gource,
Pakistan is likely to explode its Atom
Bomb during middle of the next year.

According to the local people, dur-
ing the last war also, Pakistan had
in a similar way got the villages eva-
cuated and since it has been done
once again, the local population is
harbouring a feeling that another
attack from acrosg the border is in
the offing, :

Under these circumstances, I would
request the Hon. Defence Minister to
give a full statement in the House
and through this House assure the
nation that the Government and arm-
ed forces are fully prepared to give a
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fitting reply to Pakistan, should they
choose o emberk upon any military
adventure,

(iif) NzEp TO CMECK THE OPENING OF

A LARGE NUMBER OF MEDICAL AND
ENCINEERING COLLEGEg IN KARNA-

i“ Tm.

SHRI T R. SHAMANNA (Banga-
lore South). Sir, a serious situation
has arisen by the opening of large
number of Medical Colleges and En-
gineering Colleges in Karnataka State
on commercial basis collecting huge
sums of donation or capitation fees,
leading to lowering of standard of
medical and technical education,
causing acute unemployment and
wagte of public funds.

In recent years, after the Karnataka
State Government has given permis-
sion and recognition to many engl-
neering and medical colleges, there
are now 8 Government Engineering
Colleges and about 16 or 17 Engineer-
. ing Colleges run by private bodies
and there are 3 Government Medical
Colleges and 8 Medical Colleges run
by Private bodies. Apart from these
existing Colleges, there are 10 or 12
applications for starting medical col-
legés and equal number of Engineer-
ing Colleges. It is all the more caus-
ing’ concern and anxiety after the
Karnataka. State Chief Minister has
announced the policy of the Govern-
ment to give' recognition to all those
who wish to open Medical and Engi-
neering Colleges, 'This opening of
the flovd-gates for starting new tech-
nical and medical colleges, has caused
a shock to educationalists and men
in the profession, particularly Junior
Dostors and to the Students’ Associa-
tions, It is regretted that now the
Government is granting recognitions
to college, bye-paslﬁ{ns the d?h:ncellc;r.
academic bodies like syndicate, aca=
demic council ‘efc, granting recogni-
tions to institgtions which have no
suitable bufldiiigs, hostels, equipments
eic. More than el this, many colleges
have not: got" practising hospitals.
Most of’ the new medica] colleges
h.vgnofundsoftheirovn,butare

depending on the exorbitant donation
and capitation fees 10 be collected.

The donation and capitation fees
collected for medical colleges is: mini.
mum Rs. 50,000/- and maximum Rs.
2,00,000 and more. For engineering
colleges, the minimum is Rs. 6,000/-
and maximum uptge Rs. 50,000/. The
amount of donation collected depends
upon (1) influence (2) marks—lower
the marks, higher the donation and
(3) whether candidate is from Karna-
taka or from other States of the coun-
try. For foreigners the donation is
Rs. 1,00,000/- minimum, and the
maximum is Rs. 2,00,000/-.

It is not hard to realize that a
student who has bought this seat will
naturally try to make this up by
undesirable means, atter he starts
his practice, Further if selection is
made irrespective of merit, can we
expect from him efficient work as an
engineer or as a doc.tor? The Medical
Council of India has time and again
warned about the great danger of
deterioration in standards, with. in-
adequate buildings, equipment, want
of good staff, clinical facilities etc.

In Karnataka, more than 5,000 doc-
tors are already in the unemployed
list. The colleges are producing al-
ready more than 1,200 doctors every
year.

One of the arguments for starting
new colleges is that doctors are not
going to practise in rural areas.
Doctors are ready to go to villages,
provided they are given buildings
for hospital with beds, equipment etc.
and residential quarters. Government
should give facilities to work in rural
areas. Producing more ill-qualified
doctors will not golve the problem.

To my question listed in the begin-
ning this month, Government has
assured ‘prompt action to check the
growth of mushroom medical colleges.

‘The Central Government and the

Medical Council should take a gerious
view of the matter and stop further
coming up, amdl also close afl medical
and engineering colleges which are
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not up to the standards prescribed
by All India Medical Council.

(iv) SHORTAGE OF LIFE SAvING DRUGS
» %, IN KERALA.

*SHRI'V. S. VIJAYARAGHAVAN
{Palghat): Sir, under ru'e 377, I wish
to raise the following matter.

. A situation has arisen in Kerala
where many life-saving drugs are not
available, despite the fact that these
medicines manufactured by the Sara-
bhaj Chemicals, a reputed drugs manu-
facturing ccmrpany, are in  stock
This is due to a dispute about the
reduction in the payment of com-
mission. Since 4th November, drugs
~uch as Pronestil, used for heart
disease, Anatinsol wused for mental
disease and other essential drugs for
Asthma, typhoid and ophthalmic dis-
eases have disappeared from the mar-
ket, There is a shortage of other
medicines also which are manufactur-
ed by Sarabhai Chemicals. The drug
dealers have started an agitation in
response to the call given by the All
India Chemists and Druggists Orga-
nisation, This agitation which has been

. Jstarted to protest against the reduc-

tion by one per cent in the commis-

sion givtn by Sarabhai Chemicals,
hag considerably affected the people.
This agitation has increased the pos-
sibilities of blackmarketing of drugs
which will be brought from outside
Kerala, While the people are facing
difficulties due to the non-availability
of these drugs, stocks are piling up
" in the manufacturing company. When
such a thing is happening, the Drugs
,and Pharmaceuticals owned by the
Kerala Government is lying closed.
Production of drugs hag come to a
standstill in many other pharmaceuti-
cal companies, due to strike etc, At
a time when there is a general shor-
tage of essential drugs, such an agi-
tation aeimed at profit only and carried
on with an uncompromising pastime,
cannot merely be regarded as a dis-
‘w pute in the commercial sector. More
thnnﬁxen@torwrongofelther

Rule 3¢ 3*6'

side, it is the difficulties and distress
caused to the people due to the shor-
tage of life-saving drugs, that is rele-
vant in the matter,

Under the Drugs Control Order, mot
only refusal to sell the medicines in
stock is an offence, but stern action
can be taken against those responsible
for not selling the life-saving drugs.
It is learnt that in Andhra Pradesh
when thrre was such a threat, Gov-
ernment took very stern steps and
thus avoided the difficultieg of the
people. But the Government of Ke-
rala has not taken any steps to re-
lieve the miseries of the people, even
after many weeks have passed. There-
fore, I request the Central Govern-
ment to take immediate steps to put
an end to the difficulties of the peo-
ple in Kerala.

(v) NEED TO EXTEND RAIMLWAY LINK
FROM BAGAHA BRIDGE TO GORAKH-
PUR ViIA Siswa IN UTTAR PRADESH

W wneTw gEw (TR ¢
qUEA HaeT ¥ W Feaw
oty 7 & df I 3w AR afeit
Sad fage & & & awy A wgR
AT AL g 1 I F qg I ) A9
¥ va g ez mar w1 W faed
fx %1 faw & wr At 9r | WA
T qg TAw ot f qoeegR &
T TE A W AT WY T A
# ofafaa fear o@m wda ®
forrra & we wfa S @few
TET 9 ¥ & o & qrw ¥ AT
1 TET O Y AT F AT W} gy
N T A W e @wr T
FT BT A Y T W qfeww
fage & fag § @ s @
R A g sl s wdw d faqdr o
T IW W WY IS A
it X e o v fred e 5 e

*Original speech wag delivered inMalayalam;
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Central Government to ban imme-
[o swmwgda ]

% fag svETaw fm ww ¥
T W g A% § gnta A
w foamr T § TR Te-
9T ¥MNT W | G g fed
w1

foar o o< feslt @ Wi gy

ACE  wewer § @y gF G |

qiwr T § 5 qeeewe-
T TF  A® AR H
LaC]

£
|
S

o
aﬁrmqmalmmm

TR § Tg mmm;& a‘ﬁsiar
"X qfage wawy foer w1l o
WR T ¥ gt EmRNWs
|Y TTF F TREAATH § A6 W T |

(vi) NEED T0 BAN IMPORT OF COPRA
AND Coconvur OrrL,

SHRI GEORGE JOSEPH MUNDA-
*CKAL: (Muvattupuzha): The price
-of copra (dried coconut) and coco-

diately the import of copra and coco-
nut oil into our country.

(vii) STz BY D=rENCy EMPLOT.ES,

SHRi MUKUNDA MAND.A\L (Ma-
thurapar): Sir, defer-: employees
(civil) all over India will launch one
day token strike today in protest
against the non-implementation of
their nine-point charter of demands
by the Ministry of Defence, This
Ministry has taken to dilatory tactics
for not implementing the agreement
reached with the All India Defence
Employees Federation on 11-8-1979
on the nine demands on the basis of
which the earlier "strike called for
13-8-1979 was postponed. The nine-
point demands are (1) revision of
pay scales and avenues of promotion
on the pattern obtaining in the rail-
ways in respect of all categories; (2)
grant of two promotions for every
category of employees during service
as recommended by the Pay Commis-
sion; (3) opening of avenues of pro-
motion for Class IV  non-ihdustrial
and large number of mazdoors who are
now stagnated and have no avenues;
(4) bonus to all defence employees
along with railways, P, and T. etc,;
(5) defence orders not to be handed
over to private sector to the -detri-
ment of employment and earnings of
defence employees and also at the
cost of quality of defence goods; (8)
statutory canteen and employees to
be treated as government employees;
(7) parity of leave entitlement bet-
ween the industrial workers and non-
industrial workers; (8) Vacate all
types of victimisation; and (9) Full
trade union rights to all Defence wor-
kers.

Sir, nearly 220 lakhs civilian wor-
kerg belonging to MLES, Research
and Development, A.S.C, Supply De.
pots, Military Farms, Sainik Hospi-
tals and a section of Air Force and
Naval Dock Yard workers and some
workers in other units have not been
paid even 15 days’ wages, although
the Defence Ministry assured to pay
this amount before Durga Puja, 8o,

' this ig the attitude of the Defence

Ministry and they are responsible for
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pushing the employees into agitational
path.

I, therefore, urge upon the Govern-
ment to take steps for immediate set-
tlement of their demands,

(viii) CRASH OF AIRCRAFT FLOWN BY
SBRT SANX.Y GANDHI.

S| AT AW AFF (WEYQ) ¢

. e WY, § uF Ty afaw & -

Wy F0 A g, e ow oW
N WE g0 fraf, o wiw w1 AT
ey feay T qaT AW AT O IEHHA
qar dar ¥ wgew < fear mar
wRT fer wi ge § sw owEw /@
AW g gew et ! gard
gueT ¥ wawg W wEfers fras
R g WE ywe faur a1 1w
we oy, ¥ Ww AW ¥ W
¥eq 3w aur gt w W aqmEr
g § 5 oA swror A T,
@Y | g TAT AT MgE F gAR
9 gfeqT wax AEA A UF AN AR-
fas zra o @9 iy St gy SIIg
9 A @S Ig § gULAT w0a
0L A% | 3@ aW & e § do
Fo o & T 937 & TF WA
¥eT] Y & YA §T AT HTAG
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@ar § [wwam | e wan TR
wear 180/ 30])
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foar g1 ag sfaw o S
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12.43 brs,

STATUTORY RESOLUTION RE:
DISAPPROVAL OF MARUTI LIMI-
TED (ACQUISITION AND TRANS-
FER OF UNDERTAKINGS) ORDI-
NANCE—contd,

AND

MARUTI LIMITED (ACQUISITION
AND TRANSFER OF UNDERTAK-
INGS) BILL—contd,

MR. SPEAKER: Now we resume
further discussion on the Statutory
(Rajapur): Sir, pleasa note dO'Wn that
Prof. Dandavate

PROF, . MADHU DANDAVATE
(Rajapur): Sir, please note down that
we have already begun late,

MR. SPEAKER: I will cut down 15
minutes,

PRDF MADHU DANDAVATE:
‘Mt . Speakir, Sif, the entire question
ummmmm

Disapp. of 2 54
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an Act through the Bill that has been
presented over here for consideration,
I totally oppose.

Sir, I am not concerned about the
personalities involved, I am  more
concerned about the perspectives and
the policies” It is not possible to avoid
the various circumstances and the
hackground under which the Maruti
Limited was set up, the letter of in-
tent was accepted and the Maruti
factory was allowed to proceed fur-
ther with its work. Therefore, I
will have to give a little background.

In the sixties, the Government had
already formulated certain economie
policies and if due to the objective
conditiong in the country, the eco.
nomic policies of this country had
changed, I had no objection at all.
But if the economic policles and the
financial approach is changed only
to suit a particular individual I would
say that it is the most objectionable
orientation and reversal of policy,

In the early sixties—in 1962 to be
very exact—in this very House a state-
ment was made by the Minister of
Steel and Heavy Industries, that the
highest priority will have to be ac~
corded for the automobile industry
to be expanded in the public sector.
That continued to be the official policy
document and pronouncement of the
Government of India. It was the very
Congress Government that was in
power and, I am sure, that after due
consideration this was the policy
orientation that was given, But in
spite of that, the policy was reversed.

When Shri Sanjay Gandhi put up
a letter of intent, the letter of intent
was accepted. Here I would concede
that .this Government has jperfect
right to go ahead with any policy that
it wants to pursue. Even when the
letter of intent was accepted, in pre-
ference to some other letters of intent,
four important conditiong were
laid down, I am very clear
ih my mind that all these four
cbndiibm were violated before the
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letter of intent was converted into a

a licence. The conditions were (1) no -

foreign collaboraticn or foreign con-
sultancy arrangement will be allowed;
(2) no import of capital goods: (3)
ni import of <components and raw
matrials: and (4) an authority ap-
pointed by the Government should
test the road-worthines; of the proto-
type car hefore the lettor ¢f intent is
converted into a licence. I am very
sorry to find that ull these four con-
ditions—not one of them but a'l the
four of them—were completely
violated.

WR. SPEAKER: He should
come to the subject matter of
Bill,

PROF. MADHU DANDAVATE: 1f
you look at the entire debate that
‘has taken place yesterday, there is re-
ference to background.

now
the

MR, SPEAKER: If you are just
going into the past history, which
hag been repeated so many times in
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this House, that will take most of

your limited time.

PROF, MADHU DANDAVATE:

These four points were not mentioned -

by others. But if you want, I will
resume my seat, ”
]

MR. SPEAKER:
pointing it out. You may use
time any way you like.
simple.

PROF, MADHU DANDAVATE: I
‘would like to point out that all the
four conditions that were prescribed
have been violated. Foreign con-
lultants were uappointed. A West

Gu'man expert was asked in 1972 to
fetch a two-stroke engine from West
Gm Cupital goods were impor-
ted in thé name of another company.
'J.‘ho eom;ionents and raw materinls

I wa; Only just -
your -
Itis so :

e -

T il
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fore it was taken to the vehicles Re-
search and Development Establish-
ment. After running a distance of
19,376 xm. the car had a failure of
steering and it fell into a ditch. Thus,
all the four conditiong were violated.

Yesterday, a number of questions
raised. The question of assets and
liabilities also raised, I wish to draw
the attention of this House that in
this very House, on 10th December
1980, Shri Atal Bihari Vajpayee had
asked an Unstarred Question....

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): I asked for a Starred
Question: but the Secretariat made
it Unstarred,

PROF. MADHU DANDAVATE:
Shri Vajpayee not being a star, it
was converted into unstarred.

MR. SPEAKER: How can you say
that? I do not allow that,

PROF. MADHU DANDAVATE: He
is rooted in the soil; the star is up in

the high.

In this statement the fixed assets
are given, If the arrears of deprecia.
tion the years ending 3lst March
1976 and 1977 were deducted, it comes
to Rs. 553 lakhs, If we take into ac-
count the investments, stocks, stores,
debtors loang and advances cash
and bank balance it comes to Rs. 683
lakhs.

Sir, I wish to point out to you that
after consulting a number of financial
experts on the basis of their experi-
ence in the past, they have pointed
out to me that ag far as this compo-
nent of the assets is concerned, the

and stores Rs  36.01 lakhs debtors -
Rg, 43.49 lakhs, loang and advances
ete. R and cash and ‘bank
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you that after consulting a number of
financial experts on the basis of their
experience in relation to the govern-
ment, in relation to the private com-
panies, they have stated that a num-
ber of items under this head are such
that whenever the question of re-
covery comes, there ig only 20 or 25
per cent of repayment, and as a result
of that, even this amount cannot be
taken on the face value and even if
you take it on the face value, it
comes t0 Rs 68362 lakhs, and the
earlier part, buildings, land etc.
plant and machinery, how exactly
valuation has been done? That also
has not come before the House, but
even accepting the fact that has been
based on the figures, pointing out to
you the experts opinion on finances,
1 dare say ihat evep these assets
which have been pointed out here
are not exactly the assets that will be
assets in reality ang as compared
to that, we have got a total liability
and if we take this aspect into ac-
count, there will be a lot of imbalance
between the assets and liabilities that
will have to be taken note of. This
aspect was not mentioned in the de-
bate yesterday. Only mathematical
calculationg have beep placed beforg
us [ i

(Interruptions)
SHRI CHARANJIT CHANANA:
Arthemetical,

PROF, MADHU DANDAVATE:
Arthmetic is a part and parcel of
mathematics., At least give me that
much credit, having associated my-
self with the subject of mathematics
for 25 years. Remember that arith-
metic is a part of the mathematics. It
is only one branch. (Interruptions).
Tomorrow he may say that geometry
is not part of the mathematic. (In-
terruptions). This aspect has to be
taken note of. .

- Yesterday the Law Minister while
intervening in the -debate made =a
vexy interesting point and I do con-

cege that it is an important point, He

0 ES-0.

said that on 17th of Octaber 1980,
Delhi Authomobiles applications was
to come up for hearing before the
Punjab and Haryama High Court and.
therefcre, if thay wore pot to issue the
Ordinance on the 30th of October,
the entire assets would have gone
into the handg of the Delhi Automo--
bilies. That was the argument,

SHRI ATAL BIHARI VAJPAYEE:
Who are the Delhi Automobiles?

PROF. MADHU DANDAVTE: It is
another story. I do not want to refer
to the names, But, Sir, you yourself
try to find who are the persons con-
nected with the Delhi Automobilies.
Anyway, I do not refer to the names.
Every one has his own style of
prsenting the case, I do not want to
refer to the individuals. But let me
tell you that if this was the motiva-
tion behind bringing the Ordinance, in
that case everything that has been
said here in the aims and objects of
this Bill, I think there was r> neces.
sity of these aims ang objects at all.
If this was the reason, then talking
about the infrastructure the better.
the expansion of the automobile in-.
dustry, talking about trying to have
a better installed capacity, all these
are meaningless. Sir, the less we talk
about the infrastructure, the better.
In the field of optics I know there is-
ultra-violet and infrared. As far =s
structure is concerned, there can be
something like infra-structure and
ultra-structure, If all the structure
that they have taken up, which they
are going to modernise and which
they are going to convert into a
huge automibile industry, is to be
called anything please do not call it
infra-structure, it is better that we
call it ultrastructure.

. Justice Gupta’s Report is  already
there, 1 know that the hon. Law
Minister hag for an allergy for thed
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report. I have no allergy for the re-
ports produced by Judges, whether
produced during the Janata regime
or during your regime. Regimes may
come and regimes may go, but the
Judiciary will have to survive in
this couniry. I hope and trust it will
survive in this country because in
our checks and balances that is one
of the safeguards that is able to
maintain the democratic traditions in
the country.

THE MINISTER OF COMMUNI-
CATIONS (SHRI C, M. STEPHEN):
Your Government refused to accept
the recommendationg of the K. K.
Mathew Commission, rejected its re-
commendations,

PROF. MADHU DANDAVATE As
far as we are concerned, we have al-
ways shown respect for the judiciary.
Here was a statement made by the
Law Minister ridiculing the Judges
and ridiculing the report.

DR, SUBRAMANIAM SWAMY.
Bombay Jorth East): We want the
Mathew Commision to be reopened,
not rejected.

PROF MADHU DANDAVATE:
One of the reasons why I am against
the taking over of Maruti is that
as far as the Maruti affairs are con-
cerned, legal problems are involved,
illegality is involved, immorality is in-
volved, all sorts of wrong  policies
are involved. Today if India needs
anything, if India has to give priority
to anything, it is not to private motors
in which only a few gffluent indivi-
duals will be travelling. If we want
to expand the automobile industry, it
is better that we do it so as to pro-
duce public carriers. Here then the
priority is wrong, and on a  wrong
priority they have been moving for-

‘ward,

Ord. and Maruti Ltd.
Undertakings) Bill

Since there ig not much time, I do
not want to give the details of bank
irregularities. The security aspect
was completely overlooked. You are
going to take up this undertaking and
it is going to be located in the same
place, So, I want to bring it to  the
notice of the House and particularly
the Defence Ministry that on 20th
January, 1969, the Defence Ministry
requestd the State Government to
remove the wunauthorised construc-
tion within one thousand yards of the
ammunition depot at Gurgaon, which
was also near the airport. )

So, the security aspects were not
followed, bank rules were not fol-
lowed, all aspects were neglected. In
the land acquisition, the Collector
was unnecessarily allowed to act in
haste, and ag a result irregularities
were committed, Not only irregulari-
ties, but distortions and repression in
the raising of capital for Maruti. Peo-
ple were threatened that if they did
not raise the capital, they would be
detained under MISA. Those who
asked for their deposit back were
detained under MISA, I have no time
to read out the list.

MR. SPEAKER: That has been
raised so many times. State.

PROF, MADHU DANDAVATE: Al
most all the important points that
were raiseq yesterday regarding assets
and liabilities, regarding illegality,
regarding repression, regarding
wrong policies and the new orientation
being given to priorities have not been
replied to.

13.00 hrs..

The priorities have been completely
changed. When we want more power
generation, when more allocations aré
required for the railways, we are
giving priority to automobile indus-
try when the developed countries
even are not able toa develop auto-
mobile industry in the manner in
which they expect it. I am sure that
the decison that they are taking is
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politically motivated to suit only
certain individuals and that is the
reason why we are opposed to this
take-over.

)

We have always believed thay the
public sector should reach command-
ing heights of our economy. Yester-
day, while concluding his speech, Mr.
Vitagl Gadgil said, by taking over this
concern, we will be paying the
greatest tribute to the memory of late
Shri Senjay Gandhi. There can be
better methods by which monuments
of Shri Sanjay Gandhi can be erected.
1 must say that my hon_ friend, Mr.
Vithal Gadgil, did not remember the
statement that wag given by Shri
Sanjay Gandhi during Emergency
when he opposed the public sector and
that it will not be a tribute tq the
memory of Shri Sanjay Gandhj but
that js probably the destruction of the
memory of Shri Sanjay Gandhi in-
advertantly.

With these words, I totally oppnse
it.

SHRI JAGDISH TYTLER (Delhi
Sadar): It is a wrong quotation. Mr.
Sanjay Gandhj wanted a healthy com-
petition. He never gpposed the public
sector.

SHRI C. T. DHANDAPANI (Pol-
Mr. Speaker, Sir, 1 rise to
support the Bill moved by the Gov-
ernment and oppose the resolution for
fts disapproval moved by Shri Satish
Agarwal ang others.

It has beey stated here that just by
taking over this unit, public money
is being wasted on this ynit. In this
very Houge, we have seen many
times, even during the days of Mrs
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nationalising thig industry. I do not
know the logic behind this.

Many of the hon, Members yes.er-
day quoted from the Gupta Commis-
sion’s report. As far as the Commis-
sions are concerned, on any Commis-
sion being constituted against a partic
cular person or on a particular issue,
it is expected that the Commission
will give a report according to the
wishes of the Government. The Gupta
Commission conducted these cases
At the same time, the Commission
was not able to release its report
through the Government. It is all
the more shameful that the Commis-
sion was constituted by the then Gov-
ernment but the report was released
by the party chief of the Janata Party.
The hon, Minister, Mr. C. M, Stephen,
when he was the Leader of the
Opposition, strongly protested against
the action of the party chief during
those days.

Many points have been referred to
here. It was said that, normally, a
sick unit is being taken over by the
Government under the principle ot
eminent domain, Many gick units
mave been taken over By Govern-
ments, both State and Centre. Dur-
ing the Janata period, right from
11-3-77 to 31-10-1979, 33 sick units
have been taken over by Govern-
ment. The simple reason wWas to pro-
vide employment and at the same
time to increase production in .all
those factories. So, there is nothing
wrongintakinloverthisMar\Ri\!mt
by the Government, The only im-
portant thing in this matter is, not
that the unit is being. taken over by
theGOVemment,buttheunitwasrun
by Mr. Sanjay Gandhi, the son of the
Prime Minister. Mr. Sanjay Gandhi,
thoughhowasthesmuth‘e!’rime
Minister, was passing through men¥y
hurdles; he had to go from office to
office to gét tlie permission in those
days. Finally, the Government gave
the Mtter of intent some time in 1090
to give 2 proloiybe of 2 passenger oSt
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for its testing, At the same time, he
wag able to procure the shares as
well as other amenities by way of
collecting funds from his friends as
well as from his well-wishers. Gov-
ernment was very keen in those days
to have passenger cars. That was the
reason why this permission was given.

Similarly, permission was given to
another company, a French company,
that is Renault, in 1972 for manufac-
turing passenger cars, but the com-
pany from France did not proceed,
the simple reason being that it involv-
ed a foreign exchange of Rs. 56 crores
in those days. At the same time, the
Opposition here in Parliament
demanded a public sector passenger
car unit; they did not wang a private
man, that too from a foreign country,
to be handed over a project like this.
So, Government dropped the idea of

giving tnat project to Renault of
France.

Much was talked about land and
the assets. My friend, Mr Jyotirmoy
Bosu, ig here. When I was a Member,
in 1972, 297 acres were acquired at
that time; a sum of about Rs. 40 to 45
lakhs was given. At that time Mr.
Jyotirmoy Bosu, while putting forward
his argument, used to say that the

cost of the land per acre there was
Rs. 60,000...

SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Today it is Rs. 1%
lakns,

. SHRI C, P, DHANDAPANI: Yes, I
also admit. In that case, the value
of the land may come to Rs. 2 crores.

SHRI JYOTIRMOY BOSU: That
was taken by robbing the poor kisans.

SHRT C. P. DHANDAPANI: As far
as -the assets are concerned, according
to Mr Jyotirmoy Bosu, the value of
the Txng comes to about Rs, 2 -erores,
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So, with great difficulty, he got the
land. The production of car in the
public sector, not only now but even
during the Janata regime, was accept-
ed. The former Industries Minister,
who spoke against the Bill yesterday,
admitted that on 24th May, 1979:

“The Industry Minister decided
that, rather than waiting for &
Cabinet clearance for its proposal
for public ownership of the indus-
try, positive steps should be taken
to rationalise the industry’s opera-
tions...-

“Hindustan Motors’ long-standing

request for import of dyes was also
cleared.”

So, the Ministry was of the view trat
one lakh passenger cars could be pro-
duced. Thig was stated in the Indian
Express. In those days, the Janata
government itself wanted to producé
one lakh passenger Cars. It was a
policy decision and it was accepted.
But. at the same time, they invited
many foreign companies and 4 to S
companies made their offer. Ins.cad
of giving the permission and Letter of
Intent or assistance to Indian com-
panies, the Janata government invited
foreigners; FIAT, FORD, RENAULT,
BERLIT, PIGUOT, IVECO— all t_hese
giants were invited. The Ministry
also gave permission for that. The
report clearly says that the Janatd
government alsp wanted

cars to be produced for the common
use.

Secondly, a Wword about prices.
Prices are increasing nowadays. Some
of my friends were talking here that
this passenger car wag not at @
usefull considering the fact that many
big automobile manufacturers are nov
closing their companies in other couR-
tries. Therefore, it is not necessary.
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middle class people are not in a posi-
tion to purchase a car. So jt is neces-
sary to praduce a car.

Another important gquestion was also
raised. What is the policy of the
government for nationalisation? My
hon. friend, Mr, George Fernandes
raised it. I also wanted to ask him.
What is the policy on this matter of
this government or the earlier govern-
ment? Because 1 had an interesting
note about Gwalior Rayon.

13.14 hrs.

(MR. DEPUTY SPEAKER in the Chair)

Mr. Fernandes said that he would
be nationa:ising Gwalior Rayon im-
mediately. The simple reason was
that the Gwalior Rayon violated same
rules with regard to installed capacity.
There wag an exchange of letter bet-
ween Gwalior Rayon and the govern-
ment. On 5th May, 1979 the Industries
Minister threatened whereas on &th
May 1979 the very same Minister, Mr,
Fernandes hag said: “This case of
expansion was authorised, re-endorsed
and no nationalisation at all.”

This is the statement of Mr.
Fernandes, I dg not know what hap-
pened between the government and
Mr. Birla, the owner of Gwalior Rayon
in these three days. ..

MR, DEPUTY-SPEAKER: Please
come to the last point. This discussion
must be over by 2 O’clock.

SHRI INDRAJIT GUPTA (Bssir-
hat): We began late.

MR, DEPUTY-SPEAKER: His
party has been allotted 12 minutes
ang he has exceeded that time.

SHRI INDRAJIT GUPTA: It was
on the assumption that he would begin
at a certain time but we began late.
We began half an hour late.

MR. DEPUTY-SPEAKER: All right,
we capn extend it by half an hour.

Disapp. 266
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SHRI CT. DHANDAPANI: Sir,
after the ordinance was passed by
the President, many ocompanie; are
coming forward to have collabora-
tion with the Maruti company. Even
the French firms are ready to come
forward to have collaboration with
Maruti. In the same way, even the
Soviet companieg are ready to have
collaboration with the Maruti. With
the take.over of Maruti, the prospect
of a manufacturing tie-up with the
Soviet aided giant sector project has
now become brighter, So it has g
bright future.

Sir, before I conclude, I want to
say something because the centre of
attack of this Bill was one politician
who uniortunately happeneq to be a
son of the Prime Minister. That was
the reason Or else our friends would
not have done so many things like
this. My. Sanjay Ganglhi was the
architect of this Maruti Company. He
was not able to produce the car for
various reasons. But that does not
mean that he cheated the company.
Many words were used here like
robbery, looting, dacoit. Many words
like that which are normally used in
the streets were used against Prime
Minister as well as against Mr. Sanjay
Gandhi. At the same time, I wculd
like to ask you, The main intention
of Mr. Sanjay Gandhi was to produce
cars, whereas the Opposition argued
that the main intention of Mr, Sanjay
Gandhj was to make money. Is it a
commonsense? An average common
man will think—is it not possible for
the son of a Prime Minister to make
money in other ways? Leave alcne
Maruti, he could have done it—when
he has got that much influence, to
get money from the banks and other
places. Cannot he get money from
somewhere else? He could hav very
well done it. So, Sir, these are all
politically meotivated.’ Therefore, 1
would like to say that it is wrong 10
say that Mr Sanjay Gandhi
this Maruti Lid. just to make monéey
and cheat people. 1 want to say only:



267  Stat. Res. Re: Disapp.
(Acq. & Transf. of

[Shri C. T. Dhandapani]

ohg thing. Mr. George Fernandes was
the Minister of Industries. I want to
ask him or his partymen because he
is not present here. Normally, right
from the British deys, in the case of
motor cycles, licences are issued to
companies only for a certain horse-
power, Suppose a particular company
is given licence to produce 2 hp. or
3 hp. or 3.6 hp, motor cyecles, another
campany will not get licence for chat
horse-power. Royal Enfield and
Bullet Company were manufacturing
3.5 hp. motor «<ycles. The Rajdoot
was being manufactured with 1.75 hp
engine. But during the Janata party
rule, the very same Minister, Mr.
George Fernandes and his Minstry
gave permission to the Rajdoot com-
pany to manufacture 3.5 hp motor
cycles by getting Rs. 100 lakhs as a
bribe, Even now I am ready to prove
it. If the government is ready tc
appoint parliamentary committee, I am
ready to prove it. Such persons only
come forward here to attack Prime
Minister and Mr. Sanjay Gandhj and
thisisgoingmsincels"lzandthere
is nothing new in it. Everything is
repetitive. Therefore, Sir, it is noth-
ing but politically mativated.

What 1 want from the Minister is:
collaboration is coming, kindly accom-
modate them to produce vehicles which
could be available to the middle class
people and the common man within
the price he can afford,

By saying this, I support the Bill,
Sir.

SHRI INDRAJIT GUPTA: Mr.
Deputy-Speaker, Sir, now there js
very limited time at our disposal, b2
shall try to be brief and try to avoid,
as far as possible, repeating what the
other Members have said.

Now, Sir, the principal question
which has been raised by us at the
introduction stage has not been
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what wag the urgency of bringing
forward thig Ordinance when Parlia-
ment was due to meet within g few
weeks? This hag not been replied to.
We now find that the only reason
given is that it it hag been delayed,
then, there was a possibility of the
undertakings being broken up into
smaller units and sold to third parties,
(Interruptoins) The only ground
which has been brought forward for
justifying this very urgent step of
using the Presidential power of pro-
mulgating an " Ordinance is not an
ordinary matter ag stateq here in this
statement explaining the circums-
tances necessitating the promulgation
of the Ordinance unless they have
withdrawn this—] do not know that,
but jt is stated here. The other argu-
ment given ig that we need the valu-
able infrastructure for building a new
factory and all that. That does not
require an Ordinance at all A
modern automobile factory is not
going to be put up in one day. Have
they got the project report, have they
prepared a detailed project. report
for a new gutomobile project? Kindly
put it on the table of the House, how
much jt will cost what will be the
investment and where will you get
your technical collaboration agree-
ment etc. Have you done anything?
No. Then why this need for an Ordi-
nance urgently? They could have
waited. The only argument given
here is that gince the order for wind-
ing up the company had already been
passed by the High Court, there was
a possibility of the undertakings
being broken up into smaller units
and sold to third parties. That is
why they had to come forward with
this Ordinance. 1 wag waiting for
some light to be thrown on this.
The only light I have got is that
a company called Delhi Automobiles
Ltd. was out in the market trying to
grab this Maruti. Now, ¥ do not know
the whole pedigree of the Delhi Auto-
mobileg Ltd. and all that. So far, I
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- even more mysterious?
Because, it {3 a question of one pri-
vate enterprise passing into the hands
of another private entrepreneur. This
is nothing new. This iz a law of the
capitalist jungle. This happeng every-
day. Why was the government so
much concerned? This was not a
government factory or a government
assoclated factory. Why wag the
government so much concerned gbout
it? Even if Mr. Ssgar Suri was to
take it over, how does it bother
them? There is something else
behind jt—T do not know—there is
some domestic quarrel in the ruling
party, I do not know what is behind
this.

So, it is not as though because the
manufacture of passenger cars has
become such an urgent matter and
the demand {s not being met in this
country, they must intervene imme-
diately. That is not so. Figures
have been quoted earlier to say that
the demand in this country is 1less
than the production capacity or pro-
duction capacity is not keeping up
with the demamd. True. There are
so many other industrieg which are
lying closed. There is a very acute
shortage and demand in this country.
for example, for cement. For so many
years together, the biggest cement
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plant in this country—Alok Udyog of
Jaipur—wag lying closed. You never
bothered to take it over. Coment is
not available except in the biack-
market at present. In Haryans, in
Dadri, Dal;nia Cement Factary is
lying closed gince last March. Why
they did not bother to take that over?
8o, why this argument at all for
taking-over of the Maruti Ltd. By so
doing, we are not assured at all that
a very healthy and viable running
factory for producing carg ig going to
emerge. That was one of the reasons
why we wanted to go and visit that
place. We gaid, let us at least see
with our own eyes what i3 there, what
is this valusble infrastructure. We
wanted to see it. Ig there a proper
presg for the bodies of the cars? Is
there a proper assembly line? Is
there a proper conveyar belt system?
What are the tools and jige and
fixtures that are there? You lumped
everything together under ‘equip-
ment and machinery’ saying they gre
worth go much. But carg are not pro-
duced like that. That is why we
wanted to have a look ...

MR. DEPUTY-SPEAKER: Mr.
Indrajit Gupta): Why do you want
their permission? You can yourself
go and see.

SHRI INDRAJIT GUPTA: I will
not be allowed to enter, 8ir. I don't
want to go and get beaten up ...

MR. DEPUTY-SPEAKER: It is a

public company; you can go and see
it.

SHRI INDRAJIT GUPTA: That is
not allowed; you have to get permis-
sion. Anyway, the first thing that I
am saying is this: The argument
which hag been advanced—namely,
that because there ig a very valuable
asset (which all these years had
failed to produce anything) it had to
be taken over immediately; otherwise
they cannot have the car factory in
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the public sector—this argument does
not wash at all. The real reason is
what they have said now that some
other party was trying to grab it.
That other party belongs to a gentle-
man and hig friends who were very
much jn the good books of the ruling
party not long ago. I don’t want to
mention any names; otherwise there
will be a pandemonium in the House.
This was a domesti¢ quarrel. So this
ordinance hag been promulgated. No
public purpose has been served by
promulgating an ordinance in order
to settle a domestic quarrel or to
forestall gome people whom they con-
gidered to be their rivals in this
domestic quarrel as to who is going
to grab Maruti. That is why I am
saying ‘domestic quarrel’, This is the
most cynical step that has been taken,
absolutely violating the very basis of
President's right to promulgate ordi-
nances. It is not meant for the pri-
vate purposes at all. The learned
Law Minister made a lot of play yes-
terday. He wag entitleg to because a
question has been raised by so many
people, thig labyrinth regarding assets
angd liabilities and all that. One thing
Y could not understand. He tried to
show that the figure of Rs. 43 crores
is enough and is adequate to meet the
liabilities under categories 1 to 4.
He djsmissed category 5; it does not
count’ he said. Categories 1 to 4 are
mentioned in the schedule. He said
all the liabilities of categories 1 to 4
would be met out of the amount.
That js what he told us. If that is so
then may I know why you have not
put them into one single category,
and gay, it is so much? Why do you
say in Clause 19 of the Bill, ‘provided
there is money left after paying the
liabilities in category 1, then only de-
mand of category 2 will be met’? Only
after demands of category 2 are met,
then only, the demands of category 3
will be met; otherwise not. If money
. gets exhausted in the earlier category
the latter category will have to ‘suck

Ord. and Maruti Ltd.
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their thumb’. But the Law Minister
told us in 50 many words that this
total amount which the House is being
asked to vote is adequate to meet the
liabilities of category 1, 2 3 ang 4.
It that iz so, why is not there only
one single category saying s0 much
has to be paid? What ig the need at
all to have 4 categories? Why do
you say, category 2 will be satisfled
only after liabilities of category 1 are
paid? Similarly, all the way down.
Please explain. 1 am not able to
follow it. Then one great point
which he made was about ‘land’ which
had been given by the Government
of Haryana. He said this had been
‘grossly undervalued’. He gave some
figure of Rs. 38. or Rs, 39 lakhs. ¥
find this from the balance_sheet of the
company which were belateq laid in
the library of the House, relating to
1975-76. The company itself shows
the value of the land as on 31-3-75
as Rs. 39,11,483. Later figures are not
available; so I am helpless. What has
the liquidator done? He has accept-
ed this figure more or less. He ac-
cepted the undervaluation which was
done by the company itself, by the
Boarq itself, and put in the balance-
sheet. It is printed there. Please
consult it. The same figure has been
accepted by the liquidator. Some-
body said, the liquidator has gone and
made g gross undervaluation. But he
has only accepted the figure; why did
he do it, I don't know. He accepted
this figure which the company itself
hag put in its balance-sheet. I want
to know whether it is strictly speak-
ing, a legal asset at all, because in
the last balance-sheet also it is writ-
ten under the foot-note that this land
was not registered in the company’s
favour. Now, can it be a legal asset
of the company?

SHRI RAM JETHMALANI (Bom-
bay North West): How can it be?

SHRI INDRAJIT GUPTA: I am not
a lawyer and ! am not a Chartered
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Accountant you please explain this.
This land was not registered up to the
last date. I don't think it can be a
legal asset at all apart from it being
undervalued. Therefore, all these
questions remain unanswered.

NOW. Sil', the norms Wthh have
been followed in this country general-
ly so far, other Members have refer-
red to that, are that the case of take
over or nationalisation of a company
is governed by 5 or 6 considerations
and I submit that not one of those
considerations applies in the present
case. The first one wag mis-
management. If a company was gross-
ly mis-managed, some times Govern.
ment steps in and takes over and we
also demand that it should be taken
over. Will] the Government admit
that the Maruti Company js mis-
managed? They won’t admit it.
Obviously it does not admit it. There-
fore, that one does not apply. Second-
ly, that the threatened unemployment
of a large number of people, to save
them, take over or nationalisation is
necessary. Now, how many people
will be affecteg by the closure of
Maruti Company? Here ig a reply
to a question in the House, It js an
old question put and there was an
answer to that. The figure . given
wag about 500. T am against even
if 5 people are thrown out. That is
a different matter. But at least the
figure of 500 people does not fall with-
in this category of such a large num-
ber of people being threatened with
unemployment that intervention is
necessary by ordinance. The third
criterion js: loss to a large number of
shareholders. They say that they are
not going to pay to any of the share-
holders, in the cases where only
shares were allotted but were not
actually paid up. So, if you tell us
about this, 988 shareholders are
there, according to the data available.
Out of these 988 shareholders, 52 of
them have shareg of one lakh and
above. I -do not know whether these
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shares have only been allotteq to the
32 parties or whether they are sub-
scribed. That he should tell us.
Among them are many top industrial
concerns. I do not know why these
industrialists came into this and
staked their money. For business
proposition or for something else? 1
think they have some business.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Very definitely, to save
their ‘gardhan’ ...

SHRI INDRAJIT GUPTA: ! am
just mentioning some of them.
J. K. Singhanias, Mohan Mekins
Breweries.... These are the people
holding about one lakh ghares. Bharat
Steel Tubes, Pure Drinks—you know
who they are—B. C. Jindal gnd Com-
pany and also Dhirendra Brahma-
chari Aparna Ashram are all holding
one lakh shares. (Interruptions) There
are also two nationalisey banks of
this country who are shareholders.
It ig laso alleged, I do not know
whether it is a fact that there at
least 17 ghareholders who are rela-
tives of Mr. L. N. Misra and
Mr, Jagannath Misra's family. I do
not know whether it is a fact, he
should tell us. Also there are gome
non-existing- people in the share-
holderg list. That is what Gupta
Enquiry Commission’s report said. I
put a question last time that the non-
existence fictitious people were given
shares. One of the Directors,
Mr, Vidya Bhushan js holding 2.75
lakh worth of shares. So, these
people if they have been allotted
shares, which have been subscribed
or paid up, are they going to be paid?
There is no break-up and we do not
know anything about it. About that
20-year agreement between Maruti
and Maruti Technical Services, it has
been mentioned earlier, he shoulq tell
us if that 20-year agreement is going
to continue after nationalisation. Then
some guarantee amount of money is
to be paid regularly to Marutj Tech-
nical Services which is owned and
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operated by a particular family. We
want 10 know that. I find from the
balance-sheet and the report of the
Directors signed by Mr. Chidam-
baram, Chairman of the Board of
Directors at that time that the licens-
ed capacity ig 50,000 cars per annum,
The installed capacity ig described in
the Directors’ words as ‘indetermi-
nate’. What does it mean? I do not
know. The actual production upto
81-3-1975 {s nil. This js Mr. Chidam-
baram’s report, not mine. Upto
31-8-1976, they say, carg : 21. ¥ do
not know where those carg went.
Were they sold in the market? Then,
bug bodies : 82. These are the figures
that are available there, Certainly,
this does not add up to a very
impressive and viable infra-structure
which has to be taken over so that
cheap passenger cars will immediate-
ly begin to be pumped out from this
factory. It is not so simple, every-
body knows that.

In the figures given for the working
results of this company, the total
deficit for 1975-76 ig Rs. 1,58,64,390.
But this is also not a proper state-
ment because no provision hag been
made in this for depreciation of the
fixed assets. The arrears of deprecia-
tion on 381-3-1976 amoumt to
Rs. 18,18408. That has to be added

up.

Now, all these things add up to
something, One is that this unseemly
haste in getting this ordinance pro-
mulgated was not for any public pur-
pose whatsoever. The automobile poli-
cy is also very very relevant to this
and a number of Members have spoken
about this. Here, s0 many champions
of the public sector have suddenly
emerged. If you see the automobile
policy that this Government has fol-
lowed, broadly, it moved through
three stages. At first it was that the
‘economy’ car must be produced in
the public sector with foreign colla-
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boration. That was the lipe
were putling long before Mr,
Gandhi appeared on the scene.
second stage they came to gay : N
we cannot set up in the public gector
an economy car with foreign collabo-
ration because with our present level
of industrial development, it is very
very difficult. The only posgible
thing is that the existing units,
Hindustan Motors and Fiat peagle
should be allowed to expand their
capacity. That wag the line which
wag followed for gome time. Thirdly,
when the Maruti project appeared,
suddenly all this talk about public
sector @isappeared and we were told
that the cars would be produced
indigenously hundred percent in the
private sector. The moment, mis-
fortune has overtaken Mr, Sanjay
Gandhi, we are coming back to this
again that there must be a public
gsector factory producing passenger
cars. What is their policy? I would
like to know.

i

o

&

They are giving the highest priority
to the manufacture of private cars.
I am surprised that many members
are. supporting it. In our country
you want to give top priority to pri-
vate passenger carg when crores of
people are not able to move about in
our big cities because of lack of pub-
lic transport. There is no public
transport worth talking in this coun-
try. People are travelling by buses
risking their lives and limbs. That is
what should be given top priority.
Instead of that we are giving top
priority to producing passenger cars
which will never be priced less than
fitty or sixty thousand rupees. How
many persons in this country can
afford that? Deliberately a confus-
ing report has been put out.

I will conclude now by quoting
from the report of the Board of Direc-
tors of 27th August, 1976.

“In view of the alarming situa-
tion in the automobfle Industry ..”
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They are not saying in view of the
promising rosy picture,

“In view of the alarming situa-
tion in the automobile industry,
especially passenger car industry,
and the Government policy to per-
mit passenger car manufacturers
to diversify their production ...”

Since passenger cars are facing a
crisis all over the world not only
bere, some time back the Govern-
ment gave permission to passenger
car manufacturers, Birlag and others
to diversify their production.

“ _,. the Board of Directors
decided to diversity the product.”

By diversification of product, they
began building bus bodies. I do not
know, how many bus bodies and road-
rollers were built. Now, we are told
that this step hag been taken for this
reason. ! totally oppose thig Bill, jt
is an absolute fraud on the presiden-
tial power of ordinance-making in
this country. It is serving no public
purpose whatsoever. If they want to
set up a public sector car factory, I
welcome it but they must come for-
ward with a proper project report
and detailed scheme how they propose
to do it. There is nothing like that.
It doeg not exist at all. It is being
done simply to forestall certain rivals
of theirs within their own camp, who
are engaged with them in a domestic
quarrel and whom they do not want
to grab that factory. So, they have
taken thig action,

oft ghw gmTimnT (feifiT) -
qrraT, & af ey ot swafaar aady
Ty & I F fgear ayEmEEr &
g & Wi ag Faw wrefq FA A4 ¢
forat fir aYETREY ST ATEW & AT
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W St & g ) oft 1€ T A I
- wive e faear aifgy s W
WO ST F A w9 I
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* IR ¥ W aw & fowd w5 sfmr
TRy €, O S TAEHE A7 wEME
faor Y, w1 I A H W7 I
gt Ta geir ?

o BB *wRETT TN
#® o€ Wi PeEer A fxar
g WEaEwmwE ! oy
e Fg WA aE &, W feww
feqrdie A @Y. ok At 5 6
afFT o BR-BI¢ wwawT ¥, IAET
Fr gem 7 grefa fafgEe & am
QX FIFETATAE 1 T A
SRIT AT AH ETET A 0

F AT TEA JAET ATESTT A
qrEfq #1941, & AT qE ARAT F
39 Arefa & fom q9at #7 T #g agi
g | AIEd Wd Fg 8§, W9
AT & | SfEA gaTy ag §IFTE UF
ST WTY AT HgS IF WT &1 AR
g FEarn uEdr @, e |
#1 fewz oo, afes foms e,
SqEA, TS Ag gnm | SEWT
ST W T AR FO FET AG
W@ & afuw #=Sr s w9 F1 A=
FRT 9F T FC I & fag anfge
1 AfFT & T T AW ggE
& fog ag fFar e @ iR 98 a&
F AW X UH FER QA | ..
(sgaena) ... N FBHT L WE 9

Gangwar, I don’t think what you say
ig correct. He has not made any
derogatory remark against the Judges.

T mmg@afFagd

N7 - g FMT AT . FHEA AW AW R W 2 ER 4T

X RN IR YT Iy FHE w7 & fog 1w ¥ ¥ o ag g

w0 oL oW ., 9 A R i B
1 fafer ¢ 1| W ag wET
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MR. DEPUTY-SPEAKER: Pleaze
do not go to America; it is very diffi-
cult to come back.

! ghw gmT T . W
arefa Y €fear 1 aeGE wq T |
WA & g T & waeAr I gEvq
%@ g ! .

SHRI A. K. ROY (Dhanbad): We
have got the misfortune of suffering
successive hazards of various ordi-
nances in this winter session. 1 feel
this is the worst session we are fac-
ing. 13 October was really unlucky
13. After NSO this Bill should be
called MASO, Maruti Security Ordi-
nance; it is nothing but that. The
Bill seeks to ensure the security of
Maruti. There are constitutional, legal
and technical experts within this
House who could drive Maruti with-
in this House in the last ten years
but then Maruti moved only within
the House, never outside. There are
some constitutional, technical and
legal experts who knew how to put
a brakg on Maruti since 1968 when
licence was applied for.

The National Security Act which
we passed just now highlighted the
question, the attitude of the govern-
ment; the Maruti “Security” Bill
which we are now considering ques-
tions the integrity of the government.
1 never thought that this government
would come up with this Bill. I knew
the Congress people; they used to be
intelligent people; they knew how tc
do unfair things in a fair way; un-
like parties like Janata, they are not
fools. I thought they would not be
coming with this Bill but they have
come. I would like to appeal to
Congress Party because it questions
their integrity. 1 have a strong feel-
ing that had Nehru been alive, he
would not have allowed Maruti to
come up. That is my feeling. This

" ix debasement of Indian politics. Hon.
friends argued all aspects of legal,
constitutional and technical matters,
thty said how it was a fraud on
-the country. It is a wmoid issue.
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Maruti is not an industry; Maruti
is politics, most cancerous politics in
our body politic. 1t is a disease. Ma-
ruti symbolises the worst disease in
our body politic, that is the ‘son
disease’; it is the symbol of son
disecase. I say they have got every
right to be autocrats and we have got
every right to pull them down. But
they have no right to get degenerated.
You know degeneration in politics is
infectious.

14,00 hrs.

That infection does not remain con-
fined to the treasury benches, it in-
fects us also. 1 tell the Government,
you have no right to corrupt you ard
corrupt us and corrupt the country.
Our Law Minister yesterday gave a
seemingly convincing speech. In our
courts, we used to have two types of
lawyers. One type of lawyers we
engage in bail matters. They used to
bail us out. Another type of lawyers,
we engage for acquittal. Yesterday
when 1 heard our Law Minister, 1
found he was used to bail the Minis-
try out and not for acquittal. He
could not explain any of the basic
things pointed out by the opposition,
how it was justified that an invest.
ment and acquiring property of Rs. 6
crores, if 1 take their version, would
help us to start an undertaking of
Rs. 500 crores, how it is being estab-
lished that manufacture of passenger
cars comes within our priority, in a
country where still more than 50 per
cent live below the poverty line—he
could not explain these things. He
said, Delhi Automobiles had started
liquidation proceedings and the case
would be heard on 17th. He could
not explain how he could presume
what decision the Punjab High
Court would give. He could . not
explain why it was necessiry to
incorporate that particular section
whereby total compensation has to be
given within one month, before Par-
liameént sits, whether that is also part
of the thing for which Delhi Auto-
miobiles have gone to the Punjab
Bigh Coart. He could not juitiy,
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how it became necessary. He could
not justify the creation of Maruti. He
could only try to justify the cremation
of Maruti, how bona fide they are
making the cremation. So far asg the
House is concerned, if Maruti is good,
it should be yetained; ijts remains
should be retained. In that case, we
are ready to pay even more. Instead
of Rs. 4 crores, we can pay Rs. 8
crores, if it symbolises anything good.

MR. DEPUTY-SPEAKER: You are
sanctioning Rs. 8 crores?

SHRI A. K. ROY: Yes; Rs. 4 crores
more than what is provided here, if
it symbolises something good. But if
it symbolises something evil, some-
thing cancerous, it should pe allowed
to die a silent death. This is what

I feel. Maruti represents lack of our
-character. ..

MR. DEPUTY.SPEAKER: When
people die, they become silent. What
is silent death?

SHRI A. K. ROY: When people die,
they become silent, but those who re-
main start shouting. We want that
it has died and it would remain silent
and others also should remain silent.
That is what I mean by silent Jeath.

People have come out with all those
things—Industries Development and
Regulation Act, sections 18A, 1BAA
etc. and how it has relation to sec-
tions 15, 16 etc. I do not want to go
into all those details, as to how they
are circumventing the law. Legal
and technical experts are there; they
will come out with that. I only want
to emphasise the morality aspect. It
iz the morality of the Government
which is now in question. Otherwise
nobody would have questioned the
acquisition of this undertaking. In
this Parliament itself we are having
sc many Bills. On each and every
Bill the Opposition are supporting the
tike-over of the management by the
Government. The Minister has said
that while they are becoming the
Minhich of soélalisin, we are oppos-
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ing the take-over. [f they are serious
about nationalisation of automobile
companies, there is the Premier Auto.
mobile Company in Bombay where
the public financial institutions have
got 35 per cent share. It is not work-
ing; it is mis-managed, There is
workers’ unrest. Is the Government
prepared to nationalise it? They have
said that they are against anti-mono-
polists. Have you got the courage lo
touch the TELCO or the Hindustan
Motors, which are producing below
capacity? They have got no courage.
The total capacily of automobile in-
dustry in the country is more than
50,000 but we are producing only
30,000. Can he touch any of these
big monopolists so that the total

capacity could be utilised? No.

I oppose this Bill because it was
not only unnecessary but it is acquir.
ing a non-existent undertaking, some
invisible workers and everything that
could not be seen.

Not only that, I would like to add
a few words. Although they have
got no respect for the Commissions,
yet I say that if there is any respect-
able Commission which has come out
with a good report, it is the Gupta
Commission. I have got no illusion
about the Indian judiciary. 1 know
what they are. I know that the
judges are also not above class poli-
tics. But if there is any objective
observation, that is from the Gupta
Commission. I would conclude by
reading some excerpts from the Gupta
Commission’s Report.

“The affairs of the Maruti concern
appear to have brought aboui a
decline in the integrity of public
life and sullied the points of admin-
istration, Legal and other require-
ments were brushed aside and
accepted norms of behaviour were
forgotten. There was an atmos.
phere of fear then prevailing. And
the fear was real.”

Now, we are going to nationalise
this fear.
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j ®T & agi 90 HATT wAY qAr & N
fe seramo Mmoo
fe sawr wsHhawor v & I w7
fer g, 3w *1 agw 3o g

We read in our childhood that when
money is lost, nothing is lost, when
health is lost, something is lost but
when character is lost, everything is
lost. We are not only losing Rs. 4
crores of money, it is nothing, not

only we are witnessing a total de-

generation of ruling party-—something
is lost—but today with the nassir~ of

thig Bill we will reach the last stage,
the character would be lost.

ft  omaw i fay ¥aq
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wTE ¥ T ¥ ® ¥ uF 99 g
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SHRI BIRENDRA SINGH RAO:
e price of onions now is much high—
bout three times the price that the
mers got during the regime
which was probably being supported
by you also.

SHRI JYOTIRMOY BASU: where
were you? (Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur). It is a very serious
matter and the hon. Minister is taking
it so lightly.

SHRI BIRENDRA SINGH RAO:
am taking it lightly because 1 am
appy that I am able to do my auty
towards the farmers, as a Minister
resenting the farmers In this Gov-
ernment. But you have got no res-
ponsibility. Therefore, you can take
it ligntly and you can play with the
farmers. PR |

The price of onion in Maharashtra
is Rs. 50 on &n average, per quintal,
in Andhra pPradesh—Rs. 75 and in
Bihar—Rs. 83 per quintal. At present,
the Government has been purchasing
for export as a commercial operation.
But if need be, when we see that the
prices of onions are going down and
there Is no purchase of onion in Maha-
rashtra and Gujarat—these are the
Itwo States where the onion crop pro-
bably is more than the local consump-
tion—both the NAFED and the Maha-
rashtra Government are prepared to
start operations as a support measure.

Potatoes are alsc seeling at a good
price. Tn Bombay, potatoeg are selling
at Rs. 205 per quintal, in Patna—
Rs. 150 and in Farukabad—above
Rs. 125. Remember, last time, it was
Rs. 15 in Farukabad for a bag of
potatoes. In Kanpur, it is selling
around Rs. 150 and in Delhi, the price
1§ around Rs. 155.

You know the prices of paddy that
we have fixed. You know the fast rate
of procurement of paddy at present.
We hope that with the measures that
the Government is taking the far-
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for agricultural produce (CA)
mers are fully satisfied. The Prime
Minister has asked the Chief Ministers
that if there are any genuine grie~
vacances of the farmers, look into them
sympathetically ang talk to the Cen-
tral Government. The Prime Minister
is always worried about the welfare
of the farmers as has been seen from
the policies her Government has pur-
suea ever since this Government took
orice 1 January. (Interruptions)

SHRT BIJOU PATNAIK (Kendra-
paray: If the farmers are satisfled,
then why this ggitation?

SHRI BIRENDRA SINGH RAO:
If Mr. Patnaik is not satisfied and
if certain,.. (Interruptions).

st wdtew awd (fgm)
neaer SfY, .. (saEwma) ...

N §3 feg wa ;. aEEy
SiY, WOHT @ FHE ¥ FE AedE
g |

ot wikm amdt g gETd
T B A g, 4 F AT A §

SHRI BIJU PATNAIK. You are
looking after the farmers by shooting
them down.

SHRI BIRENDRA SINGH RAO:
We want no repression against far-
mers. We also want that the farmers
snould not resort to violence, We do
not like the path of violence. If the
farmers are being misled by certaln
political leaders, 1 only feel sorry for
the farmers. As a sincere friend of
the farmers, I would only advise them
to recognise their true friends In us
and not the people who are expioiting
them.

st W wwE qEm (-
q) : wemer S, feegeaw feaEr
F W 7 WX TG T 90 ¥igwma
AT @Al 9% AT SHY wafgd FAT
7 fAdiT w7 & | mmfew § F=Ar



39y  Stat.Res. Re: Discpp. DECEMBER 16, 1960 of MarutiLtd. (Acq-& 293

Transf. of Undertakings)
(Acq. & Transf. of

[Shri Chitta Basu]

should learn the history. (Interrup-
tions) You want to know that story,
_but time does no¢ permit me to tell
It was only to satisfy the interest of
an individual that thig policy of the
Government was reversed and licence

was given to Maruti Limited. You

should know that. Now, the question
of nationalisation has come in. May
1 put this question; When and how
the priority has been determined?
With the automobile industry today
at this present level of industrial
development and with the require-
ment of other needs of the country,
social needs, whether the automobile
industry should enjoy the topmost
priority at this present stage of indus-
trial development and having regard
to other economic siluations in our
country? Who is to determine it? 1Is
it . .the Planning Commission? No.
Sir, I want to give one illustration,
No priority is determined or no prio-
Yity is given to any public seclor
project unless it is processed by the
Planning Commission. For example,
for West Bengal Haldia Chemical
project is hanging fire for more than
38 years. I mention only one. Now,
it has been said by the Government
that after so much of examination,
examination of location, examination
of feasibility report, how it has been
referred to the Planning Commission
and that project cannot be cleared
unless it is cleared by the Planning
Commission. Sir, for a project of
this nature, namely, to have a car
project with an estimated investment
of Rs. 500 crores based on collabora-
tion with foreign parties, has any
project report or feasibility report
been ever prepared? Has it been
examined by the Companv Affairs or
hag it been examined by the Ministry
of Industry, or has it been cleared by
the Planning Commission? Sir, the
angwer is No'. This procedure has
not . been followed. Why have you
decided ‘upon priority for automobi.
lest - Why not for fertilisers, why not
- for & spper thermal plant, why not
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for a power plant, why for a project
to manufacture cars® Therefore, it
is arbitrary. They have not followed
the set procedure. This has brought
about distortions in the ecopomic
policy of the Government. This is
more important than anything else.

Everybody wiil agree with me that
every project report is preceded by a
location survey report. I want @&
public sector project for the manu-
facture of cars, but why is it at Gur-
gaon, why not at Durgapur, why not
at Avadi, why not at Bangalore?
Who has determined the location site?

AN HON. MEMBER: It is Bansi
Lal.

SHRI CHITTA BASU: If it is Bansi
Lal, then God help the nation.

That procesg of location survey has
not been undertaken. Therefore, it
has not alsp followed the specific pro-
cedure. :

A question hag been raised regard-
ing the availability and the value of
the land. Some Member opposite
made out a point that the valuation
of the land that Maruti now possesses,
illegally or legally, I am not going
into the aspect...

SHRI SOMNATH CHATTERJEE:
You can assume illegally unless prov-
ed to the contrary.

SHRI CHITTA BASU: The evalua-
tion of the land is the main considera-
tidbn, the asset of land is the main
consideration. In my constituency I
have got a closed industry, an engi-
neering industry in non-ferrous
metals.

SHRI SOMNATH CHATTERJEE:
Have you got a viability report? If
you have got a viability report that -
will not be taken over.

SHRI  CHITTA BASU: The com’
pany is in possession of a large area
of land. Does possession of a large

area of land as an asset qualify a
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factory or a unit to be taken over by
the Government?

SHR] SOMNATH CHATTERJEE:
That lang belongs to the company,
which is not the case here,

SHRI CHITTA BASU: That parti-
cular company has got the lang in
legal possession. It has got 230 acres
of land in its legal possession. Ig
that the only qualification? Doeg this
single fact qualify it for being taken
over? If so, why is this yardstick
not applied to other units all over the
country? The answcer is no. Had
the Government attiiude been not
mala fide but bona fide, they could
‘have requisitioned the lang under the
existing lawg of the land and then
set up another company there, even
this car factory itself, in that land.
Why have they circumventeq that law
itself? Why was the lang not acquir-
ed again?

As I mentioned earlier, therg is a
set procedure laid down under the
Industries (Development and Regu.
lation) Act. It has been made clear
abundantly clear, by many Members

of this House, particularly =~ by my.

esteemed friend Mr. Jethmalani. Why
have thev circumventeq the law?
Does Maruti enioy a gtatus akove the
existing law of the land® Is it some-
thing superhuman? Why should not
Maruti be subjected to the existing
law of the land?

It is a deliberate attempt by the
thinnest clique in the ruling party—
I do not say, the entire ruling party,
the ruling party should know about
it—angd that clique in the ruling party
is out tg subvert the law of the land,
to subvert the Conslitution of our
country and to use the facade of
“nublic interest” to subserve the in-
terest of an individual supported by
a clique and a coterie in the ruling
party. Would the members of the
ruling party not rise above the thin-
nes: possible’ cligue in the ruling
pariv? Have they mortgaged their
conicience to that coterie? 1 think,
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they should rise above that coterie
and see that the Government’s econo-
mic policy continues in the right
direction and that the laws of the
land are implemented and respected
by all irrespective of anybody.

Lastly, let us know what we are
going to take over. What is Maruti
which is going to be taken over?

MR. DEPUTY-SPEAKER: Till now,
it has not been discussed in the
House?

SHRI CHITTA BASU: Sir, in ihe
Gupta Commission’s report, there is a
suggestion made which I woul,, like
to read out for their benefit. I guote:

“The Commission suggests that if
a joint and coordinateq examina-
tion of the records of the Maruti
Company is done by the Depart-
ment of Revenug ang Company
Affairs and their books of accounts
are audited by a special team, many
more irregularitieg are likely to
come to light.”

Many irregularities have been zl-
ready exposed. Many things have
also been concealed. But many more
things can also be exposed if there
is another special team appointed to
go into the affairs of “Maruti. Before
taking it over, may I know from the
hon. Minister whether they would
constitute such a team of experts or
investigators to go into the affairg ot
Maruti, even at this late state?

In conclusion, T say, T am totally
opposed to this Bill. This Bill is
nothing but a sinister attempt at
converting a private inability into a
public liability. I+ subserves the in-
terest of the thinnest clique in the
ruling party. It is a despicable record
of the arbitrariness and non-compli-
ance of the laws of the land. This
is bad from the point of view of law;
it is immoral; it is an abuse of the
parliamentary majority. Therefore, 1
hope, even at this last stage, the good
sense will dawn on them and they
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wiil fight against the clique and sub.

serve the interest of the nation as a
whole,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Mr. De-
puty-Speaker, Sir, I would not at ali
like tn use the langusge which “the
hon. Members on the other side have
been using because, probably, they
are left with that only. As far as
the argument part of it is concerned,
I will take up the main issues raised
by them yesterday and today.

The first thing and the most Impor-
tant thing is about the automobile
Industry. Most of the friends on the
other side have been trying to keep
the automobile industry either in
beautiful cars or just beautiful jar-
gons that they had coined. The auto-
mobile industry in the country and
the policy of developing the automo.
bile industry in the country is not the
outcome of aqd hoc-ism at all. I would
tell you. I could read out the state-
ments, etc., of people who made com-
ments, not knowing that they were

only contradicting themselves in the
past.

We have not deviateq at all from
our industrial policy and from our
economic policy. We have taken this
decision in view of . the industrial
policy of ours, not only of today but
the industrial policy of the Govern-
ment of India headed by the Congress.

(I' Party and the Congress Party. My

friends on the other side have quoted
many instances of that. I only take
them ag they are. Buf the most im.
portant thing that wa have talked
about todsy in respect of industry
and industria)l development is this; n
this age of modernisation where we
Nve-—this is, in fact, indicated in para
34 of the Industrial Policy Statement
made by me on the 28rq July 1980—
what jg Important is advancement of
technology. We want the industry to
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get rid of obsolescence Decause we
want the industry of our country

five for tomorrows fo come; we ;2
rot want the industry to live in yes-
terdays. For that, it is not only...

SHR1 JYOTIRMOY BOSU. What
about unutilised capacity of the
existing units?

SHRI CHARANJIT CHANANA: 1|
will come to each and every point of
yours. 1 am just starting with the
basic thing 8so that you might ulti-
mately realise where you had said ani
where your Party had said. Thost:
pcople who are today deviationists
still reflect, according to you, the red-
ness; may be, you call them maore
leftist or less leftist, 1 Jdo not know;
I would cpme to those things later.

Let me, first of all, talk about the
main issues which I want the Oppo-
sition Parties and the House tg know.

For the industry to live todey, it
has not only to get rid of obsolescene,
you have also fo update the techn«
logy. for the tomorrows to come. Nis
very essential. Mr. Jyotirmoy Bosu
should only think of his own concepts
of modernisation which his mother
countries have been talking about.or
his fdther countries have been talking
about. I am talking of the advance-
ment of technology that we have
talked about. We have also talked

_about transfer of technology,

As far as the automobile. industry ¥
the country is concerned, the autom.-
bile industry in the country is obsolete
and has refused to grow up in the last
few decades. This is not ,only the
statement of our Governments but
this has also been the statement of
Mr. George Fernandes. I only want
him to know that what he:‘t:been
i may be he had stolen gamo.
i’l:xy;ngf‘romyt:ur earlier statements. gu‘
he has found it convenient to abstain
himself e do nat know whether
should, call it abstaining or whether
he hag abaconded as he did during
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industry, one is ‘updating of the indus-
try; the other is the special things
Miating to the automobile industry.

sutomobile industry, I
would say that it is net zero, it is be-
dow zero. We have ssid in our indus-
trial policy also that one particular
gxcuse that the industry gave, within
the protected tariff walls, was that the
domestic demand was not enough for
them to change their dyes. So. we
did make a mention of the transfer ot
technology and advancement of tech-
nology in our industrial policy and
said that it would not only be the
domestic market which would deter-
mine the zize of the industry; we said,
“If you kelieve that you cannot avail
of the ecoonmies of the scale which
k’"’ units do, ‘try to produce things
Wwhich have internationa} market ori-
entation, so that your domestic
demand ig not limited to ‘X’ number
of products which you are making”.
1t is not only the product; we would
Tike them to change even the product
mix also. International market orien-
tation is a must now,

tyjking of wpdating the technology,
my friends on the ather side must also
make an affort to update the techno-
logy of filibustering also. That is
#is0 very esssntial. He talked of and
to-day also members talked about the
vHigsure of automobile units in West
Ewrope and in Americs. They must

try fo understand why that is happen-
ing, That is happening because of
the cost of production, the hyper-
inflation created by the oil crisis and
many other reasons including the high
labour cests. All this hag in fact put
their survival to-day in danger and
they cannot stand the competition of
countries like Japan and South
Korea,

Now, for their survival these coun-
tries are realising—you must under-
stand; ang if you know the inter-
national market situation—the only
way out for them is to resort to and
an economic participation with such
countries which have mainly two
benefits: one is the benefit of low cost
and the other is the benefit of an
infra-structure which has the caapcity
to absorb the latest technology. Indis
is one of the rare countries which give
them both these benefits and for that
very reason, these countries are com-
ing to us for economic participation.
That is one thing why my friends
talk of as a thing which appeared
fiction to them because they shudder
realities, It is not the export com-
mitment, it ig the exports for them for
which they come and they give you
export commitment. It is a simple
matter of economics, of the law of
supply and demand. With a low cost
of production and a cheaper cost of
the capacity to absorb the technology,
the only countries which can give
them that benefit are the developing
countries like India... .

PROF. MADHU DANDAVATE: Are
there no oil constraintg in our coun-
try?

SHRI CHARANJIT CHANANA:
Prof Dandavate has put a very inte-
resting question. You only saw to the
oil constraints. 1 have told you the
two factors. One factor is the bene-
fit of the low labour cost and the
other is the capacity to absorb. (Inter-
ruptions) Kindly listen to me,.:
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SHRI INDRAJIT GUPTA: Our
Capitaliat in this country is complain-
ing all the time that the wages are
too high,

SHR1 CHARANJIT CHANANA: |
am glad that Mr, Gupta is taking on
behaif of the capitalists. Earlier also
he wag talking on behalf of the capi-~
talists.

The process of transferring the
technology now has undergone &
change, In view of the difficulties
being faced by the industry in - the
West, the process of transfer ot
tedhnology also has undergone a
change. There was 8 time when
transfer of technology was used by
the developed world ag a nomencla-
ture which suited them and under that
caption they were transferring the
obsolete technology to us. It is high
time they know that they can trans-
fer the software to us and we have
the capacity to absorb that software
and convert that into hardware and
our automobile industry which is a
generation behind will get updated.
‘We think here that it is very essential
that we update our technology...

SHR1 JYOTIRMOY BOSU: This is -

the only sphere left now and we have
updated in every other gphere?

SHRI CHARANJIT CHANANA:
We have | decided on division of
labour. They have updateq filibus-
tering and I update the indystry. This
is the division of labour we have
come to.

- Now, Sir, the first thing is: the
automobile industry does not cover
cars alone; secondly, my hon. friends
were talking of the priorities of
the gutomobile industry in the indus.
tria} infrastructure of the ‘country.
My friends must know that the guto-
mobile does not include cars alone;
automoblle also includes buses; auto-
mobile . abio - :includes trucks, The
benefit of the trutks hud buses ‘and
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their utilisation would go to the com-
mon man and if we are able to pro-

duce with our efforts carz which have
fuel economy and fuel efficiency, thp
cars which will have the efficiency ot
lower cost of production, I personally
fee] that we should not suffer from,
that compiex; we should not speak out
of the complex which I am surprised
that the people do; now they are
talking against the car _(Interrup-
tions) I am talking of Mr. Fernandes
who talkeq about the car as a luxury

jtem in an interview along with his
photograph given to Business Stan-

dard. An interview was given on the

23t July 1978 when he unfortunately
was the Industries Minister also. It
was published in the Busines; Stan~_
dard of 22-7-78 where Mr. Fernandes

says:

‘l am looking at the car as «
luxury item, but, as a utility item,
(Interruptions)

Mr. Fernandes has looked at the pro-
blem this way. The petro], con-
sumed by the three Indian cars is
twice that consume by some of the
model carg produced abroad. Now

do not kmpow which are those ab

At that time, probably, he was the
spokesman for the outside cars,

u.ﬂ hw.

. [Mr. Seeaxzr in the Chair]

The production of the Indian cars is
cast by dyes that are outmoded. They
consume more steel and are much
heavier. At that time he was also
viewing all these cars' much heavie :
the engine ig also of a much
generation, All these add up l:o
more consumption of petrol. I would
not like fo repeat the adjectives used
by my friends here because they are

~all negative ~adjectives like profes-

sional black-mailers. T would not use
the adjectives at all Last time also
Itoldthehon.uembersthatlwonu
not use these. Now, roruunple
kﬁﬂﬂngofhnnlsamotlelof
sistency. But,whduuitmayh.il
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jit Gupta who, in fact,
1 thmk, took exception and he said
that they will beat him if he goes to
the Maruti tomorrow. We respect
him very highly and he should not
talk any such things,

Mr. Fernandes, on the 15th June
1978—this is under the signature of
Mr, Fernandes—on the 15th June
1978, he signs... (Interruptions)

SHR] JYOTIRMOY BOSU: On a
point of order. He is oath-bounded
by the Official Secréts Act. He is
displaying an official file while gtand-
ing before the House. It is construed
as a serious misconduct. A man, oath-
bound, under the Official Secrets Act,
canot divulge the comunication from
the official file anywhere. It is a
public forum and the press is taking

note of it. (Interruptons)

MR, SPEAKER: You have pointed
that out to me,

'SHRI CHARANJIT CHANANA:
With the permission of the House.
(Interruption)

MR, SPEAKER: You have brought
it to my notice.

SHRI JYOTIRMOY BOSU: I have .

from which document he is reading.
would like you to record my request
ﬂlatltshouldbelmdontheTable
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only difference is: I am only remind-
ing them of facts and figures about
the Maruti Lid. and only I am talk-
ing of the re-structuring of the indus-
try. My friends talked about nation-
alisation . Today I am talk-
ing of that nationalised process which
was proposed by the Government of
which Prof, Dandavate also was part
andparcelatthattime. It is restruc-
turing of the industry, .

SHRI JYOTIRMOY BOSU: He is
quoting from gome document. From -
which document is he quothw? Let
hxm put it (Intm:pﬁm)

SHRI CHARANJIT  CHANANA:
Rule 368 is there. I draw attention to

Rule 368..

THE MINISTER OF LAW, JUS-
TICE AND COMPANY ARFAIRS
(SHRI P. SHIV SHANKAR): These
are notes; you just see; these are
notes,

DR. SUBRAMANIAM SWAMY:
Rule 368 says this:

‘It a Minister quotes in the House
a despaich or other State paper
which has not been presented to
the House, he shall lay the relevant
paper on the .'rable. o

SHRI JYOTIRMOY BOSU: It is a
shameful thing; you have no moral
courage to do so. I saw signature
with my own eyes.

(Interruptions)

MR, SPEAKER Mr. Bosu, why
don't you listen? If he has quoted
fmmanydocummt,wewﬂlneetoit.

SI-I‘RI JYOTIRMOY BOSU' I have
seenslgnlturefrpmhere. .

MR, SPEAKER: I can see if it is &
cecrat&oanpent. Icm._look.lntoit.‘
“SHRI JYOTIKMOY® BOSU: On
Ruhﬂﬂ.!monupdﬁtduder_
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[Mr. DEPUTY-SPEAKER in the Chairl.
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it is & question of displey of a docu-
ment. It is not covered by the rule.
‘We have seen it, at least ten of us. ‘We
‘have all seen him displaying that
paper containing George Fernandes’s
sigoature—ihat light-green note here.
Sir, he has removed them now. (Inter-
Tuptions).

should call fiction ag fiction only and
I am only talking of facts. Their

scheme of nationalisation of automo-

bile industry. (Interruptions)

SHRI JYOTTRMOY BOSU: Sir,
there is no clarification from the
Minister to my point. Let him clarify

that. (Interruptions) I want to know

yhptherhaiswﬂnngwhyitm'me
Table of the House (Interrwptions)

MR. SPEAKEZR: Or if he quoted
from anything, he will have...

(Interruptions)

AGRAHAYANA 27, 1902 (SAKA)

Disopp. of 306
‘Transf. of Undertakings)
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Undertakings) Bill
SHRI CHARANJIT CHANANA: I

. showed the note to them. I will have

the photostat copy of this, Sir. (Inter-
ruplions).

SHRI K P.  UNNIKRISHNAN
): He can say that there
is a signature of his. But he can say

MR. SPEAKER: He can give you

(Interruptions)

SHRI K. P. UNNTKRISHNAN: Let
him g} that be hgs not.said if.

(Interruptions)

(Interruptions)

SHRI RAM JATHEMALANI: Now,
we are entitled to verify whethex the
signature of Mr, George Fernandes is
there.

SHRI CHARANJIT CHANANA: I
never knew that they are so fond of

SHRI K. MAYATHEVAR  (Dindi-
said ig not incriminating with the sig-
mhari: of Mr, George Fernandes. (i‘z-
terruptions). .

SHRI CHARANJIT CHANANA:
Mr, Speaker, Sir, the Janata Govern-
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had been playing with the idea of
nationalising the automobile industry
and interestingly enough, the same
gentleman who was here yesterday
talking about the shings and I won’t
mind quoting if some of hig former
colleagues gay that he is a man of in-
consistency and I think that doeg not
fit in here in a parliamentary system.
Shri Fernandes had his plan for
nationalisation of automobile industry.
Prof, Dandavate should kmow that
better. In hig interview with the
press people, he has again given quo-
tationgs and hag talked of the plus
points of Maruti, He says:

“The operation of Maruti Ltd. can
be coordinated as for instance in
the manufacture of dyes, jigs and
fixtures and toolings with those of
other manufacturers of vehicles.”

This, according to him, yesterday was
junk. He yesterday asked what was
the infrastructure. He refused ° to
accept this as infrastructure whereas
while talking of nationalisation in the
press and otherwise, he admitted one
thing that Maruti had the infrastruc-
ture of modern technology. My friends
here also are talking of the absence
of infrastructure. I would like them
to understand what an infrastructure
means. The infrastructure is the basic
background of a system. Besideg the
value of land, which you yourself have
been talking about, the infrastructure
in this case comsists of one million
feet of covered area, The infrastruc-
ture also covers the basic underground
drainage system; it consists of the
drinking water system and the .other
industrial- water system also. Accord-
ing to them, it is not infrastructure.
I do not know what would be the
definition of infrastructure in relation
to Maruti Ltd.

g

-'My hon. friends also talked of
machines, ‘I would like my friends
know . that one hundred items
machinery including grinding machi-

RE

Urd. and Maruti Ltd,
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nes, milling machines, shaping machi-
nes, jig-boring machines, balancing
machines, laths, gear shapers etc, are
there.

SHRI K. P. UNNIKRISHNAN: Are
these inn working condition?

SHRI CHARANJIT ‘CHANANA:

'Theyareallbeingwtintoworking

condition now, For 33 months, if you
lock up a unit, you have only to clean

. that; that process is on and soon they

would be in working position.

Then, there is a test track all along
the boundary. These are the basic
things which you require for such an
industry. One million ft. of covered
area is not a part of the infrastruc-
ture according to them,

The hon. friends on the other side
talked of the objectives and mention-
ed also about the moderanization. For
the sake of benefit of Shri Unni-
krishnan, even at the cost of repeti-
tion, I would like to mention it again
because he does not show any reluct-
ance in knowing a little more than
what he knows. He talked of the
Brazilian model yesterday. Shri
Unnikrishnan showed sympathy for
the dying automobile units in the
west, He should also know the rea-
sons for that. Their survival lies only
in an economic participation with
developing countries like ours. This
is in addition to what I.am telling on
the basis of facts and figures. °

There was talk of the other objec-
tives and the friends expressed their
doubts. But, I know they were more
for supporting their speeches rather
than anything else, They mentioned
about the generation of employment.
The ratio of employment generated
within and outside an automobile unit
is 1:20.

15.00 hrs.

And!iouldlihemfriem!s,mﬂnd
out and check up these figures.
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He was talking of figures of em-
Ployment of Toyota. He must under-
xum.i that Japan presents the best
possible model of ancillaration gnd it
Produces two effects. One js the
ancillaration effect, and the other is
the spread effect, as far ag their own
country is concerned. So, the object
of Maruti being nationalized and put
into order jis to have, besides modern-
ization of automobile industry, the
generation of a demonstration unit
which can create aa imitation effect,
and other existing units would also
generate employment.

My friends would, and must appre-
ciate that our plans are expected to
generate employment, within the fac-
tory, to the extent of between 7,000
and 10,000. My friend Prof. Danda-
vate was making mathematical cal-
culations. He muss make a mathe-
matical calculation of the employment
potential and employment, on the
basis of 1:20. Then he can find out
the correct figures. (Interruptions)

SHRI INDRAJIT GUPTA: Where
is your project report?

SHRI CHARANJIT CHANANA:
Mr, Indrajit Gupta must ynderstand
that the project report is already
being worked out, if he has seen the
whole thing in the newspapers. A
committee has already been appoint-
ed, and we are getting detailg about
the trafdsfer of technology. It will
only be after we get the details .of
transfer of technology, both on the
complexion and size of it, that the
project report would be finalized.

My friends yesterday tried to mis-
quote the hon. Prime Minister with-
out understanding her when ghe was
talking of some automobile. ¥From
Mr. Gupta's comments, it appears
that he wag talking about project
outline details. When we are talking
about the total range of aytomobiles.
you are trying: to limit yourself to
private car automobiles alone. It is

AGRAHAYANA 27, 1902 (SAKA)
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sometimes a luxury, according to you;
according to us, this would mean the
modernization of the total automobile
industry; and when I am exporting
these items, when I am producing
something with gn international mar-
ket orientation, jt will be to the
benefit of both the Exchequer as well
as the export man. The man here
would also get the benefit of higher
earnings. '

SHR} KRISHNA CHANDRA HAL-
DER (Durgapur) : How many cars
have you exported in 1980?

SHRI CHARANJIT CHANANA:
The question is, how many cars we
have exported. T confirm having told
the hon. Member that the automobile
industry today is obsolete. Secondly,
I have told him that the obsolescence
level is below zero. When I am tell~
ing this, he must get a reply to his
own question.

Hon. Memberg from the opposition
yesterday put a big question on the
number of cars being mentioned.
They talked of 100,000 cars per an-
num, They are thinking it as a fic.
tion. Mr. Unnikrishnan should not
congider it a fiction, because for eco-
nomies of scale, for changing the
dyes and undating a continuous tech-
nology, this is not a big number at
all. Thig is the economic size, the
size of an economic venture—ie.
100,000 cars. Tt may be 50,000 in the
beginning. -

Now, Mr. Satish Agarwal made
another unfortunate comment, May-
be he understands .the things better?
‘He talked of the item ppt being on
the agenda. Maybe in their days
the items not being on the agenda
were discussed? Sir, the item was on
the agenda. I can give even the
number of the item. The proposal
has the regular sanction of the
Cabinet.
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Sir, Mr. Jyotirmoy Bosu and shri
Indrajiy Gupta have soft feelings for
the traders rather than shtreholders
'l'hnt was quite interesting. Shri
Indrajit Gupta asked me as to why
nationalisation wag not done under
the Industrial (Development and
Regulgtion) Act?

SHRI INDRAJIT GUPTA: I never
isked that. [ asked why ordinance?

SHRI CHARANJIT CHANANA:
8ir, although my colleague Shri ghiv
Shankar has explained as to why the
ordinance was issued he refuses to be
convinced by the particular thing for
which there is no solution. Those
people who understand the economics
of industry would also understand the
implications of unwinding. Once you
wind up a unit then putting it into
proper shape is difficult. - Just ima-
‘'gine I -have told you that more than
one hundred machines were there.
You know the value of land. You
know the other things. When on 17th
October I know some decision is being
4zken the only resort we could take
was to ordinance and the ordinance
will become an actual thing after it
receiveg the assent of the hon'ble
House. The nationaljsation was done
in accordance with the Constitution
Entry 42 of the Concyrrent List of
the 7th Schedule of the Constitution
read with Entdy 52 of the Union List of
the same Schedule and sub-entry 5
of the Eptry 7 of the 1st Schedule
appended to the Industries (Develop-
ment and Regulation) Act, 1951.

Sir, the comments made by the
hon'ble Members on the members of
the P‘nme Minister's family were very
untortumto. The value that they
give to Rs. 4,100 wo}th of shares, I
would be glad it they were in fact

tylking about the fate of the share-
holder also. What the share-holders
wm get as ggainst | thdr shares it will
be decided by the’ commlssloner of

Ord. and Maruti Lid.
Undertakings) Bill
Payments within the priority sche-
dule given in the Schedule of the Bill

So, gir, I thank all the hon'ble
Membergs who gpoke and I am sure
now they will come back home and
they will support the Bill

Sir, I request that the considera-
tion motion may be adopted.

SHR; SATISH AGARWAL (Jai-
pur): I have heard with rapt atten-
tion the learned speeches of the hoa.
Members of this House from Doth

- sgides gn my resolution seeking dis-

approval of the Ordinance and also
the motion for consideration moved
by the hon. Minister. 16 Members
bave participated in the debate and
four Members have opposed my
motion. I would not like to deal with
all the points that have been raised
by them but cursovily 1 would refer
to some of them.

1Y

15.12 hrs.
[Sera K. RAJAMALLU in the Chair]

So far as my hon. friend Shri Arif
is concerned, only one point he refer-
red to in his speech and that was—
Virodh ke liye virodh—and I wish to
clarify the position on thig score
This House is very well aware that
1 was one who supported bank natio-
nalisation of six banks done by this
government. I was one who support-
ed their jute mills pationalisation.
Further, many other companies are
going to be nationalised and we are
going to support some of them. We
support nationalisation if it is in the
interest of public, if it is in national
interest. Mr. Bhagat was ynfair to
make a reference to some 19 or 15
years back.

SHRI H. XK. L. BHAGAT: Was it
wrong? Was it not Bharatlya Jan
Sangh to which.you belonged? Do
You deny this?... . (Inderruptions)

313 .
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SHRI SATISH AGARWAL: I belong
to Bharatiya Janta Party and it had
a policy in regard to this. matter.

SHRI ARIF MOHAMMAD KHAN
(Kanpur); If they are sorry for their
misdeeds, we should forgive them.

SHR] SATISH AGARWAL: Mr.
Arif was with us then. I make a
humble request. Since yesterday,
whatever abuses the hon. Members
from the Congress Party hurled on
us, I did not speak even a single
word, did not interrupt even a single
Member in whatever language he
abused us. I am not going tg deal
with thig matter in a political way;
I am looking at this matter jn terms
of economical and finance. So far as
Mr. Arif is concerned, I shall only
point out that we have not opposed
this Bill only for the purpose of oppo-
sition. About the rest, I do not want
to comment on his observationg be-
cause he is one of the youngest lot
who ig coming up and I wish him all
well in his life.

So fsr as the gther member is con-
cerned, I do not wish to comment on
his speech glso because that does not
need any reply. He said something
about the take over of some ashram.
It is not necessary that 1 am one with
all the one hundred things done by
the Janata Party. Even within the
party we have been gpposing so many
things; we did not support everything
that has been done. If some wrong
has been done. does it justify a wrong
being repeated here again? You
have quoted some wrong precedents
and on that basis you are building up
arguments in favour of another wrong.
Being a very eminent lawyer, Bar at
law, you are going to justify the take
over in the background of some take
over which according to you was
wrong. I do not want to say any-
thing else, because I have got great

Dis2pp. of 31¢
Transf. of Undertakings)
(Acq. and Transf. of
Undertakings) Bill

regard for him. He did not say any-
thing with regard to my motion. But
this is a fact that despite all these
speeches, Mr. Bhagat, it you do not
get a chance, I shall be too sorry for
it. 1 sincerely wish you to get a
chance. I am sorry you are only
being uded for defending the Gov-
ernment.

The hon. Law Minister intervened
in the debate. I must confess that
his reply in this House was mote en-
lightening, more elaborate and more
satisfactory in comparison to the reply
given by the Minister of State for
Industry tofay, who is in charge of
the Bill. But Mr. Shiv Shankar, you
have not been fair to this House
because you did not put the record
straight, despite the record being in
your possession so far as the Punjab
and Haryana High Court is concerned,
because notice was issued by the
Punjab and Haryana High Court to
the Uniop, of India and the Govern-
ment of India got a copy of the notice
along with a copy of the petition.
Your Ministry is well aware of all
the facts going on in the Punjab’and
Haryana High Court. When you
mentioned in this House that there
was an offer of Rs. 10 crores for
Maruti Ltd, that the assets are much
more and if the Government had not
acted promptly on 13th October, 1980
in issuing thig ordinance, an order
was going to be passed by the Pun-
jab and Haryana High Court on 17th
October and that particular gentle-
man would have grabbed the whole
project—is it a true interpretation of
what you.said yesterday?

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Not
interpretation; iy is a fact.

SHR1 SATISH AGARWAL: What
were the proceedings going on in the
Punjab and Haryana High Court? A
scheme of management was flled in
the High Court. Order wag not going



N R

315 _ Stat. Res. Re: Disapp. DECEMBER 18, 1980 of Maruti Ltd. (Acq. &

Transf. of Undertakings)
(Acq. & Transf. of

[Shri Satish Agarwal]

to be passed on 17th October. It was
only a scheme of management; it was
a date of hearing. What this schemec
of management contained. There is
One paragraph in that scheme of
management. You did not refer to
that. In that it was asserted and it
was a part of the scheme of manage-
ment that the State of Haryana has
revoked itg order and ig wanting back
the land which was handed over to
Maryli. An order of injunction was
passed by the High Court of Punjab
and Haryana and it was a condition
precedent in that scheme of manage-

ment. 1 have got 3 copy of the
scheme of management or arrange-
ment. The High Court should pass

an injunction order restraining the
Haryana Government not to take
back the land because the valuation
of the land, according to the peti-
tioner, was very much more and that
was the main interest. Various issues
were mentioned in that particular
application regarding foreign colla-
boration, offers, price, valuation, land
not being taken away by the Haryana
Government, because they h2d already
cancelled that and issued notice some-
where in 1977-78. So, he prayed for
an injunction from the Punjab and
Haryana High Court. All these issues
were to be heard in the presence of
all the parties including the Govern.
ment of India, Government of Hary-
ana. dealers’ representatives and
workerg of Maruti and then andq then
alone some scheme could have been
finalised. So, you are absolutely
wrong in saying that on 17th October,

- this project would have been grabbed

by somebody. This is absolutely

- wrong. I am sorry to say that you

have given a wrong imptession to this

~ House.

The hon, Law Minister referred to
some inventory. ¥ ean only bring to
your attention—that is already to
your attention—that™ the Local Com-

I
Ord, and Maruti Ltd. 316

Undertakings) Bill

missioner, Mr. Krishan, Kumar, who .
was appointed by the High Court,
went on the spot. He was not given
cooperation. He made a complaint
to the High Court that the inventory
could not be prepared correctly and
truthfully. That is the complaint
before the High Court. Later on, ap-
plications were made that goods were
being removed. On that basis, again,
an official liquidator weas appointed.
That is the position. You should have
brought all the facts before the
House.

I may quote only one line from the
judgment of Justice Harbans Lal,
dated 3rd June, 1977 wherein lot of
aspersions have been made:

“According to the Local Commis-
sioner proper inventory could not
be prepared of the stores and raw
materials.”

SHRI P. SHIV SHANKAR: For
your information, the statement of
assets filed by the Official Liquidator
is of July, 1977 and not June, 1977.

SHR] SATISH AGARWAL: Now,
you are referring to July, 1977. 1
have got a certified copy of the judg-
ment of the Punjab and Haryana
High Court of 22nd July, 1977.

(Interruption)
I quote from page 4 from the Judg-
ment of Justice Bhopinder Singh
Dhillon:

“The balance-sheet for the year
ending 31st March, 1976, of the
Company has been filed, which
shows that the Company is in a bad
state of affairs, and a total loss of
Rs. 1,59,64,390/- has been mentioned
therein.”

This is with regard to 1976.
ther it says:

“In the affidavit of Mr. S. M. Rege
fileq on behalf of the respondent
Company, it has been averred that

l?‘u:-
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the total liabilities of the Company
towards unsecured creditors, ex-
cluding dealers’ deposits, are esti-
mated to be Rs. 1.25 lakhs. The
amount deposited by the dealers
along with interest has been shown
as Rs. 256 lakhs in the balance-
sheet as at 31st March, 1976. On
these deposit; interest for the year
1976-77 would be about Rs. 20
lakhs.... The Income-Tax autho-
rities have approached the Court
claiming lakhs of rupees as income-
tax arrears.”

Later on, he says:

“The Company hag got a very
little assets ag compared to its lia-
bilities. Keeping in view the facts
and circumstances of this case, I am
of the opinion that it is expedient
in the interest of justice to appoint
a provisional liquidator so that the
claims and all other matterg con-
nected with the affairs of the «Com-
pany are properly rationalised and
the interests of the Company and
all other concerned persons are pro-
tected.”

That was the order passed on that.
You did not bring all the facts before
the House. You have very cleverly
tried to impress this House and
through the House to the rest of the
country that the assets are not inflat-
ed and they are true assets and the
assets are Rs. 684 lakhg and the liabi-
lities are Rs. 628 lakhs. I am only
dealing with the figures. (Interrup.
tions) It is not a question of private
sector or public sector. Yqu have it
in the public sector.

. ofr w7 grat® wamem § o dat
(=t wwww @ wn=E) : AEW
Hewg s dwaErg )

SHRI SATISH AGARWAL: I would
not reply to the commentg because
the map speaks the language of his
standard. You have ghown the assets
as on the 22nd July, 1977. 1 will go
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by those figures, because those figures
have been adopted by you and placed
on the Tahle of the House. So, I am
entitled to ask yoy g question. The
assets have been shown as Rs. 684
lakhs on 22nd July, 1977. You have
provided depreciation for twg years
and you have deducted Rs, 27 lakhs.
Now the value of plant and machi-
nery jis Rs. 153.27 lakhs and buildings
Rs. 377 lakhs. The total comeg to
Rs. 530 lakhs, out of which you have
deducted Rs. 27 lakhs. That is per-
fectly all rightt But what about
depreciation, which is deductible
under the income.tax law, for the
years 1977-78, 1978-79, 1879-80 and
1980-81 for the period upto the date
of taking over? Under the income-
tax law, for these 34 years the amount
of depreciation, which is admissible
and permissible according to the rules
lai@ down under the income-tax law,
under the written down value method
comes to Rs. 128 lakhs.

~

SHRI BHIKU RAM JAIN (Chandni
Chowk): How can there be deprecia-
tion when the company is not func-
tioning? (Interruptions)

SHRI SATISH AGARWAL: If even
Minister like Shri Vikram Mahajan,
a lawyer of some standing, go on in-
terrupting, ~what can I do? 1 am
prepared to answer all the questions.
I am now on the question of the ac-
counting procedure adopted by the
Government. You have to see the
value of the asselg as on 13th October,
1980.

THE MINISTER OF STATE N
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): We have to
consider the market value and not
the written down value.

SHRI SATISH AGARWAL: Let the
Minister say that they took into ac-
count the market value. But the
Government is not going to pay com-
pensation on the basis of the market
value.... (Interruptions) The princi-
ple of market value js out-dated and



'nhu. I3 it ot correct? uutn_
"ihapudﬁon. I would Hke to know

- what is the correct value of the amets,

. a8 per the statement of accounts fhr-
nished by you and placed on the
Table of the House, on the dasis of
which you issued the Ordinance.
Under the income-tax law, under the
principle of written down wvalue
method, the depreciation come to
- Rs. 128 lakhs, whereas you have
shown only Rs, 27 lakhs; 0, there is
~ a dfffererice of Rs. 1 crore,

‘Shri Bhiku Rain Jain asked a quis-
- tion how there could be depreciation
whan 'the is closed and the
machinery is not workihg. Under the

inbome-tax ‘law, when the machinery
© {s not working, much more deprecia-
tion is allowed, ‘bécause the machines
become junk.

‘$HR1 BHIKU RAM JAIN: Is it
‘petiiiistible unlér the income-tax
law? .

SHR; SATISH AGARWAL: Yes.

Por the last six years 90 per cent of
the ‘mdchinery is unpacked, and un-
packed machine is no better than
junk. ‘You have not put them to use
and they are lying packed. Some of
the imported machines are still lying
unpacked. Nuturally, one goes not
know whether they are serviceable,
whit is thteir value and whether they
can be put to use.... (Interruptions)
Unpacked machines not in_ use for
several years, lying packed for more
ihgh 6 ‘years. “(Interriptions )‘mn

‘'ordy ‘point is that the wvalua as
‘‘statell, us shown on the floor of Par-
* liament ig nbt corréct. It'ig absolute-
Xy ‘if ‘you take Rs. 1 crore
) denndaﬁon into account, then -the

i

MrChairmnnI
onemoreﬁoint.

Dml‘ty whether it ig of this
errment or of that Government.
Legally that land does not vest in
Maruti, it has not been registered in
the name of Maruti (Interruptions)
That is a different matter. But legal-
ly the position iz that the land does,

not vest in Maruti. (lnmvupﬁons)

.The land has to be taken back by the

Haryana Government, notice has been
issued, proceedings are going on and
80 -you cannot take it imo comsidera-
tion. That is the position. One thing
more. ...

SHrt BHAGWAT JHA AZAD:
The land belongs to Maruti. . .
_ (Interruptions) o

SHRI SATISH AGARWAL: I am
only stating the legal position. You
may say anything, you may -not say

" financial position, what were the pro-

fits made and what were the losses
of this Company? What was the fin-

Income.Tax Départment. For, 1972-
78, the Toés shown by the company is

- Rs. 7,21380. Forlm-ﬂ &is Rs.
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25,89,000 for 1974-75 it is Rs. 60.35,000,
for 1975-76 the losg is Rs. 1,43,37,000,
for 1976-77, it is Rs. 2.38,00,000, and
the total is Rs. 4,74,88,380. These are
the losses suffered by the Company
from 1972 onwards till this date. This
is the position. (Interruptions)

SHRI B. V. DESAIl (Raichur): The
losses are only depreciation and in-
terest. There is pno cash loss, it is
only depreciation and interest. You
explain jt.

(Interruptions)

SHR] SATISH AGARWAL: Rs. 128
lakhs. (Interruptions) Provided only
Rs. 27 jakhs. (Interruptionsi. That
is the position. (Interruptions) Now,
1 would like to know from the hon.
Law Minister an answer to this
question: I8 it not a fact that it
was brought to the notice of
the High Court of Punjab and
Haryana that there gre vehicles, buses
standing within the premises of Maruti
and their valuation is Rs. 34 lakhs?
The High Court passed an order. I
have got a copy of that.

SHR1 VIKRAM MAHAJAN:

Interim.

SHRI SATISH AGARWAL: If there
is no appeal against the interim
order, that becomes final.

Coming to the buses to be delivered
to the State Transport Corporations
and the money to be deposited, if the
buses have not been given to them,
they should be available, and their
value should have been added under
vehicles which you show only as
Rs. 7 lakhs, while it should be Rs. 34
lakhs. If they have been delivered,
then your bank balance or cash in
hand should be much more but jt is
not so. So what happened to these
buses and where are they?

L BN
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This is the order of
Harbansg Lal:

Justice

“It has been urged by Mr. G. C.
Mittal, learned counsel for the
dealers, that a sum of Rs. 34 lacs
and odd is due to the Maruti Ltd.,,
from varioug State Governments
regarding the jobs performeq by
the Moruti Ltd. and that a sum of
Rs. 16 lacs and odd is due to the
Marutj Ltd., from various private
parties and that 9 buses in com-
plete form in all respects and 3
incomplete buses are standing in
the premises of the Maruti Ltd. ...”

Later on, the hon. Judge granted an
injunction that if the buses were
delivered to the respective State
Corporations, the amount should be
deposited in the bank. Where is that
amount? It does not find a place
anywhere. It is neither included
under the valuation of the vehicles,
nor in cash in hand which you have
shown only as Rs. 7 lakhs. So, this
is absolutely hopeless,

Lastly, the hon. Law Minister and
the Minister of Industries have said in
this House that if they had not issued
the ordinance on 13th October, some-
thing would have happened. Thig is
an absolutely wrong thesis a wrong
premise, in order to justify the wrong
they have done. Orders are being
misinterpreted, Mr. Law Minister, I
am sorry to say that knowing the
legal position absolutely, you are
duty bound to defend the Bill and
you did your job. That way I am
doing my duty, and you are doing
your duty, but I say that the argu-
ments that have been put forward
are wrong. I say that the assets have
been highly inflated and liabilities
deflated. Ninety per cent of the
machinery which hag been left in tact
is practically junk, it is of no use.
You have earmarked a sum of Rs. 434
lakhs to be paid for nationalisation,
but you have not appointed even a
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Commissioner for Payment. You
have not formeg the company, though
you have taken the money. You may
have done it now, but you took the
money from the Consolidated Fund
of India on 27th October, 1980 when
it wag still under consideration. You
withdrew Rs, 90,000 from the Contin-
gency Fund.

In this background I once again
say that instead of taking action
against the criminality ang frauds
committed on the dealers, sharehold-
ers and the people of India and on
government departments, as advised
in the Gupta Commission Report, you
are doing something else. Mr. Shiv
Shankar the Law Minister was very
unkind. He is a very clever lawyer.
Whenever there is a weak point, he
mentions the Gupta Commission and
then goeg on to the Shah Commission
and then to Trikha Commission and
then some other commission. He did
not say a single word against the
Gupta Commission’s findings, his con-
science did not permit him.

So, 1 say that you are throwing
Rs. 434 lakhs into a drain. This is
wastage of public money, a blatant
misuse of Presidential powers, a
blatant misuse of the authority of the
massive mandate that you have got.
Instead of ameliorating the poor con-
ditions of the teeming milliong of this
country, you are throwing down this
money, the hard-earned money of the
tax-payers of this country, into the
drain. The story of the Maruti Ltd.,
for the last decade is a story of frauds
and frauds. You are again going to
cheat the public, cheat Parliament,
deceive Parliament deceive the peo-
ple of this country, in order to please
one person. I strongly condemn
your Bill and strongly recommend
the adeption of my Resolution,

Ord. and Maruti Ltd.
Undertakings) Bill

MR. CHAIRMAN: 1 ghall now put
the Statutory Resolution to the vote
of the House,

The question js:

“This House disapproves of the
Maruti Limited (Acquisition and
Transfer of undertakings) Ordi-
nance, 1980 (Ordinance No, 13 of
1980) promulgated by the President
on the 13th October, 1980.”

The Lok Sabha divided:
Division No. 53]
[15.50 hrs,

AYES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Ashfaq Hussain. Shrij

Basu, Shri Chitta
Bhattacharyya Shri Sushil
Bhim Singh, Shri
Chatterjee, Shri Somnath
Chaturbhyj, Shrj
Chaudhuri Shrj Tridib
Choubey, Shri Narayan
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Das, Shri R. P.

Ghosh. Shri Niren

Giri, Shri Sudhir

Gopalan, Shrimati Suseela
Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit

Halder, Shri Krishng Chandra
Hannan Mollah, Shrj
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Horo, Shri N. E.

Jatiya, Shri Satyanarayan
Jethmalani Shri Ram
Khan, Shri Mahmood Hasan
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Kodiyan, Shri P. K
Kunhambu, Shri K.
Kurien Prof. P. J.
Lawrence, Shri M. M,
Mahata, Shrj Chitta
Maitra, Shri Sunil
Mandal Shri Dhanik Lal
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.
Misra, Shri Satyagopal
Modak, Shri Bijoy

" Mukherjee, Shrimati Geeta

Mukherjee, Shri Samar
Nihal Singh, Shri

Pa], Prof. Rup Chand
Parulekar, Shri Bapusaheb
Paswan, Shrij Ram Vilas
Pathak Shri Ananda

Rai, shri M. Ramanna
Rajan, Shri K. A.

" Rajda, Shri Ratansinh

Rajesh Kumar Singh Shrij
Riyan, Shri Baju Ban
Roy, Shri A. K.

Roy, Dr. Saradish

Saha Shri Ajit Kumar
Sarangi, Shri R, P.

Sen, Shri Subodh
Shakya, Shri Daya Ram

U *Shakyawar, Sh-j Nathuram

Shamanna, Shri T. R.
Shastri, Shri Ramavatar
Shejwalkar, Shrj N. K.
Singh  shri B. D.

Suraj Bhan, Shri

Surya Narayan Singh, Shri
Swamy, Dr. Subramaniam
Unnikrishnan Shri K. P,
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Vajpayee, Shri Atal Biharj
Verma, Shri Chandradeo Prasad
Verma, Shri Phool Chand
Verma Shri R. L. P.

Yadav, Shri R. P,

Zainal Abedin, Shri

NOES

Abbasi, Shri Kazj Jalil
Ahmed, Shrj Kamaluddin
Ajit Pratap Singh, Shri
Alluri, Shri Subhash Chandra Bose
Anangd Singh, Shri
Ankineedu Shri M.
Ankineedu Prasad Rao, Shri P.
Anuragi, Shri Godil Prasad
Appalanaidu, Shrj S. R. A_ S.
Arjunan Shri K,

Azad, Shri Bhagwat Jha
Azad, Shri Ghulam Nabi
Bairwa, Shri Banwari Lal
Bajpai Dr. Rajendra Kumari
Baleshwar Ram, Shri

Bansj Lal, Shri

Behera, Shri Rasabehari
Bhagat Shri H. K. L.
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R, L.

Bhoi, Dr. Krupasindhu

Bhole, Shri R. R,

Bhoye, Shri Reshma Motiram
Bhuria Shri Dileep Singh
Birbal, Shrij

Brar, Shrimati Gurbrinder Kaur
Chakradharj Singh, Shri
Chandra Shekhar Singh Shri
Chandrakar, Shri Chandu Lal

*Wrongly voted for Ayes.
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Chaturvedi, Shrimati Vidyawati
Chavan, Shri S. B.
Chennupati Shrimatj Vidya

Choudhari, Shrimati Usha Prakash
Choudhury, Shri A. B. A. Ghani Khan

Dabhi, Shri Ajitsinh
Daga Shri Mool Chand
Dalbir Singh, Shri
Damor, Shri Somjibhai
Das, Shri A. C,

Dennis, Shri N.

Desaj, Shrj B. V.

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.
Digvijay Sinh Shri
Dogra, Shri G. L.
Doongar Singh, Shri
Dubey, Shri Ramnath
Era Mohan Shrj

Gadgil, Shri V. N,
Gadhavi, Shri Bheravadan K,
Gamit, Shri Chhitubhai
Gehlot Shri Ashok
Gireraj Singh, Shri
QGohil, Shrj G. B.
Gomango, Shri Giridhar
Gowda, Shri D. M. Putte
Hembrom, Shri Seth
Jadeja, Shri Daulatsinhji
Jaffer Sharief, Shri C. K.
Jaideep Singh Shri

Jain, Shri Bhiku Ram
Jain, Shri Virdhi Chander
Jamilur Rahman, Shry

Jena Shri Chintamanj
Jitendra Prasad, Shri
Kamal Nath, Shri

Kamla Kumari, Kumari
Karma Shri Laxman

Kaul, Shrimatj Sheila
Xhan, Shri Arif Mohammag
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Khan, Shri Malik M. M. A,
Khan Shri Zulfiquar Ali
Kidwai, Shrimati Mohsina
Krishan Dutt, Shri
Krishna, Shri S. M,
Krishna Pratap Singh  Shri
Krishnan, Shri G. Y.
Kuchan, Shri Gangadhar S.
Madhuri Singh, Shrimati
Mahabir Prasad Shrj
Mahajan, Shrj Vikram
Mahendra Prasad, Shri

Makwana, Shri Narsinh
Mallanna Shri K.

Mallick, Shri Lakshman
Mallikarjun, Shri

Mallu, Shrj A, R.

Mane Shri R, S.
Mayathevar, Shri K.
Mishra, Shri Gargi Shankar
Misra, Shri Harinatha
Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantrao
Mohsin, Shri F. H.

Motila] Singh Shri
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Mukhopadhyay, Shri Ananda Gopa!l
Murthy., Shri M. V. Chandrashekara

Murugian, Shri S,

Muthu Kumaran Shrij R.
Muttemwar, Shri Vilag
Muzaffar Hussain, Shri Syed
Nagaratnam, Shri T.
Nagina Rai Shri

Naikar, Shri D. K.

Nair, Shri B, K,
Namgyal, Shri P.

Nandi Yellaiah Shri
Netam, Shri Arvind
Nihal Singh, Shri
Odedra, Shri Maldevj; M.
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Padayachi Shri S. S. Ramaswamy
Palaniappan, Shrj C.

Panday, Shri Kedar

Pandey, Shri Krishna Chandra
Panika  Shri Ram Pyare
Pardhi, Shrj Keshaorao
Parmar, shri Hiralal R.

Patel, Shri C. D,

Patel Shri Mohanbhai

Patel, Shri Uttambhaj H.

Patil, Shri A. T.

Patil, Shri Balasaheb Vikhe
Pati] Shri Chandrabhan Athare
Patil, shri Shankarrao

Patil, Shri Shivraj V.

Patil, Shri Veerendra

Pattabhi Rama Rao, Shrj S. B. P.
Phulwariya, Shri Virda Ram
Pilot Shri Rajesh

Poojary, Shri Janardhana
Prabhu, Shri R,

Pradhani, Shri K.

Prasan Kumar, Shri S. N.

Qazi Saleem, Shri

Quadri, Shri S. T.

Rajamally, Shri K.

Ram shri Ramswaroop
Ramalingam, Shri N. Kudanthai
Ran Vir Singh, Shri

Rane, Shrimati Sanyogita
Ranga, Prof. N. G.

Ranjit Singh, Shri

Rao, Shri Jagannath

Rao, Shri M. Nageswara

Rao, Shri M. Satyanarayan
Rathawa, Shri Amarsinh
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin
Rawat, Shri Harish Chandra Singh
Reddy, Shri G. Narsimha
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Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara

Reddy, Shri T. Damodar
Sahi, Shrimati Krishna
Sahu, Shrj Narayan

Sajjan Kumar, Shri
Saminuddin, Shri

Satish Prasad Singh, Shrj
Satya Deo Singh, Prof.
Sawant Shri T. M.

Scindia, Shri Madhav Rao
Sethi, Shri Arjun

Sethi, Shri P. C.

Shailani Shri Chandra Pal
Shaktawat, Prof. Nirmala Kumari
Shankaranand, Shri B.
Shanmugam, Shri P.
Sharma  Shri Chiranji Lal
Sharma, Shri Kalj Charan
Sharma, Shri Mundar
Sharma, Shri Nand Kishore
Sharma Shri Nawal Kishore
Sharma, Shrij Pratap Bhanu
Sharma, Dr. Shanker Dayal
Shastri Shri Dharam Dass
Shingda, Shri D. B,

Shiv Shankar, Shrj P.
Shivendra Bahadur Singh, Shri
Sidnal Shri S. B.

Singh, Dr. B. N,

Singh, Shri C. P, N.

Singh Deo, Shri K. P,
Sinha, Shrimati Ramdulari
Solanki, Shri Natavarsinh
Sonkar, Shri Kalapnath
Soren, Shri Shibu

Sparrow, Shri R. S.

Sreenivasa Prasad, Shri V.,
Stephen, Shri C. M,
Sukhadia, Shri Mchan Lal
Sunder Singh Shri

Disdpp. 0! m
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Tapeshwar Singh, Shri
Tariq Anwar, Shri
Tewary, Prof. K. K,
Tiwari Shri Narayan Datt
Tripathi, Shri Kamalapat!
Tripathi, Shri R. N.
Tytler, Shri Jagdish
Vairale, Shri Madhusudan
Verma, Shrimati Usha
Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
Wagh Dr. Pratap
Yadav, Shri Rem Singh
Yazdani, Dr. Golam
Zail Singh, Shey
Zainul Basher Shri

15.54 hrs.

[MR. DEZPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: Subject
to correction the result®* of the Divi-
sion is: Ayes 71; Noes 211. The ‘Noes’
have it, the ‘Noes’ have it. The Reso-
lution is negatived.

The motion was negatived.

MR. DEPUTY-SPEAKER: Now,
Sarvashri. A. K. Roy, Ramavatar
Shastri and Somnath Chatterjee have
moved amendments to the considera-
tion motion. They are all for circula-
tion of the Bill. Shall I put them all
together?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: I now
put the amendments, moved by Sarva-
shri A. K. Roy, Ramavatar Shastri
and Somnath Chatterjee, to the vote
of the House.

Ord. and Maruti Ltd, -
Undertakings) Bill

Amendments Nos. 8, 9 and 30 were
put and negatived.

MR. DEPUTY-SPEAKER: [ will
now put amendment No. 53 of Shri
Jyotirmoy Bosu for referring the Biil ¢«
to a Select Committee to vote.

Amendment No. 53 was put and
negatived,

MR. DEPUTY-SPEAKER: Now, the
question is:

“That the Bill to provide for the
acquisition and transfer of the
undertakings of Maruti Limited with
a view to securing the utilisation
of the available infrastructure, to
modernise the automobile industry,
to effect a more economical utilisa-
tion of scarce fuel and to ensure
higher production of motor vehicles
which are essential to the needs of
the economy of the country and for
matters connecteq therewith or
incidental thereto, be taken into
consideration.”

The motion was adopted.

Clause 2— (Definitions)

SHRI A. K. ROY; Sir, I beg to
move:

Page 2, line 19,—

for “13th day of October, 1260
substitute— :

“day both the Houses of Parha.
ment pass this Act” (37)

Sir, my amendment is very simple.
That is, the ‘appointed ‘day’ means the
day the Parliament passeg this Bill
not “13th day of October, 1980 which
they have stipulated. What I wanted
to impress is that already a lot of
confusion and suspicion has been .
created for completing the payment
before the House cormenced on 17th.
This is just taking the House for

*The following Members also recorded their votes:

NOES: Sarvashree V, S. Vijaya raghavan, A. A, Rahim, Amrit Patel,
Pasala Penchalaiah, Anwar Ahmad, Ram Chandra Rathi, P. V. G. Raju ang - -

Nathuram Shakyawar.

- . . .Y
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granted. No one knows how the
House would react to this entire ordi-
nance. The House cannot be taken
for a ride. That is why my amend-
ment and the minimum courtesy they
could show to the House is by mak-
ing the ‘appointed day’ as ‘the day
the Parliament passes this Bill'.

Another point about the reason for
promulgating the ordinance, etc. The
hon. Law Minister has said that the
entire assets woulg be liquidated and
all that. But he could not produce
any reason why the entire payment
should be done before the House
commences. On both the grounds I
would say to dispel the suspicion
which is very logical and reasonable,
they should make the ‘appointed day’
as ‘the day both the Houscs of Parlia-
ment pass this Act.’

SHRI CHARANJIT CHANANA:
The reply has already been given.

MR. DEPUTY-SPEAKER: He has
already replied.

I shall put the amendment No, 37.

SHRI A. K. ROY: My point is this.

MR. DEPUTY-SPEAKER: You
make a request to the Minister for
the reply. I cannot force him to
reply. He has already stated.

SHRI A. K. ROY: I have requested
him.

MR. DEPUTY-SPEAKER: I resp:ct

your request. I have to put your
amendment now.

Amendment No. 37 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 2 stand part of the
Bill”.

The motion was adopted.
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Clause 2 was added to the Bill.

MR. DEPUTY-SPEAKER: There is
no amendment. I shall put it. The
question is:

“That Ciause 3 stand part of the
Bill.”

The inotion was adopted.
Clause 3 was added to the Bill.
Clause 4—(General Effect of vesting) .

MR. DEPUTY.SPEAKER: There
are t.vo amendments by Shri Sudhir
Kumar Giri and Shri T. R. Shamanna.
Are you moving?

SHRI SUDHIR GIRI: 1 beg to
move:

“Page 3, line 11,—
omit “, book debts”. (1)

SHR1 T. R. SHAMANNA: I beg to
move:

“Page 4,—

after line 12, inSert—

“(7) After all assets and liabi-
lities are taken over and value is
fixed, a list of all assets and lia-
bilities together with value of
such assets and liabilities shall be
sent to the Accountant-General
for verification and to certify the
correctness of the assets and lia-
bilities and value thereof.” (27)

SHRI T. R. SHAMANNA: Sir, 1
want to speak on this.

MR. DEPUTY-SPEAKER: That
stage is over. Now, I shall put the
amendments together.

Ameandments Nos. 11 and 27 were put
and negatived.

MR. DEPUTY.SPEAKER: There
are no amendments to Clauses 5 and
6. So, I shall put clauses 4 5 and 6
together.
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The question is:

“That Clauses 4, 5 and 6 stand
part of the Bill"”

The motion was adpoted.

Clauses 4, 5 and 6 were added to the
Bill.

Clause 7— (Payment of Amount)

MR. DEPUTY-SPEAKER: There
are amendments. If all the amend-
ments are put together, we will have
more time for the Third Reading.

SHRI CHITTA BASU: 1 beg to
move;

“Page 5, lines 13 and 14,—

for “of rupees four hundred
and thirty-four lakhs”

substitute “to be determined by a
Committee appointed for the
purpose”

(2)

SHRI SUDHIR GIRI: 1 beg to
move;:

“Page 5, lines 13 and 14,—

for “of rupees four hundred and
thirty-four Jlakhs”

substitute *“to be determined by
the Commissioner after taking
into consideration the market
value of the land and equipments
only”

(13)

SHRI A. K. ROY: ] beg to move:
“Page 5, lines 12 to 14—

jor “in cash, and in the manner
specified in Chapter VI, an
amount of rupees four hundred
and thirty-four lakhs”

substitute “the amount and the
manner of payment of which
shall be decided by a Committee
of Members of both Houses of
Parliament nominateq by the
Speaker for the purpose”. (38)

Ord. and Maruti Ltd.
Undertakings) Bill

SHR! RAMAVATAR SHASTRI: I
bez to move:

“Page 5, lines 12 to 14—

for “and in the manner speci-
fied in Chapter VI, an amount of
rupees four hundred and thirty-
four lakhs.”

substitute “an amount which shall be
determined by a Committee of
Members of Parliament compris.
ing one member from each politi-
cal party”. (47)

MR. DEPUTY-SPEAKER: If all of
you want to speak, then you will have
more time in the Third Reading stage.
You should give your name,

SHRI RAMAVATAR SHASTRI:
This is a right. Otherwise, you will
not give us any time. .

MR. DEPUTY-SPEAKER: Mr.
Chitta Basu. Only one minute—sixty
seconds only.

SHRI CHITTA BASU: My amend-
ment No. 2 is for this. The bill pro-
vides for payment of Rs. 434 lakhs.
Please listen. In the House, allega-
tions have been made that the assets
are computed at inflated rate and the
magnitude has been deflated and the
Government could not also provide
an offensive coming to assets and
liabilities, the bill provides for the
payment of an amount of Rs. 434
lakhs.

This blanket payment is without
justifying the assets and liabilfties.
My simple amendment is—I think
government should accept it—that
these amounts should be determined.
by a committee appointed to verify
the assets and liabilities ang then to
determine the amount to be paid to
the companies as provided,

MR. DEPUTY-SPEAKER: Shri
Sudhir Kumar Giri. You are given
sixty-seconds to speak.
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SHRI SUDHIR GIRI: After the ex-
planation of the hon. Minister I am
of the firm conviction that this
amount of money is going to be mis-
used. This amount of money is going
only to patronise the persons of the
ruling political party. This is my
considered opinion. ] don't want to
say anything more.

SHRI A. K. ROY: In the debate
much time was spent by members
voicing their suspicion about the
amount calculatej for compensation.
Sir, in any such nationalisation of
undertakings, such things shoulq be
above suspiclon. My proposal is this.
You will be glad to know this. Mr.
Deputy.Speaker, I have given to you
some power in that. I have proposed
that you should decide it. Mr. George
Fernandes challenged the Minister.
The Minister made a counter-chal_
lenge. That wag about the demand
for a Parliamentary Committee. Now,
you, I think, have seen my amend-
ment. It puts you in an important
position. You canp have the committee
and that should decide the total
amount of compensation. The Com-
mittee is to be appointed by you, Mr.
Deputy Speaker.

MR. DEPUTY-SPEAKER: If at all
any such committee is appointed, you
will be certainly given a place there.

SHRI A. K. ROY: May 1 appeal to
the Minister, through you, Sir? May
I make a request that my amendment
may be accepted?
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MR. DEPUTY.SPEAKER: Now 1
will put amendments Nos. 2, 13 38
and 47 to the vote of the House.

Do you want Jdivision? Do you
want it to be put together?

SHRI A. K. ROY: I want it {0 be
put.

SHRI RAMAVATAR SHASTRI:
Put them together.

SHRI CHITTA BASU: I want it to
be put.

SHRI SUDHIR GIR]: I am also
pressing.

MR. DEPUTY-SPEAKER: Do you
want division?

SOME HON. MEMBERS; Yes.

MR. DEPUTY-SPEAKER: The ma-
chine, it appears, is not in working
order. I would request you to agree
to decide it by voice vote.

SOME HON. MEMBERS: All right,
Sir.

MR. DEPUTY-SPEAKER: I shall
now put all the amendments moved
to clause 7 to the vote of the House.

Amendments Nos. 2, 13, 38 and 47
were put and negatived,

MR. DEPUTY-SPEAKER: The
question is:

“That clause 7 stands part of the
Bill”.

The motion wasg adopted.
Clause 7 was added to the Bill.

Clause 8—(Payment of
amount,

further
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SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 5, line 21—

for “in addition to” substitute
“including” (48)

MR. DEPUTY-SPEAKER: [ shall
now put amendment No. 48 moved
by Shri Ramavatar Shastri to the
vote of the House.

Amendment No. 48 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 8 standg part of the
Bill.”

The motion was adopted,
Clause 8 was added to the Bill,

Clause 9— (Managemens etc. of the
Undertakings of the Company)

SHRI CHITTA BASU: I beg to
move:

Page 5, line 38,—
for “one or more Custodians”

substitute “Government company”.
3)

Page 5, lines 40 and 41,—

omit “or the Custodian or Custo-
- diang 8o appointed, as the case may
be’ll (4)

Page 6, lines 1 and 2,— '

omit “one or more individuals

or’ (5)

SHR] INDRAJIT GUPTA: I beg to
move:

Page 5, line 38,—

for “one or more Custodians ap-

pointed”.

substitute “a Government company
, appointed for the purpose.” (14)

Ord. and Maruti L¢d.
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SHRI T. R. SHAMANNA: ] beg to
move:

Page 6,

after line 4, insert —

“(8) For general guidance and
supervision of the new company,
the Government shall, in consulta-
tion with the Speaker, Lok Sabha
and Chairman, Rajya Sabha, appoint
a Committee of Members of the
Parliament which ghall prepare and
submit to the Parliament, a report
on the taking over of the company.”

(28)

SHRI A. K. ROY: I beg to move:
Page 5, line 39,—

after  “Central  Government”

(131

inset in consultation with the
leaders of the Opposition in both
the Houses of Parliament.” (39)

SHRI A. K. ROY: Sir, Maruti Ltd.
being a political undertaking the
leaders of the Opposition should be
taken into confidence. That is why
my simple amendment is that in ap-
pointing custodians the leaders of thé
Opposition should be consulted. 1
think that the hon. Minister will have
no objection to accefting my amend-
ment.

SHR] CHARANJIT CHANANA:
Sir, I do not accept it.

MR. DEPUTY-SPEAKER: I will
now put amendments Nos 3, 4, 5, 14,
28 and 39 to the vote of the House.

Amendments Nos. 3, 4, 5, 14, 28 and
39 were put and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 9 stands part of the
Bill.” '

The motion was adopted.
Clause 9 was added to the Bill.

Clause 10— (Duty to dMiver possession
of the undertakings of the Company
and documents yelating thereto) .



- 341 Stat. Res. Re: AGRAHAYANA 27, 1082 (SAKA)

Mearuti Ltd. (Acq. &
Ord, and Marwti Ltd.

MR. DEPUTY-SPEAKER: Shri
Ramavatar Shastri to move his
amendment.
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SHRI CHARANJIT CHANANA ){
do not accept it.

MR. DEPUTY.SPEAKER: 1 will
now put the amendment to the vote
of the House.

Amendment No. 49 was put and

negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 10 standg part of the

Bill.”

The motion was adopted.
Clause 10 was added to the Bill.
Clause 11—(Duty to jurnish parti-

culars)

SHRI CHITTA BASU
move:

“Page 6, lines 38 and 39,—

for “such period as the Central
Government may allow in this
behalf”

substitute ‘thirty days from the
date of vesting”(6)

I beg to

SHRI INDRAJIT GUPTA: I beg to
move:

“Page 6, lineg 38 and 39,—

for “such period as the Central
Government may allow in this
behalf”

substitute “thirty days from the
appointed day” (17)
SHRI SUDHIR GIRI:
move:
“Page 6, lines 38 and 39—
for “within such period as the

Central Government may allow in
this behalf”,

substitute “by the 31st January,
1981 (18)

SHRI RAMAVATAR SHASTRI: I
Pbeg to move:
“Page 6, lines 38 and 39—
for “such period ag the Central

Government may allow in this be-
half”

substitute “thirty days” (80)

I beg to
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SHRI SUDHIR GIRI: Sir, this na-
tionalisation is a mala fide operation
on the part of the government. It is
also part of the conspiracy of the
patrons of the present ruling party.
That is why the government has given
time for submitting the inventory.
Why has so much time been given to
them? I, therefore, put forward the
amendment and appeal to the hon'ble
Minister to come forward and accept
the amendment.
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MR. DEPUTY.SPEAKER: 1 put
amendments No. 6, 17, 18 and 50 to
the vote of the House.

Amendments Nos. 6, 17, 18 and 50 were
put and negatived.

MR DEPUTY-SPEAKER: There is
no amendment to Clause 12. So, I
put Clauses 11 and 12 together to the
vote of the House.

The question is:

“That Clauseg 11 and 12
part of the Bill.”

stand

The motion was adopted.

Clauses 11 and 12 were added to the
Bill.

MR. DEPUTY-SPEAKER: Mr.
Shamanna, are you moving your
amendment?

SHRI T. R. SHAMANNA: T am not.

MR. DEPUTY-SPEAKER: There is
no amendment to Clause 14, So, I
am putting Clauses 13 and 14 together.
The question is:

Ord. and Maruti Ltd. e
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“That Clauses 13 and 14 stand
part of the Bill"”

The motion was adopted.

Clauseg 13 and 14 were added to the
Bill,

Clause 15— (Appointment of Commis.
sioner of Payments)

SHRI A. K. ROY: 1 beg to move:
Page 8, line 9,—
add at the end—

“in consultation with the
leaders of the Opposition of
both the Houses” (40)

Page 8, line 21,—
tdd at the end—

“as determined by an Advi-
sory Committee appointeq by
both the Houses of Parliament”
(41)

Here also, 1 plead that an Advisory
Committee should be formed from
both the Houses of Parliament to
assist the disbursements of the
amountg etc. of the Company, to the
Commissioner of Payments. My only
emphasis is that there should be no
hush-hush about this Company. At
every stage, the Members of Parlia-
ment should be consulted, taken into
confidence and involved, so that each
step should be scrutinized, and all the
sources of wrong things, and all pos-
sibilities could be plugged. I think
the Minister of Industry who is sitting
dumb, should stand up and speak
something.

SHRI CHARANJIT CHANANA: 1
don’t accept.

MR. DEPUTY-SPEAKER: I put
amendments No. 40 and 41, moved by
Shri A. K. Roy, to the vote of the
House.
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Amendments Nos. 40 and 41 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 15 stand part of the
Bill.”
The motion was adopted.

Clause 15 was added to the Bill.

Clause 16— -(Payment by the Central
Government of the  Tommissions)

SHRI CHITTA BASU: 1 beg to
move:

Page 8, line 22,—

for “thirty days”
“ninety days”. (7)

substitute

SHRI A, K. ROY: I beg to move:
Page 8, lines 22 and 23,—

for “thirty days from the speci-
fied date” substitute *“a period
specified by the Advisory Com-
mittee” (42)

MR. DEPUTY-SPEAKER: I now
put Amendments Nos. 7 and 42
to Clause 16 to the vote of the House.

Amendments Nos. T and 42 were put
and negatived.

MR. DEPUTY-SPEAKER: There is
no amendment to Clause 17. So, I
put Clauses 16 and 17 together to the
vote of the House.

The question is:

“That Clauses 16 and 17 stand
part of the Bill.”

The motion was adopted.

Clauses 16 and 17 were added to the
Bill.

Clause 18—(Claims to be made to the
Commissioner)
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SHRI SUDHIR GIRI: I beg %o
move:
Pﬂge 9)—

after line 24, insert—

“Provided further that no
claim shall be entertained,
which has been barred by the
Act of Limitation.” (20)

DR. SUBRAMANIAM SWAMY: I
beg to move:

Page 9, line 15—
add at the end—

“Every person who prefers
such a claim shall furnish his
address, telephone number, if
any., and the complete list of
such claimants with their res-
pective addresses and telephone
numbers shall be placed on the
Table of Lok Sabha.” (54)

>HRI SUDHIR GIRI: I have al-
ready made it clear to the House that
this nationalization is a mala fide
operation on the part of the Govern-
ment. This nationalization ig going
to patronize the patrons of the present
ruling party. That is why they are
eoing to give to the shareholders
snme claims which are barred by
limitation. Therefore, I have given
this amendment, so that the payment
ot claims which are barred by limita-
tion cannot be made to the share-
holders.

DR. SUBRAMANIAM SWAMY:
The amendment that I have moved is
a very reasonable one. ] have sug-
gested therein that every person who
prefers such a claim shall furnish his
address, I should have put, his or her
also, telephone number, if any. and
the complete list of such claimants,
their respective addresses and tele-
phone numbers shall be placed on the
table of the Lok Sabha.

Sir, this is a very reasonable re-
quest. Why? There is a general
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feeling that the claimants are bogus,
fictitious, that the money is going to
be distributed for a few people. May
be, that impression j§ wrong. How
to remove that impression? So, if my
amendment is accepted, then, it will
go a long way in establishing the
bona fides of the Government.

So, I quote from the newspaper
Patriot. Normally, I do not quote
from Patriot because I do not believe
what is published in that. So, this is
a letter to the Editor. So, 1 give a
slightly different status from the edi-
torial of the paper to the news item
of the paper. The letter is signed by
Shri P. C. Aggarwal, Secretary Gene-
ral, All India Maruti Dealers Asso-
ciation. The latter js published and
there is no reaction. The letter says
that the dealers will be cheated under
this Bill. And I made some calcula-
tion on the basis of some statistics
they have given, that the dealers who
deposit Rs. 2 crores 40 lakhs, if they
were paid 10 per cent interest, then,
using compound jnterest tables, this
worksg out to Rs. 5 crores 80 lakhs.
This is what they should be actually
paid plus they were given a promise
that Rs. 650/- per car will be given
to them, ag commission, and 50,000
cars will be produced. That calcula-
‘tion works out to an gutput of 50,000
cars. This ig a very serious matter.
This is part of mathematics. Rs. 650/-
per car, promise of 50,000 cars, that
means, Rs. 3.25 crores. So, total of
Rs. 9 crores is due to the dealers.
Now, a dealer was getting nothing of
‘that kind.

Therefore, you look at this. All I
am saying is that the list should be
lald on the table of the House. 1 am
prepared to withdraw this amendment
it the Minister giveg an assurance
that he will place the list on the
‘table. Let him accept the amendment,
that will be very gracious. So, he
should agree to place the list as soon
as possible with the telephone num-

16, 1980 of Maruti Ltd. (Acq.& 348

Ord.and Maruti Ltd.
Undertakings) Bill

ber, his or her address, on the table
of the House. If he is willing to
accept, I am ready to withdraw, but
if he does not, I must press my amend-
ment.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR; CHARANJIT CHANANA):
Sir, the Hon. Member’s confession is
very interesting. He has confessed,
that he has gpoken, he has no faith
in the source of the printed thing He
said this. 1 do not accept that.

DR. SUBRAMANIAM SWAMY:
That means he has got something to
hide and therefore I press my amend-
ment.

MR. DEPUTY-SPEAKER: 1 put
amendments Nos. 20 and 54 to the
vote of the House.

Amendmentsg Nos. 20 and 54 were put
and megatived.

MR. DEPUTY-SPEAKER: The
question is: .

“That clauses 18, 18 and 20 stand
part of the Bill’

The motion was adopted.

Clauses 18, 19 and 20 were added to
the Bill.

Clause 21— (Admissions or rejections
of Claims.)

SHRI SOMNATH CHATTERJEE. 1
have an amendment to this clause. 1
beg to move:

Page 10,
after line 21, insert

“Provided that no amount
shall be payable to any person
against whom an order is made
under section 30A of this Act”™
(31

This amendment is related to my
nexy amendment. 1 am saying that
it 5 person is guilty of commission of
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an offence as mentioned in my amend-
ment No. 32 for insertion of clause
31A, he should not be paid any money.
Therefore, 1 have to press this amend-
ment strongly.
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MR. DEPUTY-SPEAKER: 1 shall
now put amendments Nos. 31 and 5!
to the vote of the House.

Amendments Nos. 31 and 51 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 21 stand part of the
Bill"

The motion was adopted.
Clause 21 was added to the Bill.

Clause 22— (Disbursement of money
by the Commissioner of claimants.)

MR. DEPUTY-SPEAKER: Shri
R. L. P. Verma has an amendment to
thig clause—No. 52. Is he moving?

SHRI R. L. P. VERMA: 1 beg to
move:

Page 10, after line 42, insert—

“Provided that the Commis-
sioner of payments, while consi-
dering the claims of the claimants
shall also take into consideration
the suggestions and directions
given by the Gupta Commission
appointed on Maruti Limited and
shall grant compensation so that
the genuine claimants do not
suffer.” (52)
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MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 52 tg the
vote of the House.

Amendment No. 52 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 22 stand part of the
Bill”

The motion was adopted.
Clause 22 wag added to the Bill.

Clauses 23 and 24 were added to the
Bill.

MR. DEPUTY-SPEAKER: There is
an amendment No. 43 by Shri A. K.
Roy for the insertion of a new clause
24A.

SHRI A. K. ROY: I beg to move:
Page 11—

after line 17, insert—

“24A. Notwithstanding any-
thing contained in the Chapter
VI the Commissioner of Pay-
ment shall be guidedq by the
Report of the Gupta Commis-
sion on the Maruti L,td. to
decide the bona fide of the
claimant for compensation.”
(43)

You know we have discussed g0 much
about the bona fides of the claimants.
A lot of suspicions and appre-
hensions are existing as to how
to identify the bona fide claim-
ants. Government hag not ciari-
fied its position regarding Gupta
Commission’s report. You know that
that Commission had more than 100
sittings, examined more than 300 wit-
nesses and probed more than 2000 to
8000 files. It has categorised all peo-
ple associated with Maruti Ltd. Gov-
ernment should clarify its position
with regard to the Gupta Commis-
sion and accept my amendment.

SHR; CHARANJIT CHANANA. I
do not nccept the amendment. The
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bona fides of the Commission have
already been explained.

MR. DEPUTY-SPEAKER: 1 shall
now put to the vote of the House
amendment No. 43 seeking insertion
of a new clause 24A.

Amendment No. 43 was put and
negatived.

MR. DEPUTY-SPEAKER: There
are no amendments to clauses 25 to
28. I ghall put them.

The question is:

“That clauses 25 to 28 stand part
of the Bill.”

The motion was adopted.

Clauses 25 to 28 were added to the
Bill.

Clause 29— (Penalties.)

SHRI A. K. ROY: I beg to move:
Page 12,—
after line 38, insert—

“(g) and against whom ad-
verse findings are there in the
Report of the Gupta Commis-
sion in the Maruti affairs”, (44)

It has given details of categorisation,
who are the persons against whom
penal action may be taken and what
are the circumstances ynder which
penal action may be called for.

You kindly look at it. Here I have
only added that penal action also
should be taken against whom ad-
verse findings are there in the Report
of the Gupta Commission in the_
Maruti affairs. I think, there is no
dificulty ip accepting this amend-
ment.

SHRI CHARANJIT CHANANA: I
do not accept it.

MR. DEPUTY-.SPEAKER: Now, I
put amendment No. 44 to clause 29,
of shri A, K. Roy to vote.
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Amendment No. 44 was put and
negatived.

MR. OEPUTY-SPEAKER: There
are no amendments to clause 30. So,
I shall put Clauses 29 and 30 together
to vote.

The question is:

“That clauses 29 and 30 stand
part of the Bill”.

The motion was adopted.

Clauses 29 and 30 were added to the
Bill.

SHRI SOMNATH CHATTERJEE: 1
beg to move:

Page 13,—
after line 11, insert—

“Court to assess damages
against delinquent Directors etc.

30A. (1) Notwithstanding any
judgement, decree or order of
any Court, Tribunal or other
authority or anything contained
in any law for the time being
in force and the provisiong of
this Act, an enquiry shall be
held by a Judge of the Sup-
preme Court as may be selected
by the Chief Justice of that
Court to ascertain whether any
person who has taken part in
the promotion or formation of
the Company or any past or
present Director, Manager or
Officer of the Company has
misapplied or retained or
became liable or accountable
for any money or property of
the Company or has been euilty
of any misfeasance or breach
of trust in relation to the
Company.

(2) For the purpose of such
enquiry, the Judge shall be en-
titled to examine into the con-
duct of the persen. Director,
Manager or Officer aforesaid.

(3) I upon such enquiry, it
such person, Director, Manager
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or Officer aforesaid as the case
may be, is found guilty of any
of the acts mentioneq in sub-
section (1) above, then such
person shall be compelled to
repay or restore the money or
property or any part thereot
respectively with interest gt
such rate as may be determined
by the Judge or to contribute
such sum to the assets of the
Company by way of compensa-
tion in respect of the misappli-
cation, retainer, misfeasance or

breach of trust as the judge
thinks just.

(4) The enquiry shall be com-
pleted within a period of one
year from the date of the com-
mencement of this Act.

(5) This section shall apply
notwithstanding that the mat-
ter is one for which the person

concerned may be criminally
liable.” (32)

May I draw the attention of the
hon. Members and the hon. Minister
to this amendment? I feel, if some
objective approach is made to this
amendment, all bona fide persons—I
am not making any personal reflection
on anybody—would accept it. It has
been stated on the floor of this
House that the takeover of Maruti
Limited was not to stop the liquida-
tion proceedings as such but to stop
a private enterpreneur from grabbing
this Company which has sufficient
assets. If liquidation proceedings
were to go on, then certainly conse-
quences would have followed wunder
the ordinary normal law of this
country, viz. the Companies Act. One
of the very salutary provisions of the
Companies Act is that if it is found
that anybody connected with the for-
mation or management of a company
has been guilty of any activity which
has caused loss to the company, then
there is a power of investigation. If

_Delhi Automobjles had not come into

the scene, then these provisions would
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have been applicable so far as Maruti
Limited is concerned. What I am
submitting is that a very salutary
principle which is provided in the
Companies Act of 1956, which was
brought in by the predecessor of this
Government, contains a provision that
so0 far as corporate management in
this country is concerned, there may
not be participation by such persons
who should not be there nor any
person should obtain any benefit out
of a corporate promotion and manage-
ment of a corporate body.

1 believe muny of the hon. Members
and even the Minister have not read
it. May I read it with your permis-
sion? 1 quote:

“Notwithstanding any judgment,
decree or order of any Court, Tri-
bunal or other authority contained
in any law for the time being in
force and the provisions of this Act,
an enquiry shall be held by a
Judge of the Supreme Court....”

1 have provided the highest Court.

“...as may be se'ected by the
Chief Justice of that Court to as-
certain whether any person who
has taken part in the promotion or
formation of the Company or any
past or present Director, Manager
or Officer of the Company has mis-
applied or retained or became lia-
ble or accountable for gny money
or property of the Company or has
been guilty of any misfeasance or
breach of trust in relation to the

Company.

(2) For the purpose of such en-
quiry, the Judge shall be entitled
to examine into the conduct of the
person, etc.

(8) If upon such enquiry, if such
person Director, Manager or
Officer aforesaid as the case may
be, is found guilty of any of the
acts mentioned in sub-section (I)
above, then such person shall be

Ord. and Maruti Ltd.
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compeiled to repay or restore the
money or property or any part
thereof respectively, with interest
at such rate as may be determined
by the Judge or to contribute such
sum to the assets of the Company
by way of compensation in respect
of the misapplication, retainer,
misfeasance or breach of trust as

the Judge thinks just.”

Then 1 am saying that this will be
completed within one year from the
date of commencement of this Act. It
is almost a verbatim reproduction of
the provision in the Companies Act.
1 take it that there is no intention on
that side, specially on the Govern-
ment side. to provide this Bill as a
shield to protect those persons who
have been guilty of any of these acts.
Is it a shield which you are provid-
ing by this clause, shie'd so far as
any person guilty of any of these
acts, which the law of the land dis-
courages, disfavours and provides a
remedy for?

There is no personal element in-
volved here. In view of the unfor-
tunate situation that has arisen,
there is no question of any personal
vendetta against any individual. Now
public money is being given for the
acquisition of this Companv. Large
sums of money were invested in
this Company, rightly or wrongly, I
am not going into the reasons, but it
has not rectified or resulteq in the
production of cars. There is no com-
mercial production of cars. The
money which has come in from the
banks, from the private persons etc.
has not resulted in the commercial
manufacture of cars. If any person
is found guilty for this sorry state of
affairs of this Company, if any per-
son has obtained any personal bene-
fit out of this, why not agsk him to
make the contribution, which will go
to the Government company, so that
the Government will reap the benefit
of this compensation, and it will not
go to any private person, Therefore,
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if X is found guilty of any misappli-
cation of funds, if there is such a

- suspicion—] am sure the hon. Minis-
ter cannot say everything was all
right there—if there was any male
fide involved, or any mens rea was
involved—I am not going into that
but—there may have been misappli-
cation of funds by persons who were
managing the Company, why not the
money be realised from them, which
will go to the coffers of the Govern-
ment, so that public interest will be
served,

Therefore, I very strongly request
the Government and the hon. Mem-
. bers on the other side not to take it
as a political amendment, This is not
for cheap political campaign, This
is what is contained in the Companies
Act, which I am providing here, so
that no guilty person, or even a per-
son suspected guilty, can get out of
the provisions of the ordinary law of
the land. So. 1 am requesting the
Government to accept it,

SHRI CHARANJIT CHANANA: 1
am not accepting it.

SHRI SOMNATH CHATTERJEE:
Is this a fair approach? Is this Par-
Jiament to be taken so casually?
Then why should we have delibera-
tions in this Parliament? I have not
brought any politics here; I have only
brought in the provisions of the
Companies Act. If this is the ap-
proach and attitude of the Govern-
ment, if they refuse even to give an
answer,. .

"+ MR. DEPUTY-SPEAKER: He has
‘answered it.

SHRI SOMNATH CHATTERJEE:
The irresistible conclusion that one
can draw is that you want to use it
as a shield against some persons. Sir,
you said the Minister has replied. It
is an insensitive reaction to a good
suggestion,

' SHRI CHARANJIT CHANANA: 1
bave heard every word of your
speech. But I do not agree with your
suggestion in the amendment..
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MR. DEPUTY-SPEAKER: I shall
now put amendment No. 32 moved
by Mr, Somnath Chatterjee for inser-
tion of new clause 30A to the vote of
the House.

The question is:
after line 11, insert—

“Court to assess damages against
delinquent Directors etc.

30A. (1) Notwithstanding any
judgment, decree or order of any
Court, Tribunal or other authority
or anything contained in any law
for the time being in force and the
provisions of this Act, an enquiry
shall be held by a Judge of the
Supreme Court as may be se'ected
by the Chief Justice of that Court
to ascertain whether any person
who has taken part in the 'promo-
tion or formation of the Company
or any past or present Director,
Manager or Officer of the Company
has misapplied or retained or
became liable or accountable for
any money or property of the
Company or has been guilty of any
misfeasance or breach of trust in
relation to the Company,

(2) For the purpose of such
enquiry, the Judge shall be entitled
to examine into the conduct of the
person, Director, Manager or Offi-
cer aforesaid,

(3) If upon such enquiry, if such
person, Director, Manager or Offi-
cer aforesaid as the case may be, is
found guilty of any of the acts
mentioned in  sub-section (1)
above, then such person shall be
compelled to repay or restore the
money or 'property or any part
thereof respectively, with interest
at such rate as may be determined
by the Judge or to contribute such
sum to the assets of the Company
by way of compensation in respect
of the misapplication, retainer,
misfeasance or breach of trust as
the Judge thinks just.
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(4) The enquiry shall be com-

pleted within a period of one year

from the date of the commence-
ment of this Act.

(5) This section shall apply note
withstanding that the matter is one
for which the person concerned
may be criminally liable.” (32)

The Lok Sabha divided,

Division No, 54) [16.56 hrs.

AYES

Acharia, Shri Basudeb
Agarwal, Shri Satish

Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Bhim Singh, Shri

Biswas, Shri Ajoy

Bosu, Shri Jyotirmoy
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Choubey, Shri Narayan
Dandavate, Prot. Madhu
Das, Shri R. P,

Ghosh, Shri Niren

Giri, Shri Sudhir

Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri ,
Hasda, Shri Matilal

Horo, Shri N. E.

Jatiya, Shri Satyanarayan
Jethmalani, Shri Ram
Kodiyan, Shri P. K,

Kurien, Prof, P, J.
Lawrence, Shri M. M_
Mahata, Shri Chitta

Mandal, Shri Dhanik Lal
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
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Mhalgi, Shri R. K.

Misra, Shri Satyagopal
Modak, Shri Bijoy
Mukherjee, Shrimati Geetg
Mukherjee, Shri Samar

" Pal, Prof. Rup Chand

Pandit, Dr. Vasant Kumar
Paswan, Shri Ram Vilas
Pathak, Shri Anasnda

Rai, Shri M. Ramanna
Rajan, Shri K. A,

*Ranga, Prof. N. G.
Riyan, Shri Baju Ban
Roy, Shri A, K.

Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Shakya, Shri Ram Singh
Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Singh, Shrj B. D.

Suraj Bhan, Shrj

Swamy, Dr. Subramaniam
Unnikrishnan, Shri K, P.
Vijpayee, Shri Atal Bihari
Verma, Shri Phool Chand
Verma Shri Raghunath Singh
Yadav. Shri R, P,

Zainal Abedin, Shrij

NOES
Abbasi, Shri Kazi Jalil
Ahmad, Shri Mohammad Asrar
Ahmed, Shri Kamaluddin
Ajit Pratap Singh, Shri
Alluri, Shri Subhash Chandra Bose
Anand Singh, Shri
Ankineedu, Shri M.
Ankineedu Prasad Rao, Shri P.
Anwar Ahmad, Shri
Appalanaidu, Shri S R, A. S.
Arunachalam, Shri M.
Azed, Shri Bbagwat Jha

'W-rongly voted for Ayes.
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Besgun Sumbrui, Shri

Baitha, Shri D. L.

Bajpai, Dr, Rajendra Kumari
Baleshwar Ram, Shri

Bansi Lal, Shri

Behera, S8hri Rasabehari

" Bhagat, Shri H. K. L.
Bhagwan Dev, Acharya
Bhakts, Shri Manoranjan
Bhoi, Dr. Krupasindhu

Bhoye, Shri Reshma Motiram
Bhuria Shri Dileep Singh
Birbal, Shri

Brar, Shrimati Gurbrinder Kaur
Buta Singh, Shri
Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandu Lal
Chaturvedi, Shrimati Vidyawati
Chennupati, Shrimati Vidya
Choudhari, Shrimati Usha Prakash
Dabhi, Shri Ajitsinh

- Daga, Shri Mool Chand
Damor, Shri Somjibhai

Das, Shri A, C.

Dennis, Shri N,

Desai, Shri B, V.

Dev, Shri Santosh Mohan
Dhandapani, Shri C, T.

Dogra, Shri G. L.

Doongar Singh, Shri

.. Dubey, Shri Ramnath

Era Anbarasu, Shri
Fernandes, Shri Oscar

Gadgil, Shri V. N.

Gadhavi, Shri Bheravadan K.
Gaikwad, Shri Udaysingmo
Gamit, Shri Chhitubhai

*Gangwar, Shri Harish Kumar
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Gomango, Shri Giridhar
Gouzagin, Shri N,

Gowda, Shri D, M. Putte
Jadeja, Shri Duulstsinhji
Jai Narain Roat, Shri
Jain, Shri Bhiku Ram
Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Shri Chintamani
Jitendra Prasad, Shri
Kamal Nath, Shri

Kamla Kumari, Kumari
Karma, Shri Laxman
Kaul, Shrimati Sheila
Khan, Shri Arif Mohammad
Khan, Shri Malik M, M. A.
Khan, Shri Zulfiquar Ali
Kidwai, Shrimati Mohsina
Kosalram, Shri K. T,
Krishan Dutt, Shri
Krishna, Shri S. M.
Krishna Pratap Singh, Shri
Krishnan, Shri G, Y,
Kuchan, Shri Gangadhar S,
Lakkappa, Shri K,
Laskar, Shri Nihar Ranjan
Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mahendra Prasad, Shri
Mallanna, Shri K.

Mallick, Shri Lakshman
Mallikdrjun, Shri

Mallu, Shri A. R.

Mane, Shri R. S.

Mani, Shri K. B, 8.

Mavani, Shri Ramjibhal
Mishra, Shri Gargi Shankar

*Wrongly voted for NOES.
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Mishra, Shri Ram Nagina

Misra, Shri Nityananda

Mohanty, Shri Brajamohan

Mohite, Shri Yashawantrao

Mohsin, Shri F. H.

Mukhopadhyay, Shri Ananda Gopal

Mundackal, Shri George Joseph

Murthy, Shri M. V. Chandrashekara

Murugian, Shri S.

Muttemwar, Shri Vilag

Muzaffar Hussain Shri Syed

Nagina Rai, Shri

Naikar, Shri D. K,

Nair, Shri B. K.

Namgyal, Shri P.

Nandi Yellaiah, Shri

Netam, Shri Arvind

Nikhra, Shri Rameshwar

Odedra Shri Maldevji M.

Palaniappan, Shri C,

Panday, Shri Kedar

Pandey, Shri Krishna Chandra

Panigrahi Shri Chintamani

Panika, Shri Ram Pyare

Pardhi, Shri Keshaorao

Patel, Shri Amrit

Patel, Shri C. D.

Patel, Shri Mohanbhai

Patel, Shri Uttambhai H.

Patil, Shri A. T.

Patil, Shri Bialasaheb Vikhe

Patil Shri Chandrabhan Athare

Patil, Shri Shankarrao

Patil Shri Veerendra

Pattabhj Rama Rao, Shri S, B. P.

Phulwariya, Shri Virda Ram ’

Poojary, Shri Janardhena

Potdukhe, Shri Shantaram

Pradhani, shri K.

Prasan Kumar, Shri S. N.'

Quadri, Shri §. T
Rahim, Shri A_ A.
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Rajamallu, Shri K
Raju Shri P. V. G.
Ramalingam, Shri N, Kudanthai
Ranjit Singh Shri
Rao, Shri M. Nageswara
Rathawa, Shri Amarsinh
Rathod, Shri Uttam
Raut, Shri Bhola
Ravani, Shri Navip
Rawat, Shri Harish Chandra Singh
Reddi, shri G. S.
Reddy Shri G Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K, Obul
Reddy, Shri P. Venkata
Reddy, Shri T. Damodar
Sahi Shrimati Krishng
Sajjan Kumar, Shri
Satish Prasad Singh, Shri
Satya Deo Singh Prof.
Sawant, Shri T. M.
Sebastian, Shri S. A. Dorai
Sethi, Shri Arjun
Sethi, Shri P. C.
Shailani, Shri Chandry Pal
Shaktawat Prof Nirmala Kumari
Shakyawar, Shri Nathuram
Shankaranand, Shri B.
Shanmugam  Shri P.
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma Dr. Shanker Dayal
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shingda, Shri D. B.
Shivendrg Bahadur Singh Shri
Sidnal, Shri §_ B. :
Singaravadivel Shri S.
Singh, Dr. B. N.
Singh, Shri C. P, N.

Singh Deo, shri K. P,

e

Sinha Shrimati Ramdulari
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Soren, Shri Hari Har
Sparrow, Shri R. S.
Subburaman, Shri A_ G.
Sukhadia, Shri Mohan Lal
Sunder Singh Shri
Suryawanshi, shri Narsing
Swaminathan, Shri R. V.
Tapeshway Singh, Shri
Tariq Anwar, Shri
Tayyab Hussain Shri
Tripathi, Shri Kamalapati
Tripathi, Shri R. N.
Tytler, Shri Jagdish
Verma, Shri Jaj Ram
Verma, Shrimati ysha
Vijayaraghavan, Shri V. S
Virbhadra Singh, Shri
Vyas, Shrj Girdharj Lal
Wagh, Dr. Pratap
Yadav, Shri Ram Singh
Yazdani, Dr. Golam
Zainul Basher, Shrj
THE DEPUTY-SPEAKER: Subject
t9 Cc?rrection, the result® of the divi-
sion 1s:
AYES : 58.
NOES : 198,
The motion was negatived,

MR. DEPUTY-SPEAKER. The
question is:

“That Clauses 31 and 32 stand
part of the Bill.”

The motion was adopted,

Clauses 31 gnd 32 were added to the
Bill,

CLAUSE 33—(Repeal and saving)
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SHR! A. K, ROY: I beg to move:
Page 14, —
omit lines 11 to 13. (45)

MR, DEPUTY-SPEAKER:
the amendment to the House.

Amendment No, 45 was put aqnd
negatived.

MR. DEPUTY-SPEAKER: The
question is:

I put

‘“That Clause 33 stand part of the
Bill.”

The motion was adopted.
Clause 33 was added to the Bill.
THE SCHEDULE

SHRI INDRAJIT GUPTA: I beg to
move:

Page 14, after line 24, insert ——

“(¢) Secured loang with inter-
est” (21)

Page 14, — for line 26, substi-
tute —

“(a) Any credit availed of for
purposes of trade or manufactur-
ing operations;

(b) Deposits towards dealer-
ship;

(c) Deposits received from the
public or from the members of
the Company; and

(d) Share application monies
where shares were not alloted.”
(22)

Page 14, —— for line 28, substi-
tute ———

*The following Members also recorded their votes:

AYES: Shri Harish

Kumar Gangwar.

NOES: Sarvashree Dalbir Singh, Godil Prasad Anuragi Seth Hem
brom, H. N, Nanje Gowda, A. Senapathj Gounder and Prof N. G.

Ranga.
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“Amounts duwe to the Govern-
ment of Haryana towards the cost
of land” (23)

Page 14, for lines 30 to 35, sub-
stitute —

“Any other dues” (25)
Pagée 14 —
omit lines 36 and 37. (26)

The points I had raised relating to
the Schedule during the discussion
have not beén dealt with at all by the
hon. Minister in his reply.

The Law Minister yesterday had
tried to explain that the amount of
Rs. 434 lakhs jg adequate to meet the
liabilities in respect of the first four
categories of people. He gave a
break-up and said that Rs. 434 lakhs
can meet all these liabilities. If that
js the case, what is the need for so
many categories, because according
to Clauges 19 and 20, Category I is
given preference over Category II,
Category II over Category III and so
on. If it is not possible to pay a
particudar  category because the
higher category has exhausted all the
funds, then the other people will be
left without any payment. But here,
according to the Law Minister, such
a contingency should not arise because
the total amount is enough to meet
all the liabilities.

In my speech 1 had suggested that
they should all be in one category
logically. If there is not one cate-
gory, through my amendments I have
suggested that Categories I and III
should be in one category. I do not
see why secured loans should get a
lower place than the amounts due to
the Government of Haryana towards
the cost of land, because a lot of
questions have arisen about this land
and nothing has been clarified as to
whether the land is registered in the
name of the company or not. Thete-

Ord. and Maruti Ltd.
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fore, ! Lave suggested that (a) and
(b) of Category 1'may remiin a3 they
are, that secured loans With interést
be added as (c) of Ca I ftems
mentioned in the present Category IV
constitute the new Category I, to be
followed by amounts due to the Har-
yanga Government in Category IV,
with any other dues in the last cate-
gory.

17.00 hrs.

Because, otheriwse, I hope the
hon, Minister will kindly explzin
what is the object of fixing these
priorities unless he has got in his
mind that a some stage he will find
that he has not got enough money
left to discharge the liabilities of
people in the lower categories. If
that is so and that is the apprehen-
sion I have also got, then I do not
want the Government of Haryana to
get priority over other people. Why
should the Government of Haryana
get a higher priority? Why did they
give land at a concessional rate? Why
have they not tried to recover money
all these years? They must also
wait in the queue. There js no reason
why they should be pushed up.
Therefore, I am moving this amend-
ment which I think, is a mild amend-
ment. The real amendment should
have beén that they should all have
been put in one category if what the
Law Minister has said is to be believ-
ed.

SHRI CHARANJIT CHANANA:. I
should like to mention one thing even
at the cost of repefition that the non.
Member was told at the time of the
introduction of the Bill also. First of
all the priority schedule is always
given. The Commissioner of Pay-
ments is authoriseq to make dis-
bursements within this schedule. It
is very surprising that the hon, Mem-
ber gives a lower priority to the Gov-
ernment and a higher priority to
others. He has a different schedule
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of priorities. I do not accept his
amendment.

MR. DEPUTY-SPEAKER: Now, I
put Amendment Nos. 21, 22 28, 25

and 268 moved by Shri Indrajit Gupta
to the vote of the House,

Amendments Nos. 21, 22, 23, 25 and
26 weére put and negatwed

MR DEPUTY-SPEAKER. The
question is:

“That the Schedule stand part of
the BilL”

The motion was adopted,

The Schedule was added to the Bill
Clause 1

SHRI A. K. ROY: I beg to move:
Page 3, lines 14 and 15 —

for “the Maruti Limited (Ac-
quisition and Transfer of Under-
takings) Act, 1980".

substitute “the Maruti Security
Act, 1980" (36)

Sir, I am moving this amendment
only to give a meaningful, short, pre-
cize and appropriate title to the Bill.
The name of the Bill, as it is is: The
Maruti Limited (Acquisition and
Transfer of undertakings) Bill, 1980.
I have given a small name, that is,
the Maruti Security Act, 1980. There
is the National Security Act, 1980.
This will be, the Maruti Security Act,
1980. So, it will fall in line with that.
1 hope, the ruling party will have no
difficulty in accepting it.

MR. DEPUTY-SPEAKER: 1 put
Amendment No. 36 moved by Shri
A, K. Roy to vote.

Amendment No. 36 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause | stand part of the
Bill.”

The motion wag adopted,

AGRAHAYANA 27, 1.00 (J.0LL)

Transf. of Undertakings)
(Acqg, & Transf. of
Undertakings) Bill

Clause 1 was added to the Bili

The Enacting Formula was gdded to
the Bilt,

Preamdle

SHRI A. K. ROY: I beg to move:
Page 2, —

after line 3, insert ——

“AND WHEREAS the Com-
mission of Enquiry by Justice
Shri A, C. Gupta has already
submitted its report revealing

facts regarding varfous irregu-
larities committed;” (34

Page 2, line 8, ——

after “motor vehicles” iifsert —

“other than passenger ctrs”
(35)

I want to just read out my amend-
ment No. 34, It reads:

“Page 2, ——

after line 3, insert —

“AND WHEREAS the Com-
mission of Enquiry by Justice
Shri A. C. Gupta has already
submitted its report revealing

facts regarding various irregu-
larities committed;”

I do not want to make any more
comment on it.

I wanted to speak on Amendment
No, 35. I do not like to speak now.

I will speak on my Amendment
No. 33.

MR. DEPUTY-SPEAKER: I shall
now put Amendments Nos. 34 and 35,
moved by Shri A, K, Roy, to the Pre-
amble to the vote of the House.

Amendments Nos. 34 and 35 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is;
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“That the Preamble stand part of
the BillL”

The motion wag adopted,
The Preamble was added to the Bill.
TITLE
SHRI A. K. ROY: I beg to move:
Page 1, in the Long Title, —
after “motor vehicles”

insert “other than the passen-
ger cars” (33)

My amendment is very simple.
Here, I think, many of the Members
from that gide also will support me.
In the Bill it is written:

“to provide for the acquisition
and transfer of the undertakings of
Maruti Limited with a view to
securing the utilisation of the avail-
able infrastructure to modernise
the automobile industry, to effect a
more economical utilisation of
scarce fuel and to ensure higher
production of motor vehicles ...”

After ‘motod vehicles’, I have inseri-
ed:
“other than the passenger cars”

Now, what 1T would like to gay is this.
(Interruptions) The automobiles will
be, not for private purposes, but for
public uses—trucks, buses, power
tillers, and so on. Affer all what is
an automobile factory? It is a factory
basically meant for making internal
combustion engine and other things.
The basic thing is the internal com-
bustion engnie. (Interruptions) You
try to understand the chemistry of it.
It is only to convert the chemical
energy unleasheqd due to the combus-
tion of fuel inside the carburettor,
into mechanical energy. (Interrup-
tions) Kindly do not behave like
Maruti. This jnternal combustion
engine is not to convert the un-
accounted money into accounted
money, but to convert the chemical
energy into mechanical energy. You

Ord.arnd Maruti Ltd. 3

Undertakings) Bill
will be surprised to know this. We
are nationalising this You will
understand that we are bhavnig so
many factories and laboratories for
our research and development and
technology, thanks to our Minister,
but the standard ig not up-to-date, So,
for everything, we have to rup to
France or to Italy or to Germany or
to England or to America or to, I do
not know where else, because the
Ministers are now having their tours
for unknown  destinations; not
much is known t9 wus. That is
why 1 say that in this country
it is a question of principle. This
country is a poor country. We are
already spending more than Rs. 6000
crores of foreign exchange for im-
porting oil. You know 36 per cent of
our oil is used only for transportation.
Our petrol consumption js increasing
like anything and our factories which
have capacity to manufacture passen-
ger cars are under-utilised. There-
fore, I would make an appeal to the
Minister that he should use this
Maruti factory for manufacturing
automobiles for public use and not
for personal cars or cars for private
use and things like that. I think the
Minister will accept my amendment.

SHRI CHARANJIT CHANANA: It
is already there and | do not accept
the amendment, Sir.

MR. DEPUTY-SPEAKER: The
question is:

“Page 1, in the Long Title,—

after “motor vehicles”

insert “other than the passenger
cars” (33)

The Lok Sabha dipided:

Division No, 55]
AYES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Basu, Shri Chitta

[17.17 hrs.
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Bhim Singh, Shri

Biswas, Shri Ajoy

Bosu, Shri Jyotirmoy
Chaturbhuj, Shri

Choubey, Shri Narayan
Dandavate, Prof. Madhu
Das, Shri R. P.

*Era Anbarasu, Shri

Ghash, Shri Niren

Ghosh Goswami, Shrimati Bibha
Giri, Shri Sudhir

Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Jatiya, Shri Satyanarayan
Jethmalani, Shri Ram
Kashyap, Shri Jaipal Singh
Kodiyan, Shri P. K.
Rurien, Prof. P. J.
Lawrence, Shri M. M.
Mahata, Shri Chitta

Maitra, Shri Sunil

Masudal Hossain, Shri Syed
Mhalgi, Shri R. K.

Misra, Shri Satyagopal
Modak, Shri Bijoy
Mukherjee, Shrimati Geeta
Mukherjee, Shri Samar
Pal, Prof. Rup Chand
Pandit, Dr. Vasant Kumar
Paswan, Shri Ram Vilag
Pathak, Shri Ananda

Rai, Shri M. Ramanna
Rajan, Shri K. A,

Riyan, Shri Baju Ban

Roy, shri A. K.

Roy, Dr. Saradish

Saha, Shri Ajit Kumar
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Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Singh, Shri B. D,
Suraj Bhan, Shri
Unnikrishnan, Shri K. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Phoo] Chand
Verma, Shri R. L. P.
Verma, Shri Raghunath Singh
Yadav, Shri R. P.
Zainal Abedin, Shri

NOKLS
Abbasi, Shri Kazi Jalil
Ahmad, Shri Mohammad Asrar
Ahmed, Shri Kamaluddin
Ajit Pratap Singh, Shri
Alluri, Shri Subhash Chandra Bose
Anang Singh, Shri
Ankineedu, Shri M.
Ankineedu Prasad Rao, Shri P.
Anuragi, Shri Godil Prasad
Anwar Ahmad, Shri
Appalanaidu, Shri S. R. A. S.
Arunachalam, Shri M.
Azad, Shri Bhagwat Jha
Bagun Sumbrui, Shri
Bairwa, Shri Banwari Lal
Baitha, Shri D. L.
Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri
Bansi Lal, Shri
Behera, Shri Rasabehari
Bhagat, Shri H. K. L.
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhatia, Shri R. L.
Bheekhabhai, Shri
Bhoi, Dr. Krupasindhu
Bhoye, Shri Reshma Motiram
Bhuria, Shri Dileep Singh
Birbal, Shri

Birender Singh Rao, Shri

e e .

*Wrongly voted for Ayes,
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Brar, Shrimati Gurbinder Kaur
Buta Singh, Shri
Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandu Lal
Chaturvedi, Shrimati VidyaWiti
Chavan, Shri S, B.
Chennupati, Shrimati Vidya
Choudhari, Shrimdti Usha Prakash
Dabhi, Shri Afitsinh
Daga, Shri Mool Chand
Dalbir Singh, Shri
Damor, Shri Somjibhai
Das, Shri A. C.
Dennis, Shri N.
Desai, Shri B, V.
Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.
Digvijay Sinh, Shri
Dogra, Shri G. L.
Doongar Singh, Shri
Dubey, Shri Ramnath
Gadgil, Shri V. N.
Gadhavi, Shri Bheravadan K.
Gaikwad, Shri Udaysingrao
Gamit, Shri Chhitubhaj
Gehlot, Shri Ashok
Gireraj Singh, Shri
Gohil, Shri G. B.
Gomango, Shri Giridhar
Gouzagin, Shri N.
Gowda, Shri D, M. Putte
Gowda, Shri H. N. Nanje
Hembrem, Shri Seth
Jadeja, Shri Daulatsinhji
Jai Narain Roat, Shri
Jaideep Singh, Shri
Jain, Shri Bhiku Ram
Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Shfi Chintamani
Jitendra Prasad, Shri
Kamal Nath, Shri
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Karma, Shri Laxmapn
Kaul, Shrimati Sheila
Khan, Shri Arif Mohammad
Khan, Shri Malik M.M.A.
Khan, Shri Zulfiquar Ali
Kidwai, Shrimati Mohsins
Kosalram, Shri K. T.
Krishan Dutt, Shri
ﬁrishna, Shri §. M.
Krishna Pratap Singh, Shri
Krishan, Shri G. Y.
Kuchan, Shri Gangadhar S.
Lakkappa, Shri K.
Laskar, Shri Nihar Ranjan
Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mahendra Prasad, Shri
Mallanna, Shri K.
Mallick, shri Lakshman
Mallikarjun, Shri
Mallu, Shri A. R.
Mane, Shri R. S.
Mani, Shri K. B. S.
Mavani, Shri Ramjibhai
Mishra, Shri Gargi Shankar
Mishra, Shri Ram Nagina
Misra, shri Nityananda
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantrao
Mohsin, Shri F. H.
Mukhopadhyay, Shri Ananda Gopal
Murthy, shri M. V. Chandrashekara
Murugian, Shri S.
Muttemwar, Shri Vilas
Nagina Rai, Shri
Nahata, Shri B. R.
Naikar, Shri D. K.
Nair, Shri B, K.
Namgyal, Shri P.
Nandi Yellaiah, Shri
Netam, Shri Arvind



377 Stat. Res. Be: AGRANAYANA 17, 1002 (SAKA) Disa

Maruti Ltd, (Acq. &
Ord. and Maruti Ltd.

Winal gingh, Shri

Nikhra, Shri Rameshwar
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Ran Vir Singh, Shri

Ranga, Prof. N. G.

Ranjit Singh, Shri
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Rathawa, Shri Amarsinh
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harish Chandra Singh

Reddi, shri G. S.
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Reddy, Shri P. Venkata
Reddy, shri T. Damodar
Sahi, Shrimati Krishna
Sajjan Kumar, Shri

Satish Prasad Singh, Shri
Satya Deo Singh, Prof.
Sawant, Shri T. M.

Sethi, Shri Arjun

Sethi, Shri P. C.

Shailani, Shri Chandra Pal
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Shaktawat, Prof. Nirmala Kumari

Shakyawar, Shri Nathuram
Shankaranand, Shri B.
Shanmugam, Shrj P.
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma, Dr. Shanker Dayal
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shingda, Shri D. B.
Shivendra Bahadur Singh, Shri
Sidnal, Shri S. B.
Singaravadivel, Shri S.
Singh, Dr. B. N.

Singh Deo, Shri K. P.
Sinha, shrimati Ramdulari
Sonkar, Shri Kalapnath
Soren, Shri Hari Har
Sparrow, Shri R. S.
Sreenivasa Prasad, Shri V.
Subburaman, Shri A, G.
Sukhadia, Shri Mohan Lal
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Sunder Singh, Shri
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Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Verma, Shrimati Usha
Vijayaraghavan, Shri V. S.
Virbhadra Singh, Shrj
Vyas, Shri Girdherj Lal
Wagh, Dr. Pratap
Yadav, Shri Ram Singh
Yadav, Shri Subhash Chandrg
Yazdani, pr. Golam
Zainul Basher, Shri

MR. DEPUTY.SPEAKER: Subject to

correction the result®* of the division
is:

AYES : 58
NOES : 210
The motion was negatived

MR. DEPUTY-SPEAKER: The
question is:

“That the Title stand part of the
Bill.”

The motion was adopted.
The Title was added to the Bill

Mr, DEPUTY-SPEAKER: The
Minister.

SHRI CHARANJIT CHANANA: 1
beg to move:

“That the Bil] be passed”.

MR. DEPUTY-SPEAKER: Shri
Bosu. Though you have already
spoken, as a special case, I shall give
you time.

SHRI JYOTIRMOY BOSU: Sir, the
Minister has taken the House for a
ride. He thought that he has succeed-
ed in doing so.

MR. DEPUTY-SPEAKER: Just a
minute. Every hon. Member will

8o
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stick to the time factor—not mere
than five minutes. Mr. Bosu.

SHRI JYOTIRMOY BOSU: Kindly
bring the House to order.

MR. DEPUTY-SPEAKER: Order,
please. You will take the new points

which have not been discussed. Only
five minutes please.

SHRI JYOTIRMOY BOSU: Sir, 1t
the Minister would be honest, I have
to look into the Annual Report and
statements of accounts for 1975, that
is the last year, available to us, he
will see that the secured loans with
the bank guarantee to the two direc-
tors come to Rs. 1,75,693 existing and
the future too]l room and other plant
and machinery equipments and build-
ing materials guaranteed to the extent
of Rs. 1,05,93,215. Sir, I have got
the reply dated 14th June, 1977 in
regard to Question No. 283 in which
the reply is—in the heading, amounts
of loans outstanding against the com-
panies on the date of the closing—of
which the erstwhile Prime Minister
and her family members had the
equity shares in the Maruti Ltd.—that
the secured loans other than banks
are Rs. 1,26,27,123. Unsecured loans,
Rs. 6,77,785. I would like the Minis-
ter to explain clearly and categorical-
ly in the context of the reply given
to my question. What is this amount
‘other than bank loans’ coming from?
Why is it not shown in the liability?
Mr. Shiv Shankar tried to explain it.
This is how the Law Minister loses
credibility Sir, unless Ministers en-
joy credibility, they are not worth
their salt. They have quoted one
Delhi Firm, owned by Mr. Sagar Suri
who has huge apartment house in
which the former Managing Director
had a luxury apartment. He has
offered a value, if 1 got him right; 1

*The following Members also re corded their votes:

AYES: Sarvashri Harish Kumar
Chaudhary Multan Singh.

Gangwar, Somnath Chatterjee and

NOES: Shri A, Senapathi Gounder and Era Anbarasu.
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am subject to correction: he haq offer-
ed Rs. 8 crores; who gives that
money? The peasantry of that area
numbering several thousand heads.
When this 297 acres of land was
acquired, at that time, I had produced
certified photostat copies from the
loca] sub.registrar’s office in 1971-72
on prices in that area. I made an
" understatement that it is Rs. 60,000
per acre. Mr. A. C. Gupta, the re-
nowned and glorious judge, who was
sitting in judgment on this finding
had done a very excellent job and
the House should convey its great
Pleasure anq its congratulations. He
had made it out clearly that at that
time the cost of the land which should
have been paid to the poor peasants
would amount to Rs. 75,000 per acre
Last night I verified this. I am now
positive about it. According to the
market value of today it is Rs. 1,50,000.
If you rob the peasant, as you have
done in the past, price of land alone
would come to more than Rs. 4 crores.
Besides, the Minister hag misled the
House, saying that building and shed
is having 85,000 sq. metres. If you
take even modest amount 50 rupees
per sq. metre covered space, that
would amount tn» Rs. 4 crores. By
robbing the poor peasants in that
area this company has flourished For
the building several thousand tonnes
of steel have been taken and diverted
to the blackmarket. Thousands of
tonnes of cement were taken and
diverted to the blackmarket. Suoply
of wagons of coal was taken and they
were given to the brick kiln owners
in that area for the consideration of
free suoplv of bricks. In the ‘Books
of accounts’ these were all entered
as ‘amounts paid’. But the amount
was swallowed. That is the position.
Here you say 83 to 10 crores. It
should have been outright nationalis-
ation without compensation. So. Sir,
these poor peasants have been cheat-
ed. they have been uprooted from

their ancestral homes; they have been
gshedding crocodile tears for the poor
people and rural people. They should

Stat. Res. Re: AGRAHAYANA 27, 140 (SAKA)

8

Ni-cory of
Trangj. of Undertakings)
(Acq. & Transf. of
Undertakings) Bil

be adequately compensated today at
the present market value,
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If you come to ‘Sundry Creditors’
what do you find? The figure here
given is Rs. 39,15551. The Deposit
figure, according to the Annual Re-
port, is Rs. 2,55,00,000. Other liabili-
ties come to Rs. 3594,965. Mr.
Banerjee the Income-Tax Commis-
sioner has observed that all this
money came from benami people;
benami names are there. That is
precisely the reason why the Gov-
ernment are not prepared to lay the
list of the depositors on the table of
the House.

SHRI K. P. UNNIKRISHNAN: Now
they wil] have to do it.

SHRI JYOTIRMOY BOSU: No, 1
don't think so; this Government will
never do it.

Now you come to fixed assets, plant
and machinery and structures in-
cluding the laboratory equipment. I
asked for a complete inventory. They
will not give it, because, much of it
has been sold outside after Janata
party hag come to power. What is the
value? Rs. 1,40,59,092. If you come
to raw material, partg and components
it is Rs. 34.75 lakhs. Work.in-pro-
gress including expenditure on proto-
type would come to Rs. 20,686,687,

Now, if you come to the bottom
figure, you will find the figures for
Prototype Development expenditure.
It is Rs. 57,92,103.00. The total of this
item comes to Rs. 58,35,048.00. Now,
the share application money is Rs.
46,89,350. The aforesaid amount of
Rs. 46,89,350/- includes sumg aggre-
gating to Rs. 39,809,350 received by the
Company upto 31st March, 1976 in
respect of which former application
has yet to be received from the ap-
plicants concerned. Now, coming to
the question of actual production,
total number of motor car produced
is 21 as on 31st March, 1976. Besides
some spare componentg/dies etc. were
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produced on part of the installed
machine. Now, | come to raw mate-
risls, parts and components consumed
@Quring the year. Steel/cast iron, pig
jron etc. consumed during the year
wag to the extent of Rs. 5,46,425.
Aluminium Alloy/CI casting lead was
to the extent of Rs. 9,41,661. In the
Director’s rt they had clearly
stated that the net loss of the com-
pany during the year as at 31st March,
1976 after changing all expenses of
management excep! depreciation but
before creating Development Rebate
Reserve, comes to Rs. 52,67,969; to
which is added Development Reserve
—Rs. 43,100 thus making a total of
Rs. 53,11,089, to which is added the
balance of loss brought forward to
the next year Rs. 1,08,53321.

Now, I do not know where the Law
Minister is. He talks of others obs-
conding, but he ig now gbsconding
and hiding. He mentioned jn this
House about “fountain of lies”. If
you do not clatify these things, every-
body in this country will understand
that a big fraud has been committed
on the poor peasantry that their land
has been acquired at the rate of Rs.
8000 per acre, the market value of
which is Rs. 1.5 lakhs per acre.

SHRI NITYANAND MISRA (Bolan-
gir): Sir, I rise to support this Bill
Thig is not the first time that we are
‘talking of nationalising the indus-
tries. n the past a number of Bills
of this nature had been discussed in
this House and we have passed them.
Recently, Bills for nationalisation of
some Jute Mills and Bengal Chemi-
calg were discussed and in most of
the cages, the hon. Members sitting
Opposite had risen to the occasion
and supported them. That present
Bill is based on the same principle
in go far as the nationalisation is
concerned. That ig the reason why I
.appeal to the hon. Members of this
.Houge to support this ‘Bill whole-
Roartedly. The idea of nationalisa-
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tion has been supported by all the
kion. MemBers of this House and this
Bill seeks to nationalise one of the
that they are wedded to the principle
of nationalisation. They prefers that
the ownership of the means of pro-
duction should be with the State. I
appeal to them, gpecially to our hon.
friend Mr. Jyotirmoy Bosu to give
his wholehearted support to this. He
is committed to the principle of State
ownership of the meang of production

and I appealed to him to support this
Bill

Why hag our country not made any
substantial progress in the fleld of
car manufacture? We know from our
experience that this is because suffi-
cient amount of attention has not
been devoted to research and deve-
lopment. As a result of this, the
prices of cars are very high and it is
only the very affiuent and rich peo-
ple who can afford to purchase it.
Even professional persons like doctors,
engineers, and administrative people
are not able to purchase and maintain
a car. Then, there is another draw-
back. The performance of our cars is
not of a very high order; the con-
sumption of petrol is very high. How-
ever the position in very small coun-
tries like Italy and Switzerland is
very different. The conumption there
is very low, the performance is very
good; they have got sophisticated
mechanical devices. Ag | said, the
consumption is low, the cost of main-
tenance ig also low. Should we not
have a car in our country, whose
performance should be very good and
satisfactory? Should we not build un
in our country gigantic automobile
industry which will fulfil the long-
felt need of the people and which
would be within the purse of an
average man?

It was pointed out by some hon.
friends that the automobile industry
is facing difficulties even in the deve-
Joped countries because of recession
all over. 1 would like to tell them
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that (s is only a temporary phass
and it oill continue only for a short
while. This is no reason that we
should not go in for this industry in
a big way. We should go in for this
industry in a big way, which will not
only cater to the domestic needs, but
we ghould also be able to export the
cars and .t will be an economic pro-
position for this country.

Sir, so far, the automobile industry
in this country has been in the hands
of private industrialists,; who have
been having monopolistic control over
the production, distribution and sale
of the cars. This is one of the rea-
sons why there is stagnation in the
development of automobile techno-
logy in our country. Ag I said, suffi-
cient attention has not been devoted
to research and development of tech-
nology, as a result of which we are
not in a position to manufacture a
car which should be within the reach
of everybody.

1 whole-heartedly support thig Bill.
Though this Bill seeks to nationalise
an industry, it is surprising that it has
met with such opposition. This is
because there has been an organised
campaign of vilification against Maruti
and people associated with this com-
pany. It has been going on for a
number of years. It started during
the time of emergency and it conti-
nued during the Janta and the Lok
Dal regimes and it still continues. As
a result of this criticism what have
they achieved? They have a political
" purpose behind that. They wanted to
achieve g political objective and poli-
tical purpose, but they failed miserab-
ly. This exercise has been self-
defeating and counter-productive and
it has boomeranged on those who in-
dulged in this type of criticism.

Sir, in the 1980 parliamentary elec-
tions we have gseen how g person on
whom all the allegations were level-
led got a masgive mandate from the
people. We have absolute confidence
in that person and that is why I ap-
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peal to the hon. Members of this
House, particularly memberg of the
Leftist parties who are committed to
the principle of nationalisation to
support this Bill. Sir, when any sick
unit is taken over, it is in a state of
efonomic distress. So, I appeal to
the hon. Members not to think of
these considerations, and support the
Bill. Thank you.

SHRI RAM JETHMALANI: Mr.
Deputy Speaker, Sir, my first task
following the maiden speech is to say
a word of praise for my distinguish-
ed friend from Orisss, Shri Misra,
who has just delivered one of the
good maiden speecheg that I have
heard in this House. I only regret
that it was 3 maiden gpeech but deli-
vered in support of an immoral enter-
prise which had never any innocence
of maiden-hood.

Sir, I have also to congratulate the
hon. Minister of State. This morning
he made a great claim of being very
civil and parliamentary. 1 concede
that the claim ig good so far as today
is concerned but only three days ago
the record of the proceedings of the
House will show that he wused un-
parliamentary expressions of ‘cheat-
ing' and other expressions against me
when I was not present. I have not
asked either the Speaker or the
Deputy Speaker to expunge those re-
marks because I want that record to
remain ag a permanent record to ex-
hibit the vulgarity and the kind ot
unparliamentary expressions that the
members of this government continue
to use.

SHRI JAGDISH TYTLER: You
should know who inspired those re-
marks.

SHRI RAM JETHMALANI. I re-
quest my learned young friends not
tn get involved in thig controversy.

Sir, ¢ have to congratulate the hon.
Minister for one more thing. During
some close questioning by Mr. Indrajit
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Gupia he made a confession—a con-
fession on behalf of his entire gov-
- ernmeat--that his goverament first
dacifes and then thinks. He was
asked: Before you decided to take
over and start this huge enterprise
did you have the feasibility report or
the project report? He said that the
two documents are being compiled
Did you have any investigation or
enquivy done asg to whether govern-
mens should embark on such an en-
terprise? He said that they were
still thinking whether they should or
should not. gir, it is a strange thing
that they take deecisions and then
rationalise afferwards. Yoy first act
in a haste and then think slowly ac-
cording to the inteliectual equipment
that you are capable of

Now, there are three matters which
require particular comment at this
late stage of the Bill. The flrst is
that let us make it very clear on be-
half of the Opposition that we are
not oppesed to mationalisation of any
industry which i in a situation of
that kind. It is unnecessarily being
mis-represented, that the Opposi-
tion or any sectiam of the Op-
position is opposed to nationalization.
It is not a question of nationalization.
The eovil part of this Bill is Clause 7,
under which a payment of Rs 434
.lakhg is being made by way of com-
pengation for the take-over of the
alleged assets. § only say this; you
might have besn satisfied 'that you
are not faking up junk. We are
-sptisfled thas it is junk. Therg is a
controversy between us. 1f you are
sensitive, if you have some respect
fo» the. Qpmeeition and far those voters
whom we represent and for evexy
section of the population of this
country, it is very easy for you to
mesqlve thin doudk This doudt can
‘g vsedved by at laeak malting a
premigien in the Bill the¢ you shall
pay by way of compensation, such
ambunis @é ave determined ¥y a com-
mitise of experts consisting of Judges,
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architects, engineers and valuess to
be appointed by the Supreme Court
of India. Whatever that committee
says is the value of this property
may well be paid over; and gnce that
is done, it will blunt a good bit of
our criticism of this Bill

Wa believe to-day and we believe
honestly; and in support of the honest
belief I am willing to assume that we
are mortals and human, and our be-
liefs may be wrong; but we are rea-
sonable people who have reasonable
material on which a reasonable man
would well entertain this belief. Let
me, first of all, talk of the reason-
able material, and I want some ans-
wers from the Minjster, if he is in a
position to give these answers.

First of all, let us look at the
figure of Rs. 434 lakhs. The three
digits, 4, 8, 4 give an appeerance as
if you have not done some guess
work. If you had adopted round
figures, you may have given that im-
pression. But when you adopt the
figures of Rs. 434 lakhs, it appears
that you have done a lot of thinking
about it, and you have done g lot of
calculationgs and have arrived at the
exact mathematical figure of Rs. 434
lakhs. 1 want to ask, and I will ask
in all seriousness: the Minister,
before he put this flgure, must have
done his home-work and his calcula-
tions. I want to know how this figure
of Rs. 434 lakhs wag arrived at. It
is not the total, it is not, of any set
of figures, either in the balance gheet
of the company or in the so-called
Liquidator’s Report of 22nd July,
1977. I challenge him. Let him pick
up any figyres from anywhere; and
I challenge him something more. Let
him jumble up the figures on the
credit side and on the debit side, and
Tet him arrive at a figure of Rs 434
lakhs. We want te know, the nation
wanis to know, at least the people of
this eoumntry who have voted for uws
want to know .
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ou how bogus
i another simple arithmetical
calculatiom. Look at the Schedule.

forgotten that on &
previous occasion he has committed
himself to certain figures, by giving
the written answer to a question
posed by my leader; ang in that
answer which is a part of the pro-
ceedings of this House and which is,
before this House, Category I will
exhaust Rs. 2 lakhs; Category jI will
exhaust Rs. 80 lakhs; Category II1
will exhaust Rs, 180 lakhs. I am round-
ing off small figures. The tota}l comes
to Rs. 240 lakhs. If you deduct
Rs. 240 lakhs from Rs. 434 lakhs,
it leaves yeu Rs. 184 lakhs.
I want to know how Rs. 194 lakhs
can ever mee¢ Category IV. In Cate-
tory IV, you have “Deposits towards
dealership”. Deposits towards dealer-
ship are themselves Rs. 240 lakhs.
Rs. 240 lakhs are shown as dealer-
ship deposits. . How are you going to
meet them from Rs. 184 lakhs which
are left out? Then you have got
other depeosits—Rs. 64 lakhs. How
are you going to meet them jf you
have only Rs. 194 lakhs? And how
are you going to give to Category
IV(d)? How are you going to give
to Category V at all? This shows
that the figure Rs. 434 lakhs was an
arbitrary figure, just selected to give
a smokescreen and camouflage, that
some very very detailed and careful
calculations have been done, when
the figures show that every gingle
figure in this Bill. is bogus and, more
so, when it does not fix up or coordi-
nate with any entries in the balance-
sheet or in the statement of the
Yiquidators.

Then, Sir, another circumstance
which shows that our reasonable
belief is. a reasonable belief that
you are taking over junk s
that as far baek as 1971-72. the
company’s balsisee-cheet contains a
statement and I am pglad that we
ingisted that these documents be pro-
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duced and we now realise the reluc-
tance with which the) were produced
and why that reluctance %ok place.
The balance gheet of 1971-72 containa
a statement on behalf of the manage-
ment of the company that the com-
pany is now poised for commercial
production, In 1971-72, it was poised
for commercigl production and with

- all the facilities which the Ilate

Managing Director of the company
enjoyed with the whele power of the
bureaucracy behind him, with the
whole influance which the family
commands at his bogk and call with
the Prime Minister ag his mother, in
spite of that fact... :

SHRI RAM SINGH YADAV: Sir,
the discussion en a motion that the
Bill or the Bill ag amended as the
case¢ may be, be passed shall be con-
fined to the submission of arguments
either in suppest of the Bill or for
the rejection of the Bill. 'n making
his spsech a member shall not refer
to the details of the Bill further than
is necessary for the purpese of his
arguments which shall be of g general
character. He cannot go into the
details of that case. That was old.
That was at the time of consideration
of the Bill. Now, he cannot go into
that. He must confine to that (Inter-
ruptions)

SHRI RAM JETHMALANI. We are
only saying that our belief that the
Government is taking over junk is a
reasonable belief.

MR, DEPUTY-SPEAKER: I am
asking him to adhere to the rules.

SHRY RAM JETHMALANI: But for
five years, with all the facilities at
its disposal, it did not produce a
single car about which it wag said in
1971-72 that the company is now poised
for what they called commercial
produgtion. Then, Sir, the balance-
«beet af 1975-76 showed that liabilities
were at Rs. 66 crores as
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debts, 1975-76 1o 1876-77, the docu-
ment on which they are relying shows
that these unsecured loans increaged
from Ra. 66 lakhs to Rs. 388 lakhs.
Now, Sir, this shows ... (Interrup-
tions). From 68 lakhs to Rs, 388
crores which shows that during the
period of Emergency that is, 1976-77,
they succeeded in mopping up Rs, 3.22
crores. 322 lakhs more. Now these
Rs. 322 lakhs which are mopped up
during the period of Emergency are
then interspersed in the previous
years by making false, bogus, credit
and debit entries in the books of that
year. Now, this is a matter which is
apparent to any accountant ag indeed
it was apparent to Mr. Justice Gupta.
Mr. Justice Gupta may be wrong, I
may be wrong, but we gay that we
have a reasonable apprehension that
these assets are being over-valued
and if you have any democratic sense
left, accept this proposal, and have
the valuation revised and have it
determineq by 3 Committee of Expertq
of the kind which I have talked
about,

Sir, that takes me to ...

MR. DEPUTY-SPEAKER: This is
the third reading. You must also
take note of that,

SHRI RAM JETHMALANI: The
second point of great controversy is:
to whom are you going to pay Rs. 434
lakhs. I suggest that in the interest
of the principle that governments
must not only act with flnancial
honest but they must also seem to
act with financial hosesty, particular-
1y in a case where the Prime Minister
and her family are connected with an
enterprise the principle is all the
more gacrosanct. I gay this: pay to
those people only who come and
prove their debt before g judicial
authority; let him ask for proper
evidence. Let it not be in Minidter’s
ofice or in Mr, Chananas office or
anybody else’s office but in front of
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a8 public judicial enquiry, let anybody
g:we his loan or debt and let him
paid,

MR. DEPUTY-SPEAKER: You

have taken ten hours for this discus-
sion.

SHRI RAM JETHMALANI: I have
not taken that time. I want to come
to my third point. 't starts with the
Year 1970. On 23 September 1970 in
a city, in Ahmedabad Mrs, Gandhi
told her audience that Maruti car
Was a fairly comfortable car, that
it wag suited to Indian conditions and
that it was going to be very suitable
to the middle class. I do not blame
if that is an unrealised dream 197¢
is still sought to be realised in the
year 1980-81. In can only tell them
what we on this side of the House
think: it is a dream and jt will never
be realised, because we are all mortalg
and we are all inexorably moving,
nearing the end which hag its design
over mortals. So is Mrs, Gandhj who
is not an exception. I suggest that
within her lifetime or my own. this
dream is not going to be realised. It
remains a crue] joke ypon the people
of this country, upon the middle
classes of our countrv. People live
in 30s and 40s, huddled together in
garages. T gaid it remains a cruel
joke upon the middle class people of
this country who will neither appre-
ciate nor absorb it; you alone can do
it ... (Interruptions)

MR, DEPUTY-SPEAKER: We have
already taken ten hours. The Busi~
ness Advisory Committee fixed four
and half hours. It was agreed that it
should be extended to 7 hours. Now
we have already completed ten hours.

Therefore for each party, I am goi.ng
to call one. Shri Somnath Chatterjee

and Dr. Subramaniam Swamy—these
are the only two gpeakers. Now Dr.
Subramaniam Swa_my. . o
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DR. SUBRAMANIAM SWAMY:
There hag been general complaint on
the other side that we repeat old
facts. Trere has been complaint from
you also ...

MR, DEPUTY-SPEAKER: No.

DR. SUBRAMANIAM SWAMY:
Since you are not complaining, we
can repeat old facts. Sometimes
repetition of old facts js necessary
not only for ourselves but for future
generations also. Your name, Sir, is
Lakshmanan. Every year we have
Ramayan; everybody knows the story
of Ramayan but it is repeated over
and over again., The actions of
Ravana are repeateq over ang over
again so that we never forget what
happened. If one goes through the
voluminoug records that are gvailable
on Marutj it is clear that every con-
ceivable law was broken. It js easier
to specify which laws were not bro-
ken rather than which laws were
broken. I do not hold Mr. Sanjay
Gandhi or Mrs., Gandhi exclusively
responsible for it; in fact Members of
the Cabinet, if they had any charac-
ter in them they could have stopped
the whole thing. If. Mr. Dinesh
Singh and succeeding Industries
Ministers stood up to the Prime
Minister or stood up to Mr. Gandhi
and said: No, I cannot do this, if you
force me to do it I will resign, I think
this would have stopped and perhaps
it would have taken Mr. Sanjay
Gandhj in g different path from the
one he had pursued. When people
go wrong, the people around those
persons should point out that what
they are doing is wrong. So, it is our
responsibility to point out the wrong.
I would like to say this to Mr, Chana-
na: If you want to be remembered in
future that there was a Minister of
Industries called Shri Charanjit
Chanana, you must gtand up for what
is right and oppose what is wrong.

MR. DEPUTY-SPEAKER.: He is
going to stand up after some time!
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DR. SUBRAMANIAM SWAMY:
For what? I cannot be responsible
for what Mr. George Fernandes did
in the previougs Government. I
opposed him then also. Everybody
knows that. So, nobody can accuse
me of inconsistency. Thig project
wag born in sin and it js dying today
in sin,

Sir, you are now in the gugust posi-
tion of Deputy Speaker. You were
once ypon g time jn the DMK,

SHRI C. T. DHANDAPANI: He is
still in the DMK. .
i S B M
. : A The
Deputy-Speaker cap be a member of
a political party. (Interruptions).
You are not objecting; I am not
objecting. Why shoulg they object?
What is wrong in my saying that you
were a member of the DMK? You
had a very honourable colleague,
Minister of Industries in Tamilnadu,
called Shri Madhavan He came to
Delhj in 1974, and took a ride in the
Marutj car, one of the two carg with
foreign engines; He said afterwards
—Yyou don’t remember; I will remind
you—that thig is wrose than a Vanas-
pati dabha; for God's sake, thig car
should not be inflicted on the coun-
try.

MR. DEPUTY-%PEAKER: Wherse
were you at that time?

DR. SUBRAMANIAM SWAMY: I
was in Rajya Sabha.

None of us has got a car to go in,
but the nation has been taken for a
ride. The whole operation that is
being conducted today is a very fishy
operation. (Interruptions). I do not
know why the hon. member from
Mangalore should object. Perhaps he
is a vegetarian and he does not like
the word ‘fishy’. 1 was going to say
something favourable about Manga-
lore, but now perhaps ! should not
say it. The objection is not clear. Is
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it export? If & iy export, why keep
it in Haryana? What will be the cost
of transportalion? The infrestruc-
ture is heavily strained. It will be
better if it {5 dismantleq and put up
in—1I was going to say Mangalore, but
now I will say, Calcutta—where you
have a port and export is easier. The
objective is fishy. The timing is
extremely fishy. There ig jnternecine
warfare going on in Congress (I).
We know that Congress (I) today is
sick. (Interruptions).

THE MINISTER OF STATE IN
THE MINISTRY OF SH!PPING AND
TRANSPORT (SHRI BUTA SINGH):
He is already a sick man in a sick
party!

DR. SUBRAMANIAM SWAMY:
Why should Mr. Buty Singh object?
Congress(!) is a sick party. The
Janata Government collapsed in 2}
years, I do not know whether this
Government will last more than 1}
years. This timing is very fishy.
That everybody knows. They have
not been able to controvert it. Final-
ly, I come to the figures given to
Shri Atal Biharj Vajpayee by the
Minister. I am not talking of what
Shri Vajpayee said. I may have
differences with what he said. But
the Minister gave it in writing ot
Mr. Vajpayee which you cannot con-
trovert. I must quote the figures—
employees’ dues Rs, 25 lakhs; Har-
yana Government Rs. 46 lakHs ...

18.00 hrs.

MR. DEPUTY-SPEAKER. This is
repetition,

DR, SUBRAMANTAM SWAMY: It
is like Ramayan! Please see Ques-
tion No. 3270 and other such ques-
tions. The whole amount is Rs. 543
lakhy and they ask for Rx. 484 lakhs.
Therefore, that is fishy.

‘MR, DEPUTY-SPEAKER: 1 think,
tonight wu will have fish in your
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DR. SUBRAMANIAM SWAMY. I

am vegetarian except for chicken,

If the demand for compensation is
more than the supply of compensa-
tion, what does it mean? You know
the basic economics. It meeng that
there is a fear that there will be
under the table arrangement alse in
such a matter. That is why, I think,
the full amount is not there. Why
did they not ask for Rs. 8 crores?
The surplug amount could have been
sent back to the Consolidatedq Fund.
They have not done it because I have
heard from property dealers of the
Maruti Association that they are
being subjected to negotiation. I
would like the Minister to give an
assurance that everything will be
above board. Those who claim the
money, please put their names,
addresses and telephone numbers so
that we can check,

SHRI SOMNATH CHATTERJEE:
I, being the last speaker before the
outrage is committed finally, may be
allowed some more time. - -

I consider this as another shameful
day for this august House which s
participating in a debale for defiling
the statute book of this country per-
manently. We are going through the
dramg of enacting g law which f{s
nothing but a calculated hoax perpe-
trated on the people of this country.
By the way Maruti Limited has been
purovorted to be nationalised, the
whole concept of nationalication has
become suspect in the eyes of the
people of this country. Eminent
domain—! hope, the Minister knows
this phrase—power of acquisition
given to the State—has to be for
public purpose. It is a basic require-
ment of our Constitution to which
they pay only lip service, I cannot
think of any point of fime when this
power, very important State power,
has been exercised for such a gross
private purpose to extricate a certain
group of individoal and a family
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from the cemsequences of lew endcted
by themselves,

Yesterday, the hon. Law Minister
tried to come to the rescue of the
Industry Minister. If we go through
his long speech, the sum total of his
speech is that the Government has
got a very valuable property at a
cheap rate. And that somebody some
ordinary private businessman was
going to acquire it. He had made an
application before the Court and
would have got that very valuable
property at a cheap rate and, there-
fore, the Government to acquire the
very valuable assets, hag gone to the
exercise of passing an ordinance.
Therefore, the object is to get 5 pro-
perty, a valuable property. Now
admittedly, there is no project report,
admittedly till today the Government
does not know how much money they
will have fo bring about to put this
company into g running condition.
Whether they can at all produce a car,
which will not be a push model car?
That was Maruti, I am told. One has
to push it because there was no
operating engine. This is a very
serious matter. I would like to
remind the hon. Members that when
We are mentioning one after another
sick companies, about which viability
report hgg been obtained, which can
be made viable by some investment
from the Government, because they
are very valuable units or companies
with a large number of employees,
some of them having even thousands
and thousnads of employees, when
we are requesting them to take over
those comipanies, then the Minister
stys ‘“Well, T have not got such a
viability report, which will make the
comipshy Tun profitably”. There are
hnumerdble instances. There is the
Hindustan 'Pilington, where thou-
sands of ‘workers are employed, there
is the Indian Paper Pulp Company,
on which the Prime Minister has
given a commitment to take over thix
company, the rubbed thanufacturing
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companies are there; the Minister
knows sbout ol of them. Therp are
many undertakings in this coumftry,
which are valubble units, whicth have
become gick due to mismenagement
by private owwmers, but which have
not been tekem over. Why Iy it that
they sre mot baing taken over? Not
a single unit has been taken over,
even though every day we are
requesting him to do that, because,
he says, there are no viability reports
or feasibility reports. We can give
any number of exumples. The
Minister owes us an explanation
why in this particular cese, without
a project report in their file, and no
study whatsoever, without any
assurance being given to the country
in this House that they will ever be
able to manufacture a gingle car ...

MR, DEPUTY-SPEAKER: He
should conclude now.

SHRI SOMNATH CHATTERJEE: 1
do not think I have spoken nonsense.

MR. DEPUTY-SPEAKER: Not at
all.

SHR! SOMNATH CHATTERJEE: I
may submit that they are talking
today that we are against nationalisa-
tion. Such types of cruel jokes—in
fact these are cheap jokes, not even
cruel jokes—should not be bandied
about here. If they were satisfied
that this was for the purpose of really
supporting an industry, for which
there is a great neeq in this country,
then they would not have completely
shut thelr eyes against many good
undertakings, which can be made
profitable by investing a little of the
Government money. But the Govern.
ment is not willing to revive them,
even though there are so many units
like thdt in the country.

Yet Maruti is separately treated.
T call it the biggest coversup action
in thig country since Independence
and the biggest pre-emptive move,
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which has been done by this Ordi-
nance, t0 cover up the whole get of
laws of this country. All the relevant
laws of this country are to be covered
up. 1f there had been a proper
investigation and inquiry, everything
would have come out. The liquida-
tion proceedings are there. The pre-
emptive move is ...

AN HON, MEMBIR:. The Law
Minister's job.

SHRI SOMNATH CHATTERIJEE: 1
know I cannot blame him. He jis an
honest man. But in that company
what can he do?

SHRI JYOTIRMOY BOSU: He is
in charge of Company law,

SHRI SOMNATH CHATTERJEE:
Now he hag finished that by bringing
such laws. Sir, you are restricting
the time. Let us also know some of
the laws of the country. All the time
we are indulging in making illegal
laws, ultrq vires laws, or anti-people
laws, So far ags the Companies Act
is concerned until now, I do not
think they had any allergy to jt. In
fact, they have been liberally using
the Companies Act against any per-
son whom they wanted to catch hold
of,

It is known to everybody that there
are so many powers given to the
court in the course of liquidation
proceedings to ascertain facts, to
recover the assets of the company, or
to avoid the effects of what are known
as ‘fradulent preferences’. I will just
mention the headings of some of the
sections—penalty for falsification of
books, offences by officers of compa-
nieg in liquidation, penalty for fraud
by officers, liability for proper
accounts not kept, liability for
fradulent conduct of business power
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of court to assess damages for what
is called misfeasance against gelin-
quent directors, prosecution of delin-
quent officers and members of the
company. All these provisions of the
Companies Act are completely cover-
ed now gnd no action can be taken.

Since proceedings were going on
before the court, the problem was
how to stop it. They cannot go
before the court and show their face.
So, what do they do? They take
away the powers from the court so
that there will be no misfeasance pro-
ceedings, no inquiry, no delinquent
officer removed or punished, no
penalty for falsification of books.
Nothing can be done and every-
body is being exonerated. There-
fore, the object is not national-
isation of the Company for public
benefit, This is nationalisation  of
al] illegalities that have been com-
mitted, which they want to cover up
by this pre-emptive action. Our
resepctful submission is that their
object is not to start on indusiry.
If it was so, then they would _ have
come out today with a detailed pro-
ject report or even an indication as
to when thev will be able to start
this factory. They do not know
even what is there in the factory.
they do not know whether the
machines are working. The hon,
Minister said, it is being put into
working condition. (Interuptions).
Polish your faces and look at the
mirror. . . (Interruptions) You are
very handsome and nice people, but
your face today is the ugliest one
in this country. (Interryptions). 1
appeal to the hon. Members that
under the present laws of this coun-
try—forget about the penal provi-
sions—they could have achjeved
what they have got now or wanted
to get by applying the Industries
(Development and Regulation) Act.
There is a provision in this Act.
Now, I hope Mr, Shiv Shankar will
correctly advise the Industry Minis-
ter. There is a provision here to the
effect that even if a company is in
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liquidation, if the Government is of
the opinion that the company can be
revived, the Government can make
an application to the court to go for
an investigation, for appointment of
an authorised controller and all
liquidation proceedings will be stay-
ed. The Governmment gets the power
over the management of the com-
Ppany and that management can be
continued for 12 years and the court
has no option it the Government
makes an application stating that ‘we
want to take it up, there is going to
be an investigation! Without pay-
ment of a single paisa as compensa-
tion, they could have taken over the
entire management of the company
without any liability and the court
would have been bound to stay the
winding up proceedings so that the
company can be run and managed
by the Government. It contains a
provision that the Government by
issuing a notification could have
stayed the operation of contracts,
orders and decrees against this com-
pany. They would have even be able
to .avoid payment of liability for 12
years, If they had been honest, they
would have gone to the court, made
an application under the IDR Act
stating ‘Give us the power to man-
age, we want to see whether this
company can be revived or not’, the
court could have given this power.
Why did they not try this way?
They are playing with Rs. 434 lakhs
of the people (Interruptions). Apart
from the compensation now, they
will have to spend money to run it,
This Rs. 434 lakhs is not the entire
amount that will be needed for this
factory. This is to pay compensa-
tion to their own persons whose
identity even is not certain, whose
existence is not even accepted to-
day. They are unable to give the
particulars. Once 1 find that Dr.
Subramaniam Swamy has put in a
relevant emendment, They are not
agreeable to give even the particulars
of the existing persons., They are
making charity of Rs. 434 lakhs to
themselves, They are making the
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Companiegs Act non-applicable. They
are pre-empting any action being
taken by the court, they are covering
up all illegalities, and all misfea-
sance and at the same time they are
doling out Rs, 434 lakhs for them-
selves and the people of this country
are taken for a ride. Don't think
that everybody is a fool in this coun-
try. They have got a majority,
Merely a few more topiwallas day
by day will not help them. There
may be more topiwallas on that side,
but the people of this country are
not being guided by these Ayarams
and Gayarams,

MR. DEPUTY-SPEAKER: The
people in our country are more in-
telligent than the politicians,

SHRI SOMNATH CHATTERJEE:
They cannot find even PCC Presi-
dents, senior Ministers are being
denailed, treated in a lackadaisical
fashion, we know what will happen.

Therefore, I want to say that this
Bill was conceived in fraud. The
whole undertaking was conceived in
fraud, it was reared up in fraud, let
that fraud not be perpetuated for
ever, Therefore, 1 oppose every word
of this Bill.

SHRI CHARANJIT CHANANA:
There are a few things which the
hon, Members have said. I will take
them up first,

One is that Mr, Jethmalani has
rightly said that the whole thing was
more of a drama, but who played the
villain and other parts they will
have to identify.

SHRI P. SHIV SHANKAR: He is
the villain of the piece.

DR. CHARANJIT CHANANA.:
Secondly, Shri Jyotirmoy Bosu was
making some statements on nationa-
lisation,

" SHRI JYOTIRMOY BOSU: With-
out compensation,
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SHR1 CHANRANJIT CHANANA:
He says without compensation, while
the other hon, Member wag  just
now saying we were doling out com-
pensation. First they should settle
between themselves, (Interruptions).

Noise is a very important factor
on their part, but that noise speaks
more of their political frustration, I
cannot do anything about that at all.
1 am replying to each point. Have
patience also.

SHRI JYOTIRMOY BOSU: On
a point of order. Kindly advise the
Minister not to quote the uncorrect-
ed speeches of yesterday, They have
to be corrected today and sent back.

SHRI CHARANJIT CHANANA:
I am glad the hon, Member is advis-

ing us not to talk of yesterday.

SHRI JYOTIRMOY BOSU:
Don't quote yesterday’s speeches.

SHRI CHARANJIT CHANANA:
He himself wants to remain in yes-
teday. As far as the speeches are
concerned, he should check up with
Mr, Samar Mukherjee whether
he did write a letter to the then
Industries Minister for nationalising
this company or not.

Secondly, he should also check up—
because I am told that the CPI and
the CPM are flirting to their conveni-
ence very much these days—from
the Minutes of the politbureau of
the Communits Party... (‘I;nterrup-‘
tions)

I am very particular about one
thing, the way Shri Bosu gets exited.
It might affect his health, especially
his plocd pressure. He is a friend
of ours, and we do not want that to
happen at all

But he is indulging in games of
speculation. He says what happened
after the Janata Party came to power,
and he wants to talk about what
happened after 31-3-1876. As o
what you have been doing during

Undertakings) BRI
the Janata Period, I do not want to
expose you people at all

It is very surprising that the CPM
Member is talking of sundry credi-
tors, he is not bothered about the
public sector at all, about Govern-
ment dues, (Interruptions) May 1
only request the hon. Member that
he, should stick to the so-called ideals
of his party?

Another member was talking of
another thing that the gross capital
is now being replaced by some other
thing. Then, Shri Ram Jethmalani
who is a so-called a lawyer...

AN HON, MEMBER: Why so-
called? Is he a so-called Minister?

SHRI CHARANJIT CHANANA:
1 am surprised that he is talking of
a code of morality. It is rather sur-
prising that those codes of monality
I am finding are different from area
to area. The hon, Member once
again started talking about Rs. 434
lakhs. I would only say that the
hon, Member was trying to show. as
if he knows the game of numbers so
well that 434 is a jumbling figure, I
am not an expert in numerology at
all. I can only say that this amount
wag decided as fair and reasonable.

About the schedule of priorities, I
have already explained that and I
gave the details of that also,

AN HON, MEMBER: Instead of
434, why not 420?

SHRI CHARANJIT CHANANA:
I have no objection at all if in that
code of morality, an hon. Member
would like to adopt that code of
himself. But I would not like that,
1 would advise him not to talk of
that. If he so desires, I have no ob-
Jection. (Intepruptions) The latest
journal of Psychology talks about
psychic cases of some people who
always indulge in ridiculing others—
they carefully try to ridicule others—
but they forget that sometimes in
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that process they do not kmow  that
they are ridiculing themselves, I
personally feel that he was doing
that. I would advise him not to
indulge in such practices at all.

The hon. Member, Dr, Subramen-
iam Swamy, must be given the cre-
dit of having broken that artificial
mixture of whatever peolitical par-
ties were. He criticised those people.
1 am very glad about that,

Shri Somnath Chatterjee wag talk-
ing aloud about some companies he
knows, He is trying to put some
words in my mouth...

SHRI SOMNATH CHATTERJEE:
You correct me if I am wrong; I
will stand corrected.

SHRI CHANRANJIT CHANANA:
I would only like to tell him, when
he is taliking of the project report—
this is my subject incidentally—the
project report is always prepared
after a thing known as economic via-
bility. Since we introduced this Billl
in the House, we are talking of in
the Statement of Objects and Rea-
sons about eoconomic viability, A
project report means all the details
of machinery, etc.

SHR1 SOMNATH CHA’I‘I'ER.TEE
I said, both.

SHRI CHARANJIT CHANANA: 1
am only saying, we are talking of
economic viability when I am talk-
ing of intlernational market
orientation. etc., these are potentials
which must guide the House on the
question of economic viability,

SHRI SOMNATH CHATTERJEE:
What is your reaction to the taking
over of companies which are sick?

SHRI CHARANJIT CHANANA:
About the companies he is referring
to, the hon. Member knows, more
than anybody else, that we are already
in the process of doing whatever has
to be done...

Disopp. of
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SHRI SOMNATH CHATTERJEE:
Let him commit that he has no closed
mind.

SHR] CHARANJIT CHANANA:
I would like to commit in this House
that my Government ig always com-
mitted to the industrial development
of the country, as also cunng of the
sick units.

SHRI SOMNATH CHATTERJEE:
Please tell us that you have no closed
mind with regard to them...

SHRI CHARANJIT CHANANA:
I would like to add one thing which
I forgot, Hon. Member Shri Yyotir-
moy Bosu wanted me to comment on
the ‘bunch of lies’ or whatever they
have, I would not like to encroach
on that territory of his at all. That
is his monopoly, and 1 want him to
maintain his monopoly.

RROF. MADHU DANDAVATE:
One question, if he is willing to ans-
wer; one clarification, How did you
arrive at that figure of 434?

! AANE ORAT: EqIIF a o
5 5T AT &I |

MR. DEPUTY-SPEAKER: The
question is...

SHRI RAM JETHMALANI: Since
he has not replied to any of our ques-
tions, we walk out. (Interruptions)

16.26 hrs,
(Shri Ram Jethmalani and some
other hon, Membersg then left
the House)

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”
Thie motion wag adopted.
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HIND CYCLES LIMITED AND SEN-
RELEIGH LIMITED (NATIONALIS-
ATION) BILL

MR. DEPUTY-SPEAKER: The
House will now take up the Statutory
Resolution on disaproval of the Hind
Cycles Limited and Sen-Releigh Limi.
ted (Nationalisationy” Ordinance, 1980
(Ordinance No. 18 of 1980) promul-
gated by the President on the 15th
October, 1880, anq the Hind Cycles
Limited and Sen-Releigh Limited
(Nationalisation) Bill together, for
which one hour hag been allotted.

Mr. Chaturbhuj. He is not here,

Mr, Mhalgi. He is also not here.
So, the Resolution shall not be
treated as moved.

Now, the Minister,

THE MINISTER OF &TATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Sir, 1 beg to move:

“That the Bill to provide for the
acquisition of the undertakings of
Hind Cycles Limited, and Sen-Rele-
igh Limited with a view to secur-
ing the proper managment of such
undertakingy so as to subserve the
interests of the general public by
ensuring the continueq manufacture,
production and distribution of bi-
bicycles and their component parts
and accessories which are essential
to the needs of the economy of the
country ang for matters connected
therewith or incidenta] thpreto. be
takep into consideration.”

MR. DEPUTY.SPEAKER: Motion
moved:

“That the Bill to provide for the
acquisition of the undertakings of
Hind Cycles Limited, and Sen-Rele-
igh Limited with a view to secur-
ing the proper management of such
undertakings so as to subserve the
interests of the general public by
ensuring the continued manufac-
ture, production and distribution of
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bicycles and their component parts
and accessories which are essential
to the nveds of the economy of the
country and for matters connected
therewith or incidental thereto, be
taken intp consideration.”

Mr. Krishna Chandra Halder.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr Deputy-Speak-
er, Sir, today 1 would like to speak
in mv mother-tongue, Bengali.

*Mr. Deputy-Speaker, Sir, I rise
to take part in the gisCussion on the
Hind Cycle Ltd. and Sen Raleigh Ltd.,
(Nationalisation) Bill, 1980 and I ex-
tend my support to the Bill.

Sir, in the Statement of Objects and
Reasons of the Bill the hon  Minister
hag stateq that for the nearly 20 years
these two companiegs were '‘function-
ing well and both the companies to-
gether were producing nearly ten
lakh units of cycles but because of
baq management performance of these
two units slided down angd it bacame
necessary for the Government to in-
tervene in the matter. The units
were first taken over by the Govern-
ment and now we have before us the
Bill which geeks complete nationalisa-
tion of these twy units.

8Sir, the Hing Cycle Company emp-
loys 1000 workers. The Company was
closed down on 1st November, 1973.
On 3rd January, 1974 this unit was
taken over by the Government and
on 15th August 1974 after the take
over the company once again went
into production. This Company was
under the management of the Birlas
and excepting the selling agents, the
factory was functioning more or less
satigfactorily. But soon because of
mismanagement the State of affairs
deteriorated fast. At thig stage the
employees and the trade unjon lead-
ers of the Company invited the atten-
tion of the Government to the multi-
farious instances of corruption and
they urged upon the Government that

*The original speech wag delivered i Bengali.
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not only the management of the
Company should be taken over by
the Government but it ghould be
nationalised eventually. Unfortuna-
tely becauge of the disclosures made
by the workers about the irregulari-
ties in the Company, the then mana-
gement of the Company took revenge
upop them and retrenched them un-
der flimsy pretexts and all these
thirteen employees are out of employ-
ment and cases are going on in differ-
ent labour courts,

Sir, as I wag saying the workers and
the labour leaders had drawn 1epeated-
ly the attention of the Government to
many jinstances of corruption at diffe-
rent level and urged upon the Gov-
ernment to take it over and nationa-
lise it. Both the workers and the
uniop, leaders tried their best to rid
the company of the ills. They parti-
cularly agitated for the substandard
material used for the production of
cycle rims and other ancillary com-
ponents. It was because of this sub-
standard product that the Company
lost its market. But the tragedy of
the matter was that these very
workers who exposed the company of
its corrupt practices were retrenched
under one pretext or the other. They
were 13 in number, and their names
are as follows:

S. M. Shukla, Veer Sain Sharma,
Vishram Singh, Raghav Ram, Kamla
Prasad, Ram Pher, Padam Prakash,
Ramphal Sharma, Surendra Kumar
Yadav, S. K. Saxena, Atraj Singh,
Jallauddin, Ram Sevak.

As I have said already that cases
are going on in different labour courts
and I will request the hon. Minister
that when the unit is nationalised he
should make sure that all these 13
persons are taken back.

Before 1 speak about the common
issueg that need to be improved in re-
gard to both the units, I would like
to say a few words about the Sen-
Raleigh Company, Sir, as you are
aware this was a company founded
as a result of collaboration between
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the Sen and the Raleight Company of
Britain. It wag one of the famous
companies of our country producing
finest quality cycles and this concern
had earned vast goodwill for its pro-
duct. The Company employed 3000
workers. Because of mismanagement
and financial difficulties the factories
of thig concern were closed down in
18971 After this, the Company was
put under joint management of the
Company and the LR.C.I. who finan-
ced the industry. However despite
this condition of the Company did
not improve although the workers
ang the union leaderg tried their best
to keep up production, The situation
further worsened and in 1975 the Go-
vernment of India took over the en-
tire management of production unitg
of the industry but sales of cycles was
allowed to be managed by Sen and
Pandit Ltd. After the change in the
management_ production improved
remarkably and a break-even point
was reached in 1978. Unfortunately,.
because of the poor performance of
the sales agents, accumulationg piled
up ang the Company receiveq a ser-
jous set back ag the pro8uce could not
be marketed. You will recall Sir,
that while taking part in the discus-
sion on the Budget of the Ministry of
Industry I hag pleaded for the natio-
nalisation of this Company and our
leader Shri Samar Mukherjee on the
24th February 1980 had pleaded with
the Minister for the same.

I would like to suggest to hon.
Minister that after this Company is
nationalised M/s. Sen and Pandit
should be relieved of the responsibi-
lity of marketing the cycles because
they were mainly responsible for the
set back of the Company. In this
connection 1 would also like to sug-
gest that in the place of the present
top heavy management, experienced
persons with dedication should be
chosen to man the administration. The
Government should try to post the
right man at the right place. The-
next important thing that I would like
to stress ypon is that the Govern-.
ment must ensure that both these.
cycle companies are supplied enough-
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raw material and in time so that pro-
duction in these two units do not
suffer. There should also be a proper
production planning and it should be
backed up by a good and efficient
marketing organisation. I find that
‘Government have earmarked an allo-
cation of Rs. 9,81,38,000 for Investing
in these companies and a geparate sum
of Rs. 1-1/2 crores for modernisation
of these two Compdnies. I do not
know whether the amount would be
sufficient for bringing back the two
companies to health but I am sure
that with praper production planning.
eficient administration and market
management it would be possible to
‘baost production the produce will reach
the market and the Campany will
soon become viable. Both thesé com-
panieg were playing a very important
role as they were producing 1/6th of
the Country’s demands. Along with
modernisation it would be necessary
to undertake diversificatién of produc-
tion which will offer more employ-
ment angd accelerate viability. In grder
to emsure a smooth functioning of
these organisations, the participation
of workers at all levels of manage-
ment from top to battam is absolutely
necessary. We cannot forget that in
both these organisations the workers
had tried their best to keep these
organisations running and it was the
management who were at fault. I am
sure that in Yyears to come these
nationalised uynits would be able to
produce cycles which can be sold to
our countrymen at a reasongble price
and they can also be exported to the
country’s of South East Asia and

Africa.

Sir, ¥ would not like to take more
time. Shri Mishrs is not here A
litfle while ago while speaking on the
‘Marut! Bill he was saying that the
Jeftists parties were not interested in
nationelsation. I refute this allega-
tion strongly. We are really iriterested
in pationalicaMon we sincerely feel
-and believe that threugh sn amend-
ment of the Constitution a Soeialistic
Governmént should ‘usher iw where-

Sen—Releigh Ltd.
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all means of production sheuld be
under the Gevernment’s conirol and
all factories and companies beth
national and foreign should be nations-
lisad and run by Government. But
we are really not interested in g frau-
dulent nationalisation as we
witnessed a little while ago
in the case of Maruti We
are deadly oppesed to the capita-
lists exploitation who mismanaged
the companies, syphone the profits to
other concerns, retrench the workers
and drive them to starvation to fea-
ther their own nests. We are totally
opposed to it. We therefore say that
mere takeover I8 not enough but
nationalisation Is 2 must. Shri Som-
nath Chafterjee has said that more
sick unity which have been made sick
by the management should be nationa.
lised. We had gone with Shri Mukher-
jee to Impresg upon the hon. Minister
about the yrgency of taking over of
Hindustan Pilkhinton and the Indian
Paper Pulp Company.

Sir, in the conclusion 1 would like
the Government to nationalise the sick
industries and with the workers co-
operation and participation at all
levels try to plan production and re-
organise marketing set up so that in
the near future these two companies
become viable and other industries
togeare taken over so that they may
contribute towards the prosperity of
our nation. With these words I will

conclude.
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8HRI V, N. GADGIL (Pune): Sir,
I would like to congratulate the Gov-
ernment and the Minister for Industry
for having brought this Bill before
this House. 1 have a sense of fulfil-
ment today because I have been asso-
ciated with the Hind Cycle Emplo-
yees Union for a long time and it was
partly as a result of our efforts, that
is, in 1973, the management was taken
over and today the company is being
nationalised. Section 6 provides that
the Government will hamd over to the
proposed company the ownership and
management. At every stage, the
workers have been co.operative and
constructive in their approach. There-
fore, I would suggest to the Govern-
ment that they should respond and
implement the party’s manifesto and
the party resolutions, regarding wor-
kers' participation from the level of
shop-floor to the level of Board of
Directors. With these words, I sup-
port the Bill. Thank you.

SHRI NARAYAN CHOUBEY
(Midnapore): Mr. Chairman, Sir, I
@ sorry that the Minister is not
present in the House.

MR CHAIRMAN: He has just
gone out for a minute; Mr. Mahajan
Is- there,

(Nationalisation) Bill
SHRI NARAYAN CHOUBEY: Per-

haps he was tired becauge of the
Maruti Bill.

Sir, we welcome the Hind Cycles
Ltd. and Sen.Raleigh Ltd. (Nationa-
lisation) Bill, because thig will create
conducive conditions for increased
production, smooth running and pro-
per distribution of the products. In
view of this, we support this Bill

I have no particular knowledge
about the Hind Cycles but I know
that Sen-Raleigh is a very good and
prestigious cycle and it has a very
good market. If the things are orga-
nised properly, we will have a better
market for these cycles than many
other cycles.

While, I am supporting this Bill 1
am also a littla bit apprehensive.
Why? The Sen-Raleigh was locked
up in 1971 because there was certain
bungling by the management at that
time. After a lot of agitation by all
sections of the workers, Sen-Raleigh
was taken over in 1975. After that,
the production picked up and. some
improvements were visible. At that
time, their own workers wanted to
give up their standing facilities so
that this factory could stand on its
own feet. What js the position today?
Today, the position is very bad. A
large number of cycles are not sold;
they are turning into junk; they are
rusting in the open and the factory
is facing a crisis, This has happened
after the factory was taken over. The
answer must come from the Govern-
ment.

We know the reasons for this crisis.
There is an agreement between Sen-
Raleigh and Sen-Pandit. Sen-Raleigh
produces cycles and Sefi-Pawdit
arranges for transport ang their sale.
When Sen-Pandit does not arsange
for proper transport and sales, the
ctisis start in the factory run by the
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departmentally, otherwise you will
face the same crisis ag you have been
facing since 1975.

Further, the Managing Director of
this concern should be a proper and
suitable man: no Tom, Dick and
Harry should be brought there. I am
told that either the Mg. Director or
the General Manager—I do not know
who exactly—belongs to Accounts
Department and has no knowledge
about the cycle industry. After these
two industries are nationalised, no
yesman should be put up their as in-
charge; only persons with sufficicnt
knowledge in these matters should be
put there. They should have fair
knowledge of sales, production etc.

There are a large number of workers
in these factories. There should be pro-
per continuity in the service of these
people. It should not be that they
are taken only from the date of
taking-over. Their old service should
also be allowed to be continued.

Lastly, it would be in the best in-
terests of these organizations, if there
is workers’ participation in the mana-
gement, production, transport, sale
and everything. That is a must. If
workers’ participation can be properly
organised, these two concerns will
flourish and they will be able to
cover much of our demands and we
shall be able to export the cycles.
If all these things could be done—-if
sales can be taken over from the
Sen-Pandit tg the government hands,
if transport could be taken over from
Sen.Pandit to the government hands
and if a proper manager can be found
and if workers’ participation can be
had and if workers are happy then
there will be all good luck for these
two factories. These factories will
flourish and India ‘will gain from the
nationalisatfon of these two factories.
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SHR! ANANDA GOPAL MUKHO-
PADHYAY (Asansol): I rise to sup-
port the Bill forward by the Minister.
I congratulate him for bringing it be.
fore the House. Sen Releigh falls
within my constituency. Nationaliza-
tion is the policy of the present Gov-
erment. An Industrial Policy Resolu-
tion was adopted under the leadership
of Shrimati Indira Gandhi. As a re-
sult of that, in the year 1971 this
industry was first taken over,; during
Shrimati Indira Gandhi’s - regime.
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And in 1980, Sen Releigh and Hind
Cycles (Interruptions),

“In 1980, this company is going to be

nationalized. As regards the condi-
tion of this company, it inherits the
name of Sen Releigh which, at one
time, was the best in India in the
market of cycles. So, its quality, i.e.
of Hind cycles, was very good at one
time. But at present, due to misma.
nagement and inefficiency, the quality
of the product has gone down. My
other friends have pointed out that
even after it is taken over, the cont-
ract for the transport of material will
still be in private hands. I would
request the Minister to consider this
aspect very seriously. 1 would finish
in one word: nationalization is not
the remedy for all ills. Government
must depute the best among its men
for managing these companies.
Otherwise, the entire object of nation.
alization would be in jeopardy.

Already fingers have been raised
against the nationalised sector. Why?
Already task force has been dppointed.
Why? Because the public sector pro-
jects are not working well. So, with
these few words. 1 support the Bill
and thank the Hon. Minister for
bringing the Bill before the House.
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THE MINISTER OF STATE IN
THE MINISTRY OF NDUSTRY
(SHRI CHARANJIT CHANANA):
Mr. Chairman, Sir, | am grateful to
the Hon. Members for giving very
valuable suggestiong on labour situa-
tion, on marketing strategy, on
modernisation of the plant and
machinery and diversification, on
workers’ participation etc. Now, 1
would only like to say one thing that
we wil] give due consideration to all
the suggestions of yours and I have
just now told all members personally
also, that we shall take you in confi-
dence whenever there is need of
orientation although we have our
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own Hon. Member Ananda Gopal
Mukhopadhyay who has always been
after me for nationalising this. I am
only surprised on one point. If
Sastriji was not here, 1 would have
congratulated Samar Dada ¢on having
devised a wonderful method of divi-
sion of labour with half the members
talking against pationalisation and
the other half talking in favour of
nationalisation. The point now is
nationalisation of Hind Cycle, (Inter.
ruptions) That is a very interesting
model of discipline. I like it very
much (Interruptions) but the discip-
line (Interruptions) it is very dif-
ferent selection. 1 do not comment
on that at all. Sir, I respect all the
political parties and I would not like
to pass a comment which did not re-
flect well at all. 1 am, therefore, in

two minds whether to congratulate
Mr. Mukhopadhyay. I wish } could
congratulate him. (Interruptions)

. Now, with these comments may I
thank the members for (Interrup-
tions). ] have told you already that
you would not appreciate that unless
and until I have seen. When I have
said thig in the House, we will give
due consideration to all your valuable
suggestions. We will talk about these
things. I am neither saying against
anybody or in favour of anybody.

SHR; KRISHNA CHANDRA HAL-
DER: I want to know if Sen- Releigh
will have its own marketing organ-
isation so that it can sell jts products
to the dealers, to the consumers.

SHRI CHARANJIT CHANANA: I
would only like the hon. Member to
know one thing. We will have to
evolve gystems of marketing, which
would be the optimum system in the
interest of the nationalised company.
Once you adopt this Bill this will be
vour company, & public sector com-

pany.

SHRT NARAYAN CHOUBEY: Why
the crisis came after the 1875 take-
over? What was the reason?

(Nationalisstion) Bill

SHRI CHARANJIPF CHANANA:
That would be a long exmercise. Sup-
pose 1 give a statement. We have to
punctuate it between 1977—79 and
then he may not like that punctua-
tion. We will talk about all these
things later. I therefore move that
the Bill be taken jnt, consideration

MR. CHAIRMAN: You have moved
it already. 71 shall put it to the vote
of the House.

The question is:

“That the Bill to provide for the
acquisition of the undertakings of
Hind Cycles Limited, and Sen-
Raleigh Limited, with a view to
securing the proper management of
such undertakings so as to subserve
the interests of the general public
by ensuring the continued manu-
facture; production and distribution
of bicycles and their component
parts and accessories which are
essential to the needs of the eco-
nomy of the country and for mat-
terg connected therewith or inci-
dental thereto, be taken into con-
sideration.”

The motion was adopted. A

MR. CHAIRMAN. Now, we shall
take up clause-by-clause consideration.
There are no amendments. The
question is:

“That Clauses 2 to 33 stand part
of the Bill.”

The motion wag adopted.
Clauses 2 to 33 were added to the Bill.

The First Schedule, the Second Schea
duled, the Third Schedule, Clause 1,
the enacting Formula, the Preamble
and the Title were added to the Bill.

SHRI CHARANJIT CHANANA: 1
beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted.

S ————
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THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA): I

beg to move:

“That the Bill to provide for the
acquisition and transfer of the
undertakings of the Bird and Com-
pany Limited for the purpose of
ensuring the continuity of produc-
tion of goods which are vital to the
needs of the country and for the
acquisition of shares held by the
Bird and Company Limited in the
specified companies for the purpose
of securing to those undertakings
the facilities and advantages derived
by reason of such shareholding with
respect to the operation and func-
tioning of those undertakings and
also to enable the Central Govern-
ment to exercise such control over
the affajrgs of the specified compa-
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nies as is necessary to ensure that
the affairs of those companies are
not mismanaged and for matters
connected therewith or jncidental
:hmto, be taken into considera-
lm”

PROF. RUP CHAND PAL (Hoogh-
ly): Sir, I rise to support the nation-
alisation of Bird and Company
Limited (Interruptions) We
always support any principled nation-
alisation in public interest, in the
interests of the country. We oppose
any unprincipled nationalisation for
petty or private interests ... (Inter-
ruptions) It is a matter of pleasure
that ultimately, although very very
belated, Bird & Company is being
nationalised.

It should have been nationalised
long ago; it should have been nation-
alised in 1973-74. Even though the
employeeg of this concern repeatedly
made s0 many appeals to the Govern-
ment to take jt over, to nationalise,
that was not done. What wag done?
Government appointed five directors
and, later on, one Managing Director,
to rehabilitate this concern, to invigo-
rate the company to run it, because
it is a concern engaged in the produc-
tion of goodg vital to various indus-
tries, such as fertilizers, petroleum
products, steel, petro-chemicals and
power generation. Ultimately, the
Government adopted the process of
nationalisation, for which we congra-
tulate them. At the same time, we
have something to say regarding this.

If we look at the working of the
industries, the sickening process has
become g regular feature, rather a
part of the industry. In the fifties,
the Bird & Company was a very
remarkable company, a very big com-
peny, in fact, perhaps the only com-
pany in India which declared the
highest dividend of 25 per cent, Then
how did this process of sickening

18, 1980 Co. Lid. (Aoq. & Trame. 36
other Propenties) Ovd.
(Acqg. & Trane. of

other Properties) Bill

? XHisastory of loot. It ig m
story of daylight dscoity, end this
was allowed by the Government in
spite of repeated requests, appesls
and memoranda submitted by the
employees. After the appointment
of Government directors, croreg of
rupees were provided to this concern.
At that time the employees had given
the warning that if you allow them
to continue in that manner, there will
be further loot, because it is the
experience that the Government
officials submit themselves to the
vested interests when you appoint
them in these posts. So, there will
be further loot on the company, and
this is exactly what hag happened in
the case of Bird & Company,

?

Even though crores of rupeeg were
provided for the rehabilitation of this
Company, that money has gone into
the pockets of some individuals. We
know the story of the foreign inves-
forg shifting their capital by wvarious
underhand methods and continuing
their loot. Yet, the Government
remained a passive spectator and
allowed them to continue their loot,
and acted only belatedly.

Since there are provisions for com-
pensation in this Bill, we would say
that not a single farthing should be
paid to these dacoits, who have Tob-
bed our people, who have ruined our
economy by locting the whole coun-
try. There are 1,500 or more emplo-
yees in this company; they have not
received their salary, their wages for
a long time. They have been depriv-
ed of their just dues in different
ways. If any payment is to be made
the claims of the employees should
be settled first. That should be taken
as g priority after nationalisation of
the Company. The employees the
poor but loyal employees, who have
rendered their service to this Com-
pany, should not be depriveq of their
dues,
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In this connection, I want to men-
tion that in 1978 the Government
appointed a Study Group to study the
process of sickening in several indus-
tries in our country to study how
this deliberate loot was being perpe-
trated by different concerns. They
have made certain recommendations.
When this Bill was prepared the
Govt. should have taken into account
the recommendations of that Com-
mittee of 1978 where different national
trade uniong had been represented.
They had made the recommendation
that this process of loot will not be
allowed, but I fing that the Govern-
ment is only an onlooker. In spite
of the recommendations, they have
not just given even a casual look to
the recommendations when they have
prepared this Bill.

Bird and Company, as ! have said,
is in a very vital sector. A few units
of this concern were taken over
earlier—two or three of them, There
are 23 groups under thig company,
some of which are very important in
our national economy and when this
nationalisation is taking place, it 1Is
the request of my party that those
looters should not be given even a
farthing, and some inquiry should be
instituted to see how this loot has
been done, how the nation’s money
has been looted by them. The work-
ers have also been deprived of their
dues. When this Bill comeg into
effect, we request the Government to
see that the employees get their dues
as early as possible and let us hope
for the best that after nationalisa-
tion—this did not take place for the
last 7-8 years—it will be a very very
vital sector which will be helpful to
our economy, which will survive,
which will flourish and which will
serve the interests of the employees,
the interests of the country and the
interests of the economy as a whole.

DR. KRUPASINDHU BHOI (Sam-
balpur): Mr. Chairman, Sir, at the

outset I must congratulate the dyna-
mic Minister, Mr. Chanana for hav-
ing brought this Bill to replace the
Ordinance,

My hon. friend from the Oppasition
has supperted the cause of national-
isation. (Interruptions). At the same
time, my friend hag delivered his
speech on the flood of Parliament in
political language. But ! am not
gaoing to the pelitical side of this
nationalisation. I am going to express
my view about the nationalisation of
Bird and Company which is g primary
concern for mining, trading and
investment activities. Thig Bird and
Company has got so many mining
concerns in the country for the deve-
lopment of mineral resources, mine-
ral exploration and exploitation. At
the same time, research and develop-
ment is badly requireq for our eoun-
try and our industrial policy general-
ly should be to direct that this raw
material should be provided for the
requirement of this industry whether
it is in the private sector or in the
public sector. So, thig Bird and
Company was enjoying the facilities
for using the raw material for exploi-
timg the raw materials. angd mineral
resources of the country because our
internal resource reserve can be
increased, our npon-tax revenue can
be achieved only if we know the
position of mineral resources of our
country. So, out of that. Bird and
Company holds a maximum part of
the mineral resources. They hold the
maximum mineral resourceg that they
have acquired. So, I must congratu-
late the hon. Minister for nationalis-
ing this company,

My hon. friends from the CPM
were criticising the Government for
taking over this company at a late
hour. Since this company is Calcutta-
based ang it has acquired vast pro-
perty in No. 2 Accounis, may I
know from them if the West Bengal
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Government, which is led by their
party, ever approached the Govern-
ment of India to nationalise this com-
pany before 19757 Never. So, they
should not adopt double standards.
Some of the top brass in Bird & Co,,
are thejr card-holders. So, we should
tell the truth in this august House
and support nationalisation, because
after assuming power, Mrs. Gandhj
has taken so many steps to nationalise
raw materials, industry, essential com-
modities etc. We should welcome
her proposals and not criticise the
Government merely for the sake of
opposition as they did at the time of
passing the Maruti Bill.

Serveral safety values have been
provided in the Bill for workers. The
margin of profit from the Bisra Lime
Stone quarry to the company has
been great but they have shown very
little profit in their accounts. So, the
black money which they have accu-
mulated out of the exploitation of
these mineral resources as also out of
Titaghur Paper Mills and other jute
mills should be probed into in detail,
and the profit they have accumulated
should be made known to the public.

There is sufficient possibility of
locating a cement plant near the
Bisra Lime Stone quarry using its
production. This has not been done
by the company due to lack of
research and development. ,The hon.
Minister has also not come forward
with such a proposal. In view of
cement scarcity in the country, I
would urge upon him to explore this.
‘We must have a research and deve-
Jlopment wing in the Department of
Industry so that we can achieve self-
sufficiency in cement steel and power.

1 support the Bill with the utmost
vigour which I can command.

SHRI INDRAJIT GUPTA (Basir-
hat): I fully support thig Bill. My
main criticism of it is that it is long
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over-due. If one recalls the past his-
tory and record of this company, I
think the Minister will agree that it
is a long record of mismanagement
and malpractices of various kinds,

This is one of the old managing
agency groups which used to be there
in the British days, well established
in West Bengal. At one time its pre-
dominant interest was perhaps in the
jute industry.

Only a few days ago, two of the
mills which the hon, Members of this
Houge have been pleased to nationalise
were former mills belonging to the
Bird group. There was a time when
these two gentlemen who were well-
known Dijrectors of this Company,
not nationals of India, of course—!
do not know whether I am permitted
to name them because they are now
somewhere in their own country, I
suppose—Mr. Pilkington and Mr.
Michelmore, these two gentlemen
were on the point of being caught
red-handed for having indulged in
very heavy under-invoicing of ‘jute
products which were exporteq from
India and several other things also
and ultimately, I believe, that in
order to evade the arm of the law,
these two gentlemen suddenly dis-
appeared from this country ostensibly
on leave and never returned again.

After that, the control of the Com-
pany passed into the hands of Indian
Directors and the Chairman became
Mr. Pran Prasad who also has been
the subject or object of quite a large
number of inquiries and so on. But
no action has ever since been taken
against him. A few years ago, 1
remember, we had raiseq it in Parlia-
ment. The Income-tax authorities
and the Enforcement Branch also had
carried out raids on the office premis-
es of Bird & Co, in Calcutta and those
rajds created quite a sensation in the
city because they went on for several
days. The whole office was sealed
off and all the papers the files, the
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records and everything was being
searched. The private residences of
these gentlemen were also subjected
to searches and it was admitted in
reply to questions in this House and
in the other House that quite a large
amount of unaccounted money, of
wealth ang various kinds of proper-
ties which were unaccounted for war
found. A list of all these things was
also supplied in this House and we
were assured that proper measures
would be taken, including penalties,
prosecutions and all that for violation
of the law. Nobody knows what hap-
pened subsequently to those proceed-
ings.

We know that there are ways and
ways of getting the-e things hushed
up. It cannot be done, of course.
without the collusion of those Govern-
ment departments concerned. But,
in any case, Mr, Pran Prascd and
Mr. S. K. Ghosh who were the objects
of these raids and searches and so on
and who admittedly had been found
to be keeping quite a lot of un-
accounted wealth with them managed
to escape scot-free. So far as I know.
nothing has ever been done tn thom.
This in brief is a kind of thing in
which this Company has been indulg-
ing in the past.

I do not want to take much time
of the House. There is only one
aspect on which I really want to say
a few words. Of course, Bird and
Heilgers later on was separateq into
two comnanies and Mr. Pran Prasad
made all sorts of efforts to gain com-
Plete control over both these compa-
nies at one time. But I wish to say
one thing here. again that an amount
of Rs. 310 lakhg in clause 8(1) and
8(2) has been providedq for as pay-
able to Bird. The specific point that
I want to raise here is that there does
not seem to be any specific provision
for any payment to the savings trust.
The - savingg trust was a peculiar
institution of thig Company. The
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savings trust of Bird was constituted
by a section of the staff of Bird and
its group of companies. About 1100
people are concerned who were
employees and staff of Bicd. One of
the conditiong of employaicat
stipulated by the company was
that every member of the
staff will have to be a member of the
savings trust, and would have to con-
tribute the monthly membership sub-
scription at rates which were made
applicable under the rules of the
Trust. And these subscriptions were
really enforced in the sense that they
were deducteq at source from the
salary and deposited with the Savings
Trust for credit to the Membership
Account. At one time, this Savings
Trust itself was holding near about
50 per cent of the equity shares of
Birds. The Board of Directors of
Birds was controlling only eleven per
cent of the equity shares at that time.
The Savings Trust was holding 49.8
per cent of the equity shares. Then,
later on, attempts were made to wind
up this Trust. Two of the then Direc-
tors of Birds were very anxious to
buy up the shareholdings of the Trust;
and the shareholdings, 1 would
remind, were nearly 50 per cent,
valued then at about Rs. 51 lakhs—
the book value was about Rs, 51 lakhs,
These two Directors were trying to
purchase these shareg for a sum of
Rs. 39 lakhs. But there were trustees
appointed by the Government, and
mme of these trustees approached the
High Court and later on the Company
Law Board and tried to prevent this
transaction from going through.
Ultimately, in May 1976, the manage-
ment was taken over by the Central
Government. Subsequently it was
found that, under the management of
the government-nominateq Directors
also, the losses of Birds had run to
several crores of rupees. These los-
ses, it is submitted, have seriously"

‘prejudiced the jnterests of the Mem-

bers of that Savings Trust,
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In July, 1877, that is, after the Gov-
ernment takeover, the Company Law
‘Board, under section 237(b) of the
Companies Act, ordered an investiga-
tion into the affairs of 22 companies
which belonged to the erstwhile Bird
& Heilgers Group. Why was this
order of investigation passed? The
grounds were that the persons con-
cerned in the then management were
guilty of fraud and various sorts of
misconduct, mal practices, misteasance
and other misconduct towards the
Savings Trust and its members. All
these had been going on, and ultima-
tely in 1978 it wag decided to wind
up the Trust and to allow Birds to
have the right of pre-emption. Sale
notice was issued. There wag no
response, and the time limit expired;
and the Savings Trust has been
deprived of the opportunity to sell
its investments to the highest bidder.

The point I am making is that it
will be evident from thjs brief history
that, both prior to the management
take-over and after the management
take-over, the way in which the Cen-
tra] Government acting through the
Company Law Board has moved—I
am, here, charging the Company Law
Board—the way they have managed
the affairs they have really been
responsible for non-recovery of the
balances which are lying outstanding
in the books of the Savings Trust to
the credit of those members and
retired members of the staff, number-
ing about 1100. Actually these
balances constitute a sort of arrears
of galaries because they were deduct-
ed every month from their salaries
and put in the Savings Trust. I am
told that guch arrears amount to about
Rs. 45 lakhg whereas the cost of Bird's
equity shares” and preference shares
held by the Savings Trust is about
Rs. 4438 lakhs. So, ¥ would gppeal
to the Minister that some special
etnsideration ghould be given in res-
Pect of the Savings Trust. But there

‘is mothing provided for in this Bl
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at all. Schedule II of the Bill which
gives the order of prioritiegy for the
discharge of liabilities of the com-
pany makes no provision whatsoever.
Therefore, I am agdvocating here that
this Schedule should be modified and
an insertion should be added here in
category I at the suitable place—
‘including under the liabilities which
are to be discharged the balances
which are outstanding in the books
of the Savings Trust to the credit of
the members, the retired members
and other leans and advances upto a
maximum limit of Rs. 45 lakhs' Sir,
if this is not done, these 1100 mem-
bers of the staff and employees of
the Bird & Co. who, for no fault of
their own, have been landed in such
a severe crisis now, where all all
arrears of their salaries have dis-
appeared or have been taken away
from them. This should at least be
provided for and this should be
counted as one of the liabilities of the
company and it should be given pri-
ority in Category I of the Bill,

This is what I have to say. Other-
wise, we welcome the nationalisation
measure and, of course, we hope that
the affairg of these companies will be
better managed now, which, of course,
remains to be seen. I am not willing
to say that automatically everything
will run well now. That is the res-
ponsibility of the government We
shall watch its performance.

With these words, 1 conclude.

st qw ww wm  (TER)
awfr oft, A Ko & w
aEEr §, W S g RN A
A wwn weew YAm FEfE
or wwr fE g mmoar WK
¥t TR gl @R T W,
Jq ¥ 11o0dmI sy @, o
dwme @ 3 ¥ wRawe I ¥
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“Wages, salaries and other dues
payable to the employee s of the

company.”

A wor &7 IF § g9 wHeAe faar

1 have already given my amend-
ment before 3 p.m. but 1 do not think
the Chairman is in a mood to accept
it now. Generally, on the basis of

eqguity and justice, the Chair accepts
such amendments.

g ww & = g FF wOET
wRT T @ a W owdEe
fear & ..

awrafa wgew : wow a9 a fean
2

‘-‘W“"m :ﬁﬂ’lﬁﬁﬂ"l,
% ¢ ¥ K um Fold S
g ¥ ay Wkl w fv —
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“Balance long outstanding in the
books of the Savings Trust to the
credit of the members the retired
members and other advances ypto a
maximum limit of Rs. 45 lakhs.”

Sy fam @, Sfew w:dy
Nt Jwgax ¥ @ W9 IT A I

*“....Production of the company
had been going down in the re-
cent years and the Company start-
ed incurring losses since 1973-74.
The Company Law Board, who had
received complaints regarding mis-
management of the Company, came
to the conclusion in 1976 that the
affairs of the Company were being
conducted in a manner oppressive
to the members and prejudicial to
the interests of the Company its
employees and the public interest,
and appointed under section 408 of
the Companies Act, 1956, five Gov-
ernment Directors on the Board of
the Company’ and subsequently
also a Managing Director....”

“Appointment of Government
Directors however, did not improve
the functioning of Bird and Com-
pany Limited...”

Ty TR A ¥ AR
Then, it had a turnover which rose

from Rs. 15.38 érores to Rs. 10.38
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g @ aHrOF guT, TaE
W& wgm Ffe A &7 oA
gz fear & 39 ¥y ww I H
Wk iaGErEs faRiy dad ¥ @
amy § o faawr  sfedy wac 9t
T W I FE Y G W I
| NIWAT § T
g f6 gy ff uw oFw FE)

19.55 hrs,
[MR. DEPUTY SPEAKER in the Chair]

SHRI CHARANJIT CHANANA:
Mr. Deputy-Speaker, Sir, in gpite of
the fact that we see contradictory
stand being taken by t..e members ofi
the other side, I apprecia.e the points
raised by the Members of both sides.

Shri Indrajit Gupta's point had, in
fact, heen replied to yesterday in
reply to a question. The government
does not appreciate the sickening of
the running institution at all. We
are working on the process; we are
on the exercise of amendment of the
1 appreciate your comments on Bird
and Co. as one of the unfortunate
exercises that has taken place.
allowing such things from happening.
earlier Act to see how we can give
proae ugd pue jusunesr} Jadoxd 3yy
*Oue DPasIel Sey JaqWdW ‘UeYy 3IYJ,

Nobody is going to allow that at all
ther point. I can only say that we
have all the sympathies for the sav-
ings of the people which have created
a separate entity of the Savings Trust.
Since Bird and Company is a separate
entity, the question at thig time is
ene of nationalising the Bird and
Company and we are giving due im-
portance tg the priority schedule as
such where the wages and the dues
of the workers are given st priority;
the second priority is to the institu-
tional finances.

< §RI INDRAJIT GUPTA: . The
arrems of the salary kept in the gav-
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ings Trust can be claimed by the
employees which they are entitled to.

SHRI CHARANJIT CHANANA:
He understand this better. The arrears
of salaries here are equal to the
arrears deposited in a bank but the
savings trust ig a separate entity al-
together., We will not question that
at all. I agree with the hon. Mem-
ber’'s sympathy but my sympathies
might be much more than theirs. The
most unfortunate thing is that legally
this js a separate entity. I cannot
help it. 1 thank the Members very
well in supporting the Bill.

SHR1 INDRAJIT GUPTA: He is
not in a position to do anything. It
may be a separate entity. The Gov-
ernment has all the sympathy for it.
That is all right.

Y FTANNT qTAAT :
AT |

S g WA MH . W EATY
g gar w4 FFT A1 H CATAT |
graat Al foaw a3 § A @
FIAATE ?
SHR; CHARANJIT CHANANA:. I

would like the hon. Member’'s coming
over here.

MR. DEPUTY-SPEAKER: Shri
Phoolchand Verma.

oft &w wwy gaf  §Y G qe ¥
AT qIEAT F WO Y TZIT -
q&% gAT | Ay ==t &1 feEe wmw
frre s at ag e § fF oy
qel § AAT GEEd A 59 0@ I AT
far  fr wfal 1 s /e o=
¥ Gqr 3 oI S T o9 A g
I F ] AT TATERE GTHIC HY A
arfed | =@ F O & Y wwowfeR
¥ froieT ¥ o ST gu wRrer
fis wfa@l w1 wifadz w2 w1 WY dar
t, freslt dodw ot & S W
W o sT R A §

g T
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20.00 hrs “That the Bill to provide for the
. acquisition and transfer of ¢the
AR oY ¥ ST e ) /Y ey undertakings of the Bird and Com-

W AR Nt ¥ owex faw § v @,
& arz fesrr wgar § 5 25 wRER
1980 § T W@ W FqRTO  HAY

WA AQRE T@EII @ L

T wgmag § 5 sl
FfmiaasRefd 1500 wiwrx
¥ @ R, wWiad @ A w0
TEAF 6T @ § & well s /0y
HEAAT FT WEL FWIE AR iARRA
gwar g & s @ fred
TPET 1 ] N JAEIq W qg
o WX agl 39 T 9§ W ag
AT ST FT A § A F s e
FT AT 99 q d@T § |
MR. DEPUTY-SPEAKER. I shall

now put the Statutory Resolution to
the vote of the House. ...

S & wwE AAT ;. ITEAE AT,
¥l "Rq ® N I FT 99 2]
s
MR. DEPUTY-SPEAKER: The
Minister need not reply. It is statu-
tory resolution. It cannot be with-

drawn. I have to put it to the
House....

The question js:

“This House disapproves of the
Bird and Company Limited (Acqui-
sition and Transfer of Undertakings
and other Properties) Ordinance,
1980 (Ordinance No. 18 of 1980)
promulgated by the President on
the 25th October, 1980.”

The motion was negatived.

MR. DEPUTY-SPEAKER: Now 1
will put the consideration motion to
the vote of the House.

The question is:
3043 LS—13.

pany Limited for the purpose of
ensuring the continuity of produc-
tion of goods which are vital to the
needs of the country agnd for the
acquisition of shares held by the
Birq and Company Limited in the
specified companies for the purpose
of securing to those undertakigs the
facilities anq advarntages derived by
reason of such shareholding with
respect to the operation and func-
tioning of those undertakings and
also to enable the Central Govern-
ment to exercise such control over
the affairs of the specified com-
panies ag is necessary to ensure
that the affairs of those companies
are not mismanaged and for mat-
ters connected therewith or inci-
dental thereto, be taken into consi-
deration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We take
up clause-by-clause. There are no
amendments to Clauses 2 to 7. I will
put them to vote. The question is:

“That Clauses 2 to 7 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 7 were added to the Bill.

Clause 8—(Payment of amounts to the
company and specified companies)

SHRI RAMAVATAR SHASTRI: 1
beg to move:

Page 6, lineg 26 and 27—

for “two hundred and eighty-
three lakhs” substitute “twenty-
five lakhs”, (1)
Page 6, line 32,—

for ‘twenty-seven lakhs substi-
tute “ten lakhs”, (2)
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These amendments gre innocent
amendments. 1 am not speaking.

MR. DEPUTY-SPEAKER: All your
amendments are innocent.

SHRI RAMAVATAR SHASTRI:
Because I am innocent.

MR. DEPUTY.SPEAKER: I will
now put the amendments moved by
Shri Ramavatar Shastri to Clause 8to
the vote of the House.

Amendments 1 and 2 were put and
negatived.

MR. DEPUTY-SPEAKER: Now the
question {s:

“That Clause 8 standg part of the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill.

Clause 9—(Management etc. of the
Undertakings of the Company).

Y TR WreAt . SUTeAE
W, v 9 9T X wud @i wwEA
qur wEIT W T 9T A W
I beg to move:

Page 7, line 20,—

after “individual” insert

“who believeg M the philo-

sophy of Public Sector under-
takings”. (3)

Page 7, lines 25 and 26,—

for “such remuneration as the
Central Government may fix”.

substitute ‘not more than two
thousand rupeeg per mensem”.
(4)

Page 7, line 26,—

for “during the pleasure of the
Central Government’
substitute “for not more than three
years’. (5)
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AT AT e wiEdE §, W
Y ot A oo @ ¥ S awm W
o

faar & g dwar 7 M ifw 8 N
fed, ot & ¢ &Y & o7 AT E—

“(2) ¥ TER, I B
39 I & fag, o &
g+ § " 7 ¥ 99-
ar<r (1) Fwellw 39 &
1% few g fear @,
fet aafer ar  fedd
FEFTQ Tq1 w7 wfw-
wWHF AT  AfveEwl ¥
& H g s wani

¥argar § 5 “afe” & g
s I—

“3t gfers daeT SawuY & fagna
H fawara w@arg 1"’

I g AT AT HWGT §

TG AT B 99 & fX @RS
SU™ 6 AR fAdws dew ag« fFar
wiea Fsfmidaamman g &5
fRus oo & gTa @Y d§®T &
g ¥ o7 ¥ ©: X faar wan, afew
FHM Y FIAT W EF a@ ¥ A
9qT & | WIE 9X 9T ENT @,
SR # FH QAT &Y R & Ay
=X @ | T§T Wi gar ? sofaefe
I oW #1 fawaww gofsmw dweT A
feamadfY & A& a1 |

qfer IR F [T ¥ v W
#§ T § | T A O F9FA T
A3 3 & | Afew g § s
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T & foq g § sqer Jaeg A )
W Taeqt AF W, A wogd W
I WG W oama fear
fom wrawar § 1 e =Er F
gfefet it el & wfafafa
W E WRuw a3 &1 ¥
WY TaT & Jaw v agal s gt
R i ew W E, N aw
qE YA T F UEr FEW &
W qfer® &% B qEAH FQ@ §
gafae a0 emua & f5 ag  wha<
FT fear o for 0y oW Y fomr o
forer &1 g afewrs dwe< A fweraey
# fava@ & | iy g ofem® dwex
F FICEMI T 3F G@ § I9T g},
IR AAETE qIT, W A = @
T W ol g gEe fa g
TEEFT W Afa N gow qry
g |

o) §ell WERT ¥ g AN 9<
FTAR ¥ g foar ) g§fF @R
TS TAF q FH F G g, ™ foAC
g fadw e | R g W@
TOH § T FAN, a7 gH G IHT
qUGT FOT | W T 7 5 YT HT

® g

ol qorata aren : fegdr wfie
TR, AT T80 A OF agq agqey
HTEW Y 10 T8 § | I qF ¥ sAmRw
@A Tag § % Ww dar oger
TWIP AR A@F R T | (7@
war a1 f& ... . (wqaw) @i
o afs e 7 fremaw § fawarg
FN T , T A a1 7w qifeet Rzde
¥ %7 ¢ % a8 o aga wEww aw
3 T A R F wIag
T gs g @ =X WA ¥ oy g A
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oET ST T quiHle {FAET 9T
for ¥ qa1 ¥ o fr ag fmw fewy
TR R R A T g
R L L U1 ) BRI

With due regads, the first thing that
we have to do is that we may have to
introduce some Bills tg nationalise
some political thoughts. Once that is
done, then their confidence and faith
in the public sector will be a genuine
one.... (Interruptions).

TRIN TG AR | T TR §
o A Y axs Y ag fawr = ww )
fFr e H wgae R} faor &
TEd W AUAT fHamaEr F7 AwAargr
FA | I F I W AT HTEAEHAT
T @t

MR. DEPUTY-SPEAKER: Mr.
Ramavatar Shastri belongs to a no-
change group.

SHRI INDRAJIT GUPTA: 1t is not
proper for him tg oppose the philo-
sophy of Mr. Sanjay Gandhi.... (In-
terruptions).

MR. DEPUTY.SPEAKER: I shall
now put amendments No. 3, 4 and 5
to Clause 9, moved by Shri Rama-
vatar Shastri to the vote of the House

Amendments Nos. 3, 4 and 5 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 9 stands part of the
Bill.’

-

The motion was adopted.

Clause 9 was added to the Bill.
Clauses 10 to 31 were added to the Bill.

The First Schedule and the Second
Schedule were added to the Billk
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Clause 1, the Enacting Formula, the
Preamble and the Title were added to
the Bill.

SHR] CHARANJIT CHANANA: 1
beg to move:
“That the Bill be passed”.
MR. DEPUTY-SPEAKER: The
question is:
“That the Bil] be passed.”
The motion was adopted.

20.13 hrs.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF FOREST (CON-
SERVATION) ORDINANCE, 1980

AND
FOREST (CONSERVATION) BILL

MR. DEPUTY-SPEAKER: The
House will now take up gstatutory
resolution and Forest (Conservation)
Bill together for which two hours
have beepn allotted.

SHRI SATYANARAYZANl JATIYA
(Ujjain): I beg to move.

“That this House disapproves of
the Forest (Consevation) Ordinance,
1980 (Ordinance No. 17 of 1980)
promulgated by the President on
the 25th October, 1980.”

JATEAE AR, TgT qF ATAAT 4G
Y fe feErEwT AR WA
¥ A e W S FwAT |
fegea & wrard faat fer a9 @ e,
W F0 Y Q@ & W T g
2 @R, w B qAF T o
I % i STl 1 816 aE § wArodyE
. T & IAXY AT HT I F T (& qriAT
T amEard | Sy SwEN ¥
W WY w1 SuE F A for
BT OEgEl & TR §, WAEw g
. agt Afeal agh § i@ A F fag
WYX TEAE 1 WAF P X FR

and Forest (Cons.) Bill
¢ fa & Shre w1 w7 Py v
Wk fafeang €0

ot feufor % g & og s
fe St w1 &9 AT Qwr I Wifge
T a1d & &1 ) far o a@war )
aw w1 AT wiHfas feafa s g @
¥ foq, 3w ¥t Sea Y fae @
& fav, auf awy 9 @ WK wmf
qT o @ Y feafa agr @ Iy @i
q& ar feafq Gar €Y oYy @, 3@+
frafas w31 & fou s ¢ fo wiofaw
WA, * AT § aAC @ A |
fag /< ava A A AT, AT TE
FZdl ¢ 5 Ry g W aw & fog
waw g v g RerR@m : A a9
T ¥ q@F Trfae § ww § ?
T T GEHR A 0T T6 F&T @ E,
ag N F@T G §7 33 A
AN TS e m § s9F a@ W@
I¥ THR FET AR qg YARAT f&
FIEIT G &Y QIR §, F7a1q T&FK
@1 #rfaw §, 90 fewrieww a1 %
g, ¥ wamar g fr ag sfaw A&
¥ | RUFER T Efaa F Aqa
T gE TIAAET FEIR G | dE
&K g a1t Afgsl 1 F519-
FOT 91 g § FAT HIC /A T8
FEA X FawEaE e, sfaa gl
g\ Fowmar g B ar whued |
FEIA FT & IR TR HT AT
& a1 F sy dw fag wa
F1 GG 9 AT I9F HATHR FY FRGAT
WHE T g F@T g, A &
frazT i AT § fr o aw
W IEOTHT AT FHTOHT T
Y, TEIEEAGATE | IEH G A
s g0 Al g€ &1 R g
9Er g & ReRews #r Qwr
oIg, A1 Sq |WAT g fF S St
¥ FaqEY § ofeardy Wwr §, &
fradt T ¥ &1 SRy @ 9T
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T T ¢ fawar g WK g
¥ sw=t ¥ Igor wfeat & g wlix
@ wdY &) R TR T S A

T T THT A AT 3w A&
qER 9 wfas wge A7 =vfgu ot )
LR

2
|
:
:

“It, therefore, because necessary
to invest the Central Government
with the necessary powers tg arrest
de-forestation and to ensure better
integrity of the nature reserves.”

¥ dr=ar g—F 9 w0 a9y € =
TS AT WA {1 ST A
TN FTET AT § AN IT 97 AT T
FAG TR 41 | S & SHaA
o I *1 g Sl & 9 FQ@
T—ag fE Ta g | AT aw
FT G 39 faw F grar O g3 ?
Ug I TG ER | T Y T
TP ARE, WFTANFE AR TR E |
TR "feFd w1 FHawor FT A
¥ CERTT BT AN F § g o e

Forest (Cons.) Bill
v & awwar g fe aga @ Ry
TN ¥ THEEREWA &7 19 69
g ¥ drw & o gwr 9 1 SR
& ufas ag & fav Aioad a= € o
gt 9 | FfY & fag oft g #Y S
FTET N il wrTw A geer
FEr WYL 1 Faacew wiT v
N AT IITE, SR AT
frsrerr R & ¥ fau WY floed
T W awdr ff | Afew ag N
fast ;i mar § o & foo ager wfe-
AW AT AT, 9 WY AT €@ Y |
w1 femem qgre @ gz wn @ o
TR @R aar ¥ fawr &
wifeqr @@ & fag ar &t v wefa
I JE gRY | Gd S eE-sE
Tq &, 9 wfamie § fadaw & w9
¥ ard 9T Gwdy W 1 wifew &
] H AT T A& T HYAT qgar &7
qfma fear g1, oo & = a@=ar o

¥ WA X Fg gFa §
ag St fauws w@r @ g, g dw
g g1 @ ¥ gg Awr f§
FR Afgwrd &1 FEEwr T,
Fagar g5 Swv srewaeay Sl WK
YN A Ay FNAT E, A€ AwIfA
grm 1 zafae & o fawr wr, soaRw
# fAegAra s g, fadw s
g1

Saren wgrew, § O w9 faw
1 fad F gu wwE gerETE A
ifF g @ 9w & fae aw
fear

MR. DEPUTY-SPEAKER: Resolu-
tion moved:

“That this House disapproves of
the Forest (Conservation) Ordi-
nance, 1980 (Ordinance No. 17 of
1980) promulgated by the President
on the 25th October, 1980.”
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI!
BIRENDRA SINGH RAQ): [ beg to
move:

“That the Bill to provide for the
conservation of forests and for
matterg connected therewith or an-
clllary or Incidental thereto, be
taken into consideration.”

1 have heard my friend Mr. Jatiya.
He has geen more than what is ac-
tually in the mind of the Central
Government while presenting this
Bijll before this House. He seems to
have misread the intentions of the
Government. This is a very simple,
short, very essential, beneficial and
laudable Bill,

The Central Government wants to
fulfil its responsibility towards the
country. Because our forest areas
were depleting very first, forests were
brought under Concurrent List some
years back. If the State Governments
had fulfilled their responsibility, there
would be no need for this. But the
Central Government realizes that im-
mediately something has to be done
if the situation is to improve. The
intention is not to centralize powers
at the Central level. The State
Government will stil] be in charge
of forests in their respective States.
They will also be able to utilize
forest lands for development purposes,
for any other essential Rurposes, for
the welfare of weaker sections, tribals
and others, and for construction of
roads and canals. But there has been
a tendency, in the past, to utilize
forest lands wherever there was pres-
sure upon land, for some non-essen-
tial purposes also. We are only pro-
viding g check over the State Gov-
ernments. They will only have to
get the approval of the Central Gov-
ernments, angd we shall satisfy our-
selves as to the purpose. Before
forest land is utilized for any non-
forestry purpose, the approval of the
Central Government will be gsought.

of Porest (Cons.) Ord.
and Forest (Cons.) Bill

I don't think this measure will re-
sult in any undue hardship for people
living in forest areas. We have
various schemes for their welfare.
We know the important part forests
play in the economy of tribals. We
want to increase forest lands also. I
would like to mention that already
we have reached a dangerous level
as regards our forest areas. Our
national forest policy has been that
60 per cent of the hill areas will be
under forests, and the plains also
would have about 20 per cent of the
total area ynder forests. Unfortun-
ately, forest areas have been decreas-
ing from year to year. At present,
out of a total land area in India of
329 million hectares, we have only
75 million hectares under forests.
That constitutes a little gver 22 per
cent which is forest area. This is a
very small area. We want to go up
to 33 per cent. And for that purpose,
some measures have to be adopted.
This Bill was absolutely urgéntly re-
quired. If we do not resorted to pro-
mulgation of Ordinance, there was a
danger....that States would have
de-reserved any areas overnight
and then, it would have been abso-
lutely useless to come to Parliament
with this measure. The States know
that the Central Government was
thinking of bringing a comprehensive
Bill Dbefore Parliament. Parliament
hag the powers to enact laws for
forests now, as it is a Concurrent

subject. We ctflled a meeting of
Forest Ministers. The matter was
discussed with them but the States
wanted that the Bill, the draft Bill,
should be circulated. We circulated
it. We sought their opinion. Some
States have already written to us.
Some have agreed. Some have ob-
jected. Only gne State, that is, Tri-
pura, has objected. There are much
larger areas in other States. Madhya
Pradesh, Assam, even Arunachal if
yvou take up the North East, then
Gujarat, even Rajasthan, Himachal
Pradesh. ' U.P. all had large areas
Kerala, Tamil Nadu, Kamataka, also
Orissa, all these States have very
large forests.
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AN HON. MEMBER: Kerala.

SHRI BIRENDRA SINGH RAO: |
do not think they have written to me.
They have 30 far not written. If you
like | can give the names of the
States. But I might go into that
later on.

MR. DEPUTY-SPEAKER: Please
give final reply.

SHRI BIRENDRA SINGH RAO:
Sir, this should be the final reply. I
hope the House will unanimously
agree to it.

MR. DEPUTY.SPEAKER: That can-
not happen till Shri Ram Avatar
Shastri is there,

SHRI BIRENDRA SINGH RAO:
For a measure like this which is so
essential in' national interest, 1 even
expect Sastriji to cooperate,

Sir, as | said, during the past few
years, there has been great pressure
upon forests. We do not blame the
Stategs for not looking after their
forest areas. But, all the hon. Mem-
bers would realise that there are cer-
tain local pressures upon State Gov-
ernments and, therefore, it is only to
help the State Governments, to with-
sand those pressures by taking shel-
ter behind the provisions that we
are making that the Central Gov-
ernment’s approval is necessary. That
is the only purpose. (Interruptions)
During the years from 1951-52 to
1975-76, Sir, as much as 41 lakh hec-
tares of forest area was de-forested.
It is not a small figure and after that,
it was faster unfortunately. After
that, it was faster. (Interruptions) In
the year, 1976-77, the total area that
wag de-forested was 1,20,000 hectares,
In 1977-78, it came down to about
23000 hectares. But, in the year, 1978-
79, it jumped up to 41,000 hectares.
Double. Double within one yeear.
That is the rate at which forests are

being degraded,

Forest (Cons.) Bull

SHRI SUDHIR GIRI (Contai): Be-
fore the promulgation of the Ordina-
nce how much land had been defores-
ted? You said that there was immi-
nent danger of reforestation. I want
to know.

SHRI BIRENDRA SINGH RAO:
That is what I wag explaining, 41
lakh hectares from 1951-52 to 1875-
76. In 1977-78 it was only 21,000 hec-
tares, In 1978-79 it jumped to 41,000
hectares. Every year this has been
the degradation.

This measure applies to dereserva-
tion of forests. There are certain clas-
ses of forests, protected forests in
which tribals and others have certain
rights; we are not touching their
rights. There are also unclassed for-
ests; we are not interfering with
the rights therein, I hope this Bill
be passed without any controversy.

MR. DEPUTY-SPEAKER: Motion
moved;

“That the Bill to provide for the
conservation of forests and for mat-
ters conneeted therewith or ancil-
lary or incidental thereto, be taken
into consideration.”

The consideration motion has been
moved. Are any amendments moved,

SHRI MOOL CHAND DAGA (Pali):
I beg to move:

“That the Bill to provide for the
conversation of forests and for mat-
ters connected therewith or ancil-
lary or incidental thereto, be refer-
red to a Select Committee consist-
ing of ten members, namely: Shri
Gulam Nabi Azad, Shri Chitta
Basu, Shri V. N. Gadgil, Shri Vir-
dhi Chander Jain, Birendra Singh
Rao, Shri Chiranji Lal Sharma,
Shri K. P, Unnikrishnan, Shri
Ata] Bihari Vajpayee, Shri Chand-
rajit Yadav and Shri Mool Chand
Daga, with instructions to report by
the 81st January, 1981.” (6)

MR. DEPUTY-SPEAKER: Shri
Zainal Abedin,
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*SHRI ZAINAL ABEDIN (Jangi-
pur): Mr. Depuly Speaker, Sir, we
are today discussing the korest (Con-
servation) Bill, The conservation of
foresty is an extremely important sub-
ject from various angles. But after
33 years of independence we find
it in a very bad state. Forest wealth
can play a vital role in the economic
development and prosperity of a na-
tion, Forests have an important effect
on rainfall and soil conservation, on
floods and drought and they heip in
maintaining an ecological balance in
nature, They help in the development
of agricultuie, they help in the deve-
lopment of industry and they help
the people living in forests and the
adjoining areas by providing them
with extensive means of livelihood.
In these ways forests play a very
vital role in the life of a nation.
Therefore we cannot deny the imp-
ortance of conservation of forests.

But, Sir, the question that deserves
to be considered very deeply is: we
have a national forest policy before
us, we observe ‘Vanamahotsava’
every year with great gusto. We are
going ahead with various schemes of
afforestation. In 1973 the National
Commission on Agriculture had made
very valuable suggestions for the con-
servation of forests in their report.
But in spite of all that, we just now
heard from the statement of the hon.
Minister that there has been large
scale denudation of forests. Why is
it s0? If we cannot locate the root
cause for this, then we will not be
able to preserve and protect the for-
ests merely through this legislation.
If we can find the cause of a particu-
lar disease only then we can adminis-
ter the correct treatment. But if we
try to treat a disease without correc-
tly finding the root cause, then the
disease will not be cured rather the
patient will die. Therefore unless we
find the cause of this extensive defor-
estation, we will not be able to stop
it through legislation alone. The
forest policy pursued by the Govern-
ment in the cause of such deforesta-

of Forest (Cons.) Ord. 4&{
and Forest (Cons.) Bill
tion. No legiskation and no program-
me can be successful uniess the peo-
pie whoee interests are atfected by
such legislation or programme are as-
sociated with it, Sur, the tribal peo-
Ple whose lives are intimate.y entan-
gied with forests shall have to be
convinced tirst that this legislation is
for protecting their interests. Unless
their active participation and coopera-
tion is ensured in a legisiation, no
legislation can be successful and ef-
tective in this regard. For the past
3V years and more the Government
has not made any efforts to bring
these tribai people in the orbit of
civilization. They have been total-
ly neglected and leit in an uncivilised
condiuon, These people are in love
with the forests, Their lives have
mungled intimateiy with forests.
Therefore we shoula not take any
such step today whereby these people
may be removed away from the for-
ests. If you only make some legisla-
tion and impose it on them then you
cannot conserve the forests. Govern-
ment has now got the National Secu-
rity Act in their armoury. Though
that act they may be able to enforce
this legisiation also, The tribals will
not accept this legislation, But they
wil] be detained and kept in  jails
under the National Security Act. They
may be driven away from the forests
they may be taken in jails you may
force them to mbide by this law
but you can never drive away forests
from their hearts.

Therefore before we make any law
for the conservation of forests, it is
necessary to make a law for the pro-
tection and conservation of these
tribal people. This has to be rem-
embered, Till a lJaw is made for the
protection of these tribal people, no
law for the conservation of forests
can be effective and successful, They
should be persuaded and efforts
should be made to convince them that
the law for conservation of forests is
for protecting their interests and for
their benefit only. Then only they

*The original speech was deliveredin Bengali,
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will willingly accept it.  Otherwise
it will give rise to new problems. Al-
ready we have heard that in the Ka-
char district of Assam the tribal peo-
Ple who lived in the forests for gene-
rations have been uprooted and driv-
en away on & mass scale from their
hearth and home and from the land
they used to cultivate, Théerefore,
the primary question today is how to
protect these people. We will be in
a position to advise these people to
have peaceful co-existence Wwith
nature only when we will be in a
‘position to provide them with food,
shelter and means of earning their
livelihood. The hon. Minister should
apply his mind to the solution of
fresh problems that will arise when
this law is enforced. You know
Sir, these people collect their firewood
and fruits from the forests, They
also collect the seeds of ‘Saal and
Mahua trees and the leaves of Kendu
tree and thus make their livelihood.
Will they be able to collect these things
from the froests after this law is en-
acted? If you do not provide for
at least one log each family every
year for making their ploughs and at
least three logs each for making their
homes, then they will never accept
this legislation.

Lastly I want to conclude by say-
ing that, today the people all over
the country are clamouring for more
autonomy and power for the States.
But on ti.e other hand this Govern-
ment I do not know whether 1 should
call it a Government or a factory for
producing ordinances, is issuing one
ordinance after another and is trying
to take away the powers from the
States and trying to centralise all
powers in their own hands ! This ef-
fort of the Government to impose
these legislations on the States and on
the people has generated from their
attitude of dictatorship., With this
attitude of dictatorship they cannot
conserve the forests simply by im-
posing this legislation on the States,
In the name of abolition of Zamin-
dari the Government made a law for
the preservation of Zamindari, in the
name of protection of democracy,

Forest (Cons.) Bill

the Government has enacted an un-
democratic law, Similarly in the
name of conservation of forests, the
Government should not make a law
for the destruction of forests. If the
Government is sincere about conser-
ving forests then they should first
make a law for the protection of the
ti$hald and others who are totally
dependent on the forests for their
livelihood. Law for conservation of
forests can come afterwards. With
that Sir, I oppose this Bill and con-

clude my speech,

SHRI K. P. SINGH DEO (Dhenka-
nal): I rise to support this Bill. The
Minister while moving the Bill has
made it abundantly clear about the
objects and reasons for bringing this
ordinance and the Bill,

The Bill itself has enough safe-
guards, So much so that it provides
an advisory committee to apprise re-
garding the implementation df this
Bill. The Minister also very rightly
pointed out the urgent need for bring-
ing this legislation, And the two
impassioned speeches which I heard
from the opposition benches did not
question the importance of forests or
the role of forests. They only ques-
tioned the mode of bringing this legis-
lation., I would have been happier
if a more comprehensive bill had been
brought which would have updated
the Indian Forest Act of 1994, the Act
of 1927 as well as the Wild Life Pro-
tection Act of 1972. I suppose, th@
Minister will bring such a comprehen-
sive Bill some time later and will also
include the State of Jammu and Kash-
mir which has been left out.

From time immemorial, right from
the time of evolution, man hag inti-
mate relationship with forests be-
cause of his food and shelter. We
in India always have a tradition and
it hag been our way of life of plant-
ing not only forests but protecting:
forests also right from our scriptures,
In the Ashoka rock edicts, of which
we have the emblem, it is mentioned.
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But the fact is, in gpite of the legisla-
tion, in spite of the National larest
Policy of 1052, in spite of the various

ums, the Minister stated that in 30
Yyears more than four and g haif ml-
lion hectares of forests have been des-
troyed, or bave been utilized for other
purposes. According to Government
record only 74.8 million hectares of
forests remain, about 22 per cent.
But if you go on ground, it will be
far less about 15 per cent. There-
fore, there is enough cause for con-
corn and rightly the hon, Minister
has brought thig legislation at this
very crucial moment.

The hon, Member on the other side
wag saying that this has taken on 8
political Me. They are waxing

uent all right, but the fact re-
mains that in the last 33 years the
State Governments have done pre-
ciqus little to protect, conserve or
preserve the forests, because of which
the Central Government had to bring
thig legislation. Not only that, the
Prime Minister launched the World
Conservation Strategy on the 6tb
March 1980 at Vigyan Bhavan, the
only head of the Government in the
world to give impetus to the world
conservation strategy,  After that,
she wrote to the Chief Minister of
the various States some time in June
Then the Central Board of Forestry
met some time in August and gave
their recommendations, On the
basis of that, the Prime Minister cal-
led a meeting on the 2nd April, 1980
and a Committee on Environmental
Protection, directly under the Prime
Minister, has been formed on the 1st
of November. These are the poaitive
steps which the Central Government
had taken under the leadership of
Shrimatl: Gandhi, bacause it was seen
that in the last 33 years the State

to protect forests. Rather,
the toress et becn proniond 2 14
altar of political expediencies, t which
my iriendp may be well aware,
because they had beep in the State
Governments for so many years and
as members of the State Legislature
they have been taking part in these
agitations ‘and in the move to de-
forest these areas.

I come from a State which has a
lot of forests which are giving sus-
tenance to the tribal population, of
which my hon. friend on the other
side was waxing so eloquent. In
Orissa itself, is the district of May-
urbhanj, in the Simlipal forests, where
one of the two tiger preserves is lo-
cated, only a few days back about
400 people were arrested, because
they destroyed the forests. As my
hon, friend Shri Zainal Abedin men-
tioned, they are not aware that they
were not supposed to cut down the
forests; they were not aware that
denudation or destruction of the for-
ests would ultimately result in their
own survival being threatened. Then,
in Dandakaranya and Koraput the
shifting cultivation, or jhum cultiva-
tion has resultea in the top soil be-
ing denuded. Therefore, this is a
subject which cannot be left to the
whims of the State Governments.
There has to be a Central directive
becguse the forests affect the economy
of the country as a whole. Being an
agricultural economy, depending upon
the vagaries of the monsoon, we have
seen the devastation which the mon-
soon has played, the havoc it has
caused to our economy in the indus-
trial and icultural output and in
the price rise, of which the hon, Mem-
ber waxed eloquent, becguse it is
directly gs a result of the failure of
the monsoon, which hag affected agri-
culture and mdustry

Therefore, forests play an import-
ant role in the general economic de-
velopment in the form of forest pro-
duwce, major and minor. It affects in-
dustry, defence, commuypication, pybh~
lic utilities; it has its domestic use,
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fore, to right this wrong, the Cent-
ral Government must have a uniform
policy throughout the country, After
all forests art a complex ecosystem
consisting of vertical stratification.
Of varying degree into canopy layer,
middle layer, ground layer vegeta-
tion and special substraturt combin-
ing suul and moisture, flora and fauna,
micro-organisms and an energy trans-
fer system that moderateg the climate,
maintaing the soil mental, regulates
water supplies, purifies the air and
helps the noise abatement. To restore,
protect and regulate exploitation, the
National Forest policy has been an-
aounced in 1204, but so far precious
little has been done as far as the
implementation of that policy is con-
cerned, The Central Government has
only recommended it by playing an
advisory role. Therefore, to make
it more effective, this Bill is necessary
and to make it a success there should
be an awareness among the people
and it should start right from the
school stage, The nature conserva-
jtion should not only form part of the
curricula of stuides, but the Govern-
ment and other agencies must have
interaction with the tribal  people,
the weaker sections of society who
der” e their livelihood from the forest
products and also they should create
an awareness among the people on
the importance of forests.

With these words, I gupport the
Bill,

SHRI G. NARSIMHA REDDY (Adi-
Jabad): Mr. Deputy-Speaker, 8ir, I

Forest (Coma.) Bill

them. | am going to tell how it is
advantageous to the tribals, (Inter.
Tuptions). Sir it is going to be ad-
vantageous to the tribals because in
our entire country we know  very
well that our tribal population resi-
des in forests. There are so many
places like Bastar district in Madhya
Pradesh where tribals even today are
in a primitive stage, Their main
livelihood ig in forests, They go and
collect all the things which my friend
has mentioned, from the forests.
From the way the forests are destroy-
ed, I apprehend that after the forests
are destroyed, the tribals will have
nothing to live upon. Forests must
be preserved if we want the tribals to
live in forests

(Interruptions)

This Bill should have come much
earlier, bug if you see its Statement
of Objects and Reasonsg it says firstly
that deforestation causes ecological
imbalance etc., and secondly that the
ordinance makes the prior approval
of the Central Government necessary
for de-reservation of reserved forests
There is no link between the two. To-
day, the ecological balance of the
country is being lost not because of
de-reservation, but only because of
deforestation, Deforestation does
not mean de-reservation,

As the hon. Minister knows, there
are so many varieties of forests, in-
cluding protected forests in this coun-
try. Let us confine ourselves to re-
served forests, This Bill in one sen-
tence meang that no State Govern-
ment will be allowed to de-reserve



471 Stat, Res. Re: Disapp. DECEMBER 18, 1980 of Forest (Cons) Ord. 472

'[Shri G. Narsimha]

forests, that the land reserved for for-
ests in this country will not be al-
lowed to be used for any other pur-
pose, If the States want to use it
for any other purpose, they will have
to take the approval of the Central
Government,

As per statistics, the land allotted
for reserved forests is 22 per cent, as
the hon. Minister has stated, But the
actual land comprising forests is only
17 or 18 per cent, So, we are  not
interested whether the forest is de-
reserved or not,

Without knowing who is responsi-
ble for deforestation, the officers and
the bureaucrats and even so many of
the politicians blame only the tribals,
and also say that we are using this
land for agricultural and industrial
purposes etc, Actually we are losing
only a certain percentage out of these
uses, [Our : populaton hag ‘almost
doubled, and naturally we want
more land for these purposes, But
that is not the only nor even the main
reason for the deforestation of the
country.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): I request you to kind-
1y seek the leave of the House for ex-
tending the time some more, (Inter-
ruptions)

MR. DEPUTY-SPEAKER: You
come to some understanding.

SHRI RAMAVTAR SHASTRI (Pat-
na): The Business Advisory Commit-

end Forest (Cong.) Bill _
tee recommended that we should sit
upto 9 PM, We agreed to that We
cannot sit beyond that,

SHRI MOOL CHAND DAGA: The
Business Advisory Committee had
taken a decision to sit upto 8 PM
We are sitting upto 9 PM, We can-
not git beyond 9 P.M_ We have got
other engagements also, We have

no lunch hour also. Why not conti-
nue it tomorrow? What is the hurry

about jt?

21.00 hrs.
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You cannot force us to sit beyond
9 P.M. (Interruptions)

SHRI SAMAR MUKHERJEE (How-
rah): Let the leaders of the various
parties sit together tomorrow and
decide,

SHRI BIRENDRA SINGH RAO:

Let it continue tomorrow. We. might
adjourn now. We may take it up to-

morrow,

MR, DEPUTY-SPEAKER: Mr,
Narsimha Reddy, you continue your
speech tomorrow.

The House stands adjourned to re-
assemble tomorrow at 11 A.M.

21.03 hrs.

The Lok Sabha then qdjourned till
Eleven of the Clock on Friday, Decem-
ber 19, 1980/Agrahayama 28, 1902
(Saka)
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